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LOK SABHA DEBATES

LOK SABHA

Tuesday, April 23, 1974/Vaisakha
3, 1896 (Saka)

The Lok Sabha met at Eleven of the
Clack

[Mgr. SpLAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Proposal to make Improvements in
Accommodation and other facilities
at Stations in Kerala

+
#7900 SHRI K. P UNNIKRISHNAN,
SHR1 VAYALAR RAVI.

Will the \Dmister of RAILWAYS Le
pleased 1o state:

(a) whether Governmeni propose 10
make subslantial improvement in ac-
commodation «ned other facilities at the
important Railway stations i Kerala
and if so, the salient features thereof:
and

(b) whether it is proposed to up-
grade any halt there into flag station?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) and (b).
A statement 1s laid on the table of the
Sabha. [Placed in Library. See No.
LT-6792/74.]

SHRI K. P. UNNIKRISHNAN: In
view of the fact that in relation to the
railway development in Kerala, un-
fortunately the Mimster has not been
pursuing a npolicy of impartiality,
because, ,while the earnings from our
region have heen the highest in the
South, yet, in regard to the facilities
or the undertakings of the railways
we have recorded the lowest invest-
ment on railway overheads, may I
know from the hon. Minister whether
he proposes to increase the outlay and
give a better deal to Kerala?

2

SHRI L. N. MISHRA : This question
refer to improvement at the railway
stations in Kerala. That is the main
question. About the railway develop-
ment, I do agree with the hon. Member
that there 18 a lot {p do so far as
Kerala 1s concerned. It is getting in-
dustrially developed and it has got a
number of other facilibes. In the fifth
five year Plan, if he cares to look into
1t—I do not know whether it was laid
on the Tahle—we have made special
provision for Kerala, and compara-
fively Kerala has been given a better
deal.

SHRT K P UNNIKRISHNAN: Re-
girdmg the railway stations, the sta-
toons in tho Olavakkot Division of
Kerala—it 1s one of the divisions ‘in
Kerala—have hardly had any improve-
ment at all duning the past seven to
eight vears. Hardly any money except
for munor things like lighting and
other things has been spent on them.
So would the hon. Minister consider
devoting some more attention and
would he give an assurance that this
will be looked into?

SHRI L. N. MISHRA: For the im-
provement of raflway stations, we
have laid down a policy regarding im-
provement in respeet of zonal head-
quarters, Divigional headquarters, in-
dustrial places, etc. I cannot say any-
thing about the particular station he
has mentioned; I will look into it.
But, I may say that we have made
selection on the basis of economie
activity in the place, administrative

importance of the place, importance
of the place from the point of view of
pilgrimage etc. and within the limited
funds that we have, we have made
provisions for Kerala also.
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©Oll Exploration {n Arunachal Pradesh oil and in other cases we may not find
oil. We are merely exploring, baged

+ on the geological data which has been

=791, SHRI D. D. DESAI;
SHRI N. SHIVAPPA;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Oil exploration in the
Union Territory of Arunachal Pradesh
has becp renewed with the spudding
of a well in Tirap District by Oil
India;

(b) whether drilling was given up
thére in 1968-69 after reaching a depth
of 2,000 metres; and

{c) if so, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes Sir, Kharsang Well
No. 2 was spudded in on 20-3-74.

(b) and (c). Exploratory drilling in
Kharsang well No, 1 in Arunachal Pra-
desh had to be given up in 1958 after
reaching a depth of 2237 metres on
account of abnormally underground
high pressures and tempratures. For
furither drilling it 'was essential to
import special equipment capable of
reaching the objective depths notwith-
standing these hazardous conditions.

SHRI D. D. DESAI; Sir, Kharsang
Well No. 1 was abandened after reach-
ing about 2237 metres depth. The
Shonking well adjacent to that has
proved to be dry and this well is about
200 metres away from the explored
ares. What were the special reasons
or special investigations which made
the Ministry or the Oil India to decide
on drilling this well and what are the
prospects of its proving successful?

SHRI SHAHNAWAZ KHAN: Sir, at
the exploration stage, it is very difi-
oult to say which is going to be suc-
cessful and which is not going to be
successful. The very object of ex-
plorgtion is to find out where ol is.
In some cases, If we are lucky, we find

collected. From the data that is avail-
able, we find that this is a good area
and holds gut good prospects.

SHRI D. D. DESAI: Sir, Qil India
is doing exploration in certain speci-
fled areas of Assam and adjacent
States like Arunachal Pradesh. Now,
is there a provision for competition
between ONCC ang Oil India on the
one hand, and is there a provision for
01l India to do ariling in territorial
waters or continental shelves just as
ONGC has been permitted to do.

SHRI SHAHNAWAZ KHAN: Sir,
Oil India is a juint venture between
BOC and Government of India. The
exploration lease or licence was given
to this company to explore areas in
Arunacal Pradesh. This is a very
limited area and activities are confined
to that area. I may inform the hon.
Members that the area in which they
are functioning now, is adjacent to
Digbol well and that area is a pros-
pective area, They have no plans for
drilling in off-shore.

SHRI BISWANARAYAN SHASTRI:
Sir, may I know from the hon, Minis-
ter whether mining lease has been
given to OIl India for entire Arunachal
Pradesh, how many sites have been
selected so far in Arunachal Pradesh
and In how many places. wells have
been, dug.

SHRI SHAHNAWAZ KHAN: 8ir,
the area which is left with Ofl India
Company is approximately 213 sq.
miles. As I said, sfter drilling one
well, it had to be closed because of
high pressure. They have spudded a
second well only a few days ago. They
propose to drill 4 wells in that area,
to start with during the yeari
1974—T7 one we]l per year,

SHRI B. V. NAIK: Oil exploration
according to the Industrial Re-
solution of 1856 falls in A category,
industries exclugively within the
gerve of the Government, the
sector. While this Industrial

ity
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Resolution has been applicable as far
as inland drilling is concerned, we are
given to understand that muti-national
and other corporations all over the
world, particularly American corpora-
tions, are permitted in offghore drilling.
Is offgshore drilling exempted from the
applicability of the 1856 Industrial
Policy Resolution?

MR. SPEAKER: I am sorry it is
not relevant.

Loss Incurred by D.L.W, Varanasi
due to slow production

*792, SHRI RAM PRAKASH:. Wil
the Minister of RAILWAYS be pleaged
to state:

(a) whether Diese] Locomotive
Works, Varanasi has of late incurred
heavy losses ang its production is far
behind the targets;

(b) if so, the reasons therefor; and
(c) the remedial measures proposed?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) to (¢c), A
statement is laid on the table of the
Sabha.

Statement

(a) and (b). The difference between
the selling price and the cost of pro-
duction is the profit or loss in financial
terms, On this basis there has been
no financial 10ss on Diesel Locomotive
Works, Varanasi. The manufacture of
locomotives during 1973-74 has guffer-
ed a drop due to load shedding and
Power restriction, irrequdar supplies of

Sources and sporadic

labour troubles. Restricted power
supply resulted in dis-jointed working,

(¢) The remedial meagures proposed
are as follows:—

(& provision of standby generating
st

(ii) maintenance of continuous dis-
logue with labour to improve

Frrong g
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relations and remove griev-

(iii) vigorous follow up with indi-
genous sources for develop-
ment of various equipment to
eschew dependence on imports.

(iv) chase up supplies of vital im-
ported parts and accessories
procured through 1S.M./Wa-
shington.
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SHRI DINEN BHATTACHARYYA:
Is it a fact that due to shorlage of
diesel the Government 1s gong to

change over to steam locos instead of
diesel?

SHRI L. N. MISHRA: In my bud-
get speech I have explained at great
length that we are not going to do
that.

MR. SPEAKER: The question is
about the loss in Diesel Loco Works.

SHRI JYOTIRMOY BOSU: 1 do not
think they have understood the im-
plications of changing over to steam.

SHRI L. N. MISHRA: In my budget
speech I have said that we did not
want to go for steam engines. They
are not economical.

SHR' PRABODH CHANDRA: The
hon. Minisier says that one of the rea-
sons for the loss or low production is
that foreign exchange ig not svailable
for some parts that are to be imported.

APRIL 23, 1974
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May I know from the hon. Minister

whether, while planning the factory
the Government did not keep in view

the cost of imported components but
chose it at random and they took a
decigion to have this factory?

SHRI L. N. MISHRA: This factory
was set up nine years ago and it has
done a really good job. Our depend-
ence on foreign locos has gone down.
Rather, we are not importing even one
at the moment. But we are not able
to manufacture some parts of our own;
they have to be imported, Their value
18 not much. Even then, in view of
the scarce foreign exchange situation,
there have been some difficulties, ra-
ther delay, in getting them. That is
why the production has not been up
to the mark. But I must say that
production has not gone down.

SHRI S. B, GIRI: The Minister has
siated that production has not gone
down during the last nine vears. May
I know the cosi of the engine at that
time ard in 1973°

SHRI L. N. MISIIRA* That figure is
not with me at the moment
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TV F 7T o wer 2 {5 aEy A AT
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ot g=o gwo frwy : Wt aw wrfo
THo T F1 g #, g fireft v w7
1w 78  afew go go A @ eleem
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a0 TEd 8§ |
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# g% At ¥ Ty wvar
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financial loss on the diesel locomo-
tive works, Varanasi”
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Remodelling of Burdwan Station
*793. SHRI §. N. SINGH DEO: Will

the Minister of RAILWAYS be }leas-
ed to state

(a) whether there 18 any plan to
remodel the Burdwan Station (East-
ein Rallway),

(b) if so, the sahent features there-
of, and

(c) the average nmumber of passen-

ger traing running daily from this
Station?

THE MINISTER OF RAILWAYS
(S8HRI L N MISHRA): (8) No, Sir.

{(b) Does not arise.
(c) 63 pairs of tramns.

SHRI 8. N. SINGH DEO Burdwan
is a very crowded railway station As
stated by the hon Mimster, 63 palrs
of trains pass through Burdwsan sta-
tion every day. He i< also aware of
the fact that two public sector steel
projects at Burnpur and Durgapur are
located in thiz region, The rallwavs

VAISAKHA 3, 1896 (SAKA)
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run a large number of {rains, carry-
ing large quantities of iron ore, Lime
slone etc. to the steel plaunts. Fur-
ther, Calcutta and its suburbs being
one of the biggest industrial complex
in our country, a large number of
labourers also go through this station
as daily passengers. As a result
of all this and due to the heavy
traffic congestion, almost every
day some of the local trans and also
long distance passenger trains are
either detmned or delayed at Burdwan
ralway station. In view of this fact,
may I know whether the hon
Ralway Mimster will reconsider the
question of the re-modeling of the
Burdwan railway station?

SHRI L. N, MISHRA: The impozt-
ance of Burdwan 1s there. I am not
disputing that. In reply to question
whether amenities are available, I say,
all essential amenties, such as, up-
per Class waiting rooms for gents and
ladies separately, waiing halls, one
retuing room with 8 beds, five plat-
forms with adequate facilities, two
water coolers, five drinking water
stalls, urinals, etc are theie Now,
to give additional facilities, 1in the
Fifth Plan, we have drawn up a
scheme for different stations for the
impioved facilities. At this stage, I
cannot say whether I will be able to
include Burdwan at the moment Bur-
dwan compares favourably with many
other stations on the same Railways.

SHRI S, N. SINGH DEO: May I
know whether he is also aware of the
fact that there have been certamn inc-
dents on the railway station because
of delaying of the trains and, as & re-
sult of that, there have been 80 many
agitations® In wview of these things
and also, 1n view of the fact that the
amenities to passengers are also quite
Inadequate compared to the huge num=
ber of passengers that go to Caleutia
and its industmal complex, will the
hon Mimister kindly reconsiier his
decision and provide more traffic faci-
littes and also amenities to the pas
sengers at the Burdwan station®

SHRI L. N. MISHRA: AB i pave siy,
Rurdwan 18 a very lmportant station,
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Already, there are necessary ameni-
ties for the passengers, As the hon,
Member has stated, if it needs recon-
sideration, I will try to see what can
be done.

SHRI KRISHNA CHANDRA HAL-
DER: As the hon. Minister knows, the
main line, the grand chord line, the
Sahebgan) lne that nrins through
Shantiniketan and the narrow-gauge
line from Katwa to Burdwan, all these
lines and the goods trains and passen-
ger trains, even the Rajdhani Express.
rue through Burdwan and terminate
at Howrah, that is, at Calcutta. In
the Fifth Plan period, both the pas-
sehger traffic and goods traffic will in-
crease. In view of these facts, may I
know whether the Government wnll
take necessary steps to re-model the
railway lines, the terminal facilities,
from Asansol to Burdwan and from
Howrah to Burdwan, whether these
facilities will be increased and the
Burdwan station will be re-modelled.
If it is not done, then there will be
discontent among the passengers and
there will be dislocation of trains al-
80. I would like to know from the
hon. Minister whether in the Fifth
Plan, he will take necessary steps to
re-model the railway lines, the termi-
nal facilities and re-model the Burd-
wan station,

SHRI L. N. MISHRA: The hon.
Member has asked the same question,
irnportance of Burdwan g there.
ere Is no quarrel on that point,
About the provision of additional faci-
lities, as I said, when we take vp the
case of other stations in the Filth
Plan, apart from what we have already
decided, the case of Burdwan will also
be considered in view of the points
made out by the hon. Members.

SHRI KRISHNA CHANDRA HAL-
DER: Whether you are also going to
declare Burdwan-Asansol as suburben
section?

SHRI DEBENDRA NATH MAHA-
TA: Will the hon. Minister be pleased
to state, as he said just mow that for
re-modelling a railway station three
ev' ditions are necessgry, that is eco-

APRIL 283, 1074
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nomic wiability, utility and adminis-
trative grounds, whether regarding
Burdwan Station such conditiops are
fulfilled or not so that this Station
may be included for re-modelling in
the Fifth Plan?

SHRI L, N. MISHRA: Burdwan
qualifies very much, It is in the thick
of the colliery area. It is very im-
portant; I know, That is why I have
!tald that I will give consideration to
1t

Production of Polyethylene powders
and Alechol by Union Carbide

*794. SHRI MADHU LIMAYE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state.

(a) what is the capacity of Union
Carbide for Low and high density
Polyethylene powders,

(b) what is their actual production,

(c) have they been given any ex-
pansion of capacity recently;

(d) f so, the reasons therefor; and

(e) when will the Government of
India’s Petro-Chemical Corporation
Limited begin production of low den-
sity polyethylene?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CALS (SHR1 SHAHNAWAZ
KHAN): (a) to (e). A statement is
placed on the Table of the House.

Statement
PRODUCTION OF POLYETHYLENE
POWDERS AND ALCOHOL BY
UNION CARBIDE

(a) and (b), M/s. Union Carbide
India Ltd. are licensed to manufae-
ture 9,000 tonnes/annum of low den-
sity polyethylene. Their production
during the last 3 years was as under:

1871 15,105 tonnes
1972 15,345 tonnes
1873 14,764 tonnes

(¢) and (d). They have been per-
mitted to expand their capacily for
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manufacture of low density polyethy-
leq,e to 20,000 tonnes/anoum on age
count of the following considerations:

(1) The demand for low density
polyethylene 15 expected to
mcrease substantially 1n the
next two years Desmti= the
creation of substantial capa=
aty in tavour of a public sec-
tor undertaking it is expected
that the demand would be
stbstantially 1n excess of the
hkely production over the
next few vears.

(ii) The expansion scheme of M/s
Umon Carbide 15 expected fo
materialise within a reason.
ably short time.

(e) The Indian Petrochemical Cor-
poration Lid, 1s hikely to start its pro-

duction of low density polyethylene in
1976.
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g & iz ¥ owd 97 4, W} o
#Y HAYAT O FLET AT LT Z |
Ay SHrd & wgATT fr OF WA
FAART F AW 9 AT-TH T G
FTCGTA Y T, qaE, § g fign
ot g &, @fE 79 o dAre ool aw
a g, 91T FRoR wrafal wF s ®
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BT I3 FT AN MY R, Wik g
W fdef F o o sy Ay

ot mgwaw @i & Tw A Ay
TR §®R w7 § fif aaw e
IR SreRw § 3 Y o YR, ar ey
ATETAT AT QT § | 4g faeger Tow @
WX Bavaran Y aga Taa g | WA
gzeq F for |rge & A forqr 2-a1ew
qET ®(, Ig TN AW & Iy & -
frac &1 o i st & e §
oY 3w Y A el § 1| 9 o
QUYHT FTES TEF FY T | (wrwearr )

st ay fomd : wow W, AT
o wfafes FedaT &1 a1 gAfagsr
gfeay fafade & gro fe S F9-
U & ATH TT T FIATY HY &0
AT e S VA 2

st AR G T A9 TTEATA
& ATq W FIAT A g iwoew wew
7 ¥ WFfETH WEATTAT A A
g F AAT FTrAWT T IN A9 Y
wirfomer w¢ v § (5 39 A 3frsfoma ada,
et i, &Y AT SR T e aurg
Y WX GIH THIEE IEF £ AEE
siEn e A iged fAo g
sfear fafufes s & 1 o w1 w1
A T T g, a1 wrf ferwa @
ST @ | AfT I AY AT 7w HAT
ey @ &)

SHRI K. GOPAL: In the statement
it is said that they mere licensed to
manufacture 9,000 tonnes., (a) What is
their installed capacity?

(b) The Minister said that the de-
mand 1. expecled {o increase substan-
tially. I wani to know whether any
study has been made Iiow much 1t is
gomng to increase? Is the demand
roing to be met from the public see-
tor or whether ihe Governmeni 8
going to allow only the privale sector.
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SHRI SHAHNAWAZ KHAN: Very
roughly the demand for low dengity

creasing and there is a
demand for it from the small scale
seator. As I said there are 3,000 units
of them in the fleld and each of them
is keen and anxious to expand and ex-
port their products. They are doing
good work and we want to ensure that
they are not starved of raw mate-
rials,

With regard to the otber queston,
they are permitied {o expand upto
20,000 tonmes.

SHRI MOHANRAJ KALINGARA-
YAR: As the Minister has stated, there
are only two companies which are ma-
nufacturing low density polyethylene
granules and he is aware and of course,
every one here is aware that there 18
an acute shortage of polyethylene gra
nules throughout the country. He sad
that the Union Carbide has been per-
mitteq to expand their production from
9,000 tonnes to 20,000 tonnes. 1 would
like 1o know whether for this ewpan-
sion they are going to float a new
company or are they glven expansion
tor the same old company and also 1
would like to know as to how much of
foreign exchange Is involved for im-
porting machinery.

SHRI SHAHNAWAZ KHAN. No
foreign exchange would be involved
and no foreign collaboration is requir-
ed. It is by merely expanding the
existing capacity that they can step up
Jproduction to 20,000 tonnes.

Fraw qrret sfre st wr fealt s
wa sefre Wt §

*797. Yo AW ATOTH VBT :
T Lo Al T WA wY g WO o

() war T %y frrw geat A
Her 430 & wawr §

(&) vy I3 wrif § wawr g
e fafirer st & dear 2500 8 Wk
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(ar ) figedfy v wrer v syt
¥ s sy oY b feafr w g

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) and (b).
Yes Sir, this represents the position on
all the Railways taken together.

(c) Total number of Rallway ma-
puals and forms translated into Hindl
is 172 and 238 respectively. As re-
gards their translation into regional

languages, figures are not readily avail-
able.

¥ o WETATIIAW TR : Weft sge
& 7 Frraamerfer st steat £ shear aft
T §, o fafrw sRfes vt #
wfea fod a7 § 1 Wit wge
fr fedt & ov wg fafaw  mifes
wuTHi ¥ oS Y Frowmafet w7 st
¥ wpe A feafr sm & 7w ag o
g <7 sepfa st 41 Peafrag &
ferdewrdy @Y & wOST ¥ wv@ freE
& e A Y daf ¥ oagwadt &
w0 famd 7 A WY wga g A
FT W4 G 1% ogr form wrer # wwat
ifE 7 AEEEaT g, qE & ITee
By oaF

ot qwo qas firm : AT ww § e
7z wfY @ § % wgras ¥ prodht ¥
R fedt Wt daf ¥ wod ¥ ot
wife &% o & 1 W aee il
gagec AR F e § 1 gw QY ¥
I N dzw gl g wan
92 1< fiean & s defrr wransii &Y ge
! Srwmw fre wifgd, fomar fr
felt Y e W1 & a1 zwoy
AU ¥R AN O A o
vy % @ § 5 dohg wroraf ¥ o
I & g § Wy qre st ey wr
L UL
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Mo WYAWT-TOW 1T FaTC A
ferlt 3 et Forrvmarfiordy s ST &Y
T 172 WX 238 T af @, wafF
FHEY G G Ay Whww § 1 T we
WEST ¥ qaW § #YE www fraifw ¢
W% 8, Tl W ¥ w7 wfr Ay
X g9 st Wi § g aedr ¥
FE IgAe &Y wF ?

ot QWo Qo faw WA T OF
WRIWT T TaT 3 ) Rar R #T oy
fors formr & s o et wmaTe wwf
8§ & fow & o s %) Fmw-ow
w i f 1 § g Aff w2 mwer g
for g wrar fmlt el @Y @i, few
LA O

&t qwo UwW maTw P X g
AT WTgar § R ooe R AW § A
felt wrar e @ @, av Tt gea
sfers s ¥ avat w6 #
FE@ 1 TE N 99 w1 7GR T q-
T A7, T IN ferdt & wwor feaw
aw I T9T i F1 IAF FrEewT Y
FEed 3 A 9 F ga TG gAT WRfwaY
Aoy fe felr wm & adF A
weTT AE &, qW T gawy § ) ¥ afeor
W@ A A FLQIE ) FAENAN
w1 AH X e dur WK g ol
frar o #0

& Qo Qo frmy 7y WA
gz o woeft T §, Afen g feafy,
fafed, W 1 8 mIwfwaw
T ¥y, aram &
w1 5 3uF Treeww AT aw T Ag 8
g OF I Wi ofr § 1 e T
oe % & e ¥ faomyarer ¥ vy
¥ Yo 9 oy o | €T A< afne-
oI ¥ W T F dd ¥ A dhg
W ¥ g A § ) gw el
WIRTSY ¥ F@AT W1 FAET Fear

T W f 1
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st wrfrew Wae : ey e of
q weft 9T ¥ s @ fr fe drst
2 SR T W ¥ HTAE FO W
sqaeqr w1t € § | & arren smgan g fin
Wk ¥ oY fewe w1 W€ Fvar § WO I
& ugarx q7 F A gy @ 7 W
et ot R a3 fewe ad amar @,
IuH fgdy waar @ wrar ¥ w4
WY srqars faard wd T Foreer aorg
& STt 7 AT qwes gy & o &
ST FrgAT § o o wade & ave wmy
ferdt a1 &g wrar 7 A I AR Ay
TTAT ¥ ICH eqr qA, Faaw A
w  gfewr 7 o

wafy T g "3vE WY
Lo O

SHRI DINESH CHANDRA GO-
SWAMI The hon Munister has admit-
ted that there are 430 caulwav mabu-
als Because of so many Manuals
whether the Admumsiration—not the
staff—has got proper knowleige about
the contents of these Manuals In view
of this, before translating these Ma-
nuals mnto Hindi and other regional
languages, may 1 know whether there
15 going to be a special review in all
these Manuals so gs to bring out some
comprehensive Railway Manuals®

SHRI L, N, MISHRA We shall con-
sider it

st It st s off,
FRWMA I T A wan Y qu
T A AT & g w S il
R oA oty IR T fawww A wr
wfemE rft & 1 & e W g B
T XF §A9 F 17 qared AN W
fgrlr mromgere wfafy ¥ qooed &
& o T w1 SO fiwar w1 8, fie ey
 fawr fgmfr & v gl 3, afe ot oY
o9 feafedr ¥ W g @ wnhedy
A wok o1 ey X € °
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ot Mo Qo fw : wsaw oY, 4@
g Y & i ey e vt oY
e & a1y Haverw & wré af< wrar
&, axi o< 9@ wre gy §, Afwa K ar
w Yty AfET o & owaw
v g o ey e fedt & a¢ T
HEWE §T HT4T §, 98 FAAT WO AG¥
fo gra feelt & &7 ¢
MR. SPEAKER: Q. No. 797 15 trans-
ferreq to 20th.

Rallway Bottleneck adds to Steel
accumulation
4
*798, SHRI P. GANGADEB:
SHRI K. LAKKAPPA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Railway bottleneck has
added to steel accumulation at the
steel plants; and

(b) the steps taken in this regard?

THE MINISTRY OF RAILWAYS
{SHRI L, N. MISHRA). (a) and (b). A
&tatement 1s laid on the Table of the
8abha,

Statement

(a) and (b). There has been some in-
crease in the ground stock of finished
steel and pIg iron at the Sleel Flants
during the past few months mainly
due to dislocation to rml movement
caused by a series of staff agitations
and other extraneous fuctors. Within
the overall comstraints faced by the
Railways, h high priority has been
given for the clearance of finished pro-
ducts from the Steel Plants and lose
co-ordinatlon is being maintained with
the steel plants on a day-to-dsy basis.

SHRI P. GANGA DEB: In view of
the fact that the railway bottleneck is
due to labour unrest, I would like to
know from the hon, Minister what is
the response of the Trade Unions to the
Government’s move to restore nor-
‘maley in the Indian Railways?

8HRI L. N, MISHRA: It {s a very
complicated and delicate matter. To-
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day is 23rd. Unfortunately, this day is
faced with a strike notice on an all-
India basis. I made an appeal to them.
I hear that some strike notice has béen
served already in spite of the fact that
negotiations were going on.

SHRI P. GANGA DEB: Sir, the hon.
Minister, in his reply, has salo that a
high priorily has been given for the
clearance of finished products frcy the
Steel Plants and close coordination is
being maintained with the steel plants
on a day-to-day basis. In this matter,
I would hke to ask the Mimister v hat
is the tota] number of wagons supplied
to the Steel Plants during this current
season and what were their demands?

SHRI L. N, MISHRA; The compara-
tive figures showing tonnes of steel
lifted by the Indian Railways are pluc-
ed on the Table of the House,

SHRI S. M. BANERJEE: I would
like to know whether there is any de-
fect in the supply of coal etc. to the
steel plants due to shortage of wagons
or the Railway Ministry is unable to
supply wagons to the extent it is need-
ed in the stee] planis? Also whether
there is any coordination betwen the
two Ministries” If so, the salient fea-
tures of the new proposals.

SHRI L. N. MISHRA: There is full
coordination so far gs the two Munis-
tries are concerned. Mr, Malaviya and
myself and the oflicers of the two Min-
istries meet every week. But it is a
fact that we have not been able to
give them adequate quantity of coal. A
long time back a coordination commit-
tee was get-up and also a conirol room
wasg set-up in the Rail Bhavan where
the officers of the concerned Ministries
sit and decide about the situation as
to where the coal should be rushed.
They have got formulae where five
days’ stock have {o be maintained,
where four days' stock has to be main-
tained and where 11 days’ stosk has to
be maintained. They work on that
line But that too does not work pro-
g:rly because of trouble from the la-

ur,
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At AART Q1 : AT F 3@
¥ umz fwar a9 oF @AT a9 @l
AR 7% 99 o qF qar ag 2 fw foran
wfalg TG 7% 2, AE@w gl
TF TTT § g7 =AM 9T A0 | A afa-
T a7 &1 721 3, 599 9F a3T 8 |
W dhaT fofa & 3T gr aoF
A= AT AT Aw1eq g, Faas fag
g gfgz . IFE I94W FE FH
FT AT A F FZT (Aq4T 7T AT

g T Afmzez Ti a1 Tzfeee g1, 77 Ay
INIT TRfFT FIEH TETAA Fr A
adt afwar erar favd fads

Fares Fr OWT

sqt Qeto T (WY : 3edel ST, ag
FITA FT 1A 91, AlFA T4 AAAT
F I AR cwmw i o3 EA T
TF AT FAT 1247 2 OAT TF &
AW FOF K THAEN FCE T, TT FO
#H oAz v Lot oRew o 3Ew
IIq g AE, FAT GT FEAT AET F
faarstt %7 37173 21 AT, 3AfAT TR A
qTF TF TE | WA HAZ & amt G
ST F {5 93 q7 7 57 FaAr & faga
g ATF IET Ao 27 IT AT AT7 I
fex s@FT 919 F2 | @fF7 I 3@ F
aa g fF J0 3T ardaT w1 W TR
g F famr wx wrew F Afew
fer & | 30 qrdar & 6 27 @To a%
AT ... (FaqE) ..

PROF. MADHU DANDAVATE:
Since the hon. Minister has already
brought into the amkLit of this ques-
tion....

SHRI L. N. MISHRA: 1 have not
brought but Members have brought.

PROF. MADHU DANDAVATE:
Since he has referred to the railway
strike and algso tias negotiatiens etc.
and the manner in swhich the negotia-
tions broke down, I would like 1o
know whether it has not happened in
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the past that even when the strike
notice has been given, during the
time that is availabla till the mate-
rialisation of the strike, a negotiated
settlement can be arrived at, and if
so, whether he will make his utmost
effort to arrive at a negotiated setlle-
ment to see that the just demands of
the railwaymen are conceded so that
there are no bottlenecks and as a
result of that there would be no steel
accumulation.

SHRI 1. N. MISHRA: I have
never said that the door for negotia-
tion is closed. It is always open. I
would welcome a decision. The only
thing is that the discussion can take
place when the chairman comes on
the 27th. I shall Lz only too hanpy
if we can achieve a negotiated setile-
meiit.

SHRI S. M. BANERJEE: I LI~
Oureshi is not there, Shri L. N. Mishra
iz there and he is a Cabinet Minister
also. I charge the Railway Board
that they are trying to sabotage the
negotiations.

SHRI A. P. SHARMA: 1t is a fact
that some of the uninons and not all
have served a strike notice. In view
of the urgency of the matter, would
the Railwav Minister assure us that
irrespective of the fact that scme of
the unions have served a strike
notice, negotiations will continue and

some settlement will be breught
about?

SHRI L. N. MISHRA: I am nvpre-
pared for such negniiations. But the

only thing is this that I want Mr.
Shafi Qureshi to carry it on, becsuse
he has done half of the job; if I step
in at this moment, that migl?t not be
that helpful. I want them to wait for
four days only.

SHRI DINEN BHATTACHARYYA:
I am also a raiiwaymen. Please per-
mit me to ask one supplementarwv
question.

MR, SPEAKER: Now, Shri Piloo
Mody. He can ask a questicn as a
railway passenger.
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SHRI PILOO MODY: I thought I
was asking a question as a Member
of Parliament. But even as a passen-
ber, If I may be permitted to ask...

MR. SPEAKER: Yes, very much
SHRI R. S, PANDEY: Goods tramn
passenger!

SHRI PILOO MONY: The hon,
Minister has injected inio this ques-
tion the most amazing thing. We are
all naturally very unhappy and soiry

as to what has happeuned t¢ the
Deputy Minister of Railways. But I
cannot understand how the entire

Government can come to a halt as a
result of what has happened to him.
Now, anniher thing ha, been injecled
into this that the Chwrman of the
Railway Boerd is not available...

SHRI L N. MISIINA., who «ad
£0" He is very mach ar mlahle

SHRI PILOO MODY-. He fuil that
the Chauman was not avaiable

SHEKI L N MISHRA 1 said that
Mr Shafi Qure;hi wus not avulible
He 1s the chairman of that commitiee.

SHRI PILOO MODY: I fail to
understand how when such important
18sucs are at stake which affect the
very well-being of the nation, the
absence of anyone, even the Prime
Minister, could allow the entire pro-
cedure io come io a halt. Surely, in
the absence of Mr. Qureshi, the nego-
tiations must continue through the
hon. Minister himself, even if it
means his having to do a little more
homework to find out what has pro-
ceeded in the mnegotiations.

SHRI L. N. MISHRA: I would like
to go into the background Yesterday
I sent for the convener of the action
committee on the railwaymen's strike
and I had a discussion with him. I
said that Mr. Shafi Qureshi had been
carrying on the negotiations and they
were very much satisfleq with him,
and we had done salmost halt of the
job, and I thought that i1t would be
better it Mr. Shafi Qureshi were
alloweq to do il. ang if there was any
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dificulty at that stage I wanted to step
in myself. The strike 18 to take place
on the 8th of next month, if they are
really honest in their strike notice.
Therefore, they have got ten days at
their disposal. Let them meet on the
27th of this month. We are prepared
for negotiations, and our mind is
completely open on these issues

SHRI PILOO MODY: The hon.
Munister’s reply has given us a clear
indication as to the urgency with
which he treats this matter.

MR. SPEAKER: No more ques-
tions on this, Next guestion.

SHRI DINEN BHATTACHARYYA:
The Minister has only appealed to
the railwiymen not to strike. Is he
serjous about this*> Othcrwise, he
would have stopped taking these rail-
waymep under police custody with-
out any charge. Is he gomng to stup

this thing, that is, if he 1s sincere
about it?
MR. SPEAKER: I have alrcady

called the next question.

Ban on Use of Nephtha in PV.C.
production

*300. SHRI PRABODH CHANDRA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

Government have
Naphtha in PVC

(a) whether
banned the use of

production; and
(b) 1f so, its effect on PV.C
industry?

THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b).

There is no ban as such. But consi=
dering the overall availability of
naphtha for various essential uses in
future, it is considered necesary to
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encourgge the pfoduction of PVC
based on Calcium Carbide.

SHRI PRABODH CHANDRA:
Since there will be no ban on the
use of naphtha but in view of the
shortage of this material, remedial
measures are likely to be taken, may
I know if Government propose to
give some instructions to these indus-
tries before it is too late and the
country suffers a much greater loss?

SHRI SHAHNAWAZ KHAN: That
has already been done. The Cabinet
Committee on Trade has given in-
structions that the use of naphtha for
making PVC etc. should be minimised
to the maximum extent,

SHRI PRABODH CHANDRA:
Are these mandatory instructions or
just suggestions by Government? Un-
Jesg these are mandatory instructions,
nobody is going to abide by these.

SHRI SHAHNAWAZ KHAN:
There are five units in production.
Some of them may be able to switch
over to calcium carbide; others may
not be.

MR. SPEAKER: His question was
whether these instructions are in the
nature of mandatory instructions or
otherwise,

SHRI SHAHNAWAZ KHAN:
These are guidelines.

Train Robbery in Ratlam on 27th
December, 1973

*801, SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there was a train rob-
bery in Ratlam on the 27th Decem-
ber, 1973, and

(b) if so,
looted?

value of the goods
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THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) No, Bir.

(b) Does not arise.

MR. SPEAKER: There is no rob-
bery. On what will you ask supple-
mentaries?

SHRI PURUSHOTTAM KAKOD-
KAR: The hon. Mmmster is gene-
rally generous in his answers and in
explanation also. DBut regarding my
question, he has been too precise, to
the letter of the question, ignoring
entirely the spirit of the question. I
had asked whether on 27th Decem-
ber there wag a robbery. Actually
the announcement of the robbery was
made on that date that there was a
wobbery and loot on the 19th and
something was caught, some péople
were arrested.

MR. SPEAKER: There are many
robberies taking place You asked
about the one on the 27th.

SHRI PURUSHOTTAM KAKOD-
KAR: The hon. Minister ig too pre-
cise to the letter of my quesiion, not
to spirit of it

MR. SPEAKER: How can there
be spirit in a robbery?

SHRI PURUSHOTTAM KAKOD-
KAR: There was a loot and robbery
on the 19th December and on the
27th it was snnounced. I asked how
much was looted and how many
people were arrested.

SHRI L. N. MISHRA: 1 have to
go by fhe facts of the case, not by
the spirit of the question. 1 have
got some information here. No case
of train robbery involving either
passenger’s property or looting of
foodgraing has occurred in Ratlam
on 27th December 1973. Three cases
of robbery of passengers’ property
were reported to have taken place in
Ratlam during 1978. The amount
involved was Rs. 44,000 odd. Pro-
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take place and some end is put to
sucp things; whether there is any
Fositive measure contemplated.

SHRI L. N. MISHRA: It is a fact
that thefts in railway travels have
nct gone down, and we have been
very much worried abaut it. I had

ca!]gd & conference of the Home
Ministers of different States and of

the IGPs. Some decisions were takep
and it was decided to double the
number of GRP-staff, For that a
sum of Rs. 6 to Rs. 8 crores is re-
quired, We made representations to
the Finance Commission to make that
allotment to the State Governments,
but unfortunately, the Finance Com-
mission did not agree, Now, we are
Persuading the Btate Governments to
help us in doubling the number of
‘GRP force,

MR SPEAKER: The question
Hour i» aver.
450 1L.8—2
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SHORT NOTICE QUESTION
Development of Film Industries in
Caleutta

8NQ 11, SHRI BAMAR GUEA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to,
stale;

(a) whether Government have fina-
lised schemes for production of Hindi’
films and documentary @iims in Cal-
cuta Studios; '

(b) if so, the main features there-
of, and

(c) the other steps taken for deve-
loping Film Industries in Calcutta?

THE DEPUTY IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM-
BIR BINHA): (a) and (b). The film
industry is in the private sector. It
is for the Calcutta Producers to under-
take the producttion of Hindi films as
was done by them in the past. Even
now, some West Benga] producers bave
made Hind{ Ailms some of which have
also been financed by the Film Fio-
ance Corporation. For documentary
production, the Films Division have
already transferred a part of its pro-
cessing work to the laboratories at
Calcutta. Under the Fitth Plan, a
Regional Production Centre at Calcutta
is to be set up which will largely farm
out work to independent producers of
the region. A proposal tp set up a TV
Films Production Centre in Calcutta
is also under Government's active
consideration.

(c) The Dutt Inquiry Committee re-
commendations were referred to the
State Government alongwith a sugges-
tion that to plan co-ordinated action
a Steering Group may be set up. The
State Government have since set up a
Film Development Board to look atter
the interests of the West Bengal Film
Industry. ' The Government of India
have also recommendeg to the West
Bengal Government to earmark 10 per
cent of the Eneertalnment Tax collec-
tions for the general development of
the film industry particularly for the
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comstruclion of a greater number of
cinema houwmes.

SHRI SAMAR GUHA; The bhon.
Mintster, in His reply, hes stated that
there is a proposal to set up & TV
Films Production Cefitre gt Calcutta.

TV films for the reason that television
is nothung but a luxury entertainment
for the rich people, and unul the whole
of the people of our country are
covered by the network of radio, and
a large number of documentaries are
produced for the mass enterta.nment
of the rural people, this expansion of
TV i» nothing but an expenditure in-
curred for the rich people for their
pleasure only.

‘With this preliminary remark, 1 shall
put the question. They have said that
at the moment, part of the processing
work has been transferred to the labo-
ratories at Calcutia for the production
of documenaries, and that in the flth
Flan, a regional production centre 1s
te be set up at Calcutta. I want to
know when exactly the independent
production of documentaries will start
there. That is the first question

Becondly, I want to know from the
Government—I rased this matter seve-
ra)] times in the Consultative Committee
also—what steps the Government is
going to take, in consultation and co-
operation with the State Governments—
to check the vulgar display of Hindi
posters, and whether the Government
will take any active steps to see that
vulgar display of Hindi posters is
checked.

THE MINISTER OF INPFORMATION
AND BROADCASTING (SHRI I. K.
GUJRAL): Sir, so far as the display
of posters is concerned ... (Interrup-
tiom).

SHRI SAMAR GUHA: Not Hindl
posters only. I mean the vulgaer dis-
play in films, particularly from Bom-
bay, and which has spread to ofher
areas also.

SHRI 1 K. GUIRAL: 1 accept the
amendment. The point made by him is
weil taken. In the past also I had been
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the State Governmeats
s matter and I am told
opn in the case ol some
vu!gnrpoll.snhadbaenmtham 1

E
-
%EE

beld in the first week of May. About
the proposed Films Division unit in
Calcutta, my colleague has pointeq out
that prevision has been made in the
Fifth Plan. We hope to get funda
either this year or the next year and
start the work. In the meantime work
is being given to producers in Culcutta;
mmnwttrinttoglvcmoremrk

About his remarks on TV, 1 hope that
when he thunks it over again he will
change his mind because there i1s no-
thing wrong about the media. To what
purpese that media of communycation
15 used 15 the question. In a country
lLike ours, where literacy s still of the
order of 30 per cent, visual media have
more 1mpact than audio media, Radio
should be expanded, I agree. But we
are also requred to do something for
TV ag well Starting from next year,
via a communication satellite we are
gong to concentrate our attention ci
2500 willages which will receive tele-
vision programmes, To have a lovk
at the programme we shall be inviling
our friend . . (Interruption). In the
Fifth Plan Rs 17 crores are being pro-
vided for purchasing commumnity sets
and it is only through community sets
that the TV system will succeed My
hon. friend should keep in mind the
purpose nt TV in helping education,
family Flanning, national integration.
ete.

SHR!I SAMAR GUHA: Ceniral Gov-
ernment is giving, it I may say 80,
gratuitous advice to the Government
of West Bengal that they should pay
ten per cent. I want to know from the
Government one thing. What cutribu=
tion is the Central Government going
to make 1nregard to t of
modern equipfbent about the financial
difficulties they are facing. 1 have re-
cently seen a Bengall Mm Jadubsogshy
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I have to hang my head in shame; it
was worse than Bobby. In this con-
neciion while constituting the censor
board 1 wunt to know whether one-
third would be from the educationists
s0 that Jadubangsh-type of films are
not produced?

SHRI 1. K. GUJRAL: So far as the
(ensor Board is concerned, my hon.
friend would recall that a Bill is there
already, pending before this august
House and I think it would be finalis-
ed during this session. The Censor
Board will be reconstituted in accord-
ance with that law. So far as assist~
ance to producers is concerned, we had
a discussion with West Bengal produ-
cers and other regiona] producers; we
had been advising them that they
should start dubbing their filmg in
Hindi also. 1 was in Calcutia last
Sunday and even on that day I talked
to them. We are willing to give them
loans for this It will also help the
people trom the Hindi-speaking areas
to see better fllms that are made in
the different regions So far as nther
assist~nce is concerned, the Govern-
meni of Bengal had already <c{ up a
Film Board and Rs. 25 lakhs had heen
set apari, they have already disbursed
about fifty per cent of that as loan to
film makers. I spoke to the Chief
Minister last Sunday. He has accept-
ed not only to fully utilise the funds
availlable with him but also to make
more funds available in the course of
this year. So far as the earmarking
of 10 per cent of the Entertainment tax
collections is concerned. that is a re-
commendation made by a Conference
of Information Minlsters, s thut more
theatres could be built. The problem
in the West Bengal film industry, is
absense of theatres; more theatres are
needed. Some Otates are gefting up
Theatre Corporations. 1 hope West
Bengal will also do that.

8ARI N. K. SANGHI: In view of the
fact that West Bengal film indusiry is
facing difficulties and is {n financial
doldrums, may I know from the hon.
Mistster whether be would take up the
matter with the Bangladesh Govern-
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ment for import and sxpert sf Bemgall
films to their country and ours, so that
vast commaercial vetars are opened.

SHRI 1. K. GUJRAL; Bo far as ex-
port of Bengali filmg is concerned, we
are doing our bit and recently the Io-
formation Minister of Bangladesh was
tbere. We are irying to work out an
arrangement for export and mport of
Bengali films. Bengall films will form
an essential component of that export

pregramme,

SHRI B, V. NAIK: Sir, the hon. Mem-
ber"s question regarding the produc-
tion of Hindj films in Calcutta, irclud-
ing his remarks which he made in re-
gard to the standard, vulgarity etc. of
films being made in Bombay, it
bracketted with Madras also, smacks
of 5 sort of moralistic approach. But,
the question 1s, as long as a film, whe-
ther 1t 1s made in Bombay or Madras
or Bangalore, can be transported right
up to Caleutta in a simple cam, is there
any reason to be parochial about it &nd
say that films should be made at a
particular place? Then, Delln will ask
for 1t; Bangalore will ask for it, Hyder-
abad will ask for it Is it, therefors,
not necessary that this should bhe en-
couraged where there is natural
growth. Therefore, it is not i1n Calcutta,
but in Bombay and Madras, that this
should be encouraged.

MR SPEAKER: Mr. Samar Guha
was parochial only in morahfy. That
is all,

SHRI I K. GUJRAL: Sir, my hon.
friend is right We are encouraging
film production everywhere That is
why, we see Malayalam fllms have
made a mark. In Assam, fllms are be-
ing made. Oriya and Kannada films
are coming up. So far as the problem
in West Bengal is concerned, it has &
story behind it. Onge upon a time,
Caleutta was une of the most important
production centres. There are people
in the production fleld on the acting
side and on the technical gside; who are
finding themselves gut of iob. That is
why, we give some more conaideration.
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SHRI KRISHNA CHANDRA HAL-
DER: Mr. Speaker, Sir, Bengati films
produced in Calcutta are facing a
crisis in regard to production in black
and white. 8o, I would like to know
whether Central Governmant will help
them or sanction adequate amounts
to Calcuita studies to set up labora-
tories to produce colour films so that
they can overcome this crisis.

SHRI 1. K GUJRAL: At the
moment, we are importing colour raw
stock. We allocate colour raw stock
to producers who give prescribed
export guarantees. Regional films
could not build up export potential,
and therefore, they could not avail
themaelves of this facility. We are
revising our policy, in this regard, to
give regional films a chance to uti-
lise some colour raw stock 8o that
they can also export. For that, we
will act concessionally in their favour,
Bo far as laboratories are concerned,
my colleague has already explained.
Dutt Committee has made a sugges-
tion. Now, a project report has been
prepared and West Bengal Govern-
ment are keen to get this started. I
advised West Bengal Government
either to take it up by themselves or
in joint sector. They must take quick
steps to see that this colour laboratory
is set-up.

SHRI KRISHNA CHANDRA HAL-
DER: May I know whether the
Central Government will sanction
sdequate funds to start a colour
studio?

MR. SPEAKER: He has already
explained it adequately.

SHRI S. M. BANERJEE: Sir,Iam
happy to note that you are also in-
terested in films. 1 hope you will
have Bn occasion to see the film
Saudagar when it is shown.

MR. SPEAKER: I am interested
in everything.

SHRI 8. M. BANERJEE: It is a
very good flm. T would like to know
from the hon. Minister whether it is
@ fact that recently one of the pro-
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@ucers and a vety good nnoui?ﬂ
singer, Shri Hemant Kumar Mukerjee,
met the hon. Minister and expressed
the hope that the Bengal film
ducers will get financial aid, not
from the Btate Government, because
they are unable to help, but also from
the Central Government, to produce
not only documentaries but also good
feature filmg so that those fllms might
be exhibited not only in India but also
in Bangladesh and, if so, what ig the
reaction of the Minister?

SHRI I. K. GUJRAL: Shri Hemant
Kumar met me and I have given my
reaction to him, which was favour-
able,

SHRI DINESH CHANDRA GO-
SWAMI: In order to remove the
demoralising effect that the present
films are bringing on the younger
generation and also to encourage the
feeling of integration, may I know
whether the Government have any
proposal to give assistance to indivi-
dual producers to produce films in
regional languages with themes of
national integration and also to pro-
duce award-winning films of one
regional language into other regional
languages so that people all over the
country can see and appreciate those
award-winning flms?

SHRI I. K. GUJRAL: As I have
said on another occasion, so far as
toning up of the films is concerned,
it depends on what type of finance is
made available to the producers. Un-
fortunately, now it is too much of &
commerclised finance which carries a
very high rate of interest. That is
why the Government is now examin-
ing the possibility of having & cess
selieme 30 that we are able to have
some funds. Then only we can
encoyrage progressive trends. The
trend cannot be encouraged by dir-
ectives only. s
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WRITTEN ANSWERS TO
QUESTIONS

Commifiee on Prices of Petroleum
Preduocts

*795. SHRI R. V. SWAMINATHAN:
SHRI VEKARIA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Ofl Pricing Com-
mittee has since been set up; and

(b) it so, the composition of this
Commattee, its terms of reference
and when it is likely to submit its
report?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) Yes, Sir.

(b) A statement is laid on the
Table of the Sabha.

[Placed in Library. See No. LT-
8783/74.)

Ty (W ) aw @ wfafon
mfeat Wiy ®3 w a@iv

*796. st wiwer yaw . ®7 =
oY a8 wa™ #Y U0 F oI O

(%) ™ wHC W qF WA ¥
qaur] a® @ wfafor afeat womy
avvrere o farere fimar & ot afk
@ wn wmr frewd e ;Wi

(w) ey dw ¥ ane anfieat
@ ¥ T W2 o frww ¥ wodt § o
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TWReWE N Wl (W T
" giR) : (¥) dgQam-La-
AN wew 97 qafey wigw AT
T gy # wfer efrrer gfaemdt
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(&) ot gr1 wsirfeay Wi s
¥ fafww s st wil gt &
AL B AT AR WY gAML F FTO
awre faQedy oy § s aw ¥ faged
# fad wey  wTHIL § TR fAwe
TOE W W W}

Deduction of Wages of Railway
Employees at Nagpur (Central Rallway)

*802 SHRI NARENDRA SINGH:

SHRI HUKAM CHAND
KACHWAL

Will the Minister of RAILWAYS be
pleased to state:

(a) whether deductions have been
made from the wages of Central Rail-
way Employees at Nagpur in connec-
tion with food agitation at Nagpur
during December, 1973;

(b) the total amount of such dedue-
tion and basis of arriving at the am-
ounts of deduction; and

(c)under what specific instructions
the wage cut was imposed?

THE DEPUTY MINISTER IN THE
MINISTER OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
{c). In accordance with the principle
of “no work no pay”"? A sum of Rs.
1,16 lakhs was deducted from the wa-
ges of Railway employees who ‘were
absent from duty during the agitation
in Nagpur area from 18th 1o 25th Je-
cember, 1873,
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Eloctrification of Triba) Villages and
Harijap Bastly 1y Ffth:Plaa
803, SHRI GIRIDHAR GOMAN-
GO: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

{a) whethér Government have issu-
ed any instructions to State Govern-
ments to submit proposals for the
electrification of tmba) villages and
Harijan Bastis in the Fifth Five Year
Plan; ang

(b) 1if so, the response of the State
Governments thereto?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) and (b). No specific instructions
have been issued to the State Govern-
mentg for submutting proposals for
elecintication of the Tribal villages/
Harijan Bastis for the Fifth Plan,
However, a national Minimum Needs
Programme regarding special needs of
backward areas covering inter-ahia
facility of rural electrification has been
included in the draft Fifth Plan
Under this Programme, the States will
prepare project reports and submt
them to the Rural Electrification Cor-
poration who will finance and monitor
these under their programme.

In April 1972, instructions hed been
issued to all State Governments
State Electricity Boards that in all
future schemes electrification of Hari-
jan Bastis must be covered alongwith
the main villages. At the same time,
the Rural Electrification Corporation
wag also directed to ensure that Hari-
jan Bastis were included in the new
schemes sanctioned by them.

Fertilizer Factorles and their
production

*304, SHRI ARVIND M. PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the number of fertilizer fac-
tories working in India with thelr
locations;

(b) the target fixeq for production

of fertilizer during the years 1972-73
and 1973-74; by each factory; and
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(c) the actua] tity of fenkilizer
produced during that period by each

factory?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (m) to (c). A state-
ment is laij on the Table of the
House. in Library. Seeg No.
LT-8704/74].

Irrigation of Land through Execution
of Irrigation Schemes

*805 SHRI GADADHAR SAHA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the percentage of crop area in
India at present according to the
report of Irrigation Commission, State-
wise; and

(b) the percentage of additional
crop area to be brought under irriga-
tion through execution of Irrigation
Schemes during 1974-75 and actually
brought under irrigation upto 1973,
State-wise?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-6785/74]

Confirmation of Catering Staflt

*806, SHRI BHOLA MANJHI:
SHRI RAMAVATAR SHAS-
TRI:

Will te Minister of RAILWAYS be
pleased to state:

(a) whether all the members of staff
working in the catering Units manag-
ed by Railways in N. F. Railway are
not confirmed;

(b) it so, the aumber of those who
are confirmed, category- ; and

(c) whether the staff are not being
confirmed even after completion of
10-12 years of service?
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THR DEPUTY MINISTEX IN THE
MTNISTRY OF RAILWAYS (SHRI
MOHD. BHAF! QURESHI): (a) No
Sir.

®

s o

firmed

staff

i) Catering Inspector . . 1
{ii) Asstt. Manager . : 2
(i) Cleek . . . . 3
{iv) Head Cook . 2
{(v) Cook . . . 2
{oi) Assistant Cook . . . I
{vn) Bearer . . " . 8
(vin) Stall Keeper . ' . I
(1x) Hamal . . % . 8
ToTAL . . . 28
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(c) There are some staff who
could not be confirmed for want of
permanent vacancles.

Meeting of Directors of Indusiries on
shortage of Furnace Oil

+808. SHRI DHAMANKAR: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government called a
aneeting of the directors of Industries
of all the States in New Delhi to dis-
cuss the shortage of furnace oil; and

(b) it so, what is the outcome of
dhis meeting in the context of severe
power cuts to Industries in almost all
the States?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Bir.

(b) The broad decisions reached at
this meetings are aa fsllows:

@) A ik guotd of furnsce ail
wvill be pinced ot the disposil of

n

State Governments Tor rheeting the
‘requirements ©f cohsumers under
their charge.

(ii) With regard to this quota,
State Governments will set up their
own mechanism for dealing with
matters relating to allocation, its
efficient usage and monitoring the
progress of switch-over to alterna-
tive fuels.

() The o1 companies will be
associated in the above arrange-
ments at State Government level
for ensuring smooth flow of sup-
plies of furnace oil to consumers.

(1v) There will be frequent con-
sultations between the Standing Com-~
mittee on Furnace Oil and the

arrangements proposed at State
Govt level

Loss to Railway due to Faulty
Manafacture of Electric Locomotives

808 SHRI P VENKATASUBBA-
IAH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Railways have
suffered heavy losses due te faulty

designs in the manufacture of electric
locomotives;

(b) 1if so, the loss suffered during
the last three years; and

(c) the steps taken to ensure that
there are no further losses en thus
account?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) Some
equipments, like bogie components,
traction motor shafts showeq design
inadequacy thereby causing stabling
of the electric locomotives in the ini-
tial stages of production which re-
resulted in some losses;

(b) It 18 not possible to work out
exact losses directly atiributable to
design deficiencies;

(e) Necessary steps have been taken
to overcome design deficiencies, etc.
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o)iame of Places ia District Banda (d) wheiher the contents of the
book were approved by the Develop-

@P.) where Scheduled Casies voters
eoulg mot Caste their Voles

7703. SHRI AMBESH: Will the
Minister of LAW, JUSTICE AND
LOMPANY AFFAIRS be pleased to
state:

(a) the names of the places in the
District Banda in Uttar Pradesh
where Scheduled Caste voters could
not caste their vote in the last elec-
tion to the Assembly, and

(b) the action taken by Govern-
ment 1n this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY):
(2) The Election Commission has not
received any complaint that  the
Scheduled Caste voters of Banda
district (Uttar Pradesh) could not
cast their votes in the last general
election to the State Legislative

Assembly,
(b) Does not arise,

Composttion of Development Councll
for Drugs and Pharmaceunticals

7704. SHRI K S. CHAVDA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what is the composition of the
Development Council, DGTD (Drugs
& Pharmaceuticals) and other Coun-
cils;

(b) whether the Committee for
Commercial Publicity and Exports
Panel was appointed by Development
Council on behalf of DGTD, it so,
under what resolution and on what
date;

(¢) why the publication ‘Indian
Pharmaceutical Industry—1978' was
not published in the Government
Press, being an authorised publica-
‘tion of DGTD;

ment Couwcil and DGTD pefore its
publication and release; and

{e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) The composi-
tion of the Development Council for
Drugs and Pharmaceuticals as also
other Development Councils are as
indicated in Section 6 of the Indus-
tries (Dev & Reg) Act 1851;

(b) The Commercial Publicity and
Export Panel as also other panels
were formed by the Development
Council for Drugs and Pharmaceuti-
cals in the meeting of the Council
held on the 17th November, 1871;

(c) Ag in the case of previous pub-
lications and as decided by the Deve-
lopment Council, the Jublication
was printed mn a private Printing
Press.

(d) and (¢) The contents as well
as the information contained there-
in about the firms are as received
from the firms and persons concerned.

Suspension of Ronning Works in
Rallways

7705. SHRI AMBESH: Will the
Minigter of RAILWAYS be pleased to
state:

(a) whether most of the running
works in the Railways have been sus-
m::d by Government for want of

(b) whether Government are aware
that this has lead to unemployment
to a large extent of the casusl lab-
our; and.

(¢) what steps Government pro-
pose to take io remedy the situation?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) No.
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However, a cut of 10 per cent in the
outlays for relatively low priority
works and schemas was imposed,in
1973-74 in pursuance of the decision
of the Government to effect economy
in expenditure. A ban was also im-

work had not started at all or which
had been constructed only upto
plinth level upto August, 1873, At
the same time, care was taken to en-
sure that the economy cut did not
adversely affect the hard core deve-
lopment programmes of the Rail-
ways, In 1974-75, somewhat larger
allocation of funds has been made
for Railway works as compared
with 1973-74, but the ban on cons-

(b) and (c). Since the level of
expenditure in 1974.75 is expected
to be more than what was in 19873-74,
the level of employment on ralway
works will also remain unaffected.

Demand of Drug Industry for Daising
Prices of Drugs

7706 SHRI M. KATHMUTHU. will
the Mumster of PETROLEUM AND
CHEMICALS be pleased tp state:

(a) whether Government have con-
ceded the demand of the Drug Indus-
try for g raise in the prices of drugs;

and

(b) it so, the facts thereof?

46

sm«'msm-t-
mitied by Casdidates for Elections
to State Legisiatures and Parliament

T707. SHRI BUKHDEV TRASAD
VERMA: Wil the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government have ins.
tituted any machinery to verify the
statements of election expenses sub-
mitted by the candidates who contest-
ed the elections tp the State Legisla~
tures and Parliament; and

(b) if so, the number of candidates
if any, found guilty of submitting
wrong statements since the last elec.
tion to Parliament in 1971 and the
actiop taken against them?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY):
(a) Under the Representation of the
People Act, 1851, excepting section
10A which empowers the Election
Commission to disqualify a person
for failure to lodge an account of
election expenses within the time
and in the manner required by or
under that Act and sections 123(6)
and 77 under which it shall be &
corrupt practice where the candi-
date’s election expenses exceed the
maximum amount prescribed under
the law, there is no machinery for
verifying the account of election ex-
penses submitted by the candidate.

(b) Does not arise.

Inferior Quality of Pood Articles ser-
ved at Gaya Station

7708. SHRI SUKHDEV PRASAD
VERMA: Will the Minjster of RAIL-
WAYS be pleased to state:

(a) whether Government are AWare

that food articles served at the stalls
at Gaya Station of Bihar are mot of

standard quality; and
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(b) if s0, whether any enguiry has
been made in this regurd snd i ¥0,
the action taken so far?

THE DEPUTY MINISTER IN THE
MINISTRY QF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise,

Industrial Licences jssued to M/s
Hoechst for Novalgin Formulations

7709. SHRI K. S, CHAVDA:
the Mimster of PETROLEUM
CHEMICALS be pleaseq to state:

(a) the name and capacity, number
and date of Industrial licences/appro-
val letters granted to M/s. Hoechst for
manufacture of varfous formulations
of Analgin;

(b) Production of above referred
formulations during the last three
‘years;

wil
AND

(c) number of other producers of
Analgin formulations; ang

(d) reasons for allocating raw mate-
tials for excess of licensed capaocity
for Analgin formulations to M/s. Moe-

‘THE MINISTER OF STATE IN
THE MINISTRY OF
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(d) Baw materials are allocated te
the Drugs and Pharmaceuticals
units in the organised sector inolud-
ing M/s, Hoechst on the basis of
their past consumption,

Supply of Imporieg Baw Matetial to
M/n. Abbotts

7710. SHRI BHALJIBHAI FAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Erythromyrn and its
salts are canalised items;

(b) what were its import prices
(CIF) during the last three years,

(c) whether most of the canalised
raw matenals 15 supplied to M;s, Ab-
botls;

(d) the quantities supplied to M/s.
Abbotts along with it value during
the last three years;

(e) whether Government have taken
into consideration that initial invest-
ment of M/s. Abbotts was only Rs, 1
lac and they have a gross profit of
1268 lacs in 1070-71 and Rs, 10141
lakhs during 1871.72 which means a
return of more than 100 times of the
investment; and

(f) if so, what steps Government
have taken or propose to take to
check such a huge profiteering by
foreign firms?
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Abbotts during the lsst 3 years was as under:—

- Erythromycin Steargte E. Ethyl Succ rate
ar —
Quy. Valuae Qty. Value
(Rs. lakhs) (Rs. lakhs)
971-72 . » . « 4030 kg. 3600 600 kg. 8 60
1972-73 . . . . Booo kg, 64 00 600 kg 8 o0
7374 . 5000 kg. 33 60 2000 kg. 20 00
() and (f). Thewr percentage of gross profit on turnover has come

down from 874 per cent during 1860.70 to 1441

per cent dunng
1971-72, as against the lmt of 15 per cent prescribed in the Drugs
{Prices Control) Order, 1970
Statement
1971-72 1972-73 1973-74
GCA RCA CRED GCA RCA CRED GCA RCA CRED
&. Erythro-
mycin
Stearate  $120/- Rs 805/~ § 120/~ ml Rs Bos/- nul | ml Rs 672- ml
2. Erythro-
mycin
Estolare  $93/- Rs. 720/- ml ml Rs. 700/- —No import—
Ethyl
Sucanate $131 S0 nil $181 S0 $165  mil $122 7504l $122 75 ml $122 75
Note : GCA. General Currency Arca
RCA: Rupee Currency Area
CRED: Under Credit Arrangement.

Wagon Shortage in Nagpur Bivisien
aflecting the working of Saw Mills

7711, SHRI VASANT SATHE: Will
the Mmister of RAILWAYS be
pleassd to state:

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) and
(b). No. However, strikes and agita-
tion in recent months have affected
the running of trains thug creating
temporary shortage of wagons -
cluding Nagpur Division,

With the return of normalcy on the
Rallways availability of wagoos
should improve,



.51 Writtes Answers APRIL 23, 1074 Written Answers 52
Payment made by LO.C. to Cemtrac. from its Calcutta Branch and will be
tors laid on the Table of the House,

7712, SHRI VASANT SATHE: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government are aware
of the reported payment of lakhs of
rupees to the contractors engaged by
the Indian Oil Corporation for trans-
porting Indian Oil Corporation's pro-
ducts from Siliguri, Raiganj and Cal-
cutta to Bangladesh during 1971-72;
and

(b) if so, reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b), Cer-
tain press reports in this regard have
come to Government's notice, Pre-
liminary enguiries indicate that the
Eastern Branch of the Indian Oil
Corporation had to move essentially
needed oil supplies to Bangladesh
soon after its liberation under the
“Aid Progrfmme”. As no time was
available for floating public tenders,
supplies during the first few months
were made on the basis of limited
tenders, Simultaneously public
tenders were also floated. The rate
determined on the basis of limited
tenders was 19 paise/KL/KM where-
ag the rate determined on the basis
of the public tenders later was 16
paise/KL/KM. The reduction 1n
rate on the basis of the public ten-
derg could, inter alia, be attributed
to the jmprovement in the road system
connecting supply points in India
with consumption pointz in Bangla-
desh initial apprehensions regarding
mining of roads, damage to culveris
etc. which actually resulted in two
major accidents to Indiun tank trucks
carrying supplies to Bangladesh
having been overcome; non-familia-
risation in the initia] stages with the
gonditipns prevailing in Bangladesh
etc TFurther detailed information is
being obtained by the Corporation

Parity in Scales of Pay of Divisiona)
personnel Inspectors of different
Zeonal Rallways

T718. SHRI Y. S, MAHAJAN: Wil
the Minister of RAILWAYS be
pleased to atate:

(a) number of posts of Personnel

in each grade Division-

wise on Northern Railway and Wes-

tern  Railway and total number of
staff in each Division;

(b) whether Divisional Personnel
Inspectors dealing with Hours of Em-
ployment Regulations on Northern
Railway are placed in Grade Rs, 250—
380 (AS) unlike their counterparts in
grade Rs, 333—425 (AS) on Western
Railway and whether new pay strue-
ture has any adverse effect on the
functioning of organisation on Nor-
thern Railway;

(c) whether Northern Railway
sponsored any proposal during last
three years for placing Divisional
Personnel Inspectors in grade Rs.
335—425/- and 470—575 (AS); and

(d) if so, steps being taken to secure
parity in Divisional Personnel Ins-
pectors’ grades wef. 1-1-737

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) A
statement is attached.

(b) It is a fact that posts of Divi.
sional Persoppel Inspectors dealing
with Hours of Employment Regula-
tions on the Northern Railway, ex-
cepting Delhi Division, are in grade
Rs 250—380 (AS) and on the Western
Railway in grade Rs, 335—425 (AS).

(c) Yes, but this could not be eon-
sidered in view of the Government

(d)mmmmcedof ona of the
recommendations the Pay Com-
minsion, @manmm
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mmmmmwu.mﬁ:uﬂ ever
has been taken up. Any changes in- have prospective effect

Statoment
Nm wgmqummmwmamd&wmmm
No. of
Railway Divasion N&g of — 33::'“:& lnipc::“ G‘I‘&—
& & as @

Northern
Allghabad 27,089 . .- 2 5 7
Ferozepur . i . 18,979 - - 2 5 7
Delhi . " . . . 36,158 s I 8 10
Lucknow 21,589 e . 2 s 7
Moradabad 20,814 ae . 3 7 10
Bikaner 15,447 . . 2 7 9
Jodhpur ) . . . 11,137 - . 2 5 7

I 14 42 “5;

Western
Bombay B 8 . 26,708 1 I 1 2 1
Baroda 24,878 I b 3 5
Ratlam . . . 16,764 . I T 2 4
Ko . . . . . 14,398 - I 1 2 4
Ajmer . . . 17,531 . I I 2 4
Jaipur . 13,923 . 1 I 3 5
Rapkot 16,707 ‘e 1 X 2 4
Bhavnagar 1,784 . 1 . 3 4
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Machinery for Seloctien of Persennel
'Inspectors deaging with HOER.

T114. BHRI Y, 8, MAHAJAN: Will
the Minister of RAILWAYS be
pleased to state:

{a) whether as per para M7 of
Award of Mr. Justice G. S. Raja-
dkyaksha, Personnel [nspectors deal-
Ing with Hours of Employment Regu.-
lations are required to be chosen men
of special merit and well paid; and

(b) whether any machinery consis-
ting of Senior Personnel Inspectors in
highest grades as per above recom-
mendation has been set up on Railway
Divisions, for Railway Labour Tribu-
nal 1871 work and if so, the salient
features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) In
para 347 of his Award Mr. Justice
G. S Rajadhyaksha inter alia
observed that the Inspectors dealing
with Hours of Employment Regula-
tions on ex-B. N. Railway were fair-
ly well paid and that this was ag it
should be as the men chosen must be
of special merit and able to form
and express their opinions in col-
laboration with, and yet indepen-
dently of, the Traffic and other Ins-
pectors employed in the executive
branches.

(b) The Railway Labour Tribunal
1871 has yet to submit its recom-
mendsations, The Railway Labour
‘Tribuna] 1969, however, inter alia,
reviewed the Hours of Employment
Regulations, Itz recommendations
are under consideration of Govern-
ment.
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to and from the Coal flelds 1n consul-
tation with the Coal Mines Authority;

(b) if so, the salient features there.
of and the resulis achieved;

(c) the number of wagons which
were actually despatched to various
coal flelds in 1973-74 per diem, re-
gion-wise and fleld-wise; and

(d) whether all of them were loaded
in time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

{b) Closest possible coordination 18
being maintained at the fleld and Head-
quarters level between the Railways
and the Coal Producing organisation on
a day-to-day basis to maximise the yti-
Lisation of resources to ensure improved
loading and expeditious movement of
wagons  Coal loading patterns end
colliery sidings are being rationalised,

(c) The daily average of number
of wagons supplied and loaded from
different coal flelds during 1973-74
was as under —

(Figures 10 4-wheeler wagons)

1973-74

Bengal-Bthar 5,111
Singrauli . . " R 148
C.LC. . . . 913
Talcher . . . ”
Pench 374
Chanda 104
Umrer . . . . ol
Assam. . 42
Singarem . . . . 543

TerAL 7402

(d) There were csses of wagons Dot
Ioaded in time.
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Re-vonstitution of National Eallway
Users® Consultative Councll

1123 SHRI G, ¥, KRISHNAN. Wil
the Minister of RAILWAYS  be

pleased to state:

(a) whether there was By prope-
sal to reconstitute the Natonal Ral-
way Users' Consultative Counel but
the Council has not so far been xe-
constituted, and

(b) it 8o, the reasons thereof?

THE DEPUTY MINISTER IN THE
y OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) Yes

(b) To make the National Ralway
Users’ Consultative Council more proad
based and representative in character
certain proposals are under col side-a-
tion.

Views of World Bank Team on Oil
Situation 1n India

7m23 SHRI ¢ K JAFFER SHA-

RIEF Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state

(a) whether the World Bank 13 not
gatisfied with the performance of
India for its ‘ack of earnesiness’ n
meeting the situation in regard to oil;
and

(b) if so, the reaction of Govern-
ment therefo?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a} No, Sir

(b) Does not arise

Disposal of Cases by the Bupreme
Court During 1972713

7724 SHRI GAJADHAR MAJHI:
Wil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state

The number of cases disposed of by
the Supreme Court during the year
1972-73.

APRIL 23, 1974
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SERI H.
R GOKHALE) The statistics of dis-
posa] is maintained calender year wise
and not financial year wise In tho two
calender year 1972 and 1973, 13428 coses
have been disposed oft

Black Marketing in Furnace Of}

7725 SHRI JYOTIRMOY BOSU
Will the Mimister of PETROLEUM
AND CHEMICALS be pleased to
state

(a) whether Governmen{ are aware
that blach-narketing in furnace o1l is
rampant all over the country,

(b) whether this fuel 1s available at
Re 1 to Rs 150 per litre against the
offiaial price of 55 paise per hire, and

() if so, the facts thereof and Gov-
ernment s reaction thereto®

THE MINISTER OF STATC IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN) (a) and (b) Some comp-
Jamnts have been recenved about mal-
piactices 1n the sale of furnace ol

(e¢) Government have fixed the puices
of Furnace Oul statutorily wef
1-4-1974 under the Furnace O)1 (Flxa-
tion of Celling Prices and Distr.bution)
Order, 1974 issued under the Essential
Commodities Act, 1955 The ovder also
prohibits sale of furnace oil by any
person other than an o1l company of
an authorised dealer The State Gov-
ernments have been authorised under
this Order fo take action against any-
one found guilty of overcharging

Application for Advances from PF.
Account ADM. Bramck F.A. and
0A0's Ofice Bombay (Westorn

Rallway)

7126 SHRI M K, KRISHNAN:
Wil the Minister of RAILWA
be pleasedl 10 state the nUMber of ap-
plications for sdvances fram P.F. Ae-
count recelved in the A DM, Branch,
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F.A. and CA.O's Office, Western Rail-
way, Church Gate, Bombay from 1st
January, 1978 to 15th March, 1074,
from Class IV, Class III and Class II
Officers, separately ang the time taken
for the sanction of each application?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI);: A State-
ment is laid on the Table of the house.
[Placeq in Library. Bee No. LT-6798/
74].

Decision on Demands of All India
Railway Accounis Employees
Assoclation

7727. SHRI AJIT KUMAR SAHA:
Wil the Minister of RAILWAYS
be pleased to state:

(a) whether the Minister for Rail-
ways assured the Presidemt of All
India Railway Accounts FEmployees
Association vide his letter No. E(L)
UT-1-65 dated the 19th August, 1970
that the demands for higher graded
posts m the Accountg Department, post.
retirement passes to Class IV staff and
residential card passes were likely to
receive consideration from the Thud
Pay Commission; and

(b) if so, the decision taken on each
demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) No decision has been {aken <o
Tar.

Valid Explanations for Pass Facllity
te Btaff Working in FT.A 0, Delhl/
Western Railway

T728. SHRI M. K. KRISHNAN: Will
the Minister of RAILWAYS be
pleased to state:

(a) the nature of explanation re-
quired by the staf working in the
FTA, Office, Western Railway, Delhi
:rmmmmﬂudqw-

(b) whether the staff of the Nor-
thern Railway Delhi are also requir-
ed to give such explanations; and

(¢) if not, the steps taken by Gov-
ernment to remove the disparity?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAF1 QURESHI): (a) No ex-
planation js necessary but the circums-
tances in which such a pass is required
by the staff for himself or fcr his
family is to be stated.

(b) No.

(c) It 1s not considered necessary to
bring any change in the present prac-
tice.

Law to Punish those Found Guilty of

harassing persons marrying outsige
Caste or Rejigion

7729, SHRI P. G. MAVALANKAR:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be peas-
ed to state:

(a) whether Government propose
to bring forward soon legislation for
punishing  those found guilty of
harassing and causing all soris of
troubles including loss of jobs to the
persons marrying outside their caste
or religion;

(b) if so, the broad features there-
of; and

(c) if not, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): (a) No such
proposal is at present under considera-
tion in this Ministry.

(b) Does not arise.

(¢) It is & social problem which may
not be effectively solved by legislation.
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Supply of Pelythene to Plastie
Manufacturers

7730 SHRI SAROJ MUKHERJEE
Will the Mimmster of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether the Central Govern-
ment have agreed to distribute high
and Jow density polythene requred
for plastic manufacture to West Ben-
ga} firms, Unmit-wise,

(b) whether Government will help
in expansion of the production capa-
cily thereot in Durgapur Chemicals
Limited which 1s the only umt n
India that produces phthalc an-
hydrolic which is an ingredients for
paints, Varmish and drugs, and

(¢) the nature of assistance given
to Durgapur Chemicals Limited, Dur-
gapur 1n this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) No, Sir

(b) and (¢) M/s Durgapur Che-
micals, which 1s one of the umts pro-
duc ng phthalic anhydride, has already
been granted a Letter of Intent for
effecting expansion in capacitv from
6600 tonnes to 9800 tonnes/annum

All reasonable assistance has been
ang will continue to be given to this
umis by the Central Government

Memorandum  Submitted by 45 Ad-
vocates regarding Corrupt Practices
in Courts

7731 SHRI SBAMAR GUHA Wil
the Mmister of LAW, JUSTICE AND
COVIPANY AFFAIRS be pleaseg to
state

(a) whether Government received
& memorandum sent by 45 advocates
on 6th October, 1972 regarding corrupt
practices n courts,

{b) if s0, mnain allegations in cor-
porated in the memorandum and the
reagtion of Government thereto; and

APRIL 23, 1074
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(c) whether the memorialists com-
plained about illegal deprivation of
property of a citizen against the
Judgement of the Supreme Court
and 1n wiolation of the Article 141
of the econstitution?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SIIRI H
R GOKHALE) (a) to (c) A copy of
memorandum dated the 8th October,
1972, from the Peoples Legal Aia So-
ciety stated to have been signed by 44
advocates and forwarded by late Diwan
Chaman Lal was received by Govern-
ment The main allegalion 1n the
memorandum was abuse of judicial
authonity on the part of Judges and
in that context, a case of ulleged 1il-
legal deprivation of property of a citi-
sen  against the judgement of the
Supreme Court and in  violation of
Arlicle 141 of the Constitution had
been quoted As al the relevant time,
a Ciwvil Revision Petition filed by the
aggrieved party 1n the case referred
to was pending in the Delhi High Court
the complaint was fofwarded to the
Delhi High Court for such action as
may be considered necessary

Rural Electrification in Eastern Btates

7732 SHRI JYOTIRMOY BOSU
Wil] the Minister of IRRIGATION
AND POWER be pleased to state

(a) whether the progress of rural

electrification, particularly in the
eastern region, is®not satisfactory,
and

(b) 1f so, the factors responsible
for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESAWAR PRA-
SAD) (a) and (b) The progress of
rural electrification in the country has
been satisfactory However, the pro-
gress has not been so good in the
States in the eastern region The
main factors for the slow progress in
these States are —

(i) Inadequate development of the
power sector,
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(if) Lack adequate transmission
and distribution systems,

(111) Constraintg of financial resuor-
ces,
(iv) Genera] economic backward-

ness resulting 1n low load
demand.

Supply of Transformers {0 State
Electricity Boards

7733, SHRI CHANDRA SHEKHAR
SINGH: Wil) the Mmister of IRRI-
GATION AND POWER be pleased
to state:

(a) whether the transformer
manufacturers have stopped supplies
to the State Electricity Boards, and

(b) the reasons ang facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) (a) and (b) The transfuormer
manufacturers have not stopped sup-
ply of transformers but supplies are
getting delayed due to scarcily of
egsential materials and some manu-
facturers are also pressing the State
Electricity Boards to permit increased
prices to cover abnormal rise 11 manu-
facturing costs, particularly due to a
steep nse 1n the cost of copper, t1ans-
former oil etc from the time when the
contracts for traunsformers were en-
tered into

Wiews of Dr. Norman E. Berlang on
Production of More Fertiliser

7784. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of PET-

(a) whether his attention has been
drawn to a newy item dated the 15th
Mareh, 1974 captioned “India advis-
ed to produce more fertilisers”;

(b) if so, whether he has seen the
statement of Dr. Norman E. Borlang
eminent wheat breeder attached to
‘the Internations] Wheat Research Ins-
titute at Mexico regarding produc~

tion of more fertilisers jn India; and

(c) if so,
thereto?

THE MINISTER OF STATE IN 1HE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 SHAHNAWAZ
KHAN) (a) Yes, Sir

(b) and (c)., Al] possible steps are
being taken to increase iprd.ge: ous
production of fertiizers by maxua s-
mg production m the existing ope.at-
Ing units and by creation on addit onal
fertilizer capacity, either by expansion
of existing umits, where feasiblz, or by
setting up new umts The produrt.on
which during 1973-74 was 1060 lakh
nitrogen and 3 17 lakh tonnes of pnos-
phates 15 expected {o increase to

Government’s reaction

4000 lakh tonnes of Nitrogen and
1200 lakh tonnes of Phosphates by
1978-79
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Expansion of Hindustan Lever
Limited

7736. SHRI DHAMANKAR: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have set
agide its own guidelines in allowing
the expansion of Hindustan Lever
Lamited, a major multi-national com=-

pany;

(b) whether the export obligation
has also been diluted in this case; and

(¢) it so, the reasons for this depar-
fure?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). No, Sir

{c) Does not arise,
Plan to raise per capita power con-
sumption
7737. SHRI DHAMANKAR: Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government propose
to raise the per capita power con-

sumption to 180 KW by 1975-76
through generation of nuclear power:
ahd

(b) it so, whether the supply of
nuclear fuel has been ensured by
indigenous sources only?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) No, Sir.

(b) Except for the Tarapur Atomic
Power Station, for which enriched
ranium is bheing imported, it is pro-
bPosed fo procure the naturel uranium
Tequiged for fuelling the other nuclear
Power stations from indigenous spurces.

c

Testing Station for Transmission
Towers

738, SHRI G. Y. KRISHNAN:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether India proposed to
have a sophisticated testing station

for tramsmission towers; snd

(b) if so, its location and when it
is going to be established?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). A modern sophis-
ticated testing station for transmis-
sion line towers is under construction
at Bangalore in the Central Power
Research Institute It is likely to be
commissioned during the current year.

Central Assistance sought by Kerala
for execution of Irrigation Projects

7739. SHRI M. M. JOSEPH:- Wil
the Mmister of IRRIGATION AND
POWER be pleased o state:

(a) whether Government were re-
quested in December, 1973 for the
release of Central assistance to the
tune of Rg 300 lakhg for the execu-
tion of the following Irrigation Pro-
jects in Kerala on priority basis;

(i) Kuttiyadi Rs. 100 lakhs
(ii) Periyar Valley Ra. 50 lakhs
(iii) Chitturpuzha Rs. 50 lakhs
(v) Kanjirapuzha  Rs. 50 lakhs
(vi) Pamba Rs, 50 lakhs and

(b) if so, the action taken by the
Central Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir.

(b) Tt has not béen found possible
to provide any such special assistance
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to these projects on account of the
financial constraints,
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Committes on setting up of coal-
based fertiliser plants

7741, SHRI D, B. CHANDRA
GOWDA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether the Committee ap-
pointed by Government to suggest
measures to tide over the oil crisis,
hag submitted its report about setting
up fertiliser plants based on coal or
based on fuel oil, convertible to coal
later on; and

(b) if so, the salient features re-
garding its recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN). (a) and (b). A Working
Group has been set up to consider the
possibility of change over to coal as
fertilizer feedstock in projects which
are under (or have been approved for)
implementation with fuel oil’petro-
leum fractions as the feedstock. The
Working Group has not yet submtted
its Report.

Steps to proteet sem shore tourist
cenires from erosion

7742. SHRI S. N. MISRA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government are aware
of the dangerous erosion of various
sea-shore tourist centres in the coun.
try;

(b) if so, the particulars thereof;
and

(c) the steps taken by Government
to protect these cewires?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND °

POWER (SHM SIDDHESNWAR
PRABAY): (2) sxd (b). Accordivg'’
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to the reports received from the
State Governments, only the tourist
centre at Digha in West Bengal is
affected by sea erosion.

(c) The State Government of West
Bengal, who are responsible for the

protection of the area, have reported
that immediate works in the form of

boulder pitching were carried out
n a length of 220 metres at a cost of
Rs. 2 lakhs before the monsoon of
1973, and that these have given good
results. A further amount of Rs. 8
lakhs has been sanctioned for the
protection of an additional 330 metres
length before the ensuing monsoon.

A scheme is also being formulated
by the State Government, consisting
of a sea wall and sand nourishment,
based on the recommendations of the
Beach Erosion Board.
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Proposal to increase preduction of
synthetic dotergenis

7744, SHR1 M, 8. PURTY: Wil the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government propose
to permit higher production of syn-
thetic detergents by the country to
replace soaps, as this would increase
the availability of edible oils for
human consumption and reduce im-

portg of tallow for soap manufacture;
and

(b) if so, the broad outhne, re-

garding the proposal of Government
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir.

{(b) As agamnst exusting nstalled
capacity of 107,700 tonnes|year, the
targeted capacity for Fifth Five Year
Plan by 1978-79 has been fixed at 3.5
lakh tonnes and additional capacity
to the extent of 2,54,300 tonnes has
been covered by industrmal licences|
letters of intent

Ban on use of foreign brand names
by Indian Companies

7745, SHRI NAWAL KISHORE
SINHA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government propose
to impose a ban on the use of foreign
brand names by the Indian Compa-
nies in the fleld of consumer indus.
try in view of the fact that no foreign
company allows its name to be used
without payment; and

(b) if 8o, the salient features there.
of angd if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUBTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). Sec
tion 20 of the Companies Act, 1056
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provides that no company shall be re-
gstered by a name which in the opi-
nion of the Central Government is
undesirable. For dealing with applhca-
tions for allowing names under the
aforesaid provisions of the Companies
Act for registration of companies or
for changing of names of existing
Companies under section 21 of the
said Act, the Department of Com-
pany Affairs has framed certain
guidelines which nter-alia provides
that a name shall not be made avail-
able if (1) it includes a name of a
registereq trade mark unless the con-
sent of the owner of the trade mark
has been produced by the promoters
(1) if it includes name, words of
foreign countrieg etc., unless the pro-
moters satisfy that there is some form
of collaboration and connection with
the country or place, the name of
which is incorporated in the proposed
name.

It may be stated that the provisions
of Foreign Exchange Regulation Act
and of Trade and Merchandise Marks
Act also provide for some restrictions
in the use of foreign brand names
with which the Ministries of Finance,
Industrial Development and Com-
merce etc are concerned.

Completion of Farakka Project

7746, SHRI INDRAJIT GUPTA:
Will the Minister of IRRIGATION
AND POWER be pleased to state.

(a) whether his attention has been
drawn to the recent statement by the
Chairman of the Calcutta Port Com-
missioners to the effect ithat further
delay in the completion of the
Farakka Project will cause incalcula-
ble damage to the navigability of the
Hooghly River and to the future of
the Calcutta and Haldia Ports; and

(b) it so, what steps Government
are taking to ensure that the work
at Farakka is speeded up?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) Some news itams have appeared
regarding the effect of delay in the
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commissiohing of Farakka Barrage
on the ports of Calcutta and Haldia.
While no press statement was issued
by the Chairman, Calcutta Port Com-
missioners on this subject, reporters
had interviewed him from timg to
time regarding matters relating to
Bcal‘-“l-lrd'“l Port and Dock Labour
o0a

(b) The work is expected to be
completed by the monsoons thig year,
as earher anticipated.

Representation from Industrialists of

Punjab regarding restoratiomn of
Power cut

7747. SHRI N. SHIVAPPA: Will
the Minister of IRRIGATION AND
POWER be pleased to state,

(a) whether Power cut has ecrip-
pled industrial production in Punjab;
ﬂ.nd i

(b) it so, whether the Industria-
lists have made any representation to
the Centra] Government in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a) and (b). Due to in-
creased demand for power for rabi
cultivation, severe power cuts were
imposed in Punjab during March,
1974 Industralists have been re-
presenting about power shortage.
However, no 1industrial units have
been reported to have closed down
permanently on account of power
shortage Information regarding tfem-
porary closures of any industrial
units due to power shortage is not
available

Rallway Hospitals and Health Uniis
at stations in West Bengal

7748. S8HRI S. N. SINGH DEOQO: Wil
the Minister of RAILLWAYS be pleased
to state:

(a) the names of the Railway Sta-
tions iIn West Bengal where Railway
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Hospitals and Health Units have been
set up for the employees and broad
features of facilities made available
therein;

(b) the number of employees work-
ing in each station who are benefited
therefrom; and

(c) whether Government propose
to establish more hospitals, if so, the
proposed locations thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) and

{b). A statement is laid on the Table
of the House [Placed n Labrayy.

See No LT-6799/74]

(e) It 13 proposed to set up a 30-
bedded new hospital at Maldah and
a Health Unit at Gholsapur Railway
Colony.

Setting up of a Reservoir in West
Bengal for checking fioeds in
River Subarnarekhs

7749. SHRI S. N. SINGH DEO: will
the Minister of IRRIGATION AND
POWER be pleased to state whether
in view of continuous floods in river
Subarnarekha, Government propose
to set up a reservoir at Gopiballav-
pur, District Midnapore West Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): No, Sir,

31 femeay, 1973 wte 31w, 1974
w S\ q9T, T W, T
afeat st T farat waelf w

el WY wem
7750. =t wexw: wqr fafy, =
st werat wrd WY ag WA A AT

s fw
(%) A% ®wr, Tow |WT, WY

mite &l N w@ET ofwmar 8k

T faam qeaY ¥ 31 fegme, 1973

s 31 W, 1974 ® W TIEA

! WET w9 qeT fFaEr O ;) 6}

(/) s wafa ¥ rgw S
vagfer afe s sqgfea seonfa
¥ TEE # wew wew qwn e
qr ?

fafa, =ma Wi For w1t v §
T Wt (st frew Fag wted) -
(%) wfas sl [ arer o
¥ R e ) @ fmromm )
(frror-1 )

(@) wmgfem afay sl i
wr-afeat & fog wfug @El &

WY& @wr, Toar % e quml w9
fawlt #Y wgrrx afag ¥ forg Fraffe
wEeY ¥ d&r & gafay wETd wEw
veaw@dng &1 (froell)

Y% Wl TS §WT AR e
faar gy aur oo faae afoe
¥ farg mar st & Fraifve wafee
arfer et R wonfer ¥ qewl &
dufay arwT( ¥W ww Iewes A &1



Written Answers APRIL 23, 1974 Written Answers 84

v I

31 fegwat, 1973 31 WY, 1974
w1 gedt o g wrent o g e

w8
1 2 3
1. o W o, . 513 518
2. TG §WY . 231 230
3. wg AT ofeeg 60 60
4. g fam gwd 3473 3508
5. g faum ofwd 518 519
famr 11
31 e 1973 % 31 W™, 1974 &
aTed) ¥ gor wwar e ¥ W AW
mﬁﬂ wgfer mf'« wmﬁv
-
1 2 3 4 s
1. @ g 76 39 76 30
2. T feam awd . 483 266 492 300

3. wmgwe qfeey . 7 %% T 7 ¥B T




8s Written Answers VAISAKHA 3§, 1806 (SAKA) Wriiten Answers 86

Reporis about mismanagement of the
AlNairs of Great Eastern Hotels,
Calonita

7751, SHRI MADHU LIMAYE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government have re-
ceived any reports about the .nis-
management of the affairs of Great
Eastern Hotels of Calcutta;

(b) whether Government Directors
appointed to the Company have sub-
mitted any reports; and

(c) if so, the substance of
findings?

their

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (c). On
the tasis of a representation received
from some workers of Great
Ea.lern Hotel Limited, the Depart-
ment of Company Affairs ordered an
inspection of the books of accounts
of the company under section 209(4)
of the Companies Act. On the basis
of the inspection report, the Com-
pa1 ¥ Law Board appointed S. Shri
8 C Roy and R. Krishnan as Addi-
ticna]l Directors for a period of three
yeais with effect from the 23rd Octo-
ber, 1873. One of the Directors re-
ported in October, 1873 that some
litigations were going on between
two groups of directors and the com-
pany was in great financial crisis. He
subtequently reported that while the
business of the company was very
good, an amount of Rs. 20 to Rs. 25
lacs was needed immediately for pay-
ing liabilities of company under the
Employees Provident Fund, employ-
ecs State Insurance Scheme, Income-
tax deducted from employees sala-
Tie, etc.

2 The other director reported on
the 4th January, 1974 that steps have
been taken to purchase essential
equipments needeg for the Hotel a
well-known cebaret artist has been

engaged for the festive season and
instructions have been issued that all
outside Telex messages . should be
stopped without payment being re-
veived in cash. He also indicated
that action has been initiated for
import licence for liquor for activat-
ing the banquet hall and an experi-
enced Manager from a leading Indian
Hotel and a qualified Company Sec-
retary have been appointed. Among
other measures for improving the
working of the Hotel, he mentioned
that room rents have been raised by
25 per cent or more with effect from
ist January, 1874. His second report
received in March, 1974 indicates that
the progress could not be maintained
in all respects, and action to imple-
ment the decisions taken earlier has
been tardy for various reasons.

Balance sheet of Shree Changdeo
Sugar Mills Limited

7752. SHRI MADHU LIMAYE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Shree Changdeo
Sugar Mills Limited of Bombay Fas
not published any balance sheets in
the last 2-3 years;

(b) were they granted exemption
by the Company Law Board;

(c) if so, under what legal autho-
rity; and

(d) if not, the action taken against
thi§ Company?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (d). Shree
Changdeo Sugar Mills Limited of
Bombay has not flled any Balance
Sheet after the one due on 86th
September, 1970. This Department
has not granted any exemption to
the company for late filing of its
balance sheet, The company and its
directors were prosecuted under sec-
tion 210 and 220 of the
Act, 1058 for not flling the balance
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sheet as at 30th September, 1871 and
a fine of Rs. 600 was imposed by the
court and the company was asked
to file the balance sheet before 25th
May, 1978. The company has not
complieq with the court's directions.
Hence the company was prosecuted
under section 614A(2) of Com-
panies Act, 56 and an additional fine of
Rs 300 was imposed by the court. The
company and 1its directors were also
prosecuted for not filing the balance
sheet as at 30th September, 1872 and
the annual return for the same year
and a total fine of Rs. 3,000 was
imposed. Inspite of these prosecu-
tions, the company has not filed the
balance sheets for these two Yyears
11l date.

The Inspections of the books of
accounts of the company was made
under section 209(4) of the Com-
panies Act. The Government has
appointed two additional directors on
the Board of Directors of the com-
pany under section 408(1) of the said
Act with effect from 17th November,
1978.
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Financial position of Belapyr Bugar
Milis Limited, Maharashtra

7753, SHRI MADHU LIMAYE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS -be pleag-
ed to state;

(a) the financial position as re-
vealed by the latest Balance Sheet of
Belapur Sugar Mills Limited, Maha-
rashtra-

(b) whether there are any Govern-
ment dues to be recovered from this
Company:

(c) if so, the salient features there-
of, and

(d) the steps taken by Government
to enforce payments by the Com-
pany?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The corect
name of the company 15 Belapur
Sugar & Alliled Industries Ltd The
financial position of the company as
revealed by the latest available
balance sheet as on 30th Septembet,
1972 15 given in the attached State-
ment

(b) to (d). Information 1s being
collected and will be laid on the
Table of the House

STATFMENT
Statement I—Balance Shest of Belapur Sugar & Alhed, Induserics Itd.

Liabifities as on 30-9-72

Assets as on 30-9-1972

(Rs. 1n Lacs) (Rs. in Lacy)

1. Paid up Caprtal 1,80 7 1. Net fixed assets . 1,03°4

Em:-vu&smlus. . . 1,142 2. Long term Investments : 14°6
3. Secured loans 63'0 3. Government of Maharashtra

Land Compusition Bonds . 64

« Current Lisbilmes & Provisions 1,67°3 4 Current Assets . . 4,008
Total . 525'2 Total . . ; .

5253
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Salary and other expenses of the
Chairman of Indian Motion Pictures
Export Corporation Limited

7154, SHRI MADHU LIMAYE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Indian Motion
Pictures Export Corporation Limited
has given notice recently for pay-
ment of Rs, 8,000/~ as monthly salary
to its Chairman;

(b) if so, the reaction of Govern-
ment thereto;

(c) whether the Corporation has
also asked for ganction in respect of
other expenses of the Chairman; und

(d) if so, the salient features there-
of? kb

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). Re-
cently the Department received an
apphcation for waiver of recovery of
the expenditure of Rs. 8,000 incurred
by Shnn A. M. Tariq, the Chairman
of the company on account of s
heart attack on the 24th April, 1973.
The proposal was approved by the
shareholders The Department app-
roved the waiver of the recovery.
The company has not submitted any
praposal regarding payment of Rs.
8,000 as monthly salary to its Chair-
man.

(¢) and (d). The Corporation sub-
mitted an application in November,
1972 in regard to the grant of leave
and leave travel concession to the
Chairman, his wife and minor child-
ren, The Department hes approved
the proposal.
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Setting up of a Therma] Power

Station in Murshidabad

7762 SHRI PRABODH CHANDRA
SHRI R § PANDEY

Will the Minister of IRRIGATION
AND POWER be pleased to state

(a) whether Government have ap-
proved a thermal power station for
Farakka m Murshidabad, and

(b) 1f so, the estimated expenditure
thereon and 1ts proposed total »apa-
aty? i

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a) and (b) A thermal
power station at Farakka with a
capatity of 110 MW 1in the 5th Plan
has been included in the Draft 5th
Plan The project report for this 1s
under preparation for being sub-
mitted for the approval of the Gov-
ernment

Proposal to run trains on DVK Hn
and from Puri to Raipur and Purl (o
Bombay

7763, SHRI GIRIDHAR GOMANGO
be

(s) whether there is any proposal
to rmun the passenger and express
trains (i) on D VK Rallway line (i)
from Puri to Raipur va Vijayanaga-

and (iil) from Pur; to Bombay,

) if s0, the time when the trains
be run there?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

Puri to Bombay, there is no such pro-
posal at present
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Sugar.cane Molasses quota for
Gudakhu industries

7%64 SHRI GIRIDHAR GOMAN-
GO Will the Minister of PETRO-
LEUM AND CHEMICALS be pleas-
ed to state-

(a) the sugar-cane molasses quota
reserved for the States to run the
Gudakhu industries,

(b) whether some Gudakhu indus-
tries of Orissy are suffering due to
shortage of molasses; and

(c) if so, the steps proposed to be
taken to run these industries?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN) (a) to (e¢) The
mnformation has been called for from
the State Governments and will be
laid on the Table of the House, when
recerved

Programme to ensure speedy move-
ment of coa] and steel

7765 SHRI ARVIND M PATEL:
SHRI N R VEKARIA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Railways and BSteel

and Mines Ministries have drawn up
an emergency programme to easure
speedy movement of coal and steel;
and

(b) if so, the salient features of the
programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Hon'ble Member’s atitention 1s
drawn to the reply given by the Mi-
nister of Steel & Mines to Unstarred
Question No 7165 in Lok Sabha on
18th April, 1974 on the same issue.



97 Written Answers VAISAKHA 3, 1806 (SAKA)

Nou-attainment of full production by
CLW, Varanasi

7766, SHRI P, VENKATASUS-
BAIAH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Chittaranjan Loco-
motive Works has not attained full
production although ten years have
elapsed since it started production;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken
to step up production and bring it to
the optimum?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) and
ib} Chutaranjan Locomotive  Works

was originally set up for the production
of steam loromotives only, which com-
menced in the year 1950-51 The tar-
getted production of steam locomotives
\vtz., 168) was not onlv achieved, but
targets were exceeded (nf. 173 loco-
motives in 1058-60).

However, 1n consonance with chang-
ang patiern ol requirements for motive
power, and with progressive introduc-
thion of diesel and electric traction on
thg Indian Rallways the manufactur-
ing activities of Chjttaranjan Locomo-
tive Works were diversified to include
production of sophisticated and intri-
cate type of electric and dlesel locomo-
tives. The production of steam loco-
motives was gradually being tapered
down, and eventually discontinued al-
together in January 1972 with pro-
gressive increage in the preduction of
Electric (Maln line) and Diesel (shunt
ing) locomotives.

The productjon planned for the IVth
Plan period has been achieved by the
Chittaranjan Locomotive Works in res-
pect of dlesel shunting locomotives, but
therg has been a shortfall in the manu-
tacture of electric locomotives, mainly
dus to production of seversl diverse
t¥pes of looomotives and design modi-
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fications in traction motors, apart from
delayed and inadequate 1ecuipt of sup-
plies of imported and indigenous
equipment, tardy development of indi-
genous industry continuing power
shoriage and disturbeq conditions in
the Eastern region affecting work in
the Chittaranjan Locomotive Works,
and in ancilliary workshops from
whom spares/raw material is receiv-
ed

1) necessary steps have aiready been
inttiated to overrome the difficulties
experienced 1n the recent past with a
view tr achieve the targets of produr-
tion for the Vth Plan period. These
include propossls to—

(a) Commence series menufacture
of approved types of locomo-
tives after specifieq protolype
trials/fleld tests

(b) manufacture of modified de-
sign of traction motors.

(¢) Vigorous follow up with indi-
genous sources of supplies,
and re-import of certain vital
equipments in which Indige-
nous sources have not deve-
loped to the desired extent.

(d) follow up DVC authorities to
allscate sufficlent eloctrical
power to CLW (apart from
active pursuit of the proposal
to instal] standby diesel dri.
ven generating sets for emer-
gency use),

Progress made for developing indigen.
ous technieal know.how for LCF,
Perambur (Madras)

T7767. SHRI JAGANNATH MISHRA:
Wil the Minister of RAILWAYS
be pleased to state the salient features
regarding the substantia] progress
made in achieving import substitution
as well as in developing and applying
indigenous technical know-how in the
railway coaches manufactured by the
State-owned Integral Coach Factory
at Perambur, Madras during the last
two years?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF]I QURESHI): The In-
tegral Coach Factory at Perambur has
achjeved indigenous development of
the following items, requireq for the
manufacture of Railway coaches, by
develomng and applyimng indigenous
techmical know-how during the last
two years —

(1) Silent blocks (2) Peco seam
welding fous (3) Thermal in-
sulation (4) Cerataln Malle-
able casting items (5) Vermi.
culite (6) Brushless altcrnat-
ors and control equipment for
train lighting (7) Compressor
Pressure Covernor and (8
D C. Motors and Auxilllary
machines etc.

Use of waters of inter.State rivers
between India and Bangiadesh

T768. SHRI SHANKER RAO SA-
VANT: Wil] the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(2) whether there are any issues
regarding the use of waterg of inter-
State rivers still pending settlement
between India and Bangladesh;

(b) if so, the main features thereof,
and

(c) the steps taken by Government
to pettle them?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT)
(a) to (c). India and Bangladesh are
beneficiaries of the waters of the
Gangs-Brahamputra-Meghna river
systems. Desirous of working together
in harnessing these wwaters for the
benefit of the peopleg of the two coun-
trjes, the two Governments have set up
the Indo-Bangladesh Joint Rivers Com-
missjon on a permanent basis. This
has been functioning since June, 1872
The Commission hag {dentified various
sspects of river development of inter-
est to the two countries and are eng-
aged on joint studjes/investigations
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Wnitten Answere 100
with a view to evciving short-term,
medium term and long-term schemes
for mutual benefit

Cases of murders, thefts and acolden.
tal deaths during last three years

T7769. SHRI SHANKER RAO 8A.
VANT: Wil] the Minister of RAIL-
WAYS be pleased to state the total
number of cases of murders and thefts
committed and accidenta] deaths of
passengers travelllng by Ralways m
India, zone-wise during 1971-72, 1973-
73 and 1973-T47

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (8HRI
MOHD SHAFI QURESHI): The ip-
formation 18 being collected and will
be laid on the Table of the Sabha

Number of Railway Cantcens
T170, SHRI SHANKER RAO SA-
VANT: Will the Minister of RAIL-
WAYS be pleased to state the total
number of Railway canteens, zone-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHD The
number of canteens on Indlan Rall
ways zone-wise as on 3lst March 1973
are as under:—

—— —— = ——— — -

Railway No, of

canteens
Central 12
Eastern 3
Northern 47
North Eastern »
Northeast Frontier 1
Southern 32
South Centrel 23
South Eastern £}
Western . i . “
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Proposal for electrification of Rallway
lines during Fifth Five Year Plan

Tr71, SHRI SHANKER RAO BA-
VANT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the Railway lines which have
been elecirified so far;

(b) the railway lines proposed to
be electrified during the Fifth Five
Year Plan;

(c) the power houses owned by the
Rallways; and

(d) the power houses proposed to
be built by the Railways during the
Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
MOHD. SHAFI QURESHI): (a) The
names of sections on Indian Railways,
which have been electrified so far are
as under:

I. Central Railway:

1. Bombay VT-Kurla and
Chord (Harbour Branch).

1 Bombay-Poona,
3. Kurla-Mankhurd.
4. Igatpuri-Bhusaval.

Mshim

Kalyan-Igatpuri.

I1. Eastern Railway:
1. Chitpur Mughalsara: via HB Chord
nnd Grand Chord.
2. Howrah-Burdwan,
3 Sheoraphuli-Tarakeswar,
4. Sealdah-Ranaghat,
5 Dum Dum-Bongaon.
9 Ranaghai-Krishnanagar City.
7. Kalinarayanpur-Shantipur.
8. Bandel-Naihati
9. Kankurgachi-Docks.
10. Baruipur-Diamond Harbour,
11. Sealdah-Barulpur.

1Z2. Barupur-Lakshmikan\pur.
13 Sonarpur-Canning.
14. Majerhat-Budge Budge
15. Belur-Dankuni,

IIl. Northern Railway:
Mughalsarai-Kanpur-Tundla.

IV. Southern Railway:
Madras-Tambaram-Villupuram.

V. South Eastern Railway:
1. Asansol-Sinl
2. Kharagpur-Rourkela-Birmitrapur.

3. Rajkharswan . Dongoapori - Gua -
Bolanikhadan,

4. PadapaharBanspani.
5. Kandra-Gomharia.

6. Garhdrubeswar-Adra-Joychandipa-
har.

7. Ramakanali-Chourashi.
8. Damodar-Radhanagar.

9. Adra/Anara-Rkni-Santaldib-Jama-
doba-Pathardih.

10. Nimpura Yard.

11 Kharagpur-Tatanagar
line)

12. Howrah-Kharagpur.
13 Rourkela-Durg.
14. Andul-Calcutta Chord Link.

(Double

V1. Western Railuay:

1. Churchgate-Borivli-Virar

2. Bhestan-Baroda-Ahmedabad.

(b) The following spill over schemes
of 4th Plan totalling 1474 Rkms are

likely to be energised during the 5th
Plan.

(1) Virar-Bhestan section of Virar-
Ahmedabad.

(i) Panskura-Haldia.

(i) Tundla-Delbi,

(v) Waltain-Kirandul.
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{v) Madras-Vjjayawada.
(vi) Madras-Triveliore.

Besides, some of the following sec-
tions are likely to be taken up for elec-
trification during the Fifth Plan:

(i) Bhusaval-Nagpur.
(i) Durg-Nagpur.
(lii) Delhi-Bina.

(iv) Madras-Arkonam-(iuntakal-Ho-
spet.

(v) Sitarampur-Garhara.
(vi) Bhilai-Dhalli-Rajhara.

(vii) Vadodara-Ratlam and Godhra-
Anand.

(viii) Arkonam-Erode and Jolarpet-
tai-Bangalore.

(ix) Rampur Dumra-Mughalsarai.

(c) Central Railway have a power
house near Kalyan for electrifieq sec-
tions of Central and Western Railways
in Bombay-Poona area. Besjdes the
above mentioned power house, ihe
Railways have small thermal power
houses in a few Workshops.

¢d) The proposals under considera-
tion consist of setling up three captive
power stations in the Fifth Plan one
each in West Bengal, U.P. and Bihar.
interconnected with the grid system of
the Electricity Boards for economic
operation to provide assured power
supply for ¢lectric traction and other
important raflway installations. It is
also proposed to expand the capacity
of the Railways’ existing Power station
at Kalyan (Chola). Feasibility studjes
are presnetly in hand.

Constroction of Tube Rallways during
Fifth Five Year Plan

7772. SHRI SHANKER RAO SA.
VANT: Wil} the Minister of RAIL-
WAYS be pleased to state:

(a) which Tube Railways are pro-
posed to be constructed during the
Fifth Plan period and what is the
estimated cost of each of them; and

APRIL 23, i¥iq
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(b) in view of the genera; eeconomic
condition, whether Government consi-
der the desirability of posiponing
these Tube Railways and of spending
the money so saved on Railways in
backward areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): {a) Imp-
lementation of a tube railway between
Dum Dum ang Tollyganj R.T.S. line in
Calcutta sanctioned in 1972-73 at an
estimated cost of Rs. 140.30 crores, the
work on which is already in progress,
will spill over to the Fifth Fian. The
1974-75 outlay is Rs. 12.50 crores.

For Bombay Cily, the schese of
Mass Rapid Transit comprises of sur-
face system by the side of the Western
and Central Railway suburban lines
from Goregaon and Bhandup io Bandra
and Kurla respectively a=d again a
partly elevated system from Raoli
Junction terminating with a short
length of underground at Fort Mar-
ket. This project is estimaled to cost
aboul Rs. 90.23 crores. An amount of
Rs. 4.85 crores has been flloted in the
budget for 1974-75 to enable the cons-
truction of this line to be taken in
hand. The scheme is expected to be
completed during the Fifth Plan.

Techno-cconomic feasibility studies
tor suitable mass rapid transit sysiems
for the cities of Delhi and Madras are
in progress. A decigion on the scope
ol the schemes to be taken up during
the Fifth Plan will be taken on the
basis of relative priorities thut the fea-
sibility studies will incicate and avail-
ability of funds within the total Fifth
Plan provision for all the M.T. Pro-
jects. For this necessary liaison is be-
ing maintained with the Planning
Commission.

(b) As far as possible railways are
bejng provided in backwarg areas, and
it is not considered desirable to put off
any projeest for mass rapid transport.
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Re-examination of Narmada Issue

7773. SHRI VEKARIA:
SHRI D. P, JADEJA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Narmada Issue is to be
re-examined;

(b) if so, the reasons thereof; and

(c) when the final decision is likely
to be taken?

THE DEPUTY MINISIER IN THE
MI» ISI'RY OF I1RRIGATION AND
POWER (SHR! SIDDHESHWAR
PRASAD): (a) to (c¢). The issues in-
volved in the Narmada Waler Dis-
putes are very complex and are under
careful study in all their relevant as-
pects. It is difficult to indicate pre-
cisely by when the decision will bLe
announced.

Unloading of wagons by FCI in West
Bengal and diversion to other States

7774, SHRI RAJDEO SINGH:
SHRI TARUN GOGOI:

Will the Minister
be pleased to state:

of RAILWAYS

(a) whether Eastern Railway has
told the Food Corporation of India
that its 200 wagons carrying about
5000 tonnes of foodgrains were not
being unloaded at Cossipore, Kali-
ghat, Sealdah and Ilowrah because
of some go slow movement;

(b) whether F ,C.I. has been warned
that foodgrains wagons stalled in
different sheds would be diverted to
other States, if not, unloaded imme.
diately; and

(c) if so, what is the reaction of the
Food Corporation of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a)
fo (c). The Food Corporation of In-
dia’s attention has been drawn to
non-release of a number of foodgrain
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wagons at Cossipore, Kalighat, Sealdah
and Howrah. It is understood that
slow releases are mainly due to go
slow tactics of the labour of F.C.L
and also due to stopping of work by
F.C.I.’s transport contractors and mis-
creants throwing crackers near fcod-
grain wagons. Regular contacts at the
highest level are continuing to per-
suade the Food Corporation of lndia
to step up releases at various points.
The West Bengal Government are he-
ing apprised regularly of the labour
problem and the law and order situa-
tion. The F.C.I. has also held discus-
sions with labour leaders apd is tak-
ing disciplinary action against labour
respousible for go slow taclics. 11 has
also warned the transport contractor
to supply adeguate number of *‘rucks.

Direct recruitment of R.T.As.

7775. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether the R.T.As. are recruit-
ed directly; and

(b) if so, the reasons for direct re-
cruitment when graduates and more
secasoned men are available in Station
Master's catsgory whose appointment
can result in saving huge amount of
money on the training for 3 years of
the new recruits?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a)
and (b). The category of R.T.As. (Re-
lieving Transportation Assistants
which was in vogue on Northern, Eas-
tern and South Eastern Railwavs has
since been abolished.

Dislocation of Train services during
the last one year

7776, SHRI S. N. MISRA: Will the
M:nister of RAILWAYS be pleased to
state:

(a) whether there has been disloca-
tion of train movement in the country

during the last one year;
LERE LT TSN



107 Written Answers

(b) the number of traing which
were cancelled due to the strikes on
Railways and due to lack of resources
respectively; and

{c) whether any improvement has
now been made in this regard and if
80, to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a)
Yes

(b) and (¢) On an average about
48 pairs of {rains per dav were can-
celled due to various strikes and about
185 paiis of trains per day due io the
difficult coal posmtion during the vear
Apnl'73 to March, ‘74 However, res-
toration of the trains cancelled on
account of difficult coal pomition will
be considered when adequate slocks
of coal have been built up

Major and medium Irrigation Schemes
to be taken wp in UJP during next

Three Years
7777 SHRI § N MISRA Will the
Minister of IRRIGATION AND

POWER be pleased to state

(a) the major and medium irrga-
tion schemeg proposed to be taken up
during the next three years in Uttar
Pradesh; and

(b) the allocations made by the
Central Government for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR
PRASAD) (a) 20 major and 40 me-
dium new irrigation schemes are pro-
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posed to be taken up by the Govern-
ment of Uttar Pradesh in the Fifth
Plan period. The Fufth Plan has not
yet been finalised. Work is expected
to be started on 13 major and 13
medium new irrigation schemes dur-
ing 1874-75 The remaining plan sche-
mes are expected to be taken up dur-
ing subsequent years according to
availlability of funds.

(b) Irrigation is a State subject. Ir-
rigation projects are implemented by
the State Governments within their
own overall development resources
The tentative outlay under considera-
tion for major and medium irrigation
sthemes 1n the Fifth Plan for Uttar
Pradesh 15 Rs 264 7] crores

Polythelene moulding
powder

7178 SHRI GAJADHAR MAJHI:
Wil  the Minister of PETROLEUM
AND CHEMICALS be pleased to
state

(a) whether thete 1s an acute short-
age of polyelthylene moulding powder
in the country,

(b) 1f so, what is the position re-
garding demand and supply thereof;
and

(c) what stepg Government propose
to take to improve the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) Yes, Sir

(b) The estimales of demand and
supply for 1974 are as follows:—

Shortage of

—— - = —— = —_—

Item

Demand Indigenous Shortfall
production

L ow Dennty

High Densry Polyethyiene

(In 1unner)
45,000 30,000 15,000
32,000 22,000 10,000

USSR e — = e e—
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(¢) Imports of Polyethylene as also
of other thermoplastic regins are being
arranged to the extent possible to al-
leviate the shortage., Further , naces-
sary approvals have been/are Gbelng
given by the Government to ensure
expansion of existing capacities for
manufacture of high and low density
polyethylene as early as possible. In-
dian Petrochemucals Corporation Ltd,
Baroda 1» implementing a project for
manufacture of 80,000 tonnes/annum
of LD Polyethylene When this project
18 commussioned in 1976, the avall-
ability of polyethylene for the plastic
proccssors would very considerably in-
crease

Credit from Iraq for purchasing Crude
Oil by India

7779 SHRI TARUN GOGOI
SHRI C K. CHANDRAPPAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state

(a) whether India and Irag have
signed an agreement by which Iraq
has agreed to give loan to India to
buy crude oil;

{b) if so, the main features of the
agreement, and

(¢) to what extent it will benefit
India?

THE MINISTER OF STATE TN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) Yes, Sir

(b) and (e) It is not in the public
.nterest to disclose the details at this
slage

Cancejiation of pessenger trains run.
ning between Tirunsiveli and Tiru.
chendar (Sowthern Railway)

7780. SHRI S, A. MURUGANAN-
THAM. Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Southern Rallway
has cancelled the passenger trains
1unning between Tirunelvell Junction

and Tiruchendur affecting the pilgrims
going to Arulmigu Subramania Swamy
temple, students, merchants and com-
mon people of thg area;

(b) if so, the reasons therefor;

(c) whether goods trains are run-
ning normally to Arumuganeri to
benefit a monopoly concern;

(d) whether he is aware of the fact
that the taluk people have decided to
launch an agitation by obstructing the
goods train till the running of the
passenger trains is restored; and

(e) the steps Government propose
to take in thus regard?

THE DEPUTY MINISTER IN THE
MINISIRY OF RAILWAYS (SHRI
MOLD SHAFI QURESHI) (a)
to (e). The passenger trains runnng
between Tirunelveh Junction and Ti-
ruchendur bhave been cancelled on
account of difficult coal posiion How-
ever, one pair of mixed train was
introduced on that section with effect
from 19-2-74 for the facility of pas-
sengers Restoration of the cancelled
trains will be considered when ade-

quate stocks ef coal have been built
up

Slow loading of Steel products In
recent months

7781. SHRI D. K. PANDA: Wil
the Minister of RAILWAYS be
pleased to state:

(a) whether the loading of +iecl
products has been slowed down by
the Railways in recent months; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI) (a)
There has been drop in loading of
fAinished products from steel plants
during recent months as compared to
the same period last year.

(b) Loading bas been adversely af-
fected owing to dislocation in ral
movement caused by a number of
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extraneous factors including a series
of staff agitation on the Railways.

Sitting problem In Kosl Barrage

7782, SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Ques-
tion No. 4605 on the 26th March

1074 regarding silting problem in

Kosi Barrage and state:

(a) whether to do away with the
problem of silting in the Eastern and
also in the proposed Western Kosi
Canal Project any permanent solution
has been attempted; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION 4ND
POWER (SHR! SIDDHESHWAR
PRASAD): (a) and (b). The Techni-
cal Committee appointed by the Gov-
ernment of India to go into the gues-
tion of siltation of the Easteyrn Kosi
Canal has, in its report of December,
1973, suggested the following long term
IMEeRSUTes: —

(1) Measureg for controlling sedi-
ment yield and its transport
and deposition below Chatra
gorge are required to be con-
ceived and implemented.

(2) A high dam for silt storage
in the upper reaches of the
Kosi river may be investigat-
ed, For any such high dom,
the life of the dam, the re-
gime of the river between the
dam and the Kosi Barrage,
and between the flood em-
bankment upsteram and down
stream of the barrage would
have to be carefully consider-
ed.

(3) The investigations for provi-
sion of check dams in the
Tamur and Arun, the two
tributaries of the Kosi covtri-
buting the maximum quantity
of coarse silt, may be {aken
up- in additien  extensive
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soi} conservation measures in
the catchment of these tribu-
taries may also be taken up
with the concurrence of His
Majesty's Government of
Nepal.

Acgordinx to the Committee, these
measures will considerably reduce the
sediment load in the Kosi rive:.

The report of the Committee has
been forwarded to the Government of
Bihar who are taking further neces-
sary action,

Decline in Prices of Petroleum
Products in International Market

7783. SHRI C, K. CHANDRAPPAN:
SHRI G. P. YADAV:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the prices of petrol
and petroleum products have -egis-
tered an appreciable fall in the inter-
national] market in the past one
month;

(b)Y if so, the facts thereol;

(¢) whether this fall in the prices
of oi} in the world will have any
effect on our oil prics;

(d) whether Government have taken
any decision to reduce the oil prices in
India; and

(e) if so, the broad features thereof?

THE MINISTER OF STATE TN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1I SHAHNAWAZ
KHAN): (a) and (b), Prices of re-
fined petroleum produets increased
steeply from October '73 and remain-
ed so until January, 1974. Bince then
there has been some reduction in the
prices of refined products. -

(¢) to (e). There is no proposal at
present to decrease the prices of pet-
roleum products in India, which are
based on the import price of crude ol
The prices at which crude oil is
available for imports have mot come
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PV.C. Resin Manufuciurers

7784. SHRI C K JAFFER SHARI-
EF. Will the Minuster of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) what 18 the number of the lL--
censed PVC resin manufacturers in
the country,

(b) whether such manufacturers
depend on indigenous sources tor 1aw
material, and if so, the facts thereof,
and

(t) whether Government have
attached any conditions for sale and
distiibution of their products?

THE MINISTER OF S1ATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) There are five units ma-
nufacturing PVC 1n the country

(b) The major raw materials w1
Naphtha or Alcohol or Caleium Cai-
bide .nd Hydrochloric Acid or « hlo-
rine are mainlv indigenous

(c) No Sir

Persons boding catering and vending
Licences in Northern Railway for
more than six years

7785 SHRI MUKHTIAR SINGH
MALIK

SHRI BIRENDER SINGH
RAO

Will the Minister of RAILWAYS
be pleased to state

(a) the number of Catering and
Vending licences in each Division of
Northern Raillway who have been
holding such lcences for more than
8 years in contravention of the deu-
sion taken by Government; and

(b) the names of the firms and in-
dividuals of the same family holding
more than one catering|vending U-
cence 1n the Northern Railway?

-

THE DEPUTY MINISTER IN THE
MINISTRY OF RATLWAYS (SHRI
MOHD, SHAFI QURESHI): (a)
No centractor is holding such licences
in contravention to the Government's
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decision However, as per the recent
orders, vending and refreshment room
contractors which have completed 6
years and restaurant/restaurant car
contractors which have completed 10
yeals have to be terminated as they
come up for removal and fresh apph-
tations have to be called for in which
the existing contractors are also el-
gible lo apply for fresh contract

\b) A statement is laid on the Ta-
ble of the House [Placeg in Library.
St¢ No LT-b800/74)

Applications from Haryana seeking
Permission to lay over head Power
Lires across Rallway Tracks and to
lay Water Supply Pipes under Rail.

way Tracks
7186 SHRI MUKHATIAR SINGH
MALIK
SHRI BIRENDER SINGH
RAO

Will the Minuster of RAILWAYS
be peased to state

(a) the number of applcations
pending with the Railway Authonties
in Bikaner Division of Northern Rall-
ways for more than six months in
which Government of Haryana have
sought perrnussion for laymg over
head power lines across Railway
tracks and for laymng water supply
pipes under the Railway tracks, sepa-
rately in each case, and

(b) the reasons in each case for the
delay in giving sanction for these
urgent development works?

THE DEPUTY MINISIER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a)
There 15 only one application for elec-
trical crossing amd three applications
for laying water supply pipes pending
with the Railway Authorities in Bi-
kaner Dvision of Northern Railway.

(b) The application for electrieal
crossing is pending sanction as the
details of design parameters of H Pole
joints asked for by the Railways on
5-7-1872 are yet to be furnished by
Haryana Btate Eleclricity Board The
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sancliong for the three water supply
pipe crossings are also pending ay
the concerned Public Health Depart-
ment of the Harvana Government are
yet to be deposit the cost of the werks
with the Railways

Expenditure on Railway Engineering
Training Institutes functioning in
India

7787. SHRI MUKHTIAR SINGH
MALIK,
SHRI BIRENDER SINGH
RAO

Wul the Minster of RAILWAYS
be pleased to state:

(a) the names of Railway Engineer-
ing Tramung Institute which are at
present functioning in the country,

“(b) the amount of grant or amount
spent by Rallways on each institute
duning the last three years, year-wise,

(c) the number of studemts who
underwent traiming in each nstitute
during the samg period; and

(d) whether any criteria has been
laid down for the selection of candi-
dates for the traming and if so, the
sahent features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAF1 QURESHI) (a)
to (d) The information is being col-
fected and will be laid on the Table
of the Sabha

Grant to Raijway Engineering
Training Institute Jamalpur

7788 BHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH
RAO

Will the Minister of RAILWAYS
be pleased to state

(8) the amount of grant given by
the Railway to Raillway Engineering
Treining [Institute, Jamalpur during
the last three years, year-wise;
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(b) the number of students who
have undergone Engineering training
in that Institute during the same
period; and

(c) the stipends given, if any, to
each student?

THE DEPU1Y MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOIID  SHAFI QURESHI) (a)
No grant 18 given to the Indian Rail-
ways Institute of Mechanical and El-
ectrical Engineering, Jamalpur, How-
ever, the enlire cxpenditure incurred
by the Institute for orgamising and
running traimming courses 1z met by
the Railway Administration which 1s
as under —

S (——

(1) 1970-71 Rs 9,796,200 00
Rs 10,12,700 00

(2) 1971-72

(3, 1972-73 Rs 10,94,200 00

(b) Information 1s being colleciel
and will be laid on the Table of the
Sabha

(c) The Apprentice Mechanics ae
paid stipend 1n scale Rs  150-5-170
(AS)

Each Special Class Railway Appren-
tice 18 paid a stipend of Rs 12500 per
mensem, during the 1st and 2nd years
and Rs 17500 per mensem during the
3rd and 4th years of tramng
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Demand from Rajasthan for setting
up of a Refinary at Sawal Madhopur

T790. SHRI LALJI BHAI: Will the
Minster of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Rajasthan State has

(b) if so, the broad features there-
oft

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No, Sir.

(b) Does mnot arise,

Steps to Improve Power Generation

7791. SBHRI MOHINDER SINGH
GILL: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) whether it has been decided to
take some short-term steps to im-
prove power generation in the coun-
try; and

(b) if g0, the nature of steps pro-
posed and the financial implications
thereof?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT)
(a) and (b). The following steps have
been taken to Improve power genera-
Lion in the country.

(1) The project authorities have
been advised to keep up a programme
of preventive maintenance and ensure
avallabllity of adequate supplies of
Spares in thy case of both hydro and
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thermal power planis. Expert advice
from the CW & PC 1s also made avail-
able wherever required.

(2) In regard to the thermal plants,
the following step, are being taken —-

(1) Ensuring supply of swtable
gquality of coal and fuel oil
m adequate quantities, and
tiansport therefor.

{(n) Improvement of fue]l gualty
in the case of power plants
using  washery  by-product
fuels (In the eastern region)
by restrieting such use to
three-stage washery middl-
ings.

(1) Visits by experts deputed by
Government of India for as-
sessing and suggesting poasi-
bilities of improvement,

(lv) Provision of training facili-
ties for operation and main-
tenance personnel

(3) A spares and services unit is
being organised under BHEL for en-
suring timely avallability of imported
as well as Iindigenous spare parts amd
facilities for repairs of equipment.

(4) The projects which are nearing
completion are being expedited to en-
sure early commissioning of the gene-
rating units

Most of the proposed measures do
not involve any significant financial
outlays.
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Linking of Ganga with Caowvery

7795 SHRI SHYAM SUNDER MO-
HAPATRA Will the Minister of
IRRIGATION AND POWER ba pleas-
ed to state-

(a) whether the scheme of linking
Ganga with Cauvery River has been
dropped; and

(b) if not, the progress mads in
this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR
PRASAD) (a) No, Sir

(b) Studies of surplus and defi-
cits of various sub-besins, basins,
areas and regions for the jdentifice-
tions of the links connecting different
river gystems and further investiga-
tions required therefore, are proposed
to be undertaken in the Fifth Plan for
which an amount of Rs. 3.5 crores is
proposed to be made available
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Jourmeys to b Undertaken by the

7798. SHRI SHYAM SUNDER MO-
HAPATRA: Will the Minister of
RAILWAYS be pleased to stale whe-
ther he ang the Deputy Minister of
Railwinys propose to undertake rail-
way journeys to check the condition
of travelling passeng:rs, running of
trains, condition of coaches and can-
teen service with a view to Improve
Railway services?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (n)
The Minister and the Deputy Minis-
ter of Rallways are already undertak-
ing railway journeys and on all such
occations they look into all aspects
of railways working including the
amenities to passengers ete.

Amendment to the Advocates Act

T797. SHRI SHYAM SUNDER MO-
HAPATRA: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether Law graduates who
have passed examination privately
can practice in Courts; and

(b) whether any amendment ;s
being contemplated in this regard in
the Advocates Act?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): (a) Only such
of the Law graduates who have
passed examination privately can
practice in Courts ir they have obtain-
ed degree in Law before 12th March,
1887 or had joined the two  years
course in the academic year 1987-68
o1 earlier, Other: who obtained
degree in law affect 12th Maxch, 1007
privately, {.e. without actually attend-
ing classes in & recognised Univer-
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sily/College would not be entitled -
be enrolled and practice.

(b).No, 8in No such proposal is
under consideration of the Govein-
ment,

Export of Tetracycline by M/s.
Plizers

7798. SHRI BHALJIBHAI PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to slate.

(a) whether M/g Pfizers have so far
not executed the Export Bond, which
is one of the main conditions of the
expansion proposal approved;

(b) whether at the ime of shortage
in the world, M/s. Pfizers indiscrimi-
nately exported Teiracycline in the
world market if 30, the quantities,
value and the countries of export
during 1968 to 1071;

(e) whether India had to re-impert
Tetracyeline frem M/s Pfisers USA
during this period;

(d) whether this firm hag applied
for Doxicycline to regularise their
unauthorised excessive production of

Tetracycline and to adversely affect
LD.P.L. thereby; and

{e) it so, decision taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a). Yes Sir.

(bY and (¢) Information
collected and will be
table of the House.

(d) to (e). The Indian Drugs and
Pharmaceuticals Ltd., has bheen izsued
a lefter of intent for the manufacture
of 5000 BU of Doxytycline on Febru-
ary, 23, 1974. M/s. Phzers' application
for the manufacture of thiz item |Is
still under consideration,

is lLeing
laid on the
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Merger of Drug Firms

7¢» SHRI BHALJIBHAI PAR-
MAR Wul the Mmister of PETRO-
LEUM AND CHEMICALS be pleased

to sigte:

(a) whether the mergers of foreign
firms mz. B.D.H. with Glaxo, Dumex
with Pfizer, German schering with
German Remedies and Anglo-french
with Roche were approved by the
Ministry and if so, the dates of

approval;

(b) whether these mergers resulted
into formation of large drug manu-
facturing units detrimental to the
Indian interests; and

(c) the detalls of reserves, capital
formation quantity of formulations
and basic manufacturings of these
firms jn last three years?

THE MINISTER OF STATE TN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). The information
is being collected and will be placed
on the Table of the House.

Leading of Coal Wagons in March,
1974

7800. SHRI ISHAQUE SAMBHALI.
Will the Minister of RAILWAYS be
pleaseq to state:

(a) whether ths Railway had
loaded about 12000 coal wagons less
on an average in March, 1973; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF RAILWAYS (SHRI
MOHD 8HAFI QURESHI): (a)
The dally average loading in March
‘T4 was 0042 wagons as against 8102
wagons in March '73 thus showing a
shortfall of only 1160 wagons per day
and not 12000 wagons

(b) Loading of coal during March
1974 was mainly affected due to staf?

APRIL 23, 1074
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agitations on Raliways. The repurcus
slons of these agitations were partlou-
luriv severe in the Bengal and Blhar
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Amendment of MRTP Act

T804 SHRI JYOTIRMOY BOSU:
SHRI B. V NAIK:

Wil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to gtate;

(a) whether a spokemun of the
MRT.P. Commussion has recently
stated that the Commission would not
be able to function effectively unless
the provisions of the MRTP Act were
amended by Government; snd

(b) £ so,
thareto?

Government’'s reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR1 BEDA-
BRATA BARUA): (a) The MRTP.
Commiussion has confirmed that nn
statement as referred to in the gues-
tion was ever made by or on behalf
of the Commussion

(b) Does not anse

Power gemeration capacity and s
utilisation in public and private see-
tors during last three years

7805. SHRI JYOTIRMOY BOSU.
Wil the Minister of IRRIGATION
AND POWER be pleased to stats
the power  generating  capacity,
hydro power and thermagl pow-
er, separately, of power stations
in the (i) public and (i)

THE DEPUTY MINISTER IN 7IE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR
PRASAD) Three statements showing
installed generating capacity in vari-
ous power statlons (hydro and ther-
ma) separately) in the Public and Pri-
vate Sector alongwith their utilisation
in quantity and percentage for the
years 1971-72, 1972-73 and 1973-74
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(upto end of January, 1874) are laid
on the Table of the House. [Flaced
in Library. See No. LT-8801/74].

Demand and supply of power to
West Bengal

7806. SHRI JYOTIRMOY BOSU
Wil the Manster of IRRIGATION
AND POWER be pleased to state:

(a) whether his sttention has been
drawn to a statement made By the
West Bengal Power Minister recently
blaming the Damodar Valley Corpora-
tion for the power crisis in the State;

(b) if so. Government's resction
théreto,

(c) the current demand and actual
supply of power in West Bengal; and

" () the tomuns wh pewer supsly
position i tils State kus Saterlotated

in recent perjod?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (d). It has not
been possible to identify The specific
#titement stated to havé been made

, the West Bengal Power Minisfer
dlamitig the DVC for the power ¢ri-
sis 1n the Sfate, However, it may be
pointed out that the DVC supplies only
4 smal] proportion of the power re-
quirements of West Beéngal. The cur-
tent avallability of energy In West
Bengal is estimated at 11,77 GWH per
day as against the requirement of
1890 GWH per day. Due to increased
demand for power in the State and
the low level of generation, the power
supply position has not beén satinfac-
tory.

APRIL 28, 1974
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Lecemen Birike In March, 1974

T908. SHRI P, M. MEHTA: Wil
the Minister of RAILWAYE be pleas-
ed to state;

{a) whether on the 3rd March, 1974
certain locomen aguin started a strike
and left the trains in the places
where their 10 hours quty finished;

(b) if so0, whether due to this a
large number of trains were abandon-
od;

g

(SHRI MOHD. SHAFI QURESHI):
{a) No, however, some loco staff on
N, F. Railway started abandoning
trains sfter completion of 10-hours
duty w.ef. from 16-2-1974.

(b) No; only 2 traing were aban-
doned by loco running staff on 3rd
March, 1974,

(c) The movement of essential com-
modities like foodgrains, POL, loco
coal, priority ‘A’ traffic etc were
maintained with the help of loyal
staff. Disciplinary action has been
taleen agtinst the defaulting astaff.

l:*

Shortage of Wagans for Spit Industry
in Gujsrat Btate

7810. SHRI P. M. MEHTA: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there has been acute
shortage of wagons supply to the salt
industry in the Gujarat State from
1973 to 1974 March;

(b) if so0, whether this has led to &
great loss to the industry in the
Gujarat State;

(c) how many wagons were allotted
to the industry in 1973 and uptil end
of February, 1974 and what were the
ectual demands made by them; and

(d) what steps are being taken to
provide sufficient wagons to help the
industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
{d), Due to student agitstion and
the agitations by Rallway Staf
which frequently interrupted train
services, loading of salt from sta-
tions in Gujarat could not keep pace
with the demands. The number of
wagons indented and loaded with
salt from this region during the
period from January 1973 to Febru-
ary 1974 are indicated below:—

- a—— -

Broad Gauge Metre Gayge
Number of wagons Number of wagoos
Indented Losded Indemted Loadde

wﬂuwwmc@m-
lodwetrial Salt . .
Non-pogsammed Salt . . .

16,896 11,300 25,324 20,080
13434 7P 5,596 3aéa
abor1r 734 97,239 24,662
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From the above, it will be seen that
despite the constraint mentioned
above, movement of higher priority
salt, like programmed and industrial
salf was maintained at a satisfactory
level.

Rural Eleetrification in Gujarat in
Fifth Plan

7811 SHRI P M. MEHTA. Wil
the Mimster of IRRIGATION AND
POWER be pleased to state

(a) whether rural electrification in
the State of Gujarat has not been
much encouraging in the Fourth Five
Year Plan;

(b) if so, the main features of the
rural electrification scheme for
Gujarat State for the Fifth Five Year
Plan; and

(c) the villages that wil] be electr-
fled in the State in the first year of
the Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) There are 18884
villages n Gujarat State, 2,869 vil-
lages had been electrified before the
commencement of the Fourth Five
Year Plan 2,741 more villageg have
been electrified during the Fourth
Plan upto 28th February 1974 The
percentage of village electrification
has risen from 15.3 to 30.2 which 1s
above the all India average, The
number of pumpsets energised has
also increased from 42,083 to 1,01,038.
Thus the progress of rural electrifi-
cation in Gujarat during the Fourth
Plan has been satisfactory.

{b) The Fifth Five Year Plan pro-
posals have not been finalised so far
However, an outlay of Rs. 10 crores
has been proposed in the State Plan
for electrification of 1,030 villages and
energisation of 15500 pumpsets in
the Draft Fifth Five Year Plan. In
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addition to the allocation im the
State Plan, loan assistance could also
be available to the State Electricity
Board from the Rura] Electrification
Corporation for viable schemes,

(c) The Gujarat State Electricity
Board proposes to electrify 500
villages in 1974-75,

Extensien to Staff on Deputation to
Vigllance Depariment

7812. SHR1 DHAN SHAH PRA-
DHAN: Will the Minister of RAIL-
WAYS be pieased to refcr to the re-
ply given on 21st November, 1972 to
Unstarred Question No. 1200 regard-
g extension beyond tenure period
to staff on deputation to Vigilance
Department and to gtate:

(a) whether in the absence of ome
consistent policy in the Vigilance
Deparment, the term “Administra-
tive Reasons” is leading to an exer-
cise of unguarded and unchecked
powers in the Department,

(b) whether the Administration
propose to review the present policy
and revert those who kave com-
pleted 4 years in the Department to
their parent branch from where they
were deputised; and

(c) if not the reasons therefer?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) The
set policy in regard to tenure of
Vigilance Inspectors is that whils a
tenure of four years is eonsidered
ordinarily appropriate, provision for
retaining Inspectors beyond that
period has been made to meet admi-
nistrative exigencies like noa-avail-
abllity of a replacement with suit-
able experience and background, as
also to avail of the experience gained
by persons who have made the grade
in the Vigilance Organisation but
the question of their early repatri-
ation is actively pursued.
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(b) and (¢). There 15 no such pro-
posal at present as the system 1s
working satisfactorily,

Negotiation with Un.Recognised Loco
Running Staff Association

7818. BHRI PANNALAL
BARUPAL:
SHRI ONKAR LAL
BERWA:

Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No 185 on the
20th February, 1973 regarding repre-
sentation to Government by un-recog-
nised Union on staff grievances and
state:

(a) whether the representatives of
the Un-recegnised Loco Running Staft
Association were called by the Offi-
cers of the Railway Beard and the
negotiations were held with them and
also the same are still going on;

(b) if so, the reasong for the dewia-
tion from the policy lald down by
Government;

(¢) whether some changes have
been made in the policy; and

(d) £ so, the salient features
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). On eulunj off sirike by the Loco
Running Btaff on 12th August. M. R
made a statement in Parliament on
18th of August, announcing that Shri
Mohd, Shafi Qureshi, the Deputy
Minister for Railways, with five re-
presentatives each of the Ministry of
Railways and Loco Running BStaft
would examine thelr grievances and
finalise the mode and manner of the
implementation of 10-hour schedule.

(c) Ne.
(d) Does not arise,

Misucs of Duty Card Pass hy Assistant
Loto Foraman, Bhopal Shed, Jhansl
Division, Central Rallway

7814 SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of RAIL-
WAYS be pleased to state

(a) whether a complant was lodged
by a Member of Parliament in the
month of May, 1973 regarding misuse
and abuse of Duty Card Pass by cer-
tain Assistant Loco Foreman attached
to Bhopal Shed, Jhanm Division, Cen-
tral Railway,

(b) 1if s0, whether any enquiry was
instituted; and

(c) it so, with what resu't?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI). (a) to
(¢) The information is being col.
lecttd and will be laid on the table
of the Sabha

Suspension of sub-Heads of DAO,
New Delhi (Ne~thern Railway)

7815 SHRI MAHADEEPAK SINGH
SHAKYA Will the Mumister of
RAILWAYS be pleased to refer
to the reply given to Unstarred
Question No. 3689 dated the 18th
March. 1974 regarding suspen-
sion of Sub-Heads of DAO New
Delhi, Northern Rallway and to state:

(a) whether any time schedule has
been fixed by the Railway Board for
finglisation of such enquires; [f #0,
whether the same time schedule has
been followed in this ease,

(b) whether the same employee
was awarded major penalty on a
serious charge of mis-conduct and
that was converted to a minor penalty
sometime back; and

(¢) whether Government propose to
examme the entire case de-noven?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) A
time-schedule

down by the Railway Board for
compliance to the extent possible,
It has, however, not been possitle io
follow this time-schedule in the case
under reference for reasons attribut-
dble to the employee.

(b) No. The employee had been
proceeded against as for imposition
of a major penalty but was eventu.
ally awarded only a minor penaity
by the competent authority,

(c) No.
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Re-Sale of Tickets at Ghasiabad,
Muradnagar, snd Modinagur {Nerthern
Raitway)

7817 SHRI BHARAT SINGH
CHOWHAN: Will the Minuster of
RAILWAYS be pleased to refer to
the reply given to Unstarred Question
No 1988 dated the 5th March, 1974
regarding re-sale of tickets at Gharia-
bad, Muradnagar and Modinagar
(Northen Railway) and to state:

(a) whether the action against the
erring staff has been finalised;

(b) if so, with what result?

(e) whether the resultant wvacancy
at Modinagar has also been filled up;
and

(d) if not, the reason for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): {a) and
(b). An enquiry has been arranged
to amcertain the facts and fix the
responsibility Action will be-taken
in the light of the enqury report,

{c) Yes, the vacancy it Modinagar
has been fMlled on 17-3-1974 by post-
ing a Leave Reserve Booking Clerk.

(d) Does not arise.

Arrangoments for providing Adr-Oen-
ditiened Bogies for Traims at Miraj
Junotion

78168 SHRI ANNASAHEB GOT-
KHINDE: Will the Mimuster of RAIL-

WAYS be pleased fo state:

(a) whether the arrangements for
providing Afr-conditioned bogies does
not exist at Miraj junction South
Central Railway;
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(b) whether there is a demand for
providing Air-conditioned bogiles on

Mira;-Pune and Miraj-Bangalore;

(¢) if se, the reaction of Govern-
ment thereto; and

(d) the time by which such facility
15 likely to be provided?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a)
No Air-conditioned coarh 15 attached
to any train at Mira).

(b) Yen.

{¢) and (d). Apart from lack of
traffic justification, provision of Air-
conditioned coaches on trains running
on Kolhapur/Mira)-Pune/Bombay
and Miraj-Bangalore routes is not
feasible at present for want of spare
Air-conditioned coaches on the Indian
Railways

Wagons In Sheds Awalting Unloading
by FCI in West Bengal and their
Diversion to other Stiates

7819. SHRI NAWAL KISHORE
SHARMA Will the Minister of
RAILWAYS be pleased to stale:

(a) total number of wagons stalled
by the Food Corporation of India in
West Bengal which aye lying in
various sheds full of grains and are
waiting to be uniocaded;

(b) whether the Railway authori-
tles have decided to divert those
wagons to other Btates;

(e) if 80, the broad outlines of the
wagong unloaded by the F.C.I. during
the last one month and how many
:’Mmu were diverted to other States;

(d) the steps being taken by Gov-
erament to check such recurrence to
avold shortage ¢f wagons?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFT QURESHI): (a)
to (c)., During the period of one
month from 16th March, 1974 to 18th
April, 1974, against a total placement
of 9203 wagons on F,CL account at
different goods sheds/sidingg of the
Eastern Railway within the State of
West Bengal, 8999 wagons were
released by the FCI, No decision
has been taken tg divert the balance
of the wagons to other States.

(d) Regular contacts at the highest
levels are continung to persuade the
Food Corporation of India to step
up releases at various powmts. It is
understood that slow releases are
mainly due to go slow tactics of the
labour of F.CL and also due to
stopping of work by F.Cl's trans-
port contractors and  mscreants
throwing crackers near foodgrain
wagons. The West Bengal Govern-
ment are being apprised regularly of
the labour problem and the law and
order situation. The F.CI has also
held discussions with Iabour lesders
and is taking disciplinary eetion
against labour responsible for go
slow tactics, It has also warned the
transport contractor to supply ade-
guate number of trucks.

Expert Team from UK. to Emaming
Feasidility of Tube Railway in
Bembay

7820. SHRI NAWAL KISHORE
SHARMA: Wil the Minister of
RAILWAYS be pleased to state:

(a) whether the Government of
India have invited &« team of axperis
from UK. to examine the feasibility
of a tube railway in Bombay;

(b) if eo, the time by which the
team is expected to submit its report;
(c) whether the Bombay Tube rail-
way would be like Calcutta under
ground rallway or of a different
nature; =na

(d) the sailent features thereef?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a)
The feasibility studies now 1in hand
regarding an underground corndor
in Bombay, were expected to be
assisted by a team of experts from
UK, but as therr services wil] not
now be available, the studies are
proceeding without such foreign
assmistance at the moment

(b) Does not arise

(c) and (d) The features of the
underground rapid transit system for
Bombay will be known alter the
Techno-economic feasibiity studies
now in hand with the Metropolitan
Transport Project (Railways) Organi-
sation of Bombay are completed some-
time 1n 1974-75

Amount Received by Jaipur Division
of Raliways from the auction of Lest
Property during the last ons year

7821 SHRI NAWAL  KISHOKE
SHARMA Wil the Minister of
RAILWAYS be pleased to stiate,

(a) the total amount received by
the Jalpur Division of Western Rail-
way from the auction of lost property
during the Iast one year,

(b) whether the amount so reahsed
1s for too less than the salarieg and
allowances paid to the various cate-
gories of staff posted at the lost
property office at Jaipur station; and

(¢) i so, the reasons therefor and
the steps being taken to check pil-
ferage of the lost properties deposited
with the office?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOND, SHAFI QURESHI): (a)
The total amount recelved by the
Jaipur Division of the Western Rail-
way from auction of ‘lost property’
during 1078.74 was Rs 2,564,538,

(b) No
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(c) Does not anise  Raflway Protec-
tection Forcet akes adequate measures
;-o prevent pilferages of deposited
ost

Over-Crowding at Secunderabad and
Madras Central Stations

7822 SHRI B § MURTHY Wil
the Minister of RAILWAYS be
plcased to state

(a) whether the Railway stations
at Secunderabad and Madras Central
are over-crowded, and

(b) 1f so the steps being taken o
impaove the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a)
Secunderabad Railway Station is not
over-crowded while there is some
over-crowding at Madras Central
Rallway station

{(b) A scheme has been drawn up
for improving the passenger and
terminal facilites at Madras Central
station A double storeyed bwulding
is already under construction at the
eastern end of the station building
and other works which will include
additional platforms, booking and
waiting sgpace, parking facilities, etc.
will be taken up in a phased manner,

Enforcement of Provision of Industrial
Dispute Act, 1047

7823 SHR1I SHIVNATH BINGH:
Will the Minister of RAILWAYS
be pleased to state

(a, whether the retrenthment of 12
Gangmen of PWI, 1 Bandi-Ku1 wef
15ty October, 1972 and that of 20
Bridge workers of ABRI Bandikul
wef 21st February, 1873 have been
held to be illegal by ALC (¢) Aymer
under Section 11(4) of Industrial Dis-
pute Act being in violation of the
mandatory provizsions of section BF
of the Industrial Dispute Act, 1047;
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(b) whether the Railway Board has
been approached by the Ministry of
Labour, for enforcement of the provi-
sions ot the Industrial Disputes Act
for reinstatement of the workers:

(¢) if so, the steps taken by the
Railway Admnistration for enforce-
ment of the provisions of section 25
(f) and reinstatement of the workers
and also for taking action against the
defaulting officials responsible for
violation of mandatory provisions and
musreporting of the facts; and

(d) if nof. the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
to (d). Two communications have
been received from the Ministry of
Labour, forwarding copies of two
letters from the Asstt. Labour Com-
missioner (Central), Ajmer regard-
ing alleged non-observance of the
provisions of the lndustrial Disputes
Act in connection with retrenchment
of a few casual labourers under the
Permanent Way Inspector, Bandikui
and the Asstt, Bridge Inspector,
Bandikul. The matter is under in-

vestigation,
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First Class Free Passes to Coniractors

7825. SHRI JAGANNATH RAO

JOSHI: Will the Mimster of RAIL-
WAYS be pleased to state-

(a) whether 1lst Clast free passes
were issued to the contractors who
undertook maintenance work; and

(b) if so, the reasons why the same
have since been cancelled?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a)
Yes, on some Railways

(b) As per the extant rules, no free
pass for the conveyance of Contrac-
tor's labour by train or for the use
of the Contractor or his agent i3 w
be issued unless otherwise it is
specified in the Contract Conditions,

Free pass is, however, given to the
Contractor or hig agent when special-
ly called to the Office of the Railway
Engineer or Engineer's repressnta-
tive,
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Amendment t{;, the Constitution to
Grant Right to Recall Elected Repre-
seatatives to the People

7827 SHRI RANABAHADUR
SINGH. Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state-

(a) whether Government propose
4o amend the Constitution to grant to
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the electorate the right to reeall their
elected representatives if they fail to
serve them proper'y, and

(b) if not, the reasons therefor?

THE MINISTER OF STATB IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJY SINGH CHAUDHARY)'
(a) No such proposa] is under con-
sideration

(b) The right of recall 1s fraught
with numerous dufficulties and is
capable of being abused

Implemeniation of Fower Generation
Schemes in Bihar

7828 SHR1I SUKHDEO PRASAD
VARMA Wil the Mimster of IRRI-
GATION AND POWER be pleased to
state

(a) whether the power gemeration
schemes in the State of Bihar drawn
up in the year 1073-74 and approved
by the Centre have not heen taken

up during the year ending March,
1974, and
(b) if so, the number of such

schemes and the reasons for the de-
lay in implementing the schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Only one
scheme, namely, the schems for set-
ting up a thermal power station at
Tenughat in Bihar was sanctioned
during 1973-74 This scheme was
sanctioned for the 5th Plan in Janu-
ary 1974 The State authorities are
taking action for the implementation
of the scheme and funds have been
proposed for taking up the werk in
1074-75
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Expendliture incurred o Tribumaly
set up to solve Inter-State Disputes
en Eiver Waters

7829. DR. KARNI BINGH: Will the
Will the Minister of IRRIGATION
AND POWER be pleased to stale:

(a) the total amount of money
spent 80 far on the tribunals set up
to solve the inter.state disputes on
river waters; and

(b) the time by which these tribu-

nals are expected to complete their
work?

THE DEPUTY MINISTER IN THE
HMINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR
PRASAD): (a) The total amount
spent on the Tribunals up to end of
March, 1974 is as follows:—

() Krishna and Godavari Water
Disputes Tribunals  21,64,500

(i) Narmada Water Dis-
putes Tribanal Rz 19,71,400
Total Rs. 4135900

(b) The Krishna Water Disputes
Tribunal have since given their decl.
sions. The pleadings of all the party
States have been completed befors
the Godavari Water Disputeg Tri-
bunal and a large number of docu-
maents admitted in evidence. The
adjudication proceedings are in pro-
gress. Whilg efforls are being made
by the Tribunal to complete its work
as expeditiously as practicable, it
is not possible to indicate, at this
stage, &g to when the hearing of the
cagg will be completed and the Tri-
bunal will be In a position fo give its
decision.

While the adjudication proceedings
on the Narmada Dispute before the
Tribunal were in progress, the Chief
Ministers of the four States concerned
met 14 July, 1972 and agreed that

and Muaharashtra would

respectively of Narmada Water for
use in their territories and requested
the Prime Minister to give 5 decision
in regard to the allocation of
balance water between Madhya Pra-
desh and Gujarat and in regard to
the height of the Navagam Dam,

The problem is a very complex
one and is under careful study in all
its relevant aspects. It is difficult to
indicate precisely by when the award
will be announced.

Supply of Power to Haryana and
Fanjab from U.P.

7830. SHRI B. S. BHARUA; Wil
the Minister of IRRIGATION AND
POWER be plessed to state:

(a) whather Haryana and Punjab
are keen to tap yower respurces from
Himachal Pradesh: and

(b) it so, the steps taken by Chov-
ernment in this direction?

THE DEPUTY MINISTER IN THE
MINIBPRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASBAD): (2) and (b), Power guno-
ration projects on the basls of <
sources available in Himachal Pra-
desh have been taken up for cons-
truction and power will He made
available to Punjab, Hacyana and
other States after meeting the re-
quizements of Himschal Pradesh
‘The following are the projeets under
conmtruction:

1. Beas Project Stage I 660MW
2 Beas Project Stage 11  2M0MW
3. Bairy Siul Project 180MW

Stage III of Bems Project envisag-
ing installation of two units of 165
MW each at the Dehar Power Station
has recently been approved by the
Advisory Committee on Irrigation,
Power and Flood Control of the
Planning Commission,

A number of other projects are also
under investigation, to tap the bydro

Rajasthan
Mave 0f and 028 million aere feet  resources available in the Btate
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Discussions  with Libyan Delegation
on Oil Drilling

7831. SHRI BANAMALI BABU:
SHRI VIRBHADRA SINGH:

Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to
state

(a) whether discussions were held
with tbe delegation of Labya for co-
operation in the field of oil drilling;

(b) if so, the outcome of the dis-
cussions; and

(c) whether any agreement has
been concluded in this regard, if so.
the broad outlines thereof?

THE MINISTER OF STATE IN
‘THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) to (c). Two
Indian Delegations visited Libya in
July and September, 1978, Discus-
sions with the Libyan authorities
inter olia were held to strengthen
technical cooperation in the fleld of
oll, Subsequently an Agreement was
gigned which inter alia provides
for:—

(i) making available experts and
technicians in varioug flelds
for the exploitation of oil;
and

(}i) facilitating theoretical and
applied t-aining for the na-
tionals of both sides in each
other's countries.

Suggeséiong from Plasning Commis-
sion not to seek Crude Credit

7832. SHRI YAMUNA PRASAD
MANDAL:
SHRI R. 8. PANDEY:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) whether Planning Commission
has urged Government not o seek
crude credit in the interests of our
sconomy; and

APRIL 28, 1974
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(b) if so, the decision of '‘Jovern-
ment thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) No, Sir.

(b) Does not arise.

Setting up of Lignite based Supper
Therma]l Plang at Neyvell

7833 SHRI M. KALYANASUN-
DARAM: Will the Minister of IRRI-
GATION AND POWER be pleased to
state

(a) whether Government propose
to set up a 1000 MW lignite based
super thermal plant at Neywell;
tHere-

(b) if so, the man {features

of; and
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(b) whether All India Trade Union
Congress has proposed to Govern-
ment to start negotiation in order to
come to a wettlement with its em-
ployees; and

(e) if so,
thereof?

the sahent features

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a)
to (¢), In the present state of eco-
nomy crisis strike on Railways will
have very serious effect on Nations'
<conomy, Discussions with Labour
leaders are still continuing to avert
the threatened strike.

by bSwitch-

man, Cablamen; Levermen and

Pointamen from Second Week of
April

7835 SHRI M KALYANASUN-
DARAM WIl the Minister of RAIL~
WAYS he pleased to state:

(a) wheather about 35,000 Switch-
men, Cabinmen, Levermen and Points-
men of the Indian Raiulways have de-
cided to resort to a “work to rule”
agitation from the second week of
April; and

(b) if s0, their demands and Gov-
erntment's response thareto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). No notice has been received to
this effect 50 far.

Increment for Weightage of Service
in the Revised Scale of Pay in 1973

7838. SHRI RAMAVATAR SHAS-
TRI; Will the Minister of RAIL-
WAYS bg pleased to state:

(@) whether Governmen! had sanc-
tioned an additional increment for
every six completed years of service
in a wale ay “werghtage in pervice”

whuile refixing pay on the recommen-
dations of the First Pay Commission:

(b) whether no such weightage has
been given while refixing pay in the
revised scales of pay \n 1973 on the
recommendationg uf the Third Pay
Commissgion. and

(¢) if so, whether Government pro-
posc to grant additional increment as
“Weightage 1n service” in a scale Like
the one in para (a) above?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) The
First Pay Commussion recommended
one additional increment for every
three completed years of service in a
scale as weightage in service subject
to certain cellings.

(b) and (c). Neither the Third Pay
Commission recommended any such
weightage nor the Government prcpose
to grant it.

Creation of Additional Posts in PF
Bection, DAO Danapur (Esstern
Railway)

7837 SHRI RAMAVATAR
SHASTRI:

SHRI BHOLA MANJHI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the DA O. Eastern
Rallway, Danapur had approached
Headquarters Office at Calcutta for
the creation of additional posts in
PF, Sechion and if en, the number
asked for and the number of posts
sanctioned; and

(b) whether the work n the P.F.
Section is in arrears due to inade-
quate staff strength and to clear the
arrears, work is being done for cur-
rent posting and reconcibauon on
honorarium basis for about last
three years and if so, the total am-
ount sanctioned for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No
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formal proposal for creation of addw
tional posts jn P.F. Section war made
by D.A.Q., Danapur. However, a short-
age of eleven clerks was advised to the
Headquarters Office, Calcuita Owing
to a ban on creation of additionul posts
this shortage has not been made up a0
far

(b) Some work 1n PF Section 15 In
arrears, but current posting 4nd recon-
ciliation are not being done on honoxra-
rium basis. Only arrears in monthly
recbnsiliation to the extent of twenty-
three months (on an average) bas beed
takbem up on honorarium basis at an
estimated cost of about Rs, 18,000 -

Filling up ef Higher (rade Vacancles
by MTIFP Authorities at Calevita

7838. SHRI RAMAVATAR
SHASTRI:

SHRI BHOLA MAJHI

Wili the Minister
be pleavad to state:

(a) whether any irregular practices
followed by Metropolitan Transport
Project Authority regarding filing up
the higher grade vacancies locally
debarring the senior most cand.dales
now warking outsmida Calcutta vas
come to the notice of the Railway
Administration, and

(b) if s0, what action has been
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI)® (a). No.

(b). Does nat arise.

Eleotrle Traction to serve New Delhl
7839 SHRI RAMAVATAR
SHASTRI:
SHRI BHOLA MANJHI-

Wil the Mmister of RAILWAYS
be pleazed to state:

{a) whether Government have pro-
pased thai New Delhi Station should
be served by electric traction; and

of RAILWAYS
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(b) 1t s0, the mamn cutlines of the
proposals?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Yes

(b) Electrification of Railway Track
upto New Delhi Station forms part of
Delhi-Tundla HFlectrification Freject of
the Northern Raiway. Electrification
work on this section 1s in progress and
18 expected to be completed during
1976-77

Amotint earmarked for he/ter Drain-
age Sysiem In Orissa during Fifth
Plan

7640. SHRI ARJUN SETHL: Wil
the Munster of IRRIGATION AND
POWER be pleased to stats:

(a) the total amount earmarked
for the hetter drainage system in the
country during the Fifth Five Year
Plan;

(b) the share ovut of it of Orissa
State; and

(e) the wpemific projects ineluded
therein and what amounts have been
provided for District Ealasore, Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR FRA-
SAD). (a) A provision of Rse. 28!
crores has been made in the 3h Plan
for floog contral and drainage inm the
country The allocation mafe guy of
this provision specifically for drginage
improvement is not yet available

(by A provision of Rs 50 lakhs has
been made for drainage improvement
in the Orlssa State Plan during the 5th
Plan

(¢) The Government eof Orissa
have reported that the schemeyg includ-
ed In the programme of drninage im-
provement are as follows:—

1 Amurbha] Drainage Chanmel
2. Gobar] River Straight ewt
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3. Niarapur Harchandin Drainsge

cut

4. Chhatisapat Drainage Schemsz

5. Subalaya Tamalaya Drainage
Scheme

6. Renovation of Bhandakhal,
Balasore Districg

7. Renovation of Pathareswar

Nalla, Balasore
8 Parapokhar: cut, Balasore

9. Renovation of Nuvetor Brah-
mam Mahara crossing, Bala-
sore.

10. Renovation of Saland: river from
Rajghat to Dapa, Balasora

11, Renovation of Chitemnalla,

Balasore.

The provision for tbhe scheme: 1n
Balasore district during the Fifth Plan
is Rs. 12 lakhs and for 1974-75 Rs. 4
lakhs,

Development of Stations im Khurda
Road Division (South Easterp
Railway)

7841 SHRI ARJUN SETHI: Will
the Minuster of RAILWAYS be
pleased to state:

(a) the names of the stations in
Khurda Road Division, 8.E, Railway
programmed for any kind of develop-
ment during the flnancjal year, 1974-
75;

{(b) whether the proposed passen-
ger halt between Baudpur and Ken-
dupada Railway stations has been
sanctioned; and

{(c) the total amount to be spent
on these programmes?

THE DEPUTY MINISTER IN TEE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAF! QURESHI): (a) The
following stations in Khurda Road divi-

450 1S9,

siop have been programmeg for deve-
lopment during 1974-785:—

Bhadrak, Bhubaneswar, Cuttack,

Humma Khurda Road, Palasa,
Pun,

Rambha, Retang, Sakshigopal,
Selegaon and Talcher.
{b) No

(c) Rs 25.65 lakhs.

Increase in Pilferage incidence at
Bhadrak, Bhaudpur, Kendarapada and
Ranitaj Stations

7842 SHRI ARJUN SETHI: Wil
the Minister of RAILWAYS be
pleased to state:

(a) whether the theft and pilfera-
ges have been increasing at an alarm-
ing rate in Bhadrak, Bhaudpur,
Kendarapada and Ramital Railway
Stations, 8. E. Railway 1n the recent
months; and

(b) the steps Government have
taken to check them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI)- (a) No.
However, a few cases of thefts and
pilferages have occurred at Bhadrak.

{b) The following steps have been
taken to control the incidence of thefts
and pilferages in the area:—

(i) Track patroling has been {in-
troduced.

(ii) Escorting of goods trauns has
been, intensified

Loading of Farcels at Delhl Main
Station

7843 SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the loading of par-
cels at Delhi Main Station is bewng
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done in a haphazard mariner, thus
causing undue detention of the par-
cel traffic,

@) if so, whether during Febru-
ary and March, 1574 Wagon Nos.
NR BCXT 65182 and ERC 83706 con-
taining parcels for Meerut City and
Saharanpur stations were despatch-
ed to Ghaziabad station instead of
making over proper charge to
Brakesmen, Guards of 75 Up on these
dates, to ensure expeditious despatch
and to mimmse the time in transit;

(o) i %o, the reasons therefor; and

(d) whether Government propose
to take any action against the con-
cerned employeés for asuch type of
irregular working?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYB (SHRI
MHOD. SHA¥1 QURESHI): (a) and
(b). No. However, in ths particular
case, the wagons were wrongly des-
batched to Ghazinbad instead of being
made over to Parcel Delivery Clerk of
75 Up Parcel Express train,

(c) This was the result of negligence
on the part of staff of Delln Main
Station.

{d) Yes,
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Shortage of Ementia] Drugs for wand

of raw Material to Drug
Manufacturers

7847. SHRI INDRAJIT GUPTA:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state:

(a) whether there is any apprehen-
siop of a serious shortage in the near
future of certain types of essential
drugs mncluding antibiotics and wvita-
mins;

(b) whether drug manufacturers-
have blamed the Stale Trading Cor
poration and the IDP.L. for their
faillure to supply essential raw mate-
11als to the industry; and

(c) 1f s0, Government's reaction i
the matter?

THE MINISTER OF STATE IN THE
MINIETRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The recent oil crisis has
adversely affected the avalability and
prices of bulk drugs in the world mar-
ket. The availability of bulk drugs
required for the drugs and phar-
maceutical industry 1s, however, being
kept under constant watch and is also
periodically reviewed with the re-
presentatives of the industry. Except
for Vitamun B2 and B8 no significant
of bulk druge is anticipated. Efforts
are being made to procure Vitamun
B2 and B6 from the international
manufacturers in larger quantities.

(b) and (c). Occassional difficulties
regarding delay in supply of raw mate-
rials by LD.PL./BT.C. are reported
by the industry. These are discussed in
the S.T.C's Advisory Committee meet-
iugsandlnthemeelinzlhsldlnlhu
Ministry from time to time when the
representatives of industry, S.TC. and
LD.P.L, are gqlso present and appro-
priate action is taken accordingly.
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Work to Enie Agitation by Rallway
Technical Supervisors

7848. SHRI INDRAJIT GUPTA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway Technical
Supervisors withdrew their “work-
to-rule” agitation on the 6th Febru-
ary, 1974 on his assurance; =~

(b) it so,
given by him

the nature of assurance

(c) whether some of the demands
are not connected with the Pay Com-
missions recommendationa and can
be considered independently; and

(d) if so, action taken in this re-
gard?

THEE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (d)-
In ap interview which they had with
Railway Board, they submitied their
demands which are under considera-
tion.

Production of 0il from Ceal

7849. SHRI R. N. BARMAN:
SHRI M. KATHAMUTHU:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether India is experiment-
ing to produce oil from coal;

(b) if 50, by what date the produc-
tion of oil from coal will be started;

(c)th.nmuo!pluuwmwn-
from coal

i

(SHRI SHAHNAWAZ
KHAN): (a) to (d). To examie the
Dossibilities of establishung a plant to
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produce one million tonnes of oil pro-
ducts from coal, a Committee consist-
ing of representatives from Engineers
India Limited, Central Fuel Research
Institute and Regional Research Labo~
ratory, Hyderabad has been constituted,
The Committee is now exploring avail-
able proven technologies for this pur-
pose, It is premature at this stage
to indicate the possible date of pro-
duction of oil from coal, the location,
the likely installed capacity, est.mated
cost of project etc. from a commercial
plant for conversion of coal into oil
It is understood that at present oil is

produced from coal only in South
Africa,

Ciaims pending wity the Commereial
Superintendent (Claims), Eastern
Eailway

7850. SHRI R. N. BARMAN: Will
the Minister of RAILWAYS be
pleased to state:

(a) total number of claims and the
amount thereof pending with the
Commercial Superintendent (Claims),
Eastern Railway, Calcutta;

(b} the time by which the claims
are likely to be settled;

(c¢) whether a number of claims
have not been registered and acknow-
he?!d by the Railway authorities;

(d) it s0, the steps Governmens
propose to take to settle the claims?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
tota] number of claims pending with
the Claims Department of the Eastern
Raflway, as on 1-4-1974, was 1588
No statistics regarding the amount of
the pending claims is maintained.

(b) The time required for finalisa-
tion of each case would vary depending
upon the circumstances of the case,
nature and extent of enquiry involved,
the time taken by the clalmants in fur
nishing the required informatino/
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documents etc. In view of this, no

:
;
§
]
5

7851. SHRI R. N. BARMAN: Wil
the Minister of RAILWAYS be

pleased to state:

(a) total number of clauns and the
amount thereof with the
Commercial Superigtendent (Claims),
Northern Railway, Delhi;

(b) the time by which the claims
are likely to be settled;

(¢) whether a number of claims
have not been snd
acknowledged by the Railway autho-
rities; and

(d) if so, the steps Government
propose to take to settle the claime?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) The
total number of claims pending with
the Claims Department of the Northern
Railway, a8 on 31-3-1974, was 10021.

No statistics regarding the amount of
the pending claims is maintained.

(b) The time yequired for fualipa-
tion of each e would vary depend-
of the case,

ing upon the circumstances

nature and extent of enguiry imejved,
the time takem by the claimanis in
furnishing the requireg
documents etc. In view of thiz, no
time limit by which the claims are
likely to be seitled can be indicated.
However, every sffort is belog made to
finalise the cases expeditigusly.

(¢) No,
(d) Does not grise.
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Bopply of Powsr to Caloutia by
Bv.0,

Written (Answers

7852. SHRI R. N. BARMAN: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether DVC has reduced the
power supply to Greater Calcutta re-
cently;

(b) whether this 13 due to the
differences between the DVC Ma-
nagement and Calcutta Corporation;

(c¢) whether the DVC has taken
this decision to increads the power
supply to Bokaro Steel Plant; and

(d) if so, what alternate steps
Government propose to take to aug-
ment the power supply to Calcutta
and also te remove the differences
between the two authorities?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C, PANT):
(a) to (d). While Damodar Valley Cor-
poration is under no contractual obl-
gation to supply power to Calcutta, it
has generally been supplying between
50-75 MVA, depending on the level of
Damodar Vallesy Corperation genera-
tion. No redyction in gupply has taken
place becaus¢ of supply to Bokaro or
any diffevrences with the CESC, Power
supply to Calcutta would improve
when Bantaldih and Chandrspurs
stabilize generation.

Concesgion. for Industries switching
over from Ofl Fire to Coal Fire

CHEMICALS be pleased to state:

(a) names of industries which have
switched over from Ofl fire beller to
coal fire boller due to shortage of OiI
and after Government'’s announce-
ment of $ax rebaje to such industries:

(b) what other incentives Govern-
ment probote to provide to sush
Industries; and
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(c) the expected annual saving of
ol dug to this switch over by these
industries?

THE MINKISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) None so far.

(b) The Government has proposed
to altlow development rebate in respect
of coal-fired boilers or any machinery
or plant for converting oilfired boilers
to coal-fired boilers where these are
installeq before June 1, 1975. Besides
there is a substantial difference in the
price of furnace ol ws-a-vis coal,

which makes the use of furnace of] un-
economical,

(¢) Does not arise.

Electrification of Villages in HP. py
REC. during last two years

7854 SHRI VIRBHADRA SINGH:
Will thg Minister of IRRIGATION
AND POWER be pleased to state:

(a) the rumber of villages electri-
fied during the last two years in the
State of Mimachal Pradesh by the
Rurdl Electrification Cerporation; snd

(b) what 15 the target for the cur-
rent year?

YPUTY MINISTER IN THE
¥ OF IRRIGATION AND
(SHRI SIDDHESHWAR PRA-
BA.‘D) (a) The programme of rural
elgotrificatiqn Is  formulated by the
State Government and fmplemented
thro! their State Electricity Board.
ass in Himachs] Pradesh were
durpng 1972-73 ang 1973-74
(upfa Japuary 1974).

The Rural [Klectrification Corpora-
tion' 1.td. I8 a finaneing body. It does
not tske up any programines for elec-
triftieation of villages divectly. It only
sives Joan assistance to the State Elec-
tricity Boards for implementation of
viable rural electrification schemes.
So far the Corporation bas seactioned
34 schemep fon the Himachsl Pradesh
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Electricity Beard. Out of these, 11
schemgs werg sanctioned during last
twa years, All these schemeg euvisage
electrification of 3,788 villages and
epexgisation of 1,035 purapsets. The
sehameg sanctiuned by the Rural Elec-
trification Corporation are phased Ilor
completion over a period ranging up
to five years. All the sanctioned
schemes are stil] in the initial stages
of implementation.

(b) No target is laid down by the
Rural Electrification Corporation for
sanctioning of the schames of indivi-
dual States, The quantum of assist-
ance during the year 1974-75 will
depesd upon the number of schemes
sponsored by the State Electricity
Board and approved by the Rural Elec-
trification Corporation in accordance
with the norms and guidelires pres-
cribed by it.

Appointment of Loecal Pepulation in
Lower Categories

7855. SHRI BALAKRISHNA VEN-
KANNA NAIK: Will the Minister of
BAILWAYS be plessed to state:

(a) what is the palicy of the Rail-
ways in regard to employment of
lgcal population at least to the lower
categories of personnel; and

(b) what is the proportion of local
and non-local employees jn Class-III
and Class IV employees, zota-wiig?

THE DEPUTY MINISTER [N ZHE
MINISTRY OF RAILWAYS (SHRI
MQHD. SHAFI QURESHD: (p) and
(b). The following prasedure is adopt-
ed to make reeruitment against Class
III and Class IV posts qn tpe Indian
Ralwaysi—

(1) For recruitment of (lass III em-
ployees a requigitioh is placed on the
Railway Service Commission concern-
ed by the Rallway Administration who
advertise the posis in the regiqnal
Papers of that particular ares where
the vacancies exist.
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(ii) For recruitment to Class IV
posts vacancles are notified to the
nearest employment exchange and
candidates recommended by them are
congidered by the local divisional
authorities where the vacancies exist.
In that way mostly local pecple get
employment.

It is not possible 1o give any reliable
information about proportion «f local
and non-local employees as such sta-
tistics are not kept.

Hydel Projects in North Kamars
District of Karnataka

POWER (SHRI SIDDHESHWAR PRA-

SAD): (a). At preseat there are no
hydro-electric projects existing in North
Kangra District. However, Kalinad

Stage I is under construction

dllngo:ﬂlo:een set apart for the rehg-
: displaced
Kallaadl Hyde) thr!_um' ol the

APRIL 28, 1974

Written Answers 173
Agreement between Engineers India
Limited and Iran for setting up of an
Oil Refinery

7857 SHRIMATI SAVITRI SHYAM:
Will the Minmister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Engineers India
Limited and the Government of Iran
have reached an agreement that Engi-
neers India Limited would gend
experts and eguipments to Iran for
setting up an oil refinery there,

(b) it so, the broad features about
the experts and equipments to be
supplied to Iran, and

(¢) the extent to which India would
be a beneficiary as a result of such
agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). It is understood
that M/s, Snam Progett: of Italy have
secured a contract for the setting up
of a four million tonne ofl refinery at
Tabriz in Iran. Engineers India Limit-
ed have received a request from M/s.
Snam Progett{ for performing some
work for the project as thelr sub-
contractor. Engineers India Limited
15 hopeful of participating to some
extent in the project. Discussions are
n progress between Engineers India
Limited and Snam Progettl to Arm up
the participation arrangements, A for-
mal agreement is yet to be concluled.
Engineers India lLimited would be re-
quired tp render detaileg engineering
and procurement assistance services In
respect of iwo units of the refinery.
Bince detalled engineering would be
done in India, there will be no regular
deputation of experts to Iran. Mate-
rial and equipment like coal tar, paints,
furnace structurals, insulation maferial
;;eéi-‘m likely to be supplisq from

The direct benefit to India from the
proposed participation woulg be in the
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shape of earning to the tune of Ra, 112
lakhs, of which Rs. 56 lakhs would be
in foreign exchange. Apart from this,
Engineers India Limited would have
the benefit of having performed some
work, for the second time, in connec-
tion with an overseag refinery, the..~
by improving its acceptability abroad.

Registration of Water ang Power
Development Consultancy Services
(India) with International Agencies

7858. SHRI R. 5. PANDEY: Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Water and Power
Development Consultancy Services
(India) has been registered as a con-
sultancy organisation with a number
of international agencies; and

(b) it so,
agencies?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA
SAD): ¢a) and (b). Water and Power
Development Consultancy Services
(India) Limiteqd was set up in June
1969, It has peen registered as a con-
sultaney organisation with the follow-
ing International Agencies:—

(1) United Nations Development
Programme (UNDP).

(2) (1) International Bank for Re-
construction and Development
(World Bank).

(ii) International Development
Association (IDA).

(iii) International Finance Cor-
poration (IFC),

(8) Aslan Development Bank
(ADB).

(4) World
sation.

(5) Food and Agricultura) Orga-
nisgtion (FAQ).

{6) African Development Bank.

the nameg of such

Metaorological Organi-
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(7) Uniteg Nations Industrial De-
velopment QOrganisation (UNI-
DO).

(8) Inter-American
Bank.

Development

West Coast Eonkan Railway , Line

7859. PROF. MADHU DANDAVATE:
Will the Minister of RAILWAYS Le
pleaged to state:

(a) whether the West Coast Kon-
kan Railway line will be constructed
in the Fifth Five Year Plan; and

(b) whether the sanction of the
necessary amount from the Planning
Commission has been obtained for the
purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) and
(b). Final Location Survey for Apta-
Dasgaon section of the line has been
completed angd the reports are under
finalisation. Final Location Burvey
for Dasgaon-Ratnagiri section with
spot checks on the earher survey for
the section from Ratnagiri to Manga-
lore is included in the Budget for
1974-75 and will be taken up shortly.
The decision regarding construction of
the line will be taken afier obtaining
clearance from the Planning Commis-
sion,

New Rallway Lines in Chotamagpur
during Fifth PFive Year Plan

7860. KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of new Railway
lines to be constructed in Chotanag-
pur, specially connecting those Pala-
mau District with other States during
the Fifth Five Year Plan; and

(b) the broad outlines of the new
lines to be constructed there?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) There
i mo proposal under consideration at
present to take up the construction of
raillway Lines in Chotanagpur connect-
ing Palamau district during the 1st
year of the 5th Plan The decision
regarding taking up new projects for
construction durng the subsequent
years of the 5th Five Year Plan has
not yet been taken

(b) Does not arse

Proposal to re-route or star; Mail and
Trains from Delhi to Caleutta

vis Chunar, Chopan, Garhya Read,
Barwadih and Gomoh

7861, KUMARI KAMLA KUMARI
Wili the Mumster of RAILWAYS be

pleased to state.

¥a) whether Government have
any proposal in the Fifth Five Yeur
Plan fo re-route or start any mail and
exprem trans between Caleutta and
Delhi via Chunar, Chopan, Gerhwa
Road, Barwadih and Gomok $0 pro-
wide a direct mail services for factory
workere and for people of Chota-
magpaty and Palamau for going to
Dethi and Calcutia;

(b) if so, he sahent feature there-
of; and

te) §f mot, the reasons vherefor?

THE, DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
MOHD SHAF! QURESHI): (a) and
(b) No.

(o) Apart from lack of trafie justifi-
eption, diversion/introduction of a
Mail/Express train between Chnlcutia
and Delhi via Chunar, Chopan, Garwa
Road, Barwadih and Gomoh s not ope-
rationally feasible at present due to
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limpited ling capacily on route, In
additiop, this will derably increase
the journey time which will be resent:
ed by through passengers. Moreover,
for an additional train, there 15 inade-
quate termuna) facflities at Delhi/New
Delh; and Howrah/Calcutta.

Generation of Power in Bihar
opP

and

7862 KUMARI KAMLA KUMARI:
Will the, Minister of IRRIGATION
AND POWER be pleased to state

(a) the total generation of power
in the States of Bihar and Uttar Pra-
desh at present,

(b) the total out of that which is
being supplhied to industries whach
belong to large industrial Houses,
and

fc) the portaon of the production
whith 15 supphed to agricultural sec-
tor thereof?

THE DEPUTY MINISTER IN THE
MINTSTRY OF IRRIGATION AND
POWER (SHRI SIDDHMESHWAR PRA-
SAP): (2) The net generated
by whlbties during 1972-73 in Bihar
was 4628 million KWh and in Uttar
Pradesh 6375 mullion KWh.

(b) The fotal epergy supplied to the
industries which belong to the large
industrial houses by the utilitles quring
197273 wes sbout 958 million KWh in
Bihar and about 460 milion KWh in
Uttar Pradesh

() The portipp of the ensrgy piro-
duction supplied to Agricultural sector
was (in 1972-73) 27 per cent in Blhar
and 17 per cent fn Utiar Pradedh,
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Rallways

WHS. PROF. NARAIN CHAND
PARASHAR: Wil the Mipister of
RAILWAYS be pleased to state:

(a) the considerations which led to
the bifurcation of Southern and Fast-
ern Railways after the inavguration
of six Railway Zones;

(b) the total route kilometrage,
the number of employees, and the
volume of goods and passenger tra-
fic per annum i these Rallways at
t.hed fime on their re-organisations;
an

(¢) whether any one of the pres-
ent Railways have also approached
the stage of bifurcation according to
the considerations which led to ghe
reorganisation of the Eastern and
Southern Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Tbe
adequacy and extent of workioad in
relation to the efficiency of manage-
ment of operations led to the bifurca-
tion of Eastern and Southern Rail-~
ways. Such factors are kept under
constant review depending on deve-
Jopment of traffic.

(b) At ghe tume of their bifurcation,
Tagtarn Railway bad 9,305 route kilo-
Patrege, 353,427 employses and 53 mil-
lion tonnes i originating goods traffie
mﬂ”lmﬂl&thm

ARC gecommendations to Rallways
in S¢ld of Rafiway Administra-
tion

7864. PROF. NARAIN CHAND
PARASHAR; Wil the Mumster of
RAILWAYS be pleased to .late:

(a) The 1main recommendations
made by the Administrative Reforms
Commission team on Railways in the
fleld of Railway Administration;

(b) whether apy of the recommen-
dations made by the Commission
have been accepted by Goveriunent;
and

(c) the  specific recommendations
which have since been accepted and
implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c)-
Out of a total of 49 recommendations
contained in the ARC's Report on
Railways, decisions on 432 recommenda-
tions (including 4 in part), viz., recom-~
mendation Nos, 1, 3, 3(1), 4, 5, 6(3),
8 to 12, 14(3), 15, 17, 19, 20, 24 to 37,
38(3) and 39 to 49 have been finalised
and all of these except recommenda-
Hon Nos. 3(1), 41(2) and 46{l) have
been wholly er broadly accepled by
Government. The decisions on resom-
Mmendations which have been whelly or
broadly accepted stand largely imple-
mented with the exception of decisions
on two recommendations Now. 33(1)
and 36(3), which will be implemented
in due course.

Slajementy showing detsils of pecom-
endations, *G:wmmq: decisions
have been/are

being lald on the Table of the House
from time {p time.

Opening of Now Rallway Service
Commission

7085. PROF. NARAIN UCHAND
PARASHAR: Wil the Mimster of
RAILWAYS be pleased to state:
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(a) whether Government have
decided to set up any new Rajlway
Service Commission Or open new
Branches of the existing Commissions;

(b) it so, the names of the places
where the new Railway Public Service
Commission/Branches would be open-
ed alongwith their jurisdiction and
areas of recruitment;

(c) the date/dates on which these
new  Commissions/Branches  have
started/would start funchiomng; and

APRIL 23, 1974
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(d) the critema for the location of
new Commissions/Branches at the
new sites?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) to (¢).
It 18 proposed to set up during 1974-75
two fullfledged Railway Service Com-
missions, one for SC Rallway at
Secunderabad and the other for N.F.
Railway at Gauhati In addition the
following branch offices of the Ralway
Service Commissions are also proposed
to be set up —

Location of Branch office

Commuission

Railway Service  Commission,
Bombay

Rallway  Service Commussion,
Calcutta

Railway Service Commission,
Allahabag

Railway  Service Commission,

Gauhat

Ahmedabad, Jabbalpore, Jaipur

Khurda Road

Srinagar

Agartala and/or Impbal

(d) The location of the Headquar-

fers of the new Railway Bervice Com-
missions 18 decided taking into consi-
deration the admunistrative convem-
ence of the Zona]l Railways on which
ihey are required to serve The branch
offices are set up to facihtate 1ihe
candidates from backward areas

78668 PROF NARAIN CHAND
PARASHAR® Will the Minister of
IRRIGATION AND POWER b: pleas-
ed to state

(a) the financia] help asked for by
the State Government of Himachal

Pradesh for the implementation of
Rural Electrification schemes during
the last three financial years, vear-
wise; and

(b) how far the demand was
each year?

met

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION &
POWER (SHRI SIDDHESHWAR FPRA-
SAD)- (a) and (b) The programme of
rural electrification is formulated and
financed by the State Government out
of their State Plan Outlays. Additave
loan sssistance is provided fo the
State Electricity Boards by the Rural
Electrification Corporation Limited, a
public sector underiaking set up by
the Government of India The details
o the schemes sponsored by the
Himachal Pradesh Klectricity Board
and those sanciioned by the Rural
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Hlectrification Corporation during the last three years are ag under:—

Scheme Sponsored  Scheme Sanctioned

Year

Number Amount Number Amount

(Rs. in (Rs. in

crores) crores)
1971-72 . 4 1-52 3 o 98
1973~73 329 6 296
1973~74 . . . 5 2°49 5 246
16 7:30 14 6'40

The remawning two schemes are at
pregent under consideration of the
Corporation.

-——
Application of MRTP Act to certaln
Drug Firms as in case of M/s. Colgate

7867. SHRI K. S. CHAVDA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaseq to
state:

(a) whether M/s. Colgate is to face
a MRTP Commission’s probe, and if
80, whether the conditions are the
same for M/s. Pfizers, Glaxo, Abbott,
Sandoz, May & Baker and other for-
eign firms with more than 26 per cent
foreign equity participation;

(b) whether with initial investment
of Rs. 1 lakh, the gross profits of M/s.
Abbotts is 128 times and similar is
the case with other firms also and
whether they have crossed reasonable
limits of returns;

(c) if so, whether in 1970-71 and
1871-72 even with the existerice of the
Drugs Price Control these firms have
earned exhorbitant profits nearly 118
to 150 per cent and whether the
capital employed by these companies
s to the detriment of the consumer;
and

(d) if so, whether Government pro-
pose to order all the firms, referred

to in part (a) above to face MRTP
Commissions probe, it not, why not?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (d). A re-
ference under Section 31 of the MRTP
Act in respect of the Colgate-Pal-
molive (India) Private Limited was
made to the Commission last month.
No study has been undertaken with
regard to the other companies referred
to in this part, but the suggestion
made is being brought to the notice
of the MRTP Commission, for its con-
sideration as to whether it would like
to initiate suo motu inquiries along
with those initiated by the Commis-
gion as indicated in paragraph 5 of
Chapter IV of the Commission’s
Annual Administrative Report on the
working of the MRTP Commission for
the year ending 31st December, 1972.

(b) and (c). The adminisirative Min-
istry namely the Ministry of Petro-
leum and Chemicals in-charge of
drugs anq pharmaceuticals, while an-
swering Unstarred Question No. 1827
in the Lok Sahha on the 5th March,
1974 has given detailed information
such as gross profits, gross profits
before tax  remittances (dividends
only), regulation of prices of drugs
and formulations through the Drugs
(Prices Control) Order, 1970 etc.
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Production of Bulk Drugs by M/s. May
& Baker Limited

7868. SHRI K. S. CHAVDA: Wwill
the Minister of PETRQLEUM AND
CHEMICALS be pleased to state;

(a) the name and capacity, number
and date of the Industrial T.dcence
applications for bulk drugs manufac-
tured by M/s. May & Baker Ltd;

(b) name and capacity, number and
date of Industrial licence/approval
letter for various formulationg based
on bulk drugs referred to in (a)
above;

(c) production for each of these
ilems for the last three years; and

(d) whether May & Baker has made
large remittances abroad during the
last three years, and if so, the facts
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). A statement is laid
on the Table of the House. [Placed
mn Library. See No, LT-6804/741.
Production figures for bulk drugs for
1078 and information in regargq fto
formulations is being collected and
will be laid on the Table of the House.

(d) Remittances of this Company
durning 1970, 1971 and 1972 were as
under ;-

Re. 30 lahkse
Rs. 13.10 lakhs
Rs. 30 lakhs.

1970
1971
1972
Information for 1973 is being collected

and will be laid op the Table of the
Heuge,

APRIL 23, 1074

184

* Construction of Railway Limes o
Drought Relle! Measures

Written infwers

7860, SHRI M. § PURTY: Wil
the Minister of RAILWAYS be

pleased to state:

(a) the number of railway lines laid
under drought relief measureg in diffe-
rent parts of the country;

(b) whether in some cases sufficient
funds have not been allocated in the
Fifth Five Year Plan for these pro-
jects; and

(c) if 80, the salient features thete-
?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHE1
MOHD. SHAFI QURESHI): (a) to (c)-
Earthwork had been taken up for the
following projects in March, 1973 as
a drought relief measure which has
since beep suspended in view of the
drought conditions having come to @n
end:

1. Miraj-Latur (Conversion from
NG. to B.G.)

2, Manmad-Purli (Conversion from
MG to BG)

3. Apta-Dasgaon (New Line)
4. Wani-Chanaka (New Line)

Survey works are already in progress
for projects mentioned from 1 to 3
and swtable allocations have been
made for them in the Budget for 1974~
75. Sanction for the construction of
a new Rialway Line between Wani and
Chanaka has since been accorded and
work taken in hand and conversion of
the section from Manmad to Purll
Vaijnath to B.G. has been approved
and necessary fiunds provided in the
Railway budget for 1974-75.
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Informing Btate Governmenis abeut
increase in Crude Prices

7870. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(8) whether Centre has iriformed the
State Governments of the latest de-
cigion of the Ofl phroducing Arab
countries to double the price of crude;
and )

(b) if so, reaction of the State Gov-
ernments thereto?

THE MINISTER OF STATE IN THE

KHAN): (a) and (b). The State Go-
vernments have bren kept informed
of the developments in regard to the
availability and socaring prices of crude
oll and refined oil products. Some of
the meagures taken to curb consump-
tion or to contral distribution have also
been evelved in consultation with the
State Governments who have heen
extending full cooperation 1in this
regard.

from Ira, for Expansion
of Petro-Chemical Industry in India

7871. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether Iran hag indicated that
it hes extensive investment plans and
specific achemey to help India in the
expansion of its Petro-chemical In-
dustry; and

(b) if so, whether Iran had assur-
ed India on 15th January, 1874 that
it will supply crude to India?

THE MINISTER OF STATE IN TIE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (u) Iran has agreed In
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principal to the increase in the capa-
gity of Madras Refinery from the
present level of 2.8 mullion tonnes
per year to 3.5 mullion founes per year
This expansion would be undertaken
simultaneously with the expansion of
the Lube Oil Plant from 200,000
tonnes/year to 270,000 tonnes/year ahd
the putting up a Paraffin Wax Plant
with a capacity of 20,000 tonnes per
annum,

(b) The roguired information has
been given in reply to unstarred
question No. 58 answered in the Lok
Sabha on 19th February, 1874

m;remmeﬁhfmmm
ing Countries

7872. SHRI RAGHUNANDAN LAL
BHATIA: will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether oil producing countries
have failed to come up with long
term credits, to help India; and

(b) if so, what js Government of
India’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). The mem-
ber Governments of the oil producing
countnies are considenng various
multilateral as well as Dbilateral
methods in minimising the impact of
steep price increase particularly for
developing and under developed coun-
tries. In so far as India is concerned,
with a view to softening the impact
of the increase in crude oil prices,
bilateral arrangements with a number
of Gulf countries have been or ard
being entered into. The plans of the
member Governments of the wil
producing countries for multilateral
action have not yet been finalised.
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Report of enguiry op viclent happen-
ings during by-election to Gaighata
Constituency

© 7873. SHRI SAMAR GUHA: Will
the Minister of LAW, JUSTICE AND
gt):PANY AFFAIRS be pleased to

{a) whether Government have re-
céived the report of the inquiry about
violent happenings during recent by-
election in Gaighata constituency in
West Bengal ag directed by the
Chief Election Commissioner;

" (b) if s0, the salient features of the
findings of the inquiry; and

(c) steps proposed to be taken by
Government to check recurrence of
sach incidentlr

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITI-
RAJ SINGH CHAUDHARY): (a)
Sir.

(b) and (c¢). Do not arise.

. Betting up of a Fertitizer Plant in
Bangiadesh by India

7874. SHRI SAMAR GUHA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Japan is trying to set
up joint fertiliser production units
in Bangladesh by utilising the excess
natural gas there:

(b) whether India approached
Bangladesh for the purpose; ang

(c) if not, the reasong for not ap-
proaching Bangladesh for setting up
joint fertiliser production plants for
mutua] benefit of both the friendly
countries?

" THE MINISTER OF STATE IN THE
'MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
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KHAN): (@)
information.

Government have o

(b) and (c). At the request of
Bangladesh India has agreed to co-
operate with her in the setting up
of a fertilizer plant in Bangladesh
based on natural gas avallable there.
The necessary feasibility report is also
under preparation by the Fertilizer
Corporation of India.

Oil Exploration in West Hengal

7875. SHRI SAMAR GUHA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether fresh effort will be
made for exploration of oil in Wesat

(b) if so, facts thereabout;

(¢) whether abandoned Bodra drill-
ing will be resumed;

(d) it so, facts thereabout, and if
not, the reasons for not resuming
further drilling at Bodra;

(e) whether off-shore exploration of
the coastal belt of West Bengal will
be undertaken; and

(f) if so, facts thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b).
results of surveys, the ONGC has
released 2 structureg in the Galsi area
and one structure in the Bakultala
area of West Bengal for exploratory

drilling.

(c¢) and (d). No, Sir. This place
is not considered prospective.

(e) and (f). Yes; Sir. The prog-
ramme therefor is yet to be worked
out.

Based on the -
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Indo-Nepa]l Agreement for extending
embankments on both sides of river
Kamala in Bihar

7876. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleaseq to statc:

(a) whether there was ap agree-
ment with the Government of Nepal
for extending embankments on both
sides of river Kamala in the Madhu-
bani District of Bihar upto Sisapani
in Nepal and the same has not yet
ments has been fixed?

(b) if so, the reasons therefor; and
(c) whether any time

constructing the extended
ments has been fixed?

limit for
embank-

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). His Majesty's Gov-
ernment of Nepal had agreed with the
proposal for extension of Kamala
¢mbankments 1n Bihar beyond Jai-
nagar upto Mirchaia in Nepal terri-
tory. The scheme has not yet been
finalised by the State Government of
Bihar.

{c) No, Sir.
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Trains camcelled in Bihar due to stri-
kes ang coal shortage

7879 SHRI NATHU RAM AHIR-
WAR:

SHRI DHAN SHAH PRA-
DHAN:

Will the Mimnster of RAILWAYS
be pleased to state:

(a) the particulars of tramns which
weie cancelled at the time of recent
stril e of Railway employees 1 Bihar
and the trains which have now been
cancelled on account of coal shortage;
and

(b) the particulars of the trains
cancelled during the last six months
due to coal shortage, division-wise
and the pair of stations beiween
which they used to run?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) ard
(b) The information 1s belng collected
an¢ will be laid on the Table of the
Sabha

Memorandum 0 & NGC.
Workers Union of Assam

7481. SHRI BIREN DUTTA:- Wili
the Minmister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether any memorandum has
been received from O&NGC Wor
kers Union of Assam,

(b) whether hundreds of casual
labourers of O&N.G.C. are demand-
ing the benefit of bonus and regulari-
gation of services; and

(c) f so, the steps Government
propose to take to meet their de-
mands”

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) There is no such
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Written Answers 192

Union functioning in Assam project
of the ONGC.

(b) and (¢) Do not arise, m view of
(a) above

Places for Oil Exploration in Assam

7882 SHRI BIREN DUTTA., Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state.

(a) what are the places ;. Assam
where oil eaploration 1s beng con-
ducted,

(b) what are the latest findings,

{¢) whether any boung 18 proposed
to be undertaken in Chachar Dastrict,
and

(d) if so, when It 1» expected to
be started?

THE MINISTER OF SIATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN) (a) Exploratory
driling for o1l 1n Assam 18 presently
being conducted in Galeks, Lekwa-
Lakhmani, Amguri, Charal, Borholla
and Tengakhat ateas

(b) Additional reserves of o1l have
been found mn deeper horizons In
Lakwa, Galeki and Borholla A small
o1l pool has been discovered at Charali.
In Tengakhat area high pressure gas
accumulation has been discovered, The
4th well drilled in Jorajan has con-
firmed the earlier discovery of oll &
gas in this area,

(c) Yes, Sir.

(d) In 1975-76.
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Companies of Birla Group facing en-
mmm&:««mw

7883. SHRI PRIYA RANJAN DAS

MUNSHI: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state the names of the
companies of Birla Group facing en-
gury for the violation of t{he provi-
sions of the Companies Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): The information is
being collected and will be laid on the
Tahle of the House.

Porchase of Bombay Dyeing Com-
pany by Goenka Group through
Benami Transactions

7884. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Bombay Dyeing Com-
pany has been purchased by Goenka
Group (RP.) through benami trensac-
tion; and

(b) whether any investigaiion has
been made so far in {lus regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA: (a) The Centrel
Government has not received any
application under section 372 of the
Companies Act for purpose of shares
mm Bombay Dyeing Company by any
company belonging to the R. P. Goenka
Group.

(b) Does not arise.

Preposal {0 exiend Suburban Area
Train Service from Bardwan to Asan-
sol

7885. SHRI GADADHAR SAHA:
Will the Minister of RAILWAYS be
pleaged to state:
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(a) whether his Ministry have any
proposal for extension of suburban
areg train service from Burdwan to
Agansol Section of Eastern Railway
anq for introduction op one fast train
between Howrah and Asansol; and

(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI); (a) No.

(b) Does not arise.

Measures to check pollution of river
waters by Chemical Factories and
Refineries

7886 SHRI N K P. SALVE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether any steps have been
taken by Government to impose re-
gulatory measures in respect of the
chemicals and other harmful effluents
into river waters or into the atmos-
phere by various public sector and
private sector chemicals and engineer-
img manufacturing factories in the
country; and

(b) whether Government's atten-
tion has been drawn tp the pollution
menace in the neighbouring areag of
Refinery Umuts in Bihar and Assam
and near Poona by local Chemical
Factory, namely, Zuari Agro-Chemi-
cals Fertiliser Factory?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Recently the
water (Prevention and Control of
pollution) Act, 1974 has been enacted
to regulate the measures for treating
the effluent before letting out into
rivers,
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(b) Yes, Government of Goa ap-
proached the Centra] Government for
timely and eflective control of pollu-
tien caused by the effluents from Zuari
Agro-Chemical Fertilizer Factory in
Goa. Necessary remedial measures
have already been taken for the ade-
quate control of the plant effluents.
Consequence on the pollution of river
Ganga by Baraun: Refinery in March
1968, measureg for prevention of pollu-
tion of the river by the refinery were
taken. Since then, no reports regard-
ing pollution by refinery units in Bihar
and Assam have been received,

Requirement of Special Wagons for
expory of Mangoes, Banangs and
Cashew Nuts in South Central

Zone

7887. SHRI B. 8. MURTHY: Will
the Minist¢r of RAILWAYS be pleas-
ed to state:

(a) the number of special wagons
required for the export of mangoes,
bananas and cashew nuts in the South
Central Zone;

(b) the different ceptires exporting
them in that Zone; and

(c) whether any complaints have
been received for the nom supply of
wagons in time and the steps taken
to meet the needs of exporters?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) The
average daily requirement; of Wagons
during the season are estimated to be
of the order of 60 to 65. the demands
being lower at the beginning and the
end of the season and higher at the
peak of the season.

(b) Mangoes are loaded from Vijya-
wada, Rajahmundry, Samalkof. Ana-
partl, Tuni, Hyderabad, Bhiadrachellam
Ropd, Dornakal and Kacheguda sta-
tiops; Bananas from Rajabmundry and
ceghew nuts from [Bapatla, Chinna-
ganjam, Chirala and Vetapalem
stations.

APRIL 23, 1974
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(¢) Regusts have been received {rom,
the exporters for increased supply of
covered wagons fbr mango loading.
Arrangements are being made to
supply the maxunum number of
wagons within the available resources,
keeping 1n view the movement of other
essential and perishable traffic.

Overtime Wages to Employees worke
ing in Reservation Booking, Paroel,
RM.S. and Running Staff Depart-
monts

7888. SHRI DINEN BHATTA-

CHARYYA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railway employees
working in Reservation, Booking,
Parcel, R.M.S., Running Staff depart-
ments are given only 3 closed holidays
instead of 16 closed holidays applica-
ble to other employees of Railways
and Government servants;

(b) whether these employees are
not being given overtime v ages for
the extra work; and

{c) the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes,

(b) and (c). Whenever these em-
ployees are required to work in excesp
of the prescribed limits, or on closed
holidays, overtime or compensation, as
admissible under the Rules, is paid.

Aliotment of quarters to, Staff (Nem-
essential) working in Delhi Divisien
(Northern Rallway)

7880. SHRI DINEN  BHATTA-
CHARYYA:

Will the Minister of RAILWAYS
be pleasad 1o state:

(a) whether the staff (non-essef-
tial) working in Delhl Division have
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pot been provided with Rallway quar-
ters since 1956;

(b) if so, the number of employees
who have not been allotted quarters;
and

(c) the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD SHAFI QURESHI) (a) Yes.
(b) 23673.

(c) Due fo shortage of quarters

Malpractice prevailed in seats dealing
with eontractors Bills in F.A. and
C,A O, Comstruction Accounts
Delhi

7880. SHRI PANNA LAL BARU-
PAL: Will the Minuster of RAIL-
WAYS be pleased to state.

(a) the total number of Accoun-
tants/Sub-Heads/Clerks grade 1/
Clerks grade II working in F.A, &

+C.AO Construction Accounts Delhi
for more than three years on the 31st
March, 1974, dealing with contractors’
bills;

(b) total numbers of contractors’
blils received in Construction Accounts
from 1st April, 1873 to 3ist March,
1974 and the totil number of contrac-
tors’ bill passed on the same day when
these were received;

(¢) whether Railway Administration
are gware of the malpractices prevail-
ing there; and

(d) it so, ‘what action has taken to
check them?

THE DEPUTY MINISTER IN THE

mms'rnt OF BRAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Ac-
coutitant Nil: Sub-Héads Nfi; Clerk

MIS'MM!II.
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(b) Out of 680 Contraclors bills
received from 1 4.1973 to 31.3.1074
gnlyor:ﬂlswarapassedonthelame

ay

(c) No.
(d) Doeg not arise

Adcotinty Inspections carried out by
Construction Accounts Siaff Delhi

7891 SHRI PANNA LAL BARU-
PAL+ Wil the Minister of RAIL-
WAYS be pleased to state:

(a) total number of Accounts ins-
pections carried out by the Construe-
tion Accounts Staff Delhi of various
Executive Offices from 1st April, 1873
to 31st March, 1074;

(b) total number of supervisors
working in  Construrtion Accounts
Office, Delhi from 1st April, 1978 to
31st March, 1874; and

(¢) total number of inspections
allotted to each Accountant and Sub-
heads and total numbers of Accoun-
tants Sub-Heads who have not been
allotted any inspections and the
reasons therefor?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) 15.

(b) Accountants 8, Sub-heads 3;

(c) Total number of inspections al-
lotted to each Accountant during 1873-
74 are as under

1. Accountants (Works) 4
2. Accountants (S. & T.) 4
3. Acocountants (Afcs) . 3
4 Accountants (Finance) . 2
5. Accountants (Survey) . 1
6. Accountants (Geal.) . . 1

51
On the Northern Railway Construc-
tion Wing, only Amtmﬁ are
authorised to supervise the inspection
work,
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Amendment of Rules regarding gonces-
sional Railway Tickets io Students

7802. SHRI M. RAM GOPAL RED-
DY: Will the Minister of RAIL-
WAYS be pleaseq to state:

(a) whether of Railways decision
to allow reservations tp be made one
year in advance, there is any proposal
before Government to suitably amend
the rules in regard to concessional
tickets to students which force tne
student fo commence the journey
within 14 days of the issuing of the
concession form; and

(b) if 80, when will a decision in
the matter be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). On re-consideration it has bcen
decided not to implement the decision
to allow reservation to be made one
yvear in advance. The question of
amending the rules regarding conces-
sional tickets to students, therefore,
does not arise.

Nation.wide sirike by Railwhy
Employees

7893. SHRIMATI SAVITRI
SHYAM:

SHRI CHANDRA SHEKHAR
SINGH:;

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are aware
that the Rallway employees in general
had threatened for a country-wide
strike through their organisations on
or after the 10th Aopril, 1974 for con-
ceding their demands;

(b) it so, the salient features of
their charter of demands; anl
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) and
(b). Certain wings of organised la-
bour have proposed to go on strike to
press for the following demands:

1. (a) All Railwaymen be treated
as industrial workers with
full trade wunionm rights in-
cluding the right to negoti-
ate.

(b) The working hours of Rail-
waymen sghall not exceed
eight hours per day.

(¢) There shall be job evaluation
of all railwaymen through a
scientific system to be follow=
ed by their reclassification-
regradation with the need-
based minimum wage as the
wage for the lowest paid
worker.

(d) Pending the completion of
job evaluation and reclassi-
fication, immediate parity in
wages with those of workers
in the Central Undertakings,
viz. HMT, BHEL, HSL, HAL;
ete.

2. Dearnegs allowance linked to
the cost of living index with
full neutralisation for every
rise of 4 points in a six
month period.

3. Bonua at the rate of one
month's wages for the year
1871 and 1872-73.

4 Decasualisation of all casual
railwaymen and their con-
firmation in service with all
benefits given to them with
retrospective effect.

5. Adequate and subgidised
foodgraing and other essen-
- tial cotnmodities through de-
partutentﬂlymal:m

6. Aﬂﬂcﬂnﬁuﬁmmsﬁmﬂd
be withdrawn. . :



201 Written Answers VAISAKHA 3, 1896 (SAKA) Written Answers apo2

(¢) Discussions are being held with
the two Federations and some labour
leaders with a wview to avoid the
gtrike. The Government iz fully pre-
pared to meet any eventuality.

Enquiry into the working of Colgate
and Palmolive Companies

7894. SHRIMATI SAVITR1
SHYAM:

SHRI CHANDRA SHEKHAR
SINGH:

Will the Munister of LAW JUSTICE
AND COMPANY AFFAIRS be pleased
w state:

(a) whether Goveinment have ask-
ed the Monopolies and Restrictive
Trade Practices Commussion to enguire
into the working cf tne Colgate and
Palmolive companies,

(by 1f so, the broad featuras thereof,

(¢) whether these cumpamcs aie
ecarning 4 gross mofit rate ol about
44 per ceny on the cost of sales as
against a reasonable return of § per
cent on costs, and

(d) 1if so, the action taken agawnst
these companies for wviolating rules
and regulations in the matter”

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). In
reply to Unstarred Question No. 6863
on the 18th April. 1974, the details
of the monopolistic practices indulg-
ed by the Colgate and Pamolive Com-
Pany (P) Lid. were gaven,

(c) In sub-para (b) (1) thereof, it
was pointed out that company was
earning a profit of 42 to 44 per cent
on the cost of sales,

(d) No violation of the provisions
of the companies Act iz involved in
the matter of earning this high profit,
but only monopolistic practices were
invelved for which a reference to the
MRT.P, Commistion was made under
Section 31 of the MRTP. Act on
2% March, 1974,

“0ll Exploration in Bombay High”

7895. SHRIMAT] SAVITRI
SHYAM:
SHRI CHANDRA SHE.HAR
SINGH:

Wil the Muster of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are sware
that fresh complications arising o 1t of
Poor Cementation nught further ap-

set the dnlling schedwe 1n Bombay
High,

(b) 1f so, the Lread features there-
of; and

(c) the actlion
Cementation?

taken fur piuper

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN). (a) to (¢) Certun
complicalions arose al Bombay High
well during the last week of March,
1974 when the Cementation jcu of
9-2/8" Casing was being carried out.
There was mud loss and annulus
leakage. With the help of a special
RTTS packer for squeezing Cement
alongwith opeiational spare paits air-
liited from Singapoie, the cementa-
tion job was completed successtully
and normal drilling operations vrere
tesumed on 3rd Apiil, 1974

Supply of weapons to Sindri fertilizer
factory

7896. SHRIMATI SAVITRI
SHYAM:

SHRI CHANDRA SHEKHAR
SINGH:

Will the Mimister of
be pleased {c state;

RAILWAAS

(a) whether Sindri  Fertihizer Fac-
tory is likely to be closed down due
to wagon shortage;

(b) if so, the steps taken to supply
more wagons;
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(c) how many wagons were given
to this factory during the last three
months; and

(d) what were the demands of this
Factory during the Iast three months?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI: (a) No.

(b) Does not arise.

(¢) and (d) During the period from
January to March 1974, 3,425 wagons
were loaded as against indents for
3,500 wagons. Demands during Ja-
nuary and February 10874 were met
in full. There was only a slight short
#all in loading during March 1974, due
to staff agitation affecting train opera-
tion.

Yardstick fixed for counting currency
meotes by Shroffs ang C.B.C, on Indian
Railwnays

7897. AHR] ONKAR LAL BERWA.

Will the Minigter of RAILWAYS
be pleased to refer o the reply given
on the 11th December 1973 to Unstar-
red guestion No. 4275 regarding yard-
stick fixed for counting cu-rency notes
by Shroffs and C.BC. on Irdian Rail-

ways ang state:

(a) whether the information has
zince been collected;

(c) the time likely to be taken now
by Government to collect the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) A
statement 1z laid on the Table of the
Hoube. [Placed in Library, SEE No.
LT-8605/74).

(b) and (c). Do not arise.

APRIL 23, 1974
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Emhumamjum
ed Canal in Bahraich District (U.P.)

7898, SHRI B. R. SHUKLA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) how much money has been
spent over the Sarju Pumped Canal
in the District of Bahraich (U.P.); and

(b) by what tune, the work is pro-
posed to be completed?

THE DEPUHY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR!I SIDDHESHWAR
PRASAD): (a) The anticipated ex-
penditure on the Sar)u Pumped Ca-
nal scheme upto the end of the IV
Plan 1s Rs. 18 lakhs,

(b) The Scheme is likely to be com-
pleted in the Fifth Plan.

Construction of Nanpara Cansl in
District Bahraich (U.P.)

7889 SHRI B, R, SHUKLA,

Will the Mimister of IRRIGATION
AND POWER be pleased to state:

(a) whether Nanpara Canal in the
District of Bahraich (Uttar Pradesh)
has been included for construction in
the Fifth Five Year Plan;

(b) if so, where from it will be fed:
and

(c) when the work is likely to start”

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR
PRASAD): (a) to (c). The Fifth Five
Year Plan of U.P. has not yet been
finalised. The Government Uttar

are In and likely to be
conmpleted in 1075, The detalls of
the scheme and the lkely date of
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commencement of construction will
depend on the finalisation and clear-

ance of the scheme by the Planning
Commission.

Fans and Light buibs miming in
through Coach Kanpur.Nepalganj
road

7900. SHRI B. R. SHUKLA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether on the 26th March 1974,
the fans and light bulbs were found
mussing in the through Coach Kanpur-
Nepalganj road attached to the passen-
ger train starting from Kanpur in the
night;

(b) if so, for how long this state of
affairs has been continuing; and

(c) action taken in this regard
against the persons responsible for it?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The complement of bulbs was
adequate but some of the fans had
been removed for winter overhaul
and had not been fitted back.

{c) Does not arise,

Sanction of two Irrigation Plans for
Lif

7801. SHRI PRABODH CHANDRA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have
sanctioned two Irrigation plans for
UP.—one Aliganj Swchai Pariyojna
and another Khara Canal Project;
and

(b) if so, the main features there-
of, particularly the estimated cost?

POWER (SHRI AR
PRASAD): (a) The Com-
missier had infermed the Governinent
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of Uttar Pradesh in February, 74 that
the Aliganj Sinchai Pariyojana and
Khara Canal Scheme have been found
acceptable and may be executed in
accordance with the approved out-
lays.

(b) The Aliganj Sinchai Pariyojana,
estimated to cost Rs. 381 lakhs, envi-
sages diverting of waters from the
Kheri Branch of the Sa-da Canal to
provide irrigation facilities to a cul-
turable area of 85,400 hectares in the
Kheri Tehsii in Lakhimpur Kheri
District.

The Khara Canal Scheme, estimat-
ed to cost Ra. 265.5 lakhs, envisages
the construction of a main canal tak-
ing off upstream of the existing Taje-
wala headworks on the river Yamuna.
The Canal is expected to provide ir-
rigation during the Kharif season to
7,500 hectares in a gross command
area of 16,100 hectares 1n Saharanpur
District in Uttar Pradesh.

Promotion of Scheduled Casies/Sche-
duled Tribes typists tn Higher Grade
against reserved quata in Aceounts
Department, Delhi Area (Northern
Rallway)

7902. SHRI PANNA LAL BARU-
PAL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is reservaiion of
posts for Scheduled Castes and Sche-
duled Tribes employees in the Rail-
WAaYys;

(b) if so, total number of Schedul-
eq Castes and Scheduled Tribes typists
working in Grade of Rs. 260-400 in the
Accounts Department of the Northern
Railway, Delhi Area for more than a
decade on the 1st January, 1974 who
have not so far veen promoted to the
higher grade; and

(c) whether the question of promo-
ttngthemm!utlhemmndquﬂa
Bas been congidered?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Yes.

(b) One.

(c) The question of promoting him
agamnst the reserved quota will be
considered i1n due course.

12.18 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DiISAPPEARANCE or HIGH-PQWERED
SOPHISTICATED TELESCOPE FROM DEFENCE
INSTALLATION AT (CHANDIPORE, ORISSA

Nt wew  faprt  awdEr
{vnfemre) : wewer wgig 4 oY, § wiaws-
#iq 9rF wger & Freafearfeny fagg £ oix
T WA FT 4T famTer g AR A
FOTE fFage® TR A oF I
g:

“rigy, IMT A QE T AEqTT
* WY 1,80,00059F F 7 #
afermdr wEfAF A w8

o &1 warar |’

W EaEg (TR SaER) & TRw
oy (st femreewr qew ) oo
g, TrER (IEET) F qlmo
Tr wam sfEsE ¥ 11w,
1974 ¢% faurq ger Y oA
aryar qr T | W IEERT AT W
36,000%93 ¥ yeq X wrw fwan
4T qr | ¥§ AmA # gfaw wY
FEw gowr @ W faerin
ww wareg W qETiag g1 A
I WA A T oAWA § oiw-
AT FAE w0T feqrmr g
et foatd v wefte 3

sft wew fagrd oot . wew
o, & garare wfafagt o T

Installation, Chandipur (C. A.)
vt ® qarg ¥ wgarg fe foa ¥
W ¥ JE GATAIC A q¥ GG
¢ afea ST awmETe § gqER
13 7w g€ g wRew &
% SawaT ¥ qaTe Aot s aanr
fis 13 art w7 7g gl e arg
) Afe gl wm w1 wEArEhE
g N nwiw e gt wa §
ITEH I H AR IF F gfas@
¥QF TIRT YA LS FYPE, ITN
aufy =&Y fasr T w@r €1

ol arg ag & fa A 11 At
wt g€ w23 wiwd A AW
¥y W # A% IFF T Ifom
frgen? W W@ ¥ &
e gg e IfAE T AT
gt & 7% & “geerw’ W W)
WX g WEAT g 1 W
gorrer €1 W &1 FEad 1 e
gt &t s s ot g agE
T T R | AfFT IA A
29 $Y wqd TG fHar Wt @)

AT A T g@ ¥ gt
§fF 0w fawrfle 9 waw
frof gy amdafrawag §
fe I @ W% LA,
dto fto wrko w1 oy g ¥ «mr
mrE & g ard wiRrEd e
FO ¥ arg foow 3o foar & o afrd
fagar &, ITWY WEA  AAAT A |

Hraed v g @ s gg araTr
o W At A wew g g
WTT GTHTR WY w1 WA g,
&Y wro dYo wrko WY fuw ¥ & W
g A ff | 3y S
ol qf s er wRrsr e
wal wr, fomr wraw wenl Wt gw
frrtr wd §, ¢ fedt o g §,



209 Reported Disapperance VAISAKHA 3, 1896 (SAKA) of Telescope from 210
Defence Installation, Chandipur (C. A.)

W e qhww agr frar s @
e & fet ¥ fae Wi ox &
wftare Y% ¥y afaron wr it gl
gy %, e gfe Al ww gehe
N AgEar | WA g § s oar
W o ¥ I W fgwea A,
TR #Y, NRTET A A FEeqr
Wy g e dy ) w0
IN A A T FT AL T AT FATATN
ag xfr 3 @ w7 I a7
ST e, AR T g g
frft % g g da g & a7
T ag ¥ IIHTA &1 T@L A I |
Wt wid Fr v § e ST
g T FE Sl AOH A
3 fs Wy gy A Wl ey
wHaT ¥ forsme FraaRY g Es v

st q¥o qRo wAW (WML ) :
wHArQ 7 N A A g @A
JET ATA AT WEAT G T AT A

g

f wew g @ #
e &1 ff FEIQ AR E
are 7 § fe gn? ol AW T O
el ¥, @ ¥ g7 W owwa @
TR @ ., () o

weae oY, fpdy & faeme wrradr
wft g¥, farely Y sgerersr g Fowa
@ s wgd, et ¥ qee
W at g ? 9w o frear g
qY AW AT A . . .
(wwm) . . .

LI R
W § fr w1 @ R Q9 R W
mwwg?mmo@o@o
! wfefefiw w dwa & firg g 70

Huew i et . .
(vaw) . . .

qeqel WEYed, w7 9% &« § fw
™ Sfaem ¥ 1% @wg ¥ §O g
& werd &, wAniEr ¥ W gt
agsaAra § ! W ag ¢ fr O
qrear wrerTy WY §T AAAT Ty
¢ % W g3 ¥ o wiwr
St ¥ #Y geay ¥ faw o @A dar
FTAFA L

s wgem, T 4g W wAd
aman fr 9z ¥wa ¥ X ¥ AT IE
fod ¥ W Wy 7w ¥ FEdeq
AgarfaQu , AT W FTONE 7
ForATEA W S g ofr ¢ A
Sfqes ¥ sawr 0w q@rt % fma
¥ afer g & a1 § qA07 €962 §Y
AT WA AT AT T a7
g¥w A ¢ fF 97 g Fq qarg
o ft " fem dw & 7md af o
1T TE0WA G I T A9 F47 TE( |

qerd wgww, ¥ ®wwaw 7 fE
71 J97 § i

Nt fagreew e e
agr@, ¥ aga wQEE g R
a7 N, N Gﬁwmaﬂw
Toran i g AW oY g7 AT W
wiar & e qafe ag 9 agy i
$r7 A @ W §o T T T @
1 g WY gfee & aga o Frw and
T, Tar S qg SUHr AL 9T,
S maE & & woww & @
T B Wh N v B 5wl
THTC & g9 © ¥ 77 {1 i

aqt @ X W w7 ZF &
drfea frar Wi & 0N @7 ¥ TAER
¥ 2w & gra qoe W, A T
%1 7 T Ty fie goa A W
oa-Iarey fawm, fxg & ARl
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[ fagrarTor o)
ag w1 Q1T §, & frelt Wawar 7 fed
STHC &1 w1 Rede "G famr WK
N gaT wga ¥ orft § 13 W
rarfe & T ¥, ag wdy @ 2 @
3% %7 faa<o wamr g oo g9y
WY 1968 ¥ HIAT AT 9T WA & HAWT
. @ @Y | BT qEE ¥ Y
¥ fgeme ¥ 9® W@ ot fwa A, 59
Fry o &y frgw fear @ 1 o IO
@ owwr ¥ gE @ & gt wk
FEC R T BT 0¥ WTEE | W W
weredt ¥ o 3w T g & e fean
qT, 39 ¥ W s@ & fag gamn
T AT | YW ug STET Wwr, IF
T/ el w1 X dure g 4
wafay @R T w9 faroar
ot q¥aTe X ¥ fAe fs T 57 A
T 3, a % W KT @ AT AR

W I® ¥ OF miE ¥ A9 oW R
WOW W S firar T WK Ay SO
wrt 9x 13 avder ¥ A% & fg
waifflc gt wigh & fis 14 wher e g
o veredt ¥ ogw wg ) o e
o g, o goie w o, wg el

Installation, Chandipur (C. A.)
a1 7g v 11 wiw W g

it wew fagrd wraday : g ever
e s ma N muw gl ?

ot fewrarw, g - 13 WY
%t ag w7 ¥ W€ o o O, 99 w97
e 7 T v 1 qg ger w o
= fa gy € W a1 ¥ 9w wr
T W ¥ I w7 faar way v
s X ) gwfvg 13 9 #Y e Qi
1 wEwraT TG & W ite 3 fa gy
TH &) 9% T F I @I A & T4
a1 wife 9% §f 7 e W, § 9w
A FL AT EH |

¥ @ Ty e TR amw
mE, & aewT |, Sy fF T T
A 'moprr | wez 9 W fean, gW oA
€W & Ear gfew 1 ) wifE g
TH AW KT AT ) aRd § o
g St @ wfasrdne ok Wt
dmfr @ SRR off ag S e
fr T 1 o I & droatomo
®1, 99 1 @ § @ 9, foq ¥ e



213 Reported Dusapperance VAISAKHA 3, 1896 (SAKA) of Telescope from 214
Defence Installation, Chandipur (C. 4.)

g | o g §W WYE & 97 7
g, @ gW 99 ¥ FAC FEAR
F4 )

¥ oY gw ¥ amd &, AT 1968
#Y ¥ & AR 9 7 o § faw
Az @l AR N AR
o ARy ¥ A€ R

7g am @t § & @ @ 39
wadN FHAfE §X wfawrar &
fw 7o @ AR WAL
TR O NI ¥y W ¥ K

W wfoarear § awAr ¥, qxwfar
giawdt 21 37 § wrow § 98 7Y
mIET A & | waAw A A afg
2 @ 3% 8N gu AT ¥ ¥ g frAr
TR FT wAT &F Frar 7@ omE )
@ $rE Wit W & @1 IHwT W g
Fq T &

WET o AT B AT AT { AL
FTH A0 59 & & fag W ¢ ¥
¥4 3§ N % da F rEalawe @
19 g & 1 g7 NP AE AWT HET
E, W g fare g, NwETE F @A AT
T § ) E FS PR gU W N
gt & vaw s d P we et 7
weww &7 § a1 gard) wwwewy A S ATH
R Y § 1 TE W w9 A A
¢ g% & wriat € Seh 6K
oy wY Al Gty a1 e g IEET T
fray Stroe ) S ey GTe TR 3T
& ot &7

o waqw wge  (afeET)
Prfordy, e wfie e W XAST T
oo i a1 wegs & 1965 ¥ AT
¥ Wi wg vecherdr gl g
off | T e ¥ g oW Qe

& 1 e fafel & &1, o o
qTAEE § IqH AR A 7L A WG TR
A aF gT ¥ owwr ) g aw
ofzamt ¥ T @K ¢ 1 W WY &
Fz § | wTR A 9T SEY ARy Wi
¥ arwe @ WX 3, I A, d7m,
e zgew witx # N ey T
g .

g% AMAlT qeeq S d A9
9F¥ M )

oft qare wqe qar A Ml
FIATIATG |

# wwdy wom @n g T S
gaTT fraaifedt @ @ a1 gedad
w1 Towr § IqE g AN R
ITET AT FqTET S & WE T TR
& Fridy waard X a1 e 7 A
oo 5 Fafedy @1 & ¢ I MW
ot g

o wew fagr@ IR @ AN
gr g SR w7 WY 7

) A wge . § a9dw &
@1 § s grRrad 1w R, I9N
Z/F w3 arfe Si<ar T g 1 S A
& frer W vt w § A9 W
¥ Fead, i e, dgfeT,
dfafrew, T-Ofafera o R
FAmPEEA | I WA AR

Wt wy foesd - () TR A
it wfgd 7 w7
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[t sama agy]
fe¥ds aax @ 1 & g g f vy
o wew fagrs R Mm@ T )
wyr fafedt gavdy qedafem &Y

D agi ssmgg o A A 2
WY WY KT Jo@ wE fE T
et & arwre 7 81 )

o A e g & P g
wesiie 817 & are forr fadl &t A
for a1 qxwa faar Q@ @v I T
W= o f & 797 ¥ I g€, v
ww Arfew P grew ¥ WA
oy % afs T W 9 R oW
aaT e fon g

t fagrwewr @ WEEE
Y F| AgT OF TEY AT FT ATeAT
& & oz T g fr A @ R T
W T A qEAT G WAL ]
W W FTéaTE o § at I g
TW I w1 T ) Q9T gW WA A
wafr 77 wTeeT AeA § IS8T 4T 3
WX g 37w g fir s grREEd
wafer g1 Y @ ' R TR
g &1 9 )

@ N T FA q Y TR
waft ¥ | AT AT I 7 A
qUY A 9T 1 g aEdY ¥ | B
HIT AT T A, A AV A AT
® & 27 § o § wod wddAw fedry
FRTATiRN @I L @A, 9
¥ AT gT § TEY 9T TEw g
¢ & T GO WY ST S 8,
o q9T AAT AT T FH & W
X TAEI X R | OGN q@ WmT H
8 wow @ § ) AfeT 9 am
wiea For€ § fF X0 7 GOAT AT
wt 1 Tifgd T T ¥ AN F
% T § A9 § o ATl
¥ WA

SHRI VIKRAM MAHAJAN (Kan-
gra): The theft of this instrument

Installation, Chandipur (C. A.)

raises a broader question regarding
the security of our defence stores,
installations, laboratories and so forth,
Surely it is not the case of any one
that this instrument, this paiticular
instrument was meant for spart or
anything. It had certain dsfence
imphications, It was a sophisticated
equipment. Nobody who stae it took
it for the purpose of decorating
his drawing-room or anything lke
that, or, as a plece of art. It
was meant for a specific purpose
Therefore 1t cannot be lightly t.eated
We have had a series of incidents
wherein Defence stores were involv-
ed. Recently we had recovery of
bombs which had defence markings
and now it 15 a case of this instru-
ment Some of us have a feeling that
there 1s a regular conspiracy going on
by virtue of which certain interested
parties are collecting these defence
and <ophisticated equipments so that
at some crucial time they can create
some sort of unre-t 1n the country and
it 1s part of a conspiracy. There are
various such thefts which are going on
and this raises a broader question In
the context of these factors, may I
know whether some sort of high-pow-
ered enguiry will be conducted into
the working of the Security system of
the defence stores, defence installa-
tions, laboratories ete, I want the
Minister to tell us whether he is pre-
pared to have this sort of High-power~
ed enquiry into the whole security
system of our defence installations,
laboratories and stores, Does he think
it is any case of internal sabotage or
does he think there 1s the hand of
some forelgn power in these thefts
which are going on in respect of so-
phisticated equipments of the De-
fence Forces®.

oft fargreroe e, g arrdy
fr ¥ TF AT TST 4T AT AT A
e 1 g oy g faely § fe
ey WY FTT AT ¥ 14 TTE WY
govaT war qT T 9% W vy
a1 g N AW ¥ W AT WS
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wi® FT | A T WL §T qAT =00
&1 wwar & f& Feg mid w1 ag 7 maadd
qwi 31
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AT sEEwR I T AT T
feg= wfdwr war <61 9 IR
¥ e & 9¥ wm 3 T AT & R
T NG K G0 T WA GIATT
¥ @ ¥ I o TiF w T T
HATT THET W WU 2ATH T TR |
WRr AR VAT B0 TN N wAW
g a? % o AFA FErd
wh ¥ O AT {3 Ew ogawm
T |

§ sft wear g fr A vgA
NV B TE( & AP AT 9ME
¥z ST X FT 2 F THIST 0T
NETFT XA F BT AT AT
fafimgmz T In AE R AT I
& waw dar (Far w @ glar
e AT W | T AT F AT
&« EwT g g0 B AT ST
wued 3 SRR 5iE fEaT o7
AT § W SITAT AT T AT ITE )
wET ¥ A wEAF g 537 # fralwe
WmAF TR ARG FTE AR
& 5@ gWeaT Z A, & AT TR gH AT
wEd A § IEIT q@T T @
Wi AT W gw Rhm E &)
& wrwem g (% ge A TER & S
AT & 1 Alwy & @ am w1 7Y wwar
§ (% grT § %9 16 g ¥ FRA §
tow ot wwg ¥ € g At Freor
oA ¥ v o e W A
i % oA

SHRI MOHANRAJ KALINGARA-
YAR (Pollachi); I am really asham-
ed when the emergency is still going
on, it is not lifted yet, such a matter
ke this concerming the defence and
its gecurity 15 discussed in this House.
Sir, it may be an article the cost of
which may not be much, but that is
not the matter at issue. It may be
just on ordinary talescope. But what
I would like to know is this. How
does this article get out of tue secu-
rity line of the Defence Establish-
ment”

Now that the Minister said that the
article appeared in the newspapers
wag not correct I want to ask a ques-
tion. This is a highpowered and so-
phisticated telescope valued at Rs. 1.80
lakhs whereas the Mmnister put s
value at Rs. 36,000 or so.

1 want to know what 1s the range
of this telescope, He said that this is
a special type of telescope. This sorl
of telescope 1s used for testing the
long-range 8 m.m. mortars and 120
m.m. mortars. By using the telescopes-.
We wil be able to find out where
the bullets are hit though, of course,
1t takes time. This i1s a big size tele-
scope and. as Mr. Vajpayee said, 1t
cannot be just removed so  easily.
How 1s 1t that they found ths article
missing 1n the Defence Establishment
especially when 1t 1s bewng looked
after by the Defence Securnity Force.
In every establishment there 1s a de-
fence security force staving  there
They live there like any other armed
force. Without a voucher and without
obtaining the signature how can such
an article be taken out when the
unit is heavily guarded? This is
one of the best experimental estab-
lishmepnts for the entire India. This
telescope is located in the store room
of a Defence installation at Chandi-
pore which is 77 miles away from
Balasore. In the year 1896 this estab-
lishment was established. I am asham-
ed to see that this is being discussed
which involves the security of this
country I would like the Minister to
tell us if any servicg .officers are in-
volved or clvilians 7are involved. This
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18 an Establishment where the civi-
lians also participate ingide the units
I would lke to know whether they
suspect any civiblans who have a
hand 1n it Whatever little infor-
mation that I have got, I think that
there fs some musunderstanding bet-
ween the Commandant and the Civi-
han Defente employees, The last Com-
mandant of the Umt, Lt Col Prakash
Singh and the present Commandant
have requested many a time to elimi-
nate some of the muschief mongers
from thig umit due to security rea-
::Lm But, the same was overlook-

Therefore, I want to know whether
it is a fact that due to this, the Com-
mandants are also on leave mince the
last few months Also I want to know
whether 1t 1s correct or not that dur-
g a public meeting sometime In
January 1874, some of the employees
had discussed some of the defence
problems at that public meeting 1
want the Minister to specifically say
whether it 1s politically motivated by
some political parties Some of the
aspects of the working of the defence
side were discussed in that public
meeting Even that should we investi-
gated and proper action should be
taken I would like the hon Minis-
ter to answer all the points that 1
have rased

SHR! VIDYA CHARAN SHUKLA
Many questions that the hon Member
asked would be answered after we

gyet

53

Insigllotion, Chandipur (C. A)

same work in our Instrument Labo-
ratory i Dehra Dun And vetry soon,
we shall be producing the same kind
of telescopes in our couniry also. I
do not know 1if any report was sent by
the Commandant of this range to us.
But I should hke to assert here that if
any such recommendation is sent that
a particular employee iy endangering
the security of a particular defence
establishment we take immediate
steps and see to 1t that employee is
removed from the service or from
the establishment I will not accept
this information that the Commandant
of this establishment sent information
and we did not take amy  action.
Nonetheless as the hon Member bas
mentioned about 1t I will look into
the matter

As regards speeches because of the
Inter-Union rivalry certamn speeches
might have taken place but no such
defence secret which calls for any
action was revealed in this meetings,
Although we disliked these things
being discussed in the public yet we
did not take any actlon.

ot 7 ot www wRew &
wrAd weed! A g9 A ¥ wgRa g
t& war a% eqrd gark q1, wifaw
™ W Ma ¥ ¥ w@Al wWR
AEAL ¥ AAT §, 3T F M W%
TR ¥ A @ Aw A QR
aft @ v &) Ffew wqET W
Feqrew qadt o wfassrw meferwiey
& o\ grar w1 o woard fawnrd,
TR A Uw W@ ¥ 09 g awT v
@ § e sl g reafeqy
g & wft g o f e & o
W omerd § ow wwer W o,
forr & o% werdt frad wrfee w
¥o Wyt ¥ oy av fear wr @ @
weft s ¥ wr fe ag age ot wwr
frat wrfgar § W gramit o o
st g fy Wfew R 1 & oy
g ¥ AR q yar g f e gw
ag W Wt wyEA wfewt §
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1 A+ (79 98, Sia § J19 97 4T,
W & ag @av 9Ft 90 f¥ avat § GeIFE
orE qEAT A ¥ o § ooF g=y
w1 T waH o (qedwa aw faw are

Hqfes ¥ oA %, veq § o (a1 77 57

qifad @@ F 7 S5 F AT IFTAL
¥ s w7 o9E F o wA AR I
giaesat & (gaifdt |@147 fFaai 77w
WA & WX H0F A7 T H AW
mgfas s § disa afF 35
TG FT NIA(ZAT B AT W qF

gedr @i @ ug FE WIEAT § (%
FewEs d 4z Sl Sfae s 90 9% 0T
uFTT (e mgemwie  wr SEE
my qF a4 fwsfi Foeaq ar fdr
weEfamier gt § | 5% an
H g Adi & (maw € & {7 owiw
qE 3% TE T TG W&l vEaT Tl
FfFs 73 ami & fwdndd ¥ fag
1 - R | Fl:ﬁa' - 1 g _.'“E['
TEET F F@A WEG (FiEIE ¥
T T I F (Fwar (awia)
LVHFIE A wew w4t 2, ¥ TH 'Wg
qrET F AT A /B WE FIA A QI
gl ... (z@awA) G AN
AT WeT § Fi A% w £ Ale Ared
G ACTFD AL .. .. (cmasgrar) .

oft a6q a8 (wEAT) - ZH ar
AFT W4T FEE Wy F#4AT QF F 7

A oaq fowmd - # 7 owg a9
f& 7 3w awg & 1€ L ghse
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TTHITE & AL FAT HAT AT 39 T8
g= o faa7 3 (& 7 7g gedA
fozsri § &1 wgr wAT wE F 7 AT
o ¥ oq|r fadr A4 3EET TEEE
FT 7 A% AAA A W W1 @8 |
T FWI® H At qT FE A5 [T amaw
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UHo UHo Y7 JT HLe UHo [Ho
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afer I FEwT 9% & fF wdr Aged
7q gga &1 o fa=me FU A w78
fazort & ot 7 2 7w AT 48 F AT
fof7 TAFT HEH I9 I 4T FL @87
TwH AT AL A fawed g Fafaa
TAFr QO 5= g =gy |

nfw aw § ag wgar I137 §
fr s g8 avg & WM 83T F HTHA
Tq1a § q1 94T N HIETET 2d § %
ST FTwg H W W@ g, afEw aw H®
F7 far sar € swa Ak ¥ qfEai &
Zr7T Aaw & AT FIE WE A1 @
STAT | wEE o WA A § A AAT A
T AT § 1 3FfAT T AT 7 TR FI
AT &7 (% HEIT A THAT AT
7z FFEY @& AEer q &R
fasaas aw & a1t ¥ §, T9 % & (94
qrET E, IEl wiE QA & AT IEF
frerd =97 & THa @ ST’

ft o we: g @0 ZEAMA
41 3T SUqW H A@T Sar 9
T A FwEr wEr A sEey 2fee
F A0 a1 IAEY TASHHE 3% & ar Agl
2 7z @7 ¥ fao A &1 AEd Ga
T AT FET AW A S0 IAC TZIT A 74T
TAT FIT FIEAT F 0T AT IEF AR
# A7 #7 qg wET g A 1AE F A
S 1Y & WA i g &1 5
F AR afs e AAS% F1 £ g4y
AT g a1 gHIE fwdr gfas F1 g4y
mar g a1 gwit fwEr o #EoraT
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[t faram qa

AT AT § AT FW SHE AT wIIATEY
3 AT 98 WA LT

gl TF SHH AL H HaT @ HaT
FOG AT AT § Y IH &9 0 AT
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505 FOT 25 ey ar 38 AR
FT W< THFT STEHIT FUT20 I T =~
THIA AR IAZTIISE ST IFC TGN |
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Installation, Chandipore {C.A.)
12.51 hrs.

RE. MOTION OF ADJOURNMENT
(Query)

SHRI S. M. BANERJEE (Kanpur):

I have given notice of an adjournment
motion,

MR. SPEAKER: How is it? Some
strike is coming after many days and

you give notice of an adjournment
motion?

SHR! JYOTIRMOY BOSU {Dia-
mond Harbour): Your hon. members
won't be able to go back home be-
cause of the impending strike.... (In-
terruptions).

MR. SPEAKER:

PROF. MADHU DANDAVATE
(Rajapur): On this issue, during
your absence, the Deputy-Speaker had
given a ruling. I would like to draw
your attention to that. He said the
Minister was meeting the labour lea-
ders on the 18th. After that, Shri
Jyotirmoy Bosu said that we want an
assurance from the horses’s mouth.
The Deputy-Speaker observed that
the ‘horse himself would come to the
House. and from the horse’'s mouth
you will hear’. After the 18th, we
were expecting to hear this from the
horse’s mouth (Interruptions).

I am sorry.

MR. SPEAKER: Please sit _down.
Some notice is given of a strike, I
do not know.

PROF. MADHU DANDAVATE: You
kindly go through the records.

MR. SPEAKER: You must, after
all, be reasonable. The rules provide
certain conditions. It must relate to
a matter of urgent public importance
of recent occurrence. There is no oc-
currence. Some notice is given of an
impending strike, whether the strike
will occur or not, whether mnegotia-
tions will succeed or not, you are
worried about an adjournment  mo-
tion even before that!

SHRI S. M. BANERJEE: On a point
of order.

MR. SPEAKER: No point of order,
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SHRI JYOTIRMOY BOSU: On a
point of submission. Kindly read the
debate and see what happened,

MR. SPEAKER: May I ask the De-
puty-Speaker whether he had promis-
ed any acceptance of an adjournment
motion on this? He is sitting here. I
am going to ask him whether he had
promised ift.

PROF. MADHU DANDAVATE: It
will provide an opportunity to the
Minister to make a statement.

MR. SPEAKER: You are quoting
the Deputy-Speaker. If he had promi-
sed an adjournment motion. I will
look into it.

PROF. MADHU DANDAVATE: 1
have never said that he promised it,

MR. SPEAKER: He has brought an
adjournment motion over a fact which
does not exist. You are very respon-
sible persons, leaders of all-India
parties, After all, when you say some-
thing, it should really be based on
faets. You are bringing in the De-
puty-Speaker for nothing.

PROF. MADHU DANDAVATE: 1
am not casting any aspersions, I have
never said that the Deputy-Speake»
had allowed an adjournment motion.
I said that he did realise the ur-
gency of the issue and he did expect
that the Minister would make a state-
ment on this.

MR. SPEAKER: That is a different
matter. But before me now is an
adjournment motion. If he had direct-
ed the Minister to make a statement,
that is a different matter.

SHRI JYOTIRMOY BOSU: How
will you quote the Chair like this?
MR. SPEAKER: You .are quoting

the Chair, He is there. I am asking
him. Will you please sit down

SHRT S. M.
point of order.

BANERJEE: On a
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MR. SPEAKER: The Deputy-Spea-
lker himself happens to be sitting
here. I am asking him to let me
know what happened.

1 e fag @ arsaay (9iTwaT) :
LETy WZEH, 79 & T BT iF
W& g (&S q7 W 4¥g § WU
fedi «FT #7389 gar (w4
uEaPT 1S 9R & STaaT 8Tar 747 8 |
MR. SPEAKER: Prof. Madhu Dan-

davate says that the Deputy-Speaker
had promised something.

PROF. MADHU DANDAVATE: I
have never said that he promised an
adjournment motion. I am very clear
on that,

MR. SPEAKER: 1 am very clear
about it.

PROF. MADHU DANDAVATE: T
quoted his words ‘horse’s mouth’. He
used the words: ‘horse’s mouth’. He
said from the horse’s mouth, the
statement would come,

MR. SPEAKER: That is a different
matter.

PROT. Z2ADILLU DANDAVATE: 1
suid e wGuownnieanl iaotion  would
provide an cppociunily 1o ih2 Minis-
er {0 MGKE w swawcinent,

MR. SPEAKER: If he had made an
observation about a statement, I will
look into it. Before me now the
question is one of Adjournment Mo-
tion. I do not think he said anything
about it.

13 hrs.
SHRI S*®* M. BANERJEE: Sir, I rise
on a point of order.

MR. SPEAKER: Point of order on
what?

SHRI S. M. BANERJEE: I will say.

MR. SPEAKER: You can make a
submission but not rise on a point
of order. I have not allowed anything.
There is nothing before the House on
which you can raise a point of order.

SHRI S. M. BANERJEE: Just for a
minute I gave notice of an Adjourn-
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(Shri 8. M. Banerjee]

ment Motion. What was the w 4
I did not move it. I gave notice of it.

MR. SPEAKER-: 1 have not allowed
it. No question of moving it.

SHRI 8. M. BANERJEE. I gave
notice of an Adjournment Motion.

MR. SPEAKER: I have not allowed
it. There is no guestion of moving it.

SHRI 8. M. BANERJEE' Kindly hear
me.

SHRI DINEN BHATTACHARYYA:
(Serampore). The whole country is
agitated.

SHRI 5. M. BANERJEE* Kindly hear
my point of order.

MR. SPEAKER Point of order on
what? I have not allowed it There is
no business before the House on which
you can raise a point of order

SHRI 6. M. BANERJEE On the
procedure of the House,

MR. SPEAKER. Procedure of the
House on what?

SHRI S M BANERJEE On the
rules,

MR. SPEAKER- 1 said I did not
allow the Adjournment Motion, I gave
reasons for that.

SHRI 8. M, BANERJEE: Either you

us to make a submussion or

hear the point of order. Nothing is
lost in one minute

MR. SPEAKER: You can have 10
munutes  But after all, you must be
relevant.

SHRI §. M. BANERJEE: Withoyt
hearing me, how could you say, S8ir,
that I am not relevant? What I say
is, I submitted a notice of an Adjourn-
ment Motion. ‘On what grobnds? I
have stated that it {; a continuing
m;mmmmtmmu,
but today, all the uniond aMliated fo
the various federations, contedera-
tions and assoclations of locomen and
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the various places at 1200 O' clock
today, Now, it is just past 1 O'clock.
Here, the Minister has not met
them and he sald that “our dootrs
are open” Open door means what
Indoors? The Prime Minister made
& statemtent that this is politically
motivated. You kindly agree either
for a discussion immediately or jou
allow the Cal] Attention. Otherwise,
if nothing is going to happen and if
they do not take this seriously, .
tell, you the railway empyloyees will
definitely g0 on strike, and the
other Central Government employces
will join them. That is the reason
why I want the Adjournment Motion
to be discussed

oft ) flwrlt (T7%1) Wt wiftEw
T o wre wrie §) & oy od
FAT AHAT §-w1T ¥ oy 6 & wry
grma g7 fod aftere aff w7 wyar
fr wff o m@ EEEifoEw
areer & e wivfafe moficd o
wrt W wamer wofiT g et
aTe WA § e wyAnrie S agt
qiea 8 &1 193 ¥ fgw ot 1w, ArlelEw
far 72 §, wiw 37 & dgv St wit
WK ww h Agrr Rt ¥
®rwr faar, 7g @ avg wr ol
T & 1 w9193 & dww Wy &
fodr, & wft = o
Azeez agd & wfew vaay ¥ Arh
I 7T & wTHE AT W@

oo wgiY ©  WgT e axedie
wrr i warw §, 8 I aftwo b
T A% W it o T g, & ot
gt 2

ot Wy fond : owaekiiz e
7 wiva, der  ferdw ovewd
A N T v oy W

E

L
When you Want
discussion on any subject, «fter
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all, you must adhere to certain pro-
cedures. Now, I gave my ruling about
the Adjournment Motion.

ot wy foud wre & wir *1
foft ¥t s g1 www
) gt fraw & g & Wrfod
MR. SPEAKER: But I do not debar
a discussion cnder any other provi-

sion; there is no intemtion of debar-
ring it

SHRIMATI PARVATHI KRISH-
NAN (Colmbatore) Mr. Bpeaker, Sir,
may 1 just submit that the whole
country 1s agitated (Interrup-
tions). )

MR SPEAKER Shri Banerjee has
ulready mentioned it,

SHRI § M. BANERJEE But Bane:-
Jee 13 a male, she 15 not,

SHRIMATI PARVATHI KRISH-
NAN 1 only wish to point out that
every trade ynion has stated that it 1s
ready for negotiations Is it then
tight for the Government to direct the
authorities to continuously arrest the
workers and harass them and create
a kind of atmosphere in the country
that a confrontation 1s wanted” No
police or security 12 offered when it is

VAIBAKHA 8, 1806 (SAKA)
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mandate, We could have easily had
a discussion based on the statemeni
What is the harm?

o welt wrCEw el (TR)
wer e P whwft Wy
wr<t ares aamar o <gr & | & soft e
¥ w oo § T Hfaw woff
, & 500 wrafiat #) ..
(swwerrwr) . . .7 way oy & v af
T fam A e § e
¥ fear w1 o & ont woerd
[or } ¢ fr afx g gree & we W
w “de” fat Wik aft @ @ ‘A
w .I..l.‘

SHRI P M MEHTA (Bhavnagar).
It 13 a matter of concern to ths
House (Mnterruptions) It shouid
be given an opporfumty to duscuss
thus issue.

MR SPEAKER 1 do not deny it
Let it be in the proper form

SHRI DINEN BHATTACHARYYA
In reply to a question, he said that the
doors were open Where are the
doors” So many arrests are taking
place.

MR. SPEAKER: 1 shall see the pro-
ceedings.

WTT AV ST % TR S ATET
At 70 & w o qar A war fe W
wraw g d, w E a s vy
it § ww ow & wgrar dme AR
¥ ot soenw ¥ oft wer 3, W oW
& agy e 3 T @R ) ww or
¥ere A1 e § &Y o7 W A
o § 1 8 owr & O fore o K25z
wt,wﬁwmmtwﬁrhw
wa® ¥ Y fomrwe fenr
R )
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13,10 hre.

QUESTION OF PRIVILEGE AGAINST
THE ‘ORGANISER’, NEW DELHI

SHRI K. P. UNNIKRISHNAN
(Badagara)® Sir, I raise the following
question involving a breach of pnivi-
lege and contempt of ghe House under
Rule 222 of the Rules ‘of” Procedure
and Conduct of Businesg in Lok Sabha

The ‘Orgamser’ an organ of the
Rashtniya Swayam Sevak Sangh, a
weekly published from Bharat Mudra-
laya, Rani Jhansi Road, New Delhi....

oft wew fagrdt avoddy ¢ (vnfaa)
maamr s am T 2oy mif=t
fare tqTT Fqroq g ?

W.qR WA ¢ AT T AN AT

wew fagrdt awda : geam gy
‘GATAT W THeTTe &7 WA
0 qA qar 9 ;A AR qHiS

g & A1 a7 S A 9 IS HS
(Interruptions).

SHRI K P UNNIKRISHNAN The
‘Orgamser’, a weekly published from
Bharat Mudranalaya Ram Jhansi
Road, New Delhi, in its issue dated
Satirday, 20th April 1974 on Page 3
and continued on Page 15 has publish-
ed a report item from “a Specia] Cor-
respondent” entitled “Lok Sabha In-
truder belongs to Youth Congress” and
sub-titled ‘Chor Machaye Shor’, There
is a passage In that report, which
reads as follows
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“At another corner of Parhament
House, this variety of lntj-
cians, known to be Shrimati Gandhi's
conscience-keepers and be: advisers
and pro-CPFI membexs such as Shri
K. Unnikrishnan, 8hri Satpal Kapoor
and company went Into a huddle
and soon a plausible story was
manufactured and fed to the Watch
and Ward Department, who are the
security mep inside Parlament
House, and one of whose members
had grappled with Ratan Chandra
Gupta, so that within an hour the
Watch and Ward men were telling
dt. the MPs the sto.y of ther
exploit with much more embellsh-
ment than they had done earhe:”

1 will not read the whole pasaage
But, I will read one more passage
‘However, after the pro-Commu-
mst MPs had given the «to1y-hne to
the Watech and Ward, they began
sayinZ thal Ratan Chandia Gupta
had also asked from one of the by-
standers 1n the queue (waiting to go
into the wisitors' gallery). “In
Shrimati Gandh inside the House?'
'That this query coming from Ratan
Chandra Gupta was connected, in
order to give a twast to the whole
incident, was beyond doubt.”

Now, here 1» a wilful aitempt with
a clear intent to defame the Members
in the House and 1t clearly involves
two or three significant pownts One,
that myself along with two others,
Members of ithe House, Mr. Shashi
Bhushan and Mr. Batpal Kapoor, were
spreading falsehood within the pre-
cincts of the House and secondly, that
we concocted and manufactured a
story about an event with which the
House was seized and about which
the House having satisfied itself and
faken all facts into consideration and
had taken action; that we manufac-
tured a story and influenced the Watch
and Ward staff, who, Sir, are under
your charge and who are also servants
of this House and that the Waich and
Ward steff knowingly colluded with
the Membérs of the Hause in spread-
ing a oconpected wversion, Bir, this
passage is defamatory and it involves
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a breach of priviiege and grave con-
tempt of the House, its Members and
the Watch and Ward staff of the
Parliament House. There is also an
attempt to influence or intimidate the
servants of the House, and if the
obstruction in discharge of their nor-
ma] duties involves a clear breach of
privilege and contempt of the House
then this is a grave charge. So, Sir.
1 move a Motion of Privilege against
(1) the Organiser’s Editor-in-Chief
Mr. K. R. Malkani, (2) Editor Mr.
V. P. Bhatia, (3) Printer and Pub-
lisher Mr. Brij Bhusan and (4) Spe-
cial Correspondent, name unknown,
and ask for leave of the House for
my motion.

SHR] PILOO MODY (Godhra):
What is the breach of privilege here?

ME. SPEAKER: On the face of i,
1 sue that the proceedings of the
House are referred to and the mem-
ers of the staff are being mentioned
in this,

SHRI ATAL BIHARI VAJPAYEE:
Thy procegdings of the House are not
quoted.

MR. SPEAKER: My own view is
that we will follow the practice
which we have been following,
namely, that we will send this press
cutting and a copy of the motion to
the paper concerned for its comments.

SHRI MADHU LIMAYE
ka): For what purpose?

(Ban-

MR. SPEAKER: So that if they
have any comments to offer, they
can do so later. This procedure has
never been questioned so far by mem-
bers.

SHRI MADHU LIMAYE: Is this
prima facie a breach of privilege?
spar sy A & fedra o fafre
sizwr HAY 2 AT SEEE S FTA T (AT
wET AT )
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WA WgEd : {9 OF A T
2 T ov@ w& QoA & 1% 34T FEAT
TEd 8 |
After hearing the comments, if the
rmotion is in order, I will allow it. If

the paper oifers any explanation, I
wil] examine it on merits.

st wy faed © 399 faw gww a1
SR @M1 %8 4 91 F Fed wataz g

MR. SPEAKER: We have follow-
ed this procedure in the past. When
some comments come from them, if
I think they are justified in their
action, then I will drop the case, If
I am not satisfied with their explana-
tion, I will place it before the House.

sft Wy fome® © 5w {2 Y ST
T VA, S8 T & TEH, IWET Bic

A -
i w4
eaey Rgwed ¢ H AT TR A

TR wck
FA R - |
3 2

1 will give consent only when I
get their comments. Of course, if
the House thinks that this procedure
should not be followed, well I am
in your hands.

T SO (AR T G e
A TR AT wedgs W41 L1 BT
§ gEaT e LT AT Wid T8 E
Tt 5 fegeE Ag AT Z |

I am sending it to the press. . We

will discuss it after hearing their
comments,
SHRI PILOO MODY: Why don’t

you listen to a.point of view?

MR. SPEAKER: If I listen to a
point of view before I give my con-
sent, then there will be no end to
it.

ot 7y fom® © # FAT 7 Z 5§ AT
=TT gqu'-#-ﬁr%f‘q'ﬂ’ﬁtﬂ‘fi’r
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[w wy S}
TqTHRAT ® qROC 97 g §, WS I
T ¥ ot 5T | w7 Iw few ¥
wadt weedt & qro faw wwww g
Fae wroee ff s W 7 ot &
g «rd wonfre & 1 (vewwwr)

oft wew fagrdt wwidndy : e
Wy g Qe o e @ § I
wTT STt w1 foray § dfiew & qoan
AT § Tg A1 A1 4 wrw forfadvr & www
fardt S & tafadror w7 Wy iy
& ur gew & i 0¥ % fre faway wan
g-ag wiwEr § W 7 LER ;W
wiiemt w1 sga w§ fear war ¥ )
MR SPEAKER This 13 a reflce-

tion on the conduct of a member 1n
a particular proceedings.

SHRI PILOO MODY: No.
SHRI ATAL BIHARI VAJPAYEE.

No. I am sorry, you have not gone
through 1it.

MR, SPEAKER: I have.

SHRI ATAL BIHARI VAJPAYEE:
The conduct of Shri Unnikrishnan as

a Member of the House has not been
commented upon.

N N g wf GE¥ @ IR A
Ty ®r wew & fear Tav W
w o & F 357 2ff fearwar 2
qfeane gew ¥ dswcge T
e v )

MR, SPEAKER: You had taken
& decision in the House. While com-
menting on the decision, it is imput-
ing motives on it. The Watch and
Ward staff is also involved in it. It
is commenting on those proceedings.

ot wrw fagrdt wwsh : g Hiv
s foadsr =4 & awar |

MR SPEAKER: It is not in con-
nection with what you ssid or they
paid.
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ofy wew fagier wredndy : 0w o1
WK ow \wy g fow o ofr s
g9 SR AT 3 qA AT A W 6w
¥ gfe #Y gorsr 3@ o o S fary
W, WY ¥ T § nt g
WReHT H{ gur | WE ¥ 6 59 %)
fow® fr, TH T 9T K9 TnT, g Indt
q¥qa €1 fgest 90 ar wgr o

MR SPEAKER: That has alrcady
been discussed in this House. There
is no question of what was discussed
in thig House This 13 a comment
from outside.

it wEw fagr el 1w
TN KA T 24 ¥ TRA 7

MR SPEAKER: Yes, only a fair
comment When the Blitz case came,
you also grumbled about it. If I
apply a different standaid here, 1
should have applied i1t 1n your case
also

SHRI PILOO MODY From the
comments that Mr, TUnmkrishran
made, at no point of his request I
see any matter of privilege ever
established or made. ,.

MR. SPEAKER: That is why I
have not giwven my consent.

SHRI PILOO MODY: May I finish,
Sir?
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of comment in the press. The press
can say whatever they like about
what happens in the House....

MR. SPEAKER: Within fair com-
- myents, within proper limits,

SHRI PILOO MODY: Most of the
time they tell lies how the Congress
Party is performing in any case....
(Interruptions). Does that becomg a
matter of privilege? (Interrup-
tions).

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I would like to
be enlightened on one thing.

Have you formulated the breach
of privilege in this case?

‘What is that You want the Editor
to give explanation. On whal?

Then, I have written one letter to
your goodself and another letter to

the Leader of the House, the Prime
Minister,

1 have information which is really

ed with what you have written to
I am now concerned with the
is before me as a pri-

SHA! DINESH CHANDRA (U8
WAMI (Gauhati): Sir, firstly, the
mhimm;thmmtﬂRM-
bers of this House made a conspiracy.
...\ (Interyuptions) .

AN HON, MEMBER: How?
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House. m,mmnm.
Resolution and the paper has im-
ted t the House was

the Resolution which this House
passed was not a correct and proper
Resolution but that it was passed by
a conspiracy of certain Members in
collusion with the Watch & Ward staff.
I submit that, in this partirular.
case, you should not refgr it ¢: the
paper but should send it directly to
the privileges Committee, becausc at
least during tt.~ years thai 1 have
been here I have not seen a more
glaring case or breach of privilege
than this particular case.

SHRI SAMAR GUHA (Contai):
1 have already written a letter in
this connection....

MR. SPEAKER: That is entirely
a different matter....

SHRI PILOO MODY: Why do you
not listen to him?

MR. SPEAKER: You are not
there to issue directions to me. Why.
do you interrupt every time?

SHRI PILOO MODY: I am accus-

ing you of interrupting. You never
listen to any one.

MR. SPEAKER: Why should I
unless I decide to do it?

SHRI PILOO MODY: Do you.
enjoy .more .privileges? (Inéerrup- .
tions).

‘mwmddmaucﬂwmwu
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SHRI SAMAR GUHA: I have shown
a copy of the leaflet that I-had collect-
.ed_to the Deputy Speaker. In the
Central Hall and lobby most ugly
things were spoken by some members
of the House against one of the grea-
test sons of our country. I rushed to
the lobby twice to knaw what was
happening. The security men were
asked various questions by some Mem-
bers of Parliament, and this created
.a lot of confusion. I welcome it that
‘it should go to the Privileges Com-
mittee. In an intriguing haste, the
Minister of Parliameniary Affairs,
without having any consultation what-
soever, although I approached him
twice, with an intriguing haste he
brought forwarq the Resolution and
the Resolution was passed without
telling us what actually had happen-
ed. After that Resolution, in succes-
sion two statements were read out by
him about the incident. Therefore, 1
-welcome it that it should go to the
Privileges Committee.  Devastating
facts will come out. I want the cons-
piracy to be exposed and the country
to know whether it was an attemp:
like Reichstag, whether it was as
Reicchstagtype of episode,

SHRI JYOTIRMOY BOSU: I am
asking on the floor of the House to
be kindly enlightened as to what has
happened to the letters that I nave
written asking whether it is frue or
not that the boy was sent by one
faction of the Congress to malign
another faction of the Congress....
(Interruption)

MR. SPEAKER: That has nothing
to do with this privilege motion now
‘before me.

=t TFo QFo FAWT : WA S,
a7 gren w9 T, FEy AT, 3 AT
¥ ¥% wa 747 A0 2, 9y gfaw S |
a7 fod oy #7=1 & fF 1958, AT

1959 ¥ 0 FIHY 7=z FT TR FFAEH

gEaTe ¥ fFar a7 marerr A S3
I Ay weT &1 TT 9 fHAT 97 g TEE
-ary ¥ Y (ggors T g6 MR Afees
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gEMTE e A wia 71 s
{aar war | & § 3=aT § {6 wdr o
I gadl Al g“r wET g S|
7% g 1 4% g1 | gEG a9 A 5
FEATT F T37 ¢, A THH a7 A4 &
& fF Fu fera &, Al foraa o faar
1, TR o A g ar w1 &Y,
wgl aF waT fF agl T waw, g1 wHal
Z fF wuw § el & qA AT

Z1, AT Y | &l FEAr ¥ oA
AT ET

st wEw fagre arsar @ Fan 9
¥ % FeA N AT AT |

T qg‘tztr & Ar oer a7 T
JTT TTE F A ‘f"a'r-..r S -:;nv:'r Ef
ASgT {41 |

sfr we T faary a'r“'?:«:i‘- FA WA
w§i &\ T AT WA TS FEAT AR
Fg woawe A TEEA0 5: A I 7T
T AR |

mead WAEA ¢ (HC TUE TSA A

T ST § | FET HOAT FT A § |

sft UHo WHo ANl : g AT Al
ferdy 78 & A SrTATAS I BT g Al
@ ag & #& fwmar wifgd ar fF
(qeifedy w@% A weqew @A g
(feveaiw) & wdf wwmar g g
FE o fafges @ 1 aER w1 Al
dqm ¥ 3EE S AT @ Fal g
£ wrrfeg 1 I IF T § WA o
F< 1 s fw arge giwa arer 7 ey
18T awrraar,a;“rwmgfam A
tsaore g1 AT Y T8 aTg W = A
g QfFx | § 747 =gar § T R
& faerst 31 1 feege ad SEaT g
:fr:mmmxmqﬁq'{r%:nsm. FE
# 7o a¥g ¥ (Aaeiew F (@ars g
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oy dw orowfrwer &, oY e orcrfees &
selRt it fwdmr v § | WO HA E
wor ar foraere ot St Al @ o
gfed fr grer sy wg § 1w fevd—
folt =™ ¥ war W fear fo e
v wefrer way ?

werw wgvew ¢ & e oo
Frat w1 T g & A W AR W)
ot fede gt g & 1 e g e }
for ot o 1 oW @ W
Wagn @ g

oY 8o Wo wwt * TF ¥ ) W}
wHTNag AT A Y| gel &
mAA T | oawE #
fagas & 1

sit v fagrd et a7 S
e g8 § T A faw e 9 maadt
AT oird | 9 vew §t 7% gaIrd
AW gD TEAT e & I ark ¥ feorforar
¥ | wEa T anrw ¥ g€ wiEar
% o 57 @ § Wify 7e7 # N 3@
FUTHR W Ja% F1 OF WA AT AN
2 4t é, 7g o a9 & ard § e g
19 FT 1 FqT & ISV WY QIR @A
9Fm | s gfee § g T A
fr we% 7 N 39 Pefarer qae frar g,
TR a5 I FI | IAH ¥ 747 frwa,
Faa! frad W 91 @@ ag @ it &
A H WY W o A | Fq A
T § | wEaT AN W e #
et r @Eigrardr g f
g YwmcwE A 2 @ TR
vfeomat § sy g W ofcfaw s
W W e § f 7w § W] aa
f o &1 wdfor W freem R

wetiy W W geE dar
g &

&t wew fagrd wwh el
et g & fiv wore Y€ Wi wiwen
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o O A WA W WEFATY
w1k, dar gt |

MR. SPEAKER: The only question
to be decided 1s: if we are gomg to
allow such light and serious remarks
about any member, to-day this may
be about one member, tomorrow it
may be about another one and then
it will become the practice of the day
and so we should take notice of this.
It 15 not my case or your individual
case, 1t 1> a case of all Members of
Parliament. It is not depending upon
this paper or that paper. It is a cer-
tain procedure that we have to fol-
low 1n such cases. That is the reason
why before I give my consent to
this motion, I advised that we will
take this up only when we send it
to the paper for comments, saying
The member has raised this and
what are your comments?” When
the comments come, then I will mive
my ruling on it In spite of that,
you went on insisting on i1t Now,
let me know whether it should be
decided in the House.

SHRI SAMAR GUHA: Let it go to
the Privileges Committee.

MR SPEAKER: Before I do that,
as a matter of practice, we send it to
the paper fer its comments and when
the paper sends its comments, I will
give my ruling on 1t.

SHRI R S. PANDEY (Rajanand-
gaon): One small submission, Sir

MR. SPEAKER: No, plelase The
matter is over.

SHRI R. S. PANDEY: It is very
unfortunate, FPlease give me an op-
portunity. Here, in this House, who-
ever shouts gets the vopportunity.

SHRI JYOTIRMOY BOSU: You are
under an obligation.

MR. SPEAKER: I am not under any
obligation. The House took a certain
decision and now it is for the House to
keep it or reverse it



a3 Question of

SHRI ATAL BIHARI VAJPAYEE:
You allowed the Police, criminal as-
pect of the case is there.

ot Terwgre <t - vy 222 % oy

et g st o e IaTRT way B0 g
w7 ¥y wte w7 qor §wgy waAf o
frfustagrrsml grmoes
& ¥ & wow Jwr g g | TR
Wi NI oY o freere w3 §
P <o v O T wfew W owe
Ty Wi & gk o faw A S A
afe wg ww § A Wy ¥ o feafy 0
£t e g T T waw g Tt
wge § X W e §
P Tt T e AT T Y )
& | WER! FTAT e § 1 W TR
wiw fmr wer & & e U wET
qeaT ¥ | WA ST T AT Y foadt
Y ¥y TR TR | I @ o foad
T R W M FU W D
frier & s afe oo o Ay ¥ www
W vl @9 ger W frad
wEr ¥ qre K T A ey weer g o
aa ¥ water w7 5g IO §, wrAiREY
@ w1 W aeT § awmdra T
& Ny, e WW ¥, wwafaed ¥
U FT AR § | AR e W
i frdrr ey i 3 (wawtw)

o + CFT ARy O
TR r Ry o §¢

ot s s (aheor Reeelt) &%
SN ST Aoy s o e &

i wew gl wwinh : W
ATl wEAR avaw oY @ |

weaw wiven : 3y oft o gt e
o ¥ w fx o ™ aff e o
waR ¥ gy fasd v o woft ey
It is a question of what we decide

about it. Why should any Mezaber get
up every time?
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mond Harbour):
to you about the attack on a member
of the political party. Soeme dotu-
ments were wanted in that regard. 1
also addressed a telegram then and
there I want to mske a submission
on that to you and fo the House. I
expect that the Home Minister will
come with the information and ap-
prise the House as to what he is going
to do. In future it would be difficult
for the functioning of the political
parties, specially, the Leftist Parties

MR SPEAKER: So far as it happens
outside 1t is all right. If it s con-
cerning any Member of this House, I
shall definitely ask him.

SHRI JYOTIRMOY BOSU: 1 want
to quote your observation, namely,
that it I can send you the material ...

MR. SPEAKER: Is he a Memkber
of your Party? This concerns the
law and order of the State.

SHRI JYOTIRMOY BOSU: It isa
question of functioning of
parties who are opposed to the ruling
party. Why are they using the police
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SHRI JYOTIRMOY BOSU: Why
are you unkind towards us? It is a
very serious matter.

MR. BPEAKER: This is a matter
concerning the State.

SHRI JYOTIRMOY BOSU: We do
not want him to intervene.

MR. BPEAKER: Will you please
sit down? The Home Minister refuses
to give information He says that
this is a matter concerning the law
and order of the State. And so, he
says he cannot give the information.
Why do you not listen to me?

SHRI DASARATHA DEB (Trnpuru
East);: 8ir, this is not a law and
order problem alone. This concerns
a political party which 1s opposing
the ruling party and whose normal
functioning 1s being prevented.

MR SPEAKER: You are repre-
sented in the State Legislature. You
can rase it there. So far as thi
thing 1s concerned, you cannot use
the Parliament as a forum. He does
not collect the information because
he says thal this concgrnz the law
and order problem wof the State. I am
making this observation that I cannot

-afk him to give the information.

SHRI JYOTIRMOY BASU: You
will lundly understand that the
functioning of the political parties
is the responsibility as per the Cons-
titution. It 1s a breach of the Consti-
tution,

MR. SPEAKER: This is not con-
<erning the political party. This
concerng an individual case. Some
thing happens to an individual It
15 @ law and order problem of the
State, It can be raised in the State
-Assembly and that is thy proper
orum,

b

Mr. Bosu, if you come out with this
sort of thing, Parlisment cannot
Hdunciion,
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SHRI JYOTIRMOY BOSU: I shall
p oduce before you 20 such instance.

MR. SPEAKER: The Home Mins-
ter says that it ig the jurisdiction of
thte State. How can I force him gver
a matter with which he is not con-
cerned,

SHRI JYOTIRMOY BOSU: You
pleagse only make this observation
that it 1s the desire that the Home
Minister should collect the informa-
tion for the House. The House s
anxious to know the actual facts;

nothing more than that I want you
fo be impertial,
SHRI B. V. NAIK (Kanara)

T0S€—

MR SPEAKER: Please sit down.
I have expressly told you that thus
15 & matter concerning the law and
order machinery of the State. It can
be raised in the forum of the Stat:
Assembly. If anything happens to a
Member of this Parlament, then it
can come up here. Why do you want
to raise this matter here?

SHRI JYOTIRMOY BOSU: Al 1
want you to do is to say thar the
House is very much exercised over
thig matter.

MR. SPEAKER: Once I do it 1n
this case I will have to do it in many
other cases. I do not want to estab-
Lsh an unhealthy precedent.

SHRI JYOTIRMOY BOSU: Please,
kindly reconsider this matter.

MR. SPEAKER: I will ask hum
again but I will not force him.

For Gols sake please have mercy
on me. Have some dignity. Anybody
is rising and drowing my voice alsoc.
Now, Papers to be laid.



 APRIL 23, 1974, .

Re. Adj. Mot. - 24

247  Re. Adj. Mot,
L o ) .
1345 bes. . o e Cost AccounNtmg:  Rzcomps . (Buik
Drugs) - Ruixs, . Hzavy

PA_'PERS LAID ON THE TABLE

Dnm Dmmna FOR Gmm or
MinisTRY .oF HEALTS aND FAMILY
PLANNING HEAVY INDUSTRY EIC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): I beg to lay on the
Table a copy each of the Detailed
Demands for Grants (Hindi ard
English versions) of  the following
Mirsiries for 1974-75:—

(1) Minister of Health and Fa-
mily Planning;
. (2) Ministry of Heavy Industry;

(3) Ministry of Supply and Re-
habilitation; and

(4) Ministry of
Transport;

{Placed in Library. See No. LT-
6788/74].

Shipping and

REVIEw AND ANNUAL REPORT OF ELEC-
TRONICS (CORPORATION OF INDIA LTD.
HYpERABAD FOR 1972-73
THE MINISTER OF IRRIGATION

AND POWELR (SHRI K. C. PANT):
I beg to lay on the Table a copy each
of the following papers (Hindi and
English versions) under sub-section
(1) of section 619A of the Companies
Act, 1966:—

(1) Review by the Government

.on the working of the Electronics
Corporation of India Limited, Hy-
derabad for the year 1972-T8.

(2) Annual Report of the Eleec-
tronics Corporation of India Limit-
ed, Hyderabad, for the year 1972-73

. along with the Audited ' Accounts
. and the comments of the Comptrol-
* - ler and Auditor General therem

'rmm s Ly o

4

Em:mnn

ComMPANIES Ammm:uox ORoEr,
ETC. AND REPORTS OF MONOPOLIES AND.
ReSTRICTIVE . TRADE PRACTICNS
ComMMISSION
THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA--
BRATA BARUA): 1 beg to lay on the

Table—

(1) A copy of the Hindi version
of the Cost Accounting Re-
cords (Bulk Drugs) Rules,
1974, published in Notification.
No. GS.R. 130 (E) in Gazette
of India dated the 14th March,
1974, under sub-section (8)
of section 642 of the Com-
panies Act, 1956, [Pluced in
Library. See No. LT-
6788/74],

(2) (i A copy of the Heavy
Electrical Companies Amal-
gamation Order, 1974, pub-
lished in Notiflcation No.
G.SR. 172 (E) in Gazette of
India dated the 5th  April,
1974, under sub-section (5)
of section 396 of the Com-
panies Act, 1956,

(i) A statement (Hindi and

English versions) explaining

- the reasons for not laying the

Hindi version of the above

Order simultaneously, [Plac-

ed in Library. See No. UI'-
6789/74).

(3) (i) A copy each of the fol-
lowing Reports of the Mono-
polies and Restrictive Trade
Practices Commission under-
section 62 of the Monopolies

© and Restricthre Trlde Prag--

“tices Act, 1969;—

(l)Reportunder section 22
© () (b) of the said Act
in’ the case’ of Mfs.
Kuoum !ndulh'hltﬂ\
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. Cotton - ~Mills - 'Limited,

and the Ogpder dated the

1st March, 1974 of the

Central Govemment
-. thereon.

- (b): Report under section 21
(3) (b) of the said Act’
in the case of M/s. Lutas-
TVS Limited, Madras
and the Order dated the
28th March, 1974 of the
Central Government
thereon.

(ii) Two Statements (Hindi
and English versions)
explaining the reasons
for not laying the Hindi
versions of the above Re-
poris and Orders of the

=

Government thereon
simultaneously. [Placed
in Library. See No. LT-
6790-91,/74).

PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND TWENTIETy REPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present
the Hundred and Twentlein Report of
the Public Accounts Committee on
paragraph relating to Financial Re-
sults and Earnings of the Railways
included in the Report of the Com-
ptroller and Auditor General of India
for the year 1871-72—Union Govern-
ment (Railways).

SHRI R. R. SHARMA
Please call me, Sir,

MR. SPEAKER: 1 am not bound
to ‘8o so. God helpl........

SHRI JYOTIRMOY BOSU (Dia-

(Banda):

mond Harbour): Please do not take
it W heaxt. :
SHRI ?. .G . MAVALANKAR

tAhamdahad) M!ﬁ“‘m‘mmt
of opder? .. .

mm 'I'hmlsnothm
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SHRI P. G. MAVALANKAR: We
are discussing just now notices under
rule 377.  Of course, you are right
when you say that you have 1o select
only a few out of many Usually
notices are given,...

MR. SPEAKER: This was a pend-
ing one, and, therefore, I have allow-
ed him, '

SHRI P, G. MAVALANKAR: Let
me complete my submissions. When.
you were abroad, Sir last week, the
Deputy-Speaker who was in the Chair
assured us that some matters relat-
ing to Gujarat need not now be taken
necessarily as continuing mafters' be-
cause they had nothing to do with the
dissolution of the Assembly or the
going of the Government out of
power. There are some sgerious mat-.
ters to which we could like to invite
your attention. But we find that
some hon. Members with your permis-
sion or with~ant your permission go on
having a ' of time, and we are
compelled to listen fo o1l that un-
authorised talk. But may I sumbit...

MR. SPEAKER: Will he please
listen to me before he submits? Shri
Limave had raised some time back
a question on the issue of the Presi-
dential election..

SHRI P. G. MAVALANKAR: On
that very point I was going to talk.

MR. SPEAKER: Let him listen
to me first. He had asked the hon.
Minister to make a statement. He
met me this morning; the hon. Minis-
ter has not come out with a state-
ment, He wants to emphasise that
this is an emergent matter over which
the hon, Minister should come for-
ward with a statement. So, I told
him that he vould raise this matter
and tell the hon. Minister about it
and ask him why he not coming for-
ward with a statement. That is what
he is being allo‘M iur

SHRI P. G. MAVALANKAR: I
am ot challenging your decision at
all. Would you not permit us to
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(Shri P. G. Mavalankar]
waise in this' House certain other
issues pertaining to Gujarat, because

'thenisnbllmblyandthurets
: there. .

SHRI um.mn. He can
‘raise it later on,

" SHRI P. G. MAVALANKAR: The
Jconstitutional question is pending,
.and, therefore, you have permitted
it to be reised. But when people are
atmin,g of hunger and suffering :rom

in constitutions]l debates--of course,
we are here to debate on constitution-
al questions and problems....

MR. SPEAKER: May I request the
hon. Member to sit down? I do not
the Deputy-speaker
had said, I shall see the proceeding
and then I can give a final ruling. If

the PeputysSpeaker has ruled that
, 1 am not going to go agaist

£

MATTERS UNDER RULE 3877

(i) Effect of dissolution of Guja-
rat Legislative Assembly on
the Presidential FElection of
1974,

iy o fivsrd () : v e,
& soroe frar wwr o wowedt w1
a7 TR & wravey YAy A T
Torr W § | O Afew Fv 20 W
Fr¥r fearar | o e Y 23 T
2 | oI T A W R G A
Fry JYer femy € 1 wT GO YA
et ¥ wersy ot ¥y ot §, ag WP
2, bk G A waw I §
vt "% wfaer<y a7 qarer & ) yefed
 ww ¥ ot ogy 4 v ¥ Aoy
< W § | O O YR ¥
o qiw wng g 1w W OefY

e Wy Taw o gE A ) o, e

[wr a7 far EwilE 3o T wT
wreht o §F er et fawrer e Y
mmﬂn T g Y 4T O

W W &6 ey Foew R | TR
wreer gty wvE ¥ oy ot SeR ae
TSR #1 poor & f o% Fdwifrs
ey frdaw ¢ waw F @I 1961
% Wyt 1 Afer val WY fawre awr @
TR &1 o A o) 4w e ww
iR ar R S ety
ST 9T & WIT & WA TUAT wTgaT
E 1 a7 wont Rrefady i amg &

(1) According to article 54 of the
Constitution of India, the President is
elected by an electoral college con-
sisting of the elected members of the
Amemblies and of the two Houses of
Parliament.

(2) However, it is the different
States, which means each and svery
Sate, which are to be represented at
this election. This is clear from the
wording of article 55(1),

(3) Representation of the different
States has to be uniform. This
means that no States can be zhout

parity in any way would
of art. 55(2). Even if one Stete
deprived of representation at
clection, the Union will enjoy not
parity but superiority in relation to
the States.

() Article 71(1) says
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TTTRY 9T TS W7 Aoew gy fie tions, But the elections, particularly
W ¥ e e o wve e auren i“x.;":'m May and, thsrmne.h;
e whi A AT QWA MT AR 1 election af the President takes place

This also enables us to clacify the
position with regard to the incomplete
constitution of the electrical college
There is a difference between incom-
plete constitution of the electoral
college and vacancies among mem-
bers af the electoral ecollege. The
clause relating to vacancies is as
follows:

WIS WETEA, LAY 9T WIAT §IT
T WA TN GHGA X AT G
“71(4) The election of a person
as President or Vice-Presi-
dent shall not be called in
question on the ground of the
existance of any vacancy for
whatever reason among the
members of the electoral
college electing him".
W F AT REE E? 3@
a9 WY faSa% A2T & TWT QAT 9
I qHT & T qA X @ faw oo
Teela F g3 91 97 Ry o1 Iwwr
¥ gF wpvex ¥ 3gr #on WgaT.
foe® fasgw ar% & T f fedas
* wor 4 fe wore fagrw A & a1
v g 3 & T s Powd £, et &
fadie afefeqfy & svew & sy a1 o
it g & w=d 41 Ia% foar W
usgfa & YAy faar a7 gew & )
YR Q¥ T wga we¥ § -

“The second provision is with
regard to the election of the Presi-
dent. It is wel] known that the
eleclions in some of the difficuit aveas
cannot be completed beffore the Pre-
sidential elections are held immedia-
tely after the general elections be-
cause the electoral college for the
purpose of electing the President
consists of the members of the iwo
Houses here as also the members of
the legislative Assembles of States.
Bo it bali'to be dune after the clec.

i rd

450 L85

before these elections in the outlying
areas are completed.”

¥ 7 e ¢ a6 A s g
forarr qar A & AT T § @ O
T & T WG aWTHT F7 FRSEqET
7 & iz Il FT I & &
ATy g ¢ fr Emw &
Ta% ¥ S fpmee s{w i st
% T T g T W1 6 oY Fw o
At g 331 fa & g fead et

& WA g Uiy #7 gna g aF .
W AR A Fan fw {7 wgr v aqarfaw
autET WEAT | AfEFT o gaa ¥ &
wEAT g §

This is qualitatively different from

the gap caused by the non-existence
of the Gujarat Assembly,

“If there is any doubt about the

constitutional position, there should
be a reference of the issue to the
Supreme Court for obtalning its
opinion under article 143."

14 hrs,
U s S Wl qer 44—

“HElections to the Gujarat State
Assembly can be held in May this
year immediately after the men-
soon; if the delimitation work can
be completed by April, the May
elections would be feasble. If ths
cannot be done, then the Presidential
election, will have to be postponed.
Article 56(1)(c) provides that even
after the expiration of his term, the
President shall continue to hold
office until his successor is elected.
This shows there can be a brief ex-
tension of the date of the Presidential
election to enable Gujarat to be re-
presented vn this election. How-
ever, the provision of Article 82(1)
would seem to rule out any exten-
sion; it says that the election must
be held before the end of the five
early term”
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[+ =g faa]

it sz ¢ fargrdt ey : (rarfa )
woqw oY, 1w ada ¥ A o aw ¥
gt oY gorronet sttt & 1 ofy qer @3 A ur
& =g adarfas A s gfer & awr
wgergei & ) ag uz o fama @ aax
¥ wre A€ sfaga aReg B & o
Ty STRT wAETC qAt F ag *g
¢ & e Wiy o s rfed faare
"Wl & WA 7 Y, Afew wegafa w7
Ry &R e o frie
¥ fw fafa ndY g@ 539 & aa & wree
wm T

dar fr A fra oY sy forsrd & agr
aw s wAl ¥ e wradi g
wIT §® T ¥ faum awr wfers
¥ gy § ot fox Trgafe #) 977 & fod
ot geier wrfaw Wwr ag Yo W
9T | QU T EW & ¥ efcam gy
W § (AT O ST s AT
waAT wigeT g | foodt o ow agefa
9% FT LA guT, 8t & frdr Wi s
gty Y ¥ Ay ar 1 oY frd 14650
e afrew ¥ X T+ oW A
feam™ a1 & 9t AmR §, I Nfon
o T 20 W Atfer gfvew €
o ware xgt Parr awr ofersr ¥ =
¢ o wTw Twafa § KT Fowm
gt & A%, vod agafy v g o
sraranfratawar g o fr faarr
AN ® AT ® g W) ATy wEY
g o7 TR Tegafe ax & 9y W
Y ox 3fez ¥ gfax w3 Bar )

7 T wigen fw Usgafa v 5T
wid i 3% uf; afewr ¥ IH%
wwear & wI7 A wy fesd o 7 wET
Jviw o far § 1 fer Gifufder
et & w7 T dwar § e Wl ¥
aet g Aar &1 afedl Wt ek

LorT aqr qifed § g Ry Wy o
wTEr ¥ TR afy X ey O &
1A faarr saml & wAT € o7 S
o ger § | waw gfaReTr QX w §
waTenag g Hfafamw S
wreE Wt AW % o we oy Ry
ot Aet N3 & @ ¥ ST GaET
ww F aui ¥ § ) Difefadwr s
dowgr a7 et fa e e ey
WY arfeeddt & afedo % gre A |
WX T w1 g ¥ faar wrd a
w1 QU @Y aFar § WX g7 w0y 9O
XY

afew wr st X guAr
femian wart gat § fe & fedtrr awmat
¥ fawar 7€) § oY 9% o% s e
ITETY WY T H KT ET | g 31w §
fe quva # foam ewr B wmia W
wgwa ar, &few 2w 7 Qe afcfeafa Wi
wdY w1 FHAY § ww Feder o v ordd
F ve vy "er, w faaw
AT A We, 4T ® T3 W W
o W fasears Iat i ¥
i gt aTere Wi 35691 IW W
7% qAY faam qam) *) w7 FT R
for fastrr s & @ Y X AT
£ 5 & sa% =g £ Ak T 3
a7 ar Aiw qefr a1 g Afqem
2HeT 7 fa@v arAm-qEr e T
7@ oY I =gy

WM § 1§ S@E ¥ aweT
v g AR W ARA Wy
g7 o7 1 e adfey 143% anda
g 812 €Y T 77 wd o wmim
FTOT P | AT W WY A dar e
T T AT ¥ A7 e fafer qeft
ART 4 W1 $T Q% Wiapy 2asg§ WK
oz ot e graws gratgn wab Wi
MR. SPEAKER. I will send ol

Mmmwmdm
to the Law Minister as the
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Hoine Minddter so that they might
examine them and come out with a
statement.

ot wy Py &few waem &
tg ¢ —

They are trying to Influence public

MR SPEAKER: I do not know
what is coming in the Press, The
points raised here were vital points

SHRI MADHU LIMAYE: The Law
Minister {s treating us with contempt.

¥t qad 3 § fomer waw o W E,
on wfd & witrs &7 Aifew fowd & e
oY e Y et €

& wra Mg ol . waar
# frowr e

“The Union Government hay no
jntention of postponing the next
Premidentia} election, which will be
held in August as scheduled ”

MR SPEAKER: Now that you have
Tawsed the objections, these will be
conveyed to them and they will be
asked to come before the House with
their views ebout this matter,

o) wy frny . womn WY, 39
oY wdw fo-amT gt wfamar &
warw w1 ) wme wkw dfxd fe
W & AT QU qT IAET TA T
urfgd, o WYY ¥ <o ST wifed, Ay

it g i e warg & ¥ wi? )

WW:HTWWIT(&@
‘fis WY RN R X § ITH W-
Ty ¥ dAw W W |

oft wy fomd : &% wr § e el
et ey e € 4 € oY e
He romor iR 1 s AafeR
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W38 dETE M A A ww & & v
wET T A ¥ § )

werw wima o dag ar §f
LR

SHRI SEZHIYAN (Kumbakoram).
Regarding this matter I want to say
something.

MR, SPEAKER; I am not going to
allow anybody. 1t I allow you I will
have to allow others also. You are
yoursel! occupying this Chair at some-
time We go to the next point, pot
the old one He hag come with another
interesting paint. The zerp hour used
to take half an hour previously Now
it takes twb hours sometimes. How
long will you take?

SHR! SEZHTYAN: Half an hour.

MR SPEAKER: No; net more than
five minutls.

(1i)Constitutional position  arisiltg
out of not passing in timé of supple-
mentary Demand for Grants of Pon-
dicherry for 1078-74

SHRI SEZHIYAN (Kumbakoratn):
Undér ruvle 377 I sought your per-
mistion snd I am thankful to you
for mving me an opportunity to ralte
the following point' consideration of
the constitutional position arising out
of the demands for supplementary
grants for 1973-74 for the Govern-
ment of Union Territory of FPondi-
cherry presented to the Pondicherry
Legislative Assembly on the 26th
March 1974, not passed in thime

It has become mp panful
to powt out another lapse on the
part of the Government

Union Territory of Pondicherry
demands for grants fo:r 1973-74 ©f
the government of the Union Territory
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ceedings fssued officially. Under item
6 it 18 said that the hon. S, Rama-
swamy, Chuef Minister presented supp-
lementary grants for 1973-7¢ Cn
the 27th 1t was mentioned 1in the
Order paper, under item No 4
Demands for Supplementary Grants
for the year 1073-74, discussion and
voting That means the demands for
supplementary grants were presented
to the Pondicherry Assembly so that
they could discuss and vote upon
them Government there fell through
before this item could be reached, 1
have ‘o invite the attention of the
Government to the fact that the
supplemenary demands should have
been passed by 31st March, If that
hag nst been done, al] the expenses
incurred under the demands for
supplementary grants will become null
and void They will be illegal.

In this case, I may point out, the
Demands for Supplementary Grants
for 1973-74 of the Union Territory of
Popdicherry have been 1sued and
the recommendation of the Adminis-
tostor required wunder Section 30(2)
read with Section 28(3) of the Gov-
ernmment of Union Territosies Act
1963 has been obtained. These De-
mands for Supplementary Grants
have been issued under Section 30(2)
read with Section 28(3). Section 30,
which relates to Supplementary,
additional or excess grants says

“The Administrator, shall

(a) if the amount authorised by
any law made in accordance
with the provisions of sec-
tion 20 to be expended for a

to be insufficient for the pur-
poses of that year or when a

need has arisen during the
current financia] year for
supplementary o~ additional

expenditure upon some new
service not contemplated In
the annual financial state-
ment for that year”
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Then, the Supplementary
come, Section 30(2) says:
“The provisions of Sections 27, 28

and 20 shall have effect in relation
to any such statement”

Demands

These sections have not been suspend—
ed by the proclamation of the Presi-
dent

MR SPEAKER. You are repeating
the same argument.

SHRI SEZHIYAN: Then, Sir, Sec-
tion 29 has got another reference

“No amendment shall be proposed
to any such Bl .

The statement should have been

schemes not contemplated
Budget itself These things can enly
be covered by the Demands for
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for which expenditure has
deen incurred.

Take, for example, Demand No, 18
wnder Supplementary Demands for

Grants, 290-Medical, it has been clearly
-stated:

already

“Thizs is a scheme not contemp-
lated 1n the Budget Estimates of
1973.74. A sum of Rs 1000 is
obtained by way of supplementary
grant and the balance of the amount
required will be met by saving
within the grant”

In this, I may inform you that the
Budget Estimate for this item, 29-
"Medical, was Rs 1,12,29,000 where the
revised estimate was Rs, 1,07,29,000.
That means, the revised estimate is
Jess than the budget estimate, They
are asking for supplementary grant
“because this {s a new scheme which
could not be covered with the amount
originally granted. Similarly, in
vegard to Demand 22, it is gaid:

“This is an item mnot contem.
plated in the Budget Estimates of
1873.74. The scheme ‘has been
taken up at the instance of the
Government of India.”

"That means, a new scheme has been
trought up for which the amount has
already been spent which should have
been regularised by a supplementary
grant. In Demand No, 37, it has
Yocen sald:

“These are items not coniem-
plated in the Budget Estimates of
187874, A botal provision is being

supplementary

Here also, the revised estimate is
less than the original estimate, For
regularisation, they should bring

demanils. In Demand
No 41 my

“This is an item not contemplated
in thé ‘Biidget Mutimeates 0F 1973-74,
A sum of Rs.. 1000 i» sbiained by
way of supplementary graxta”

g

R
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Agein, Demand No 48 involves about
Rs 12 jakhs. This is quite substantial,
Out of Rs. 19 lakhs, Rs, 12 lakhs
alone comes under Demand No 43.
The original estimate was Rs. 18
lakhs and it was revised to Rs, 29

lakhs. Here also, it is said:

“These are schemes not contem-
plated in the Budget Estimates of
1973-74 but taken up for execution
from this year.”

The excess in respect off item 20
i for the acquisibion for the Poly-
technic and meeting the prelminary
expenditure for setting a thermal
station at Pondicherry, which may run
to several lakhs or a crore of rupees.
Very substantial amounts have been
taken by the supplementary demands
out of which some amounts have
al-eady been spent

My plea is that the Government

mentary democracy itself. These
mmmmeﬂl. 1 do not know
what they are gqing to do. T am not
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out of the fire for them. They have
dnmmmmmwhhh&ey

lm.smm 'l'hewnmwm

mﬂnethlsmtteraadaome out
with a statement eitber just now or
later on.

SHRI MADHU LIMAYE: Let it be
put on the order paper,

SHRI H. M. PATEL (Dhandhuka):
The issue brought by Shri Sezhiyan
is very serious and extremely impor-
tant. It seemns prima facie that noth-
ing but a constitutional amendment
can put matters right. Because it is
a mafter of such importance, I think
the @overnment should study it and
make a statément immediately.

SHRI-:MADHU LIMAYE: May I
BRY.... |

MR. SPEAKER: I have allowsd oply
You. try to ralse a

" oy fe g e
weo wR € B R T AN 9% REFE
mwmw‘tmwutu

, -ﬁqm g a Qe AifeR
tmwmthI '
o Sy 5 T. Papdit

MR. SREAKER:
mnthuﬂ No. Wuat aspaut Shrl
. B, J. Kale? - N, : mmhrﬂn

E
M
2
41
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twomhlnmnot‘:t’mf _
PROF. MADHU DANDAVA 1“

11::0 also glven mﬂoe qnghg%
e,

MR. SPEAKER; You will receive m
same ruling which I was about ta give-

PROF. MADHU DANDAVATE: It is
not strictly within the jurisdiction of
the State. The question of regional
imbalance has to be stalled by Cen-

tral assistance. That is how the Cen-
tre comes in.

8HRI P. G.. MAVALANEKAR
(Ahmedabad): More than half the dis—
trict of Kutch is without water,.....

MB. SPEAKER: Mr. Mavalankar, 1
think, in your case I very much hope
-}rouarethesonotlwryxuustrious
predecessar of mine that you at least
should not get up sp abruptly. .

SHRI P, G. MAVALANKAR: But,
Sir, how am I to raise the problems.
otGuju-m 'rh.ll “is- very uumt.
mtter

MR. SPEAKEB, You ean uin it
whenitls allowed by me.

swpcmvw What
lltbew

Mﬂ.m muumﬁ
out. I allowed one.
mmw .

uﬂwrmmm
mm

-hmmul mr; - v,
ﬂ’tﬂw a}&v&mmmll'
g mnmt
qw a’lqwﬂﬁmtm1 =E

duwﬁ ﬂﬂ! w :
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MR, BPEAKER: All Righs.

RHRI R R SHARMA: Sir, I am

thankful to you for giving me per-

mission e raise the matter regarding

Searechlipht.

There are reports that the Bihar
Government s not paymng the dues of
‘Searchlight’ amounting to about Rs. 10
lakhs at a time when the paper Is in
dire need of money for replacing its
burnt machinery, ete., resulting in real
danger for the exigtence of the paper
and freedom of expression guaranted
by the Censtitution ... -

i WA © A A7 B W/OA4T |

T8 oY fagre w7z ¥ wwew & )
SHRI R. R. SHARMA, ...although
afler the happenings of March 18 last,
ithe hon. Home Mimster, Shr: Uma
Bhankar Dikshit, had assured the
Parliaument that the Government would

give every assistance to the ‘Search-
Ught’,

wwfad ¥ sz ¢ o ‘geaame’
B (U wreaTa fem g7 At wgRa ¥
¥fwr wwh am 38 Y farar mar
2423 .
Mr. Deputy-Speake; in the Chawr

MR. DEFUTY SPEAKER: Bhn Rana-
bahadur 8ing to continue his speech.

SHRL P, G. MAVALANKAR: Sir, 1
want 1o raise a very serious matter, .

MR. BEPUTY SPEARER: It will be
frregular,

SHRg P.'G. MAVALANKAR: This
iz & very serious matier.

It be mast icvegulac if I ajow
you he bas not gllowed you

$hr1 Ranabshadur Singb.

———

1424 hrs.

DEMANDS FOR GRANTS 1974-75
Conid,

MINISTRY OF AGRICULTURE=-Contd,

SHRI RANABAHADUR SINGH
(8udhu). Mr. Deputy-Speaker, Bir,
speaking om the Demands for Granis
of the Minstry of Agnculiure and
following the debate that has gone
on for a couple of hours vesterday, [
teel that since every problem has two

should be given to
because this 15 g very small wosld we
are living in. The tech ad-
vances have shrunk the and
whatever happests in any cormer of the
world has a direct bearing on us, Phis

of food takes om a vitally importhnt
aspect because it is going to be of
worldwide dimens .

to cagt a liltle
of the ‘pmblqu‘ﬁ:g

far 2s'l have bomn able to see themn,
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on an ideclogical plane whereas in the
world as such there are two factors
that usually operate; ideology is one
and apart from ideology, the factor of
economic forceg also operates in al-
most every sphere. 8o, it is about
time and I think that your hand in
the Munustry has also been forced by
economic forces 1n the recent policy
decimons that have been taken as re-
gards food—, it is about time that we
take a full view 1n depth of the econo-
mic forces we are gomng to be faced
with in the coming years, and it 1s the
proper time now to take these forces
into consideration and tailor our poh-
cies 1n a way that these forces are
belpful rather than damaging. I would
mention, In pasing, that the economic
forces in the world seem to be having
an edje over even nationalities as is
evident in the formation of the Euro-
pean Economic Community; there, the
national boundaries are gradually in
the process of obliteration under the
Torces of economics.

MR. DEPUTY-SPEAKER: The
weather hag obliterated it; the weather
does not krow any national boundaries;
1be change in the world climate does
not know any national boundaries.

SHRI RANABAHADUR SINGH:
That is also a matter which can be
considered, but that comes later on
because the weather. ...

ME, DEPUTY-SPEAKER: I am just
confirming what you say.

SHRI RANABAHADUR BSINGH:
Thank you very much.

When economic forces are overruling
national forces, it iz about time that
ihe economic forces are given their
due place in our policy. We should
1ot entirely depend on ideclogy. There
is 8 very interesting simile that comes
1o my mind We are told about an
ancient king called Canute who was
apked by his advigsers to sit by the

MR. DEPUTY-SPEAKER: And beat
them, »
SHRI., RANABAHADUR SINGH:
Wes, The result is obvious. “If we
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take recourse to plain ideclogy against
economics, we are move or less play-
ing the part of King Canute, betsise
this matter of food 18 mno frivolous
matter; it will not stand ideclogy. I
would request the Government to look
at the macro aspect and take recourse
to studying the economic forces as they
are operating rather than ideology.
When the Government does look at
this, I am sure that the first thing
that the Governmert would face in
the nature of an obstacle 15 the inst:-
tutionalised rigidity that has heen
built into the Depariment of Agn-
culture, I do not blame the Depart-
ment ag such, But if we study the
Department's existence historically,
the raison d'etra of the Department,
it is obvious that it wag first formed
when the British set up the Com-
modities’ Committee in this country
wherein the whole athtude was to
raise production to feed the millz in
Nottingham and Birmingham. We have
not changed from that attitude. In the
face of those economic forces one of
which being that which hag brought
about the European Economie Com-
mumiy—and I would also mention
that the o1l crisis which is looming
large m the international horigon is
another factor which must be con-
sidered in the context of our food
policy—if we come across this insti-

and that method is to involve the peo-
ple 1n every level of decision-making
meaningfully ingide the Department. I
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thoy have oil or not is immaterial
This country with its potential of sun-
light, soil and water has the capacity
to fead itself and become self-suffi-
<ent. 1 would go further and say
that one of our greatest export capa-
<ites 15 built in our food front where-
&8 we are labouring under the gues-
tion of feeding ourselves I think this
country has the capacity to export
food to build up its foreign exchange.
And that is only possible 1f we look
at it m the courageous way that we
are required to do 30 now,

Unless the farmer who is the gpear-
point in all that 18 concerned with the
growing of things and making food
available in this country finds a cen-
tral place in the thinking of thus
ent, nothing is possible All
the ill effects of bureaucratization, all
the effects of new laws that take the
tume of the farmer away from his pro-
ductive gfforts are a severe set-back to
whatever is thought to be done to in-
<rease food production.

When we look at the question of the
irade take-over and coupled with that,
the question of the levy, there have
been wnstances when farmers who
have working on their
their
to carry 40 kg.
to the oen
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involvel. Involvement hag been tried
for all these 25 years. There are
commitiees at the disirict levels, there
ar Panchayats, there are block level
committees, there are people who are
involved non-officially in the research
committees of the TARI but what sort
of an involvement we have seen 50 tar
15 8 question which 1s open for every-
one to see Involvemeni can only come
when the shanng of rower 15 meaning-
fu] and real and -volvement also
implies that the sharing of power is
also sort of help by sharing of

asp ~ations

I represent a part of our country
where we nave seen no irrigaton and
in the course of the last three years,
all our efforts to take wrrigation have
culminated into what we are told has
been & sort of an agreement of the
sharing of the Sone waters And now
after mx months of that agreement
(which could bave given us 6.5 lakh
acreg of lrrigatton which 1s badly
needed there), we are not hearing a
word about it at all. 1 am told that
revised estimates have not been re-
ceived from the State In the first
year of the Fifth Five Year Plan thete
are no allocations for this wvital pro-
ject  This s not iwvolvement of the
people’s aspirations, this 12 cleer dis-
regard of the aspirations of the people.

Regarding fertiliser there are certain

distnicts of Madhya Pradesh, namely.
Riwa, Satna, Sidhi and Shadol They
are supposed to get fertihser from
Indian Explogives Limited, Kanpur.
and from Gorakhpur and Bhilal, But
they get supplies from nowhere at all
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%o help the sarmers to set up gobar gas
plants only to the extent of Rs. 500.
It 15 also a fact that gobar ga» plants
cahnot be constructed tor less than
Rs. 1500 to Rs 2,000 and this Rs. 500
Hmit 18 meaningless. It is time that
the research wing of this Mimstry
should go into a prototype, of a model
of this plant to make out a workable
model of this plant which should be
given the widest publicity so that
every farmer will be able to know
what type of plant will suit him

1 now co.ae to the question of Dan)-
ing It 13 almost taken for granted
that improvement 18 possible only by
bringing very exotic breeds from out-
gide I feel that that is not the proper
thing to do, Exotic breeds bring with
them exotic diseases which are beyond
the capatity of the vaterinary depart-
ments t9 cure What I suggest is that
we should encourage more and more
of Indigenous breeds and we should

for increase of their mulk produc-
through environmental develop-
ments.

] want to say a word about wild
hfe. It has been said by ome of the
lustripus Members yesterday that

tions of forests are mainly res-
panmble for what we are losing and
denudation 18 done by the Government
itself We are losing & vesy 1mport-
ant anheritance of our coumtry, taat
is, wald hfe. I would like to bring to
the notice of the Minister about one
instance where four elephants have
been shot m Hazaribagh dustrict a
mple of months back, merely b~
cauge one elephant wag reported to
hgve killed a certain person in the
Forgst Depastment angd sq, the Forest
mpmmmuﬂndmemmmnw
foyr elephants 1If thig is the attitude
of the people, we are surprised.

MA. DEPUTY-SPEARER: There is
a danger to you also, Mr, Mody!

$HRI PILOO MODY (Godbra): 1
got the point.

MRl RANABAHADIFR BINGH:
Teve 15 also an Instanee of an anie-
Jape which was shot dead by the Fonest

P. G. Mom of Agrh 33

Dapartment. A lsiter was written to
the Prime Minuster by Shrl Asjum
mdmmm.mﬁmm
tian of an antelope requires the order
from the Prnme Minister of India, whe
1s already faciag 30 many prablems,
I ity ber for having to look after
our wild hfe

MR, DEPUTY-BPEAKER. It 15 a
good diversion.

SHRI RANABAHARDUR SINGH. In
the end, 1 would say only one thing
That 15 about the case of an gdvas
person belonging to my constituency
His plea 1z that Government should
not stand on prestige That person,
named She Langhai, wants food. I
want to convey this to our Minister as
this adivasi only wants some food,
Pjease get him food

MR. DEPUTY-SPEAKER Shr1 Sekt

party? You are allowed 10 munutes
only,
SHRE SAKTI

gﬁgf
Hefine
EE&E H
Egﬁgt ;
§g§z B
it
£ 5. ]
{ziggfvfe
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uengitive om this subject. It is
very vial 0. us. The Planning
Board as well as the Agricul-
tyre Minwtry have not given proper
or due mportance to this sub-
joct. Farst of all, I want to say some-
thing sbout the exports of fish and
marine products of our country. This
year we have been able to export
Ra, 80 crores worth of fish and marine
preducts. This is really a fantastic
figure This we have earned within
the span of fifteen years. But my poor
State has not been able to contribute
a farthing for export, What is the
reason? [ blame the Central Govern-
mett for their not having paid proper
attention to this problem. 1 want to
know why my State has not been able
to get its share in the matter of ex-
ports? Sunderban area of my State is
famous for the fishing belts, There hun-
dreds of miles are full of water and fish.
You will be astonished to hear that
2200 miles have been given as an
embankment to protect that region.
The areas is covered with water. 732
miles is the length of the ereekg and
canals of my area. Here you can
develop pisci-culture. But my poor
State has not been given any impor-
tanice by the Centre. Why? Please
take into account this aspect of my

should ask snd question the Siae
Government about their performance.
Is it not gomething deliberate ihat by
ignoring the facts we are not giving
proper importanee to the subject,

You will be astonished to hear that
West Bepgal requires—according to
the latest statement made by the
Fisheries Mimster—about 7.52 Jakh
tonnes of fish gnd the supply is only
254 lgkh tonnes. You can ensily
understand the gap betwean fhe de-
mand and supply. West Bengal is
being ropbed by every State. Cal-
cutta’s annual congumption at the
rate of Rs. 6 per kilo comes t0 Ra. 73
crores. Out of these 73 croreg worth
of consumption the supply is only to
the tune of Rs, 22 crores and out of
this Rs. 22:croreg only worth Rs. ¢
croves of fish comes from the State ef
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though that market price of Rs 13
1n West Bengal, you will be astonish-
<d to hear that about Rs 160 crores
have been taken away last year by
-the States If you calculate 1t over
25 years after Independence, you will
be astonished to hear that Rs, 2500
crores has been taken away from my
‘State Thug 1s the case m the case of
-every other article of daily necessity.

other dav, in
reply to my question it had been
admitted that there had been no such
planning,

Ag regards the production of agri-
<ultural products, I would like to
draw the attention of the han Min-

We feel that

DG Min, of Agri.  APRIL 123, 1974
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ing, and starvation deaths are taking
place. I had wmtten to the hon,
Minister about thig already and I
have also drawn the attention of our
State Government also to this Any-
how, I would like to pomnt out that
there 15 no planmng, and during thege
27 years of Independence, we have
not seen any proper planmng there in
regard to sgriculture or indusiry or
anything else.

If this region hag to be developed,
then the fact remaing that there 15 no
proper water supply Of course,
there 1s water but not a drop of water
to drink, because the water 1s saline,
and thig saline water cannot be used
for irmgating agricultural fields cither.
So, dry crop planning 1s requred I
would request the hon Mimster to
look into the matter

VYesterday, I had an answer in
reply to an unstarrted question of
mine, which 1 would Lke to pomt
out 18 mus-leading I wanted to
know how many teams of ICAR had
gone to the Sunderbans for the de-
velopment of agriculture During the
last year and a hall, five teams had
gone there, but the answer given 18
‘NiI'. Apart from the team men-
tioned, five teams had gone there So,
I would llketulmowwhyun;hlud-

been

SHRI SHANKERRAO BAVANT
(Kolaba): While giving my qualified

MR. DEPUTY-SPEAKER: Quali-
fied support? Have we reached that
stage now?

SHR! SHANEERRAO
Yes.

MRB, DEPUTY-SPEAKER: It I
m‘aﬂ’- 1

SHR! BSHANKERRAO SAVANT:
The Agriculture Minisiry s under the

BAVANT:
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benign control of stalwarts like Shr
F. A, Ahmed, Shri Annasaheb Shinde
and now Shri Maurya who are known
for their untiring zeal angd integrity,
but somehow or other during the last
two years this Ministry has not shown
good performance., Of course, the
Ministry is intimately connected with
the people as a whole and, there-
fore, whatever its faults may be,
naturally they are magnified It has
shown the largest list of failures and
has acquired an obnoxious name
during the last two years I should
refer to the food riots that have con-
vulsed the entire country, have gal-
ready toppled one State Government

and are threatening to topple other
State Governments also.

SHRI B V NAIK (Kanara):
example

For

SHRI SHANKERRAQ SAVANT:
There are so many others.

Mainly due to want of imagination,
due to ignorance, due to an almost
psychological inability to take quick
decisions and 1nability to implement
decigions that have already Leen
taken the Mimstry has failed on the
food front, on the price frnat, cn the
sugar front, on the fertiliser front.
on the edible oils front. in fact prae-
tically on every front with which it
is concerned. There is no single re-
deeming feature to the work of this
Ministry, unless, of course, they want
to gay that there have been no starva-
tion deaths. But I should like to
point out that even this is a doubtful
claim, because although there have
been npo starvation deaths, still we
have spent our foreign exchange on
such a vast scale that our whole Fifth
Plan has come 1into trouble We
have imported foodgrains of the value
of Ra. 319 crores during 1973 alone.
Mainly on account of the rise in the
prices of foodgrains higher DA had to
be given to government servanis
When that iz added the overail cost
to government will go upto a thou-
sand erores of rupees. This is due to
the fopd bungle for which the

istry is completely responsible. F
think at least a part of the loss could
have been avoided by exercising due
imagination at the earlier stage.

In this connection, I may refer to a.
statement made by no less a person
that our President He plainly stated
that the takeover of foodgraing trade
and the distribution system have
totally failed

MR DEPUTY-SPEAKER: The
President's name should never be-
used to mnfluence the debate.

SHRI SHANKERRAO SAVANT.
This was said 1n an open meeting

MR. DEPUTY-SPEAKFER: 1 am

concerned with the rules of the
House,

SHRI SHANKERRAO SAVANT:
Anyway, the Ministry did not iake a-
lesson from such denunciations but
instead went on saying that their
policy was the correct policy. Ulti~

mately, they had to change the wheat
takeover policy.

In this connection, it may also be
worth noting so far as the wheat
policy was concerned, there were
Opposition parties which were clam-
ouring for the last four or five years
and asking Government to takeover
the wholesale trade m wheat. When
Government took over the wheat
trade and when these parties found
that the climate was against it, they
want against 1t and actually tried fo
lead the people who were agitating
against it. This sort of opportunism
on the part of the Opposition parties
ought to have been foreseen by the
Minstry and they should have taken
sufficient care. 1 am not against the
wheat trade takeover as such, but
Government had not taken sufficient
care to see that the policy succeeded
and that sadequale precautions were
taken beforehand,



a7 D.G. amofm Aﬁkn.zs,lm

mmwmmn
llm__

The: qMon that mninly esercisel
‘the minds of thinking people is that
only two years back this Ministry had

détlared—rather proudly de-
clmd—-—that ihey were going to stop
«al} tmport of food and that in fact they
might very soon export food. What
happened to that? Why was it that
ihat declaration has gone completely
-wrong? Of course, the usual reply is
that there was failure of rain in 1872.
‘Of course, failure of rain is a major
<ause. There is no doubt about it. But
1 think that alone cannot justify it
because in the year 1873, according to
“hat they theinselves have said, there
‘was good raih, I may quote from page
3 of the report relating to the Depart-
ment of Food, which says:

“During 1978-74, reinfall ond wea-
ther conditions for kharif ecrops
have, on the whole, been good. The
monseon  rains  (Jume-September,
1873) had been normal or above
normal, except in coestal Andhra

_ Pradesh, which was covered by a
network of irrigation canals and the
deficiency in rainfall did not have
any adveru effect on the crops

there. .

JFurther, it said:

© “The good raln¥ received in Sep-
fember and October #lso provided
sufficient soil moigture ahd enabled
- 'extensive sowings of rabl crops.”
' “Bo, almoush there were good rains in
" 1973, still, the food shortage was even
‘greater than tha in the year 1872.
"Therefore, we have to find out what
are the actual reasons for the shortage
-of food production.

To my mind theré are five other
reasons which this report nowhere
states. The first reason is that the
véry declaration of food self-sufficien-
¢y which was triumphantly made by
‘the Agriculture Department was n:ore
dramiatic than ua].tsﬂc Thh cln be

1
2
3
|
i
&
27l
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,muﬁatmmanmmot,
refugees from

Bangladesh - in 1971
and the expert of foodgrains to that
country gfter it attained Independence
practically ate up all our reserves.

To my Unstarred Question No. 2350
this year which was replied to on the
7th March, 1974, we were informed
that foodgrains to the extent of 7,50,000
tonnes were given as a grant io Bang-
ladesh after it attained Independence.
FEven before it attaineq Independence.
we fed one crore of refugees from
Bangladesh. After they attained Inde-
pendence, we gave 7,50,000 tonnes of
foodgrains to Bangladesh. Naturaily,
all this has eaten up our reserves.

Then, the third reason is that our
foodgrains take-over without adequate
preparations for such take-over snd
our refusal to pay the proper price
to the producers encouraged hoarding
by millions of producers which created
an artificial shortage.

1503 hrs. :
[SHm Vasant StTEE in the Chairl.

The fourth reéason i8 that the food
fone system and the attendant restric-
fioné on the sale and purchuse and
moveihent of foodgrains accenfuated
the ghortage and encouraged hoarding
agnd blackmarketing in certain areas.
The fifth reasoh is that the artificial
shortage give birth to blackmarketing
and blackmarketing encouraged hoard-
ing and the self-sustaining vicious eir-
clch thus created went on thriving from
day to day. The very persons who
were responsible for this blackmarket-
ing laid the entire blame at the door
of the Government and obtnh'tea pub-
lic applause for the same,

I would Hke to request the Govern-
ment fo cancel these food zmed at
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should be removed, For that prpose,
two thungs are neesssary. You bave {0
raite the procurement price, and
secondly, you have te cance] the food
z2ones, Just give me three minutes.

in foodgrains has led
to the blackmariketing 1n sugar, edible
oils, etc., and therefore, unless we cut
down blackmarketing in foodgrains we
cannot make any progress. 1 sbhould
also like to sound a note of caution
regarding the high perceniage of .ast-
age in foodgramns. On 15-4-1974 I
had atked an unstarred question No.
6676, about wastage by the Food Cor-
poration of India....(Interruptions),
In reply, 1t was admutted that food-
grans to the extent of 15 crores were
wasted 1n  1870-71. In 1973 when
there were bhigher prices and more
imports, there shoulg have been higher
wastages, nearly 50 crores. Unless the
Government tuies stern action against
those officers of the Food Corporation
of India we cannot achieve success in
this natter,

Fisheries are the only industry re-
quiting no raw material. On both
coasts we have got good harbours and
they have to be developed as fishing
harbours, There is a propesai that
8asson docks should be developeq as
a fisng harbour and there iz also a
progusal that Dabenu, Dijhi and
Mirharweda should be developed as
medium fishing harbours. These and
other proposals are there for several
years for developing medium and
munor ports. I request the Government
1o develop these ports so that we could
And better employment both for the
fisherman and also other educated
young persong who are prepared to
take to fishing We have to supply
them with some trawlers, etc. Fishing
is & subject with which this Ministry
is coneerned and therefore I um making
these suggestidns.

SHRI M. SATYANARAYAN RAO
(Katimaagar): There was o time when

282

situation I do not hold this Mnistry
entirely responsibl e, This Minstry
may say that it all the injule are avaul-
able definitely they wil, achieve self-
sufficiency or green revolution, Buf
there 1s the collective responability ol
the Government. They say that be-
cause of drought stuation last year
and shortage of fertilisers they could
not produce more, I apprecicte fhe
difficulties of thus Ministry that there
are no fertilisers avalable But has
tlus Mimsiry properly disinbuted
whatever ferhliser was at the disposal
of this Ministry to States?

You know that Andhra Pradesh ib
primanly an agricultural State. If all
the nputs are suppled to that State I
think it will be in a position to feed
the whole country, Unfortunately this
Ministry completely failed to supply
fertilisers thaf were due fo Andhfa
Pradesh, Is there any formula evclv
ed for distribution of fertilisers to
various States? A great injustice has
been done to our State. We require a
lakh of tonnes of fertilisers, he allot-
teq one lakh and actually supplied
80,000. Ths is most unfortunate, 1
charge this Ministry that the pliotment
which was made to our State was di-
verted to UP. It may be for election
purposes, I do not know. It 15 a fack.
I want lnm to say whether the charge
15 correct or not Thig 15 most un-
fortunate. When you say that we
should increase the production in this
country to feed the people in crde- 10
avoild a bloody revolution n this
country. you must supply fertiliser to
such a State which produces more.
You know that Andhra Pradesh is in
a position to imncrease the production.
But, unfortunately, he has failed oh
that front I do not know, whether o
account of pressure or something elee,
he had to divert that, in this connec
tion, 1 would like to know, what is the
reason for allowing unloading of fer-
tiliser to take place only at Pondi-
cherryPorLWeknowthntwemm
produding everything hers, We nre
also importing fertiliser from othet
countries. Andhra Pradesh Goverh-
ment is asked to lift, whatever fertift-
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ser that is allotted to it, from the
Pondicherry Port. Sir, in Andhra
Pradesh, we have got two Ports, two
boautiful Ports, Visakhapatnam ana
Kakinada. Why should we not allow
unloading there? Ships can come to
. You may say that Visakha-
patnam is a busy port, and therefor,
there is no possibility of allowing any
ship there. But, Kakinada is there. It
is not a busy Port at all. Ships can
come to Kakinada ang we can unload
there. But, this has not been done.
All the time, Andhra Pradesh will have
to Lft the fertiliser from the Fondi-
cherry Port. Not ouly that.  This
Ministry has imposed restrictions on
road movement. They cannot cairy
fertiliser to Andhra Pradesh by road,
they are allowed to carry only by rail.
Bat, you know, Sir, there are difficul-
ties in regard to rail movement. Be-
cause of shortage of railway wagons,
Wwe are not able to carry the fertiliser.
is a fact. Why don't they be
practical enough in this regard? First
of all, I do not know why they have
sdlected the Pondicherry Port, If you
Bay that due to some special regsons,
you think that ships can come cnly to
Pondicherry Port and from there we
will have to lift the fertiliser, why
don’t you allow the Andhra Pracesh
Government to carry this by road? 1
woulq like to know, what is the reason?
Difficulties are ther=. Wagons are not
being supplied.

Previously, whatever allotments that
were made, were not sufficitent. What
wWas  happening? Previously, there
Were no inter-State restrictions. Now,
You have imposed restricions. We
were taking fertiiser from IMadhya
Pradesh, Maharashtra and other States
which were not requiring much of
this, Because of these restrictions,
it bas become very difficult for us to
purchase fertiliser from other States
You have to take luto consideration
all these factors, while allotting ferti-
liser to Andhra Pradesh., I would sub-
mit, unless you do this, it will not be
possible to produce more food in the
fountry, Great injustice has been

DG. Min, of Agri, APRIL 23, 104
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dong tp Andhra Pradesh. I would
requeat, at least im  ruture, justice
should be done to our State. By this,
yYou wui be aole to solve your prob-
lems also. 1 think, you have got
reports that Andhra Pradesh has
achieved whatever procurement target
that was set for it.

I spoke last time also. 1 appreciated
the Ministry for the work that has Leen
done. The Officers in the Ministry are
doing very good work. But, there has
been fallure i1n regard to making avail-
able tertiliser, power, and other in-
puts ete, for which you are not res-
ponsible. But somehow we will have
to think of making use of crgamc
manures, Yesterday, Mr. Shinde
said that even by using all orgamc
manures only 8 per cent of the
country’s requirementg would be met.
I do not agree with that. I think we
can do much. It should not be 8 per
cent but 20 to 30 per cent. It is
possible provided you give some
moeney to the States. Now there is so
much of wastage. If you sanction
sufficient amounts to the States, they
will be able to do something in that
respect,

Coming to dairy farming, I have
been saying for the last three years
that something should be done 1n this
direction in the southern States
Some of the Members of Parliament
were taken to Pantnagar and shuwp
the very good work done there. But
You have completely neglected the
southern States in this respect. Please
see that something is done in the
field of dairy farming, which 13 import-
ant. Because, if you concentrate only
on food, it is not going to ecolve the
problem. Similarly, Ashing is also
important. You have not taken any
steps for the improvement of fisheries
in the East Coast, where there is
enough geope for its development. I
hope that something will be done in
this direction this year at least.

ot fxr fog (ved) ¢ o
Wt g 5 O o v an g
arar § | wft oft XG A www g@-

%1 % vulod we o § fi ax wre
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¥ur & w0 omafudt & o W AR
w § ot SrEd welr wg AR
ey fafreedf s @ R AW &
ot § cafd gad age ey ¥ ay
w® frdaT oo | Jget aE e aed
g ol ¥ | Y AT g TR AT
tyeaami g ARy 18719697
Al A 45 TTH T8 IO AT § qIG
qg sty T faar s go o & Wy
freit 1 oAt ¥ odgaor w7 fean
wy ) ag I agn o ¥ v @
1969 ¥ W % ¥z foiE WY HfawA
NWH A v Tr 9v IF IAHT
W T & A aew A el aw
foi¥e @reF & A™AF 147 Ad WE | I
Ay A T fr ¥ owmg @ ¥
@ R & W HEE e a7 &
swaifed ®oAd &7 oW &
Fwer 6 grrgw 0 | 9T A
A TR ¥ ¥ g7 us fow
Aifr & WA & A wr @@
aN TRE § M4 A RTIHT W E
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e T N ag 73 §whRA F AT
o For ot faRl § S go de
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ARG FEELN Het wgre arga ® fad
az foiedk wE F waiy &, Mew oy
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e AR E A Frolt ) fayer svfert
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SHRI SHANKERRAO SAVANT: In
the beginning, ten minutes were being
" allowed.

D. Q. Min. of Ayrt.  APKIL %, 19%¢

b, 'a.'_'mx of Aol 28

MR, CHAIRMAN: Now the list s
incressed. '

PROF. MADHU DANDAVATE (Raje-
pur); Just as fhe Prime Minister is
given more time, a veteran leader Lke
Genda babu should te given more tirse.
He has spent his whole life in that
industry.

MR. CHAIRMAN:
five minutes more.

I will give him

st W few: wedT  g87 Wi
#f qF 9T ATH §, ﬂ':ﬂéﬁm
AL CE LR ST TR TEAT A
4 3 fo7 T Foaw ¥ qor 0%
AT AT AR AT T AT 2 Ao
TIE | & 951 79 o fifo

Eﬂa!ﬁﬂﬁ’ﬁﬁ’a’f%m
miﬂ*mmwﬁg.
v WR et dr & g,
T IOT E TR R e ¥ P owr
THA § wAEE |, mmtmﬁmrn
#? wﬁﬂmﬁwm*mfﬁm
# gt fram ot wrer aotr w7 & day o
7 & WY &, I v ey w8 W
S 1 5 f o dto s fagre ¥
w9 ¥ % W v & oog
TN QFE §W 94T 7 A, I A7
TH g

!w*rwagvﬂ ¢ %8 mvma:n
2 AT IF T A1 7, ges'\'w-:ﬂ*rq’fﬁ
T FICAFAT ) ¥ F7 wg gqqr w5
IR WINAT § % W gEd A i
AT F, WA & R F | WL AT
e ¥ € A1 farp 2w fadwii i
FAT FEA £ FAT A W A &
TrRer § WA & oy sl g W ar
_F{ﬂ?ﬁfﬁlﬁ:mﬁmmamy
EE1 FT I0T )
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forare &1 Q¥ &AM, FTETHRT &7 AT
1Y, OR '#AT 71, L [aFaa7 a7 Y
HIAT ATET /TG AT AR T 47 qON
INTET F F1T FY WA TBIY | KYFLH



291 D. G. Mim. of Aprl

[ war fag]
Wit e Y T v T A AT
AT T FTHFA FAT T | WX
wI9A Qar (%ar ar fo g 7 wroer
wra frard arn ek A @ W W
frai At A< w1 YEEAr K< g |

SHRI P, ANKINEEDU PRASADA
RAO (Ongole). Sir, while supporting
the Demands as introduced by the
Ministry, and while appreciatiag the
endless efforts that the Mumstry »
putting up to cope up with the chal-
lenges and the necessities of increasing
the foodstuffs 1in the country due to
increasng population and several
other factors, unexpected factors, in
the country, 1 have to say, Sir, at the
tume of the ending of the Fourth Plan
we have reached a stage or level of
production 1n  foodgrains where we
have staited at the time of the starting
of the Fourth Plan Of cou: e the.c
was some shght increase for two or
three years in between bui {inally we
have got into a mess We got mto a
pecular carcumstance where we are
not able to fulfll the needs of the
country Not only 1s the situation one
of shortage of foodgrains, but also, we
are not 1n a position even to import
not only due to dwinding foreign ex-
change resources, but also due to the
fact that the world mtuation is such

é%
J
g

We
is our production enough to meet our
demands nor are we jn a position to
get 1t from the world market due to
the peculiar circumstances prevailing
in the world 'This position would con-
tinue for some years to come, not only
for food, but for other items like ferti-
lsers also They like to sel] fertilisers
also to their awn pohitical friends who
are verv friendlv with them ‘This
situation will continue for some years.
Fhough monsoon may be good, we

§
5
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may not be out of the wiuation for
iwo or three years to come. We have
to think of not only longterm but
short-term measures also to cope wp
with the present situation

The Ministry in their reports as well
as the Ministers on the floor of ths
House ably explained to us the situa-
tion in which we are caught up and
why they are not able to cope up with
the present deficit. Whatever may be
the reasons, unless we take up some
effective long-term and short-term
measures, we will not be able to aus-
wer to the needs of the people

Before coming to long-term measu-
res, I want io pose one question—is 1t
better ip 1mport foodgrains atter rea-
lising the shortages or 1s it better to
import fertilisers that are available in
the world market 1n the beginning it-
seli by envisaging the possible short-
ages Sit, I would like to tell you that
one tonne of fertilisero will be giving
us ten {onnes of foodgrain  As long
#s we are not able fo achieve self-
sufficiency 1n the fertibsers in this
countiy, 1 order to meet our demands,
1t 15 better for us to 1mport fertilisers
rather than to import foodgramns We
will, thereby, be saving a lot of foreign

exchange

Comung to the long-term measuras,

half of the lands are under dry-farm-
ing That is going to stay for years
to come in this country We have
not made enough research in dry
farming That is why I say keeping
that thing in view, we should concen-
trate, efforts on dry farming only in
this country. So long as encugh fertl-
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lisers and enough power are not avail-
able, the caly solution Hes in bring-
ing out more and more of high-yielding
variety seeds and conservation of mois-
ture in the earth so as to bring more
than 50 per cent of the lands under
dry-farming to yeild more. This will
be one of the best courses left with us
and so I say that efforts should be con-
centrated on dry-farming research in
this country. This is one of the bumb-
lest suggetions that I made. We talk
about so much of cooperative credit.
What has been done to the small far-
mers? Enough funds should be made
available to the small farmers and
not to the big farmers. Eflorts should
be made to see that the farmers pro-
duce more and more of foodgrains.
We should see that they do not incur
losses even if the rains fail. Funds
should be made available to them to
invest,

We talk so much about ihe green
revolution. Organic manure remains
only on paper. So is the cace with
regard to compost manure. Five {o six
per cent of our cultiable lancs are not
cultivateq by the farmers due {o lack
of funds to farmers, Steps should be
taken to see that all irrigated lands are
put to better cultivation which, in
turn, results in more and more of food-
grains production.

As regardg silos and bins for stor-
ing the foodgrains, a scheme was
brought about to procure a few silos
and bins. That was only on paper.We
have not implemented the scheme.
Every year we are incurring about five
to ten per cent losses in storage of
foodgrains, They should he conserved.

Similarly, my friend, Shri Sarkar,
sald that fish is available in plenty.
Pisciculture should be developed in
our country < Delay in bringing for-
ward land cefling laws is one of the
causeg for shortage in foodgrains. The
landlords who are having more lands
are not interested to part with their
lands; por are they interested in culti-
vating them and fn producing more.
they do mot went to part with their
lands nor do.they cultivate them pro-

perly. So, Sir, land reforms have %
be implemented immediately.

My last point is about availability
of fertiliser to Andhra Pradesh. Aun-
dhra Pradesh is the granary of the
South. Andhra Pradesh is producing
more and contributing to the Central
pool also. The quantity of ferliliser
allotted to this State is very less.
Whereas the allotment is enough upto
80 per cent to the neighbouring State
it is only enough upto 50 per cent to
our State. The requirement was 3
lakh tonnes and the allotment was only
125 lakh tonnes. 8o, where there is
potentiality to produce more and you
take proper care, the agriculturists
can respond to your call and produce
more, As guch, I request for more
allottment of fertilisers to Andhra
Pradesh.

St wwig A (amwEn)
marfr weked, 1@ wgeEgy wat 7
AR wEet A wey s faere s
frr ) ama oo Ffa & ady ¥ g
TR facgw gued @ &, w AT
Fargw 7% § f fawely are gfca wifa
w1 AT faar war, 99 7 wfwgr wwwn
AT AR I F AW 9 w1y dar @y
frar ma, fe aw & ag o) s
|MAFH W & am@ sk vamg
# foR ¥ & O ama w@ wT garar
ARAR

‘W H 1973 ¥ T e fafy

R afew § f, wife s

g ol Y gram’ A derre w0

gEdY 1 1972-73 ¥ |

darare fre T 952 sra WYo =

gk, o fr1971-727 1052

at@ Hio =7 WX 1970-71 ¥

1084 9TQ =¥ @ram™ dar go A

W ¥ A AW W Ay vk ¢ fw i
wifar & ara o aYar ar i foed
A1 W ANETRI W FO & fan
A g wdwwer fear A,
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[ef: wd, & qav]

W & ff ¥R wEeA @ o6R
uT WA waA gEw 9 Wty fedr

g

1 I X femm 87 WY frsra
YW T FY WY freraa ), 9w e
srofl 8K 38 @ feemY ¥ foer
FT FIG AN 3T | foedY I 3w
Rarg Y o At 30 AX wErar
fr T ATt am Aifa ¥ wewa
BN, O 9§ &7 SO ¥aw ag Afa
a¢r &N, afed avRs T A S AR AR
fram T A YR U E ST &
I ReT AT & g e ag Aifa vawe
gRY | A AEa W qIM A omr oY
wE | ST FY HEr ¥ 47 61X OF oW
fore) oAt & foo weFT 9T T Y
AR FT FATH AT A TE A @
wy 1 g8 Arfa fmife & 0§ 2
WA a8 aF § fv 5@ Farr o
w9 AT B FATT 3 q0d | "
WY =T, 3@ AW A 7R
sRaT fam g3 wfvzar 9 e wv
wrfee 9z AWy wt @ @ & 1 wfer @
g MR Y AW I faw
wrar & 1| fFERY & 90§ awear g
&, w8 foam & agr yweer g § WX
VLT & are arg L&Y agT faw s
&1 q @ ur w) Y ey g WA
T A {@ET alE F AW § S
amr R Y frear & 1 Y W Bas A
oY mro #Y AT & 1 afT e A A
aYar AY qercr & A4 feafar g, o welr
wrew 3§ fF amarr AT A oA T
o qmar | A MO AT Ay
Wt ¥ @A AT WY wiaw wrg ey f
I T T AT GEA § WA
fawrar AT AT WEIT |FT 4 AT
¥ TgR N I %! WA gy ey v )
vy ST ag faEg g Wi v o
v aen miare *Tv oaframd gw
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F T ™ Y fear | W ag g
fr oy v g o, fagre oY Wy
wrgY, weg 93w ¥ WY ar Y Wi gt
# W arlY | vafem salw IR
¥ ¥ wpm 5w dig & aan ¥ 0
g Fr Ay ww ¥ fatter
¥Y § QY 39 & 39T w0 & ww Wfog
WY A wT FFT ¢ A dar Fifo fr g
fr g7 or dfg oiv 37 #1 wrf
wra fraife s drfa forr & 1€ #rem-
T AT JFAEEET FX AT IW F
faars #€r FrEaE #X1 WT R Tw
T A FMT R | I e wr Y Wt &
qE § | 99 ¥ RN HAl aF
TroAfe T arfzar & fo a7 72 dar aww
&t Argar &AM I fass 3T s dare
FTAP | A A ATE I ATR@LT T
g 9% fare W7 3§ AT sEET
#fon | T 7 Wr w9 F fagw
& 3% g faar smAr wrfgn afe
ST OFT QR AZ AT R T W
¥ gy g gt i o kW mag A
TETE ¥ A¥ | TRy §EA arag anm
feafa foT adic gy wrelt /I AW 8
am & A8 e | a7, aRee
AP WX FRrZ /T2 A |

4 IR F AT TQF FqT
T | afeT wly Y g adr g
T8 72 framat, o T SR omfreardr
q woE ¥ Wy qfer a7 ardr
Wi are | 1 3 sredieged B ow
ary fre § & o 0w e
A ¥ AT A AT, IW W
o gY 7% AR 99 ¥ qrar Ak
2 T8 AHF A AT T A am )
wfae 7z @faT 1 O w7 W d
Fmar & w@ B oY g g ¥ 26 Ak
I B gAY €93 |

WY AT 98 g WY § e oy @y
Y WA FT A AT § T F ae
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femrr & v & Wy ®r Ty ded g,
& ¥ v ¥ qr o wY
MY e F AT A X By
fawdr wrr 76 9T T WY ¥ A 6}
" G 105 7Y T Wiy am faar |
afww fea # +190 qard & €S
fomdy §, Pom Y TR A WY I A
/4 & w19 # <9 g Sreea g
iy fafr tam aTFrdw e dfag
NI 37§71 {arsi ama difog fe faaar
[ATH! WY I7 AT ATAA § | W fw
T WY RATEHT FATAY &, 105 =T
TN FT 150 F wrF AN v
st W jATGT FweT @ ) A= ¥
fewer /o7 ST # R STHEEAT AT
aATE | AT FIUTTEA | AW AE
T® F AW A& F4 77 A% G ¥ feaf
gu v FEr qFAr |

% W99 @A FT 3 q19 AT ArZar
g | TU A A@WT A @AW g |
W foT #7 &3 ¥ 3 931 gwr
§ | TRT w0 ww @ ¥ WA sANE
7 WET ¥ TEF F1 T% H< faQ §
 ATEAT R WY e NTW HIFTT 21 e
g7 I wlg§ 7 wfy. 897 Ieeen FUg
gIF7TET T3 WF |

#? da s & §fe faw-
fawrwg % fan weg s%w waT J oF
T T AR AT AT | R g K
% HAYA WROTT § AT NI R
¥ fadw dw fawm & wfeq § SRW
T ¥ w7 fF 7 38 6\ www AW
¥ forg darx g 1 SRy @ ey KW
g & gfwaeg & @Y § | RN
wilr & ) wer & fagr feT Y e
s A ge WY eT W d | uw Iw
shor &) ¥, wmaffae w2 Wl aw
o ¥ e § )

sitgrogue ¢ (fagyw) wrva
iy srerrer 3wr § 1 T & ST 8 0 ity
am gy qe fy frd & 1 3w & e
farm gfy & mgfen frem o3 e
o ¥ ) vfy I R gfg T & wgar
¥ gy arfar A w e g | )
SOY 3T ARA WA A8 T E ¥N N
s farfae w @ g W e E
I AIf@F TR A TR

+fa qavea £y MR v grnfas
wr o Fry qurar 717 ¥ im0y
fanq v mww femlam fag T 5% 2
ar T @ 3R A g A ¥ e
T H I G 7 A 99§ afradT
1 MAETAT |

Ffw war=w &7 frar R 9@ 55 W
anar v ¢ fF 1973-74 ¢ AY
iy fore qafrsr & fan 7w
80 Aty wq fraify frg v 9 ik
a7 afafear ¥ ssawy 15 27T
15 @ ¥ F B9 7 g § 1y
arforfes @1 & 12 07 25 7w
¥ wenafy w5 AT 4 70T 76
arg w7 & DEFET ww Ry T
JT | 7 9/ 73 §AIT FIP! T AW
a5 1 ST s Rl & o § e
@ 3¢ 8 W fawmmr F W FER
arsEATR( & STH 9geT § ) afk ag T
R ammfaw Rk of O ¥
s wriy ofga =i Pret ) wfyw
feafer & gare @ ;fed | arefawar
7 # fr O faam a1 famm AR
w1 wfqs gen g AT AT € ) 9
e 97 3% g frer o) e
et fgd WAy WY A fawan o
wfg v} 7 50 Faeq X MgE ¥ =T
wifed fe 3 Q8 700 9w A F AR
fararaT &Y aqr frafa & | AR TS A
AT 3% FACRETOT 31 31 « & Y814
s nfed |
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[ Tae gEo THi]

Fd & ag vt zwlar Tar § 5
it & wrow ¥ § gl
gfefed & weaw ¥ AW 11 09
FAT 898 M 27 78 ¥ & 7
wegTafy W Srafafy wo & sprnT
frg | aforfors 8T 7 GEwrl guE) #1
afciyemT wafe & fog 12 25 wa=
TG & WEITATH T WX 4 76 FOLT
& fufafy =or wa= frg | W aw
afarmm o1 ge W) Ff 97 w8
o oform W w0 R
g & fr iy PrwsmsicPeamy
Y qu g & fag &Y wgwrdy st
i gatfear gan wf ff 7 g wastvrm
iREeE ¥ = g e §
qfr Tax @l IF WX FEE
I} ¥ d9 Pram wr fw qfegw
Az %Y syt Y 1 97w fr 99
# ¥ 90 sftrery afiqT G adTT A ¥
WY fr @ 99 @79 grw A § ) QA
g ¥ o frae @ srded w5
#T ageT F7 97 G § | 7 oA fear
Wi #1 f{E #X v ¥ s
gfceds s 7 w IEwa

o ¥ ¥ ify & faerr § Fer
suarer § 1 e & a ge gew
wreier & &t Poet Y O X Y e
& 1 qfr grelY o (e difamdez) o
Ty Wit 9T W g § P & o
et dion & 1o ) gwe wites oftr Y
o' oY s ¥ | o wfer whT &
wifrs § v and § I& gur oF
STeT | TuT aer § R AT wet
wer ¥ adw arkdt fagm gt
fadTor &) wEwTIAT B gAIy A 6
&5 | W ¥ faw 37 A S| FEA
wIy 83T WfEY

R BT g T § )
T T WA ¥ AT Tt T § gy
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T qa § WK 7 gwrRenT Sy g
& i P & A sa T faeer
far o =nfeg | 9 & a7 5 gRaw
WY g1 Tt & 1 ST H AT A ¥ N
ATRT {97 ®Y IATEY EWeAT § IR Qv o
HEAT § | a7 FOWTT 77 601 ¥ 59 wrewt
AT FIA FY DqUYAT HY T § wrgv v
o ey few Y @t v & ) qwr
R GATR AT AT}, T @Y qwqw
FY oo WY g g |

1600 hrs,

Ty WA WY [Ww IWT 6
SRRIET 3T Wifgd 1 AR fady fergw
¥ oW & ¥1% qgEw § qr o §
afeq e Hie qrowr & foad agr wr
T faramt ara® T g § | a7 wiafay
& qfas o AT oW A P ¥
s AT qoF [ AGIH T AT
7 AT §, TG AW ¥ Aq-fawmi
wfaarr wifeaifagy #1 urre & gqafy
T ¥ o wiferw T @ F fard
FTAP 1AV T weay A qura & e
W AT F1 NS & F A7 6w
FT qTaFt B o g ¥ aee
T {1 i & W

gaT fadr & Iow frer ¥ ror &
I ¥ fod sww W ) gl
ofy oot § 1 97 ¥ amrew X Yo wgAw
& fe wram Y ageren & sz 297 Ifew
Feqre A EY 1o g ArEAd feary
WY firererer e ool @ a3 foy
AT £ §, FaAT oY InrEw W
rat & a grr 1 x Pl xw wew %
¥ w § fr 37 st # g
frar o s wgr o wim it
& ooy Rreror 1 e JTiEd o

T4 I WR §HE a8
SRR A ¥ fed feart & e ¥
IAY ACHATHT EIE M7 W Py wr
ferereor foRan s wifgd o
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wifer Tiw 78 & far Srer ATAYY
wrew ¥ qw piy fre-feaem w9
afred srawasar § 1 & wel wgEw
¥ wrar w0 § fF 38 S wgreAr A
gT A7 |

ot weE ¥ g § gf qamem
#Y FTI F FAGT FIA(E

ot fadas W (wgorr) wavafa
wfrew, & fe warew & a@A w;
T T JAGT F727 § | TG T W
¥ qreaw ¥ IO WEAWE A B WK
HATHG ¥ BT W BT Wgw § |
R it gAR AT wTE ag i fag
N g7 T farre /1 ST 2w
fre® <@ ¢, W A I7 A wAeqw
afy ag Q@ &Y ah ), @t 7 o R_w
% fa7 @ W #Y A gm S
KAy T & Weq  TIAT F ATAT F AT
SARAAT W T REGTT T ZT QAL
AT F A E, I AR T AT LT A
¥Y sgETYT X FIAT HEAVIE £ I F
g (g7 & gite & )

gafa Fr, 7g v e g fi wfea
Wi & 9w o3 forg a<g T gw o™ wny
W g g ¥ g A A 1970-71
¥ gafersg Ty fyeft, % & g o 9uN
g gr13gaw waw g fw
O WS & ST R QE XYW HTCT qg WY
¥ fw gl & govrr o & feam L &
fod wefa ¥ am o oz 5 Fowr
T N g ¥ g g ¥ N AN A
ot § 1 xad gl smwfre s 6
o faar wix wz gfee ot &, fomr w1
TNE ¥ EW W AL W TF | WX gH
a8 dwa & fe wyfe fog =7 R gL am
BN Wray A §, v wiaghee, w47 war-
afez , oy ary, 7 ol <k wdll e
2, 1 ¥ g & (aq g 17 @ 9qq
w¢, warq ¥, gard Qe (AW @
o 81 P 7 ¥ w7 T AT 99
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] TN & T TATT WYY 67 sugeqr
w0 arfgg

o1 & o7 F FwS 0F-E 117 @
ARAT | & T4 A T HE FqArww
FY ff¥E T weaT 97 T @ g 4wy
aga fear & zw fAredmava 7 ad w0
o0 TR g, 77 av e farf o ay
LA EEA G AP RTINSk o i
#fpw wa 3% satfad -9, gadr
® 3 A Jrw Wil § A gw oS
S amr 9@ & gawlr o,
TR G9Er &1 1A gwn, fERy
TR A A g9 6 I o
oY wiwsr feg R T Awr-am & g f
am-aarg T 74 g€ & | § er e Ay
W1 F§ — WY F N NAw gtz
W dro ¥, Wo B, T YT I A
aaifse #1 7 ¥ FT AT Y, T
F OF 0L AT @ AT 7 o8 wifey
? oA HMmT @ AT T §5 TI4WW
aqr TFar g foq & w0 § 59 af
FX 917 | Hav gAY T ¥ AVEC A
T e @I T ew A W
et w7 7 Y fafemm w7 ¥ gy
It 7@l @ 9 1 i wewear
T T #7 § 5w S9 et wy wiws
¥ wiww gavaw ¥, wha, ¥ whs
wfew ¥, a1fe T 50 a7 ¥ ¥ feaerr
q% |

gamfs o, = waveg o fol
% fear gur & fr =g feard o
sigeqr & fag fagre w1 20 orw
bd gwt &y faw wqx 1 gt
foate & grQt wag qamar wr g fw
TE WS H (A9 19 AT A 17 AT O,
FieT T T T et gt 1 AT T AT
o fodid @ oft w9 wiww afr foar
war # | 48 wwa ¥ 7Y wiET tv g wAr
feat? - wa & Y ®qar 31 W fear,
W ®qT wwfed fwar aan, o @€ guT,
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[ fa<sta =]
37 & 1T e fReer—36 51 w1
feara a1 Zrar =iz AT ki 7 =&
gorta st ifET

gamafy o, 77 fG= § ogwil
Fgi fagiz ¥ FpEAIfer &1 #1703z
&t & AN agr € 150-200 w4q
¥ e i w5 oFH ST g,
fow & 5—7 gwz aF &7 fA1g =71 Wi
FFAT 81 TH F ITU FTRN FT A
&\ TR uF o5 -3V AT HHq(A @
g, f5i & 79T Fow w&T 31 56T, T FT
S g¥ fraer wifEw g, ag vEr
faerr | 34T @@ & =T &WT 9T T4IF
a8 33 ¥, Trom 48 @ & AR miT Ty
& fp sorar §TaT E1-7 ITAY 9 Y
growdra, 35 & (&g w7 &1 &7
STETAT I 1 &R 9T (S A3 (waar
&1 gur agl, wqrsia T, gT AT &y
gz fowras g 5 sarsi 7 & 07 §)
T FTAZ a7 03 W1 F 9% g
g1 55 avg wf feafg @ Aitgwag =13
o sareT & sATAr 91T gr— AT g%
FEAT A1 §— ¥ TEA § SFTAT T
TN Bt wEAT , wHA 9T A5, HHA 9T
gww AL, T 9T IIGE ~F 7L
i fad ai fwaa samar qaa 39
& fag Furv §

77 ¥ 737 wiwfaqr & se37g |
FO F2AT A7 §— T §1 F7 AT g
frrs wyrga &, feadr wawtar
gz § BT &7 IIFIA & HLT FIAAT
wrEAr F 1 wFT oy i A war
gzl ®gwTd AEAOA T wTw
W FA (HAT FT HGASTH 06 A
g fec 7 arfr wigw Hrar
s wewia £ A4 W owomEEt
FT A qmar T qEr T E-— 1, T,
oe 71 F A FIAT & 45 TG
N7r g3CAT & wigs usy &7 fear g
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IT F A9 - dod, TN, I
THUT THAATS, HIT AGRTE | @ F
2091 45 % &7 faa weai &1 faar
™ 3§ Aea g3w, fegwraw a'kw,
S FWE, FAF, faga, o 39
gamw w1 garEw ¥ faar 3 e
H 20797 & 7w gfq gaea ¥ foqsr faar
AT g g sy § waw, fagry, aure,
SErEr, Tseqrs, gfem dWE, #AgT
X qrmAE | afs 98 93199 19 9
FT HHTAAT HIT FGAFAT TG HIT
G F7 aeETT AT 9y fusd e ¥
TG AT TTAT T ST F1IHHT FATE
AT &1 AT STAd & fagrT &
feafs @, feaar fasa &, 9 fw warer
U g R o T WT SHHr ST
FT TG BT 41T “@H[ TR & ar
fafm s s1a awa difsg & q= az
AU 9 FHL AT WA T AT I |
SUR 93w AT (7T, 9 I ST Hr
oEE AT uwiww 2 ¥ gy weqer
W F AW @A 7L INT AGH TT
915 @R T, 5FS FL IS ST | gy
T I G &1 famra @, g avg A
geTH @i AT fage & owet @Y
FEIA, AT SAEGAA T AT I HqOF
qg w1 gFaT 2 |

wafy wEEw 0 H0E AT,
3 gt @ fFgs 5% @7 917
faqz warer ¥ faw & &wg &, F90fw
a7 w3 avg & @ &1 ATy v
Fodr {35 AW T T[T 8,
AT &7 FIATT 54 THA H1 F2AT
foaT STQaT 1 &7 A FTET § FH g aF
36T 9@ & @4 wfEdt & 9 7-8
AN Fiod T 2 |

AT IW AT

SHRI DASARATHA DEB (Tripura
East): Mr. Chairman, Sir, yesterday,
Mr. Shinde said that the agrarian
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policy of the Government was basi-

correct and sound, and that
because they were running the Gov-
ernment under a democratic set-up,
they were facing some difficulties in
executing the agricultural policy. That
was the plea put forward by the
spokesman of the Government yester-
day. But, the hollowness of the claim
cAn be found out from the fact that
our country has been facing serious
problems during all these years, 27
years of owt Independence. If our
agricultural policy had been correct,
I would like to ask, how is it that
even after the compl-tion of four
succesaive Five Ycoar Plans, and after
27 yeare of our Independence, we are
sti'l derendent on the foreign coun-
tries jor food That means, there is
som:ithing wiong 1n your basic app-
roich amt that 1. whit I want to point
out You have failled to bring the
count y nearer to self-sufficiency,
ever after 27 years, not to speak of
self-sufficiency.

You say democracy and you boast
about your democracy. But, I would
like to ask, 1f democracy means
mounting prices of essenttal commo-
dittes in owr country; nullions of
youlhh ooth mn the rural and urban
areas should remain unemployed; in
almost «ll the wvillages hunger and
sturvation should continue and you
are to silence the people who want
fopd and who want job by bullets and
lathis, af that 18 the meaning of de-
mocracy, if under such democracy
people are to suff.r lize that and it
dsmocracy means only giving bene-
fita to a very limited section of the
people, about 10 to 15 per cent, and 70
per cent of the pcople should remain
below the pove .y lme whose monthly
ineome is los. tnan Rs. 20, then I must
say. and I must appeal to our country,
the sooner that type of democracy is
immerseq in the ocean the better for
the country, for the down-trodden
massss who constitute more then 80
per cent of our population.

You gre taking of the Green Revo-
lution. Of course, now it is not heard

much. What do you mean by your
radical agrarian reforms? The Con-
gress agrarian reform means to aug-
ment the growth of capitalist deve-
lopment in agriculture. With the
good grace of the so-calleq radical
land reforms of the Congress Govern-
ment In various States, the eviction
of tenants and share.croppers has
Yeen accelerated and the lands they
cultivated are augmenting the hold-
wng: of big owners, Mr. Ladejinsky,
the Woirld Bank representative and a
big protagomst of green revolution
has got to admit that:

“the old squeeze whereby tenants
are 1eviuced to sharecroppers and
eventually 1o landless labourers is
being accelerated, as more of the
higger owners become involved
vit) the new technology”.

Not only the tenants and sharecropp-
rrg are being evicted, but even many
of the poor cultivators, who are un-
able to meet the higher cost of culti-
vation, are forced to leave their
lands, and these lands are being leas-
ed 1n by the big owners, All these fea
tures of landlords and big owners
strengthening themselves, middle pea-
sants being weakned and the tenants
and poor peasants losing land are seen
all over the country because of the
erowing penetration of capital in
agriculture as also because of the fm.
pact of speculative market and gov-
ernment's policy of helping the big
owners These are more marked in
green revolution areas. This shows
very clearly that the present food
crisis 15 the creation of the Govern-
ment, because they are following
wrong policies.

You are talking of intensive culti-
vation. While I support it, at the
same time, I have to say that you
should have extensive cultivation also.
7f you want to improve the food
cituation the first and foremost con-
dition is that land must be given to
the tiller of the land. ‘You should
abolish landlordism be it feudal or
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cepitalist. = You ghould also take
away land from all those people who
do not participate in cultivation gene-
rally. They should not be allowed
to retain any land. The land must
be distributed to the landless poorer
sections who are actual cultivators.

After giving them land, you must

_provide them water for which minor
irrigation is important. There should
he a network of minor irrigation,

You are spending a lot of money on.

big projects, the benefits of which
will be restricted to a few areas
around them. I do not say that you
should neglect big projects but, at the
same time, you should give a little
more importance to minor irrigation,
‘because by that you can cover a lar-
ger area. .

Then, I want to point out that there
is detecnve planning. What actually
happened in Tripura? There is a place
called Gumati Hydro-electric Project
-arem that is to say Raima Sarma area.
It was a vast plain land, a very fer-
tile land, where at least 30,000 to
‘35,000 families could be rehabilitated.
All are tribals. But they had a hydro-
eleptric project there. I was told that
this project would produce only 5000
KW of electricity. For producing
5000 KW of electricity, you try to
submerge the entire area under water
‘and evict about 15,000 tribal families
who are already on the land. If that
project was not taken up, if you had
utilised that particular area for agri-
cultural purposes, at least 30,000 to
35,000 families, more than a lakh of
people, could be rehabilitated. This is
the planning they are having. Do you
mean to say that it is the function of
the Tripura Government? I must tell
you that the project was taken up by
the Centre when Tripura was under
the direct contro] of the Centre. I can
point out so many defective plans.
That is why I say that you should
give more =g more jmportance to
minm- irrigation projects all over the
wmatry _

BRIJ RAJ SINGH—KOTAH
): Mr. Chairman, Sir, I am
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thankful to you that you have been
pleased to give me some time to speak
on the Demands of the Ministry . 01
Agriculture.

Agriculture, -as you know, is the
largest industry of this country. and it
is going to remain so for the conceiv-
able future, for a long time to come.
Our yields are very low in agriclture.
This has to be looked into more se-
riously. The fragmentation of land, I
think, is the chief cause for these low
yields. Unless this is rectified, how-
ever much you may try to do, the
wherewithals for inputg will not be
there. 1 will not drag on more on
this aspect because a lot of know-
ledgeable persons have already thrown
enough light on the subjeet. But I
shall hurriedly glance through and
come to my main topic.

Before that, I would like to say
that Minor Irrization 1s the key for
any growth of good agriculture in this
country. If the Government continues
to dwindle resources in this vitally
important sector, I do not see any
rosy picture for the future. Newer
concepts of technology are developing
in agriculture, in the matter of pro-
cessing, marketing, movement and
storage. As far as storage is concern-
ed, I think, we are woefully inade-
quate. We need more silog or things
like that to prevent our grains from
going bad. The necessary infra-strue-
ture is also not there for the poor
farmer t0 move his grain to the man=
dis. The roads are practically non-'
existent. Unless this happens, it be-
comes absolutely impossible for the
poor farmer to do anything worth-
while,

We have never stressed so far om -
the abundant rural energy that we
have. The process of rural electrifi.
cation has gone on. But I suggest that
the Ministry should take grester eare. .
in harnessing rural energy. There s
endless amount of scope for harness«
ing solar energy. for harnessing wind-
power and for making better use of
our water resources. If food shortages .
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ave to be combated, I seriously fgel
shet we must in the present times of
global oil crisis use our brains and get
guing imto these variotis sources of
energy.

Ours is a very poor society but yet
a ‘very wasteful society. It is very
difficult specially with the phenomena
of high prices m fertilisers to increase
our yields. Therefore, there has been
a mention in this Report that we are
going to go in for more of re-cycling
of wastages, hke, the sullage or the
sewerage and get to the basic need of
morg organic manures into our agri-
cultural inputs. Something like 560
million tonnes of organic manure go
waste every year. If something could
be done seriously on this aspect, I
shall be thankful.

Now I come to the major paii of
my speech; 1t 15 on g thing which
touches my heart most, that 15, con-
servation Conseryation means that v
must see that oul country does not get
denuded of forest. as it 1> happenming
very rapidly. The Natwnal Forest
Policy recommends that 33 per cent
of the land alea must remain under
forest. If that 1s not so, the balamce
is very badly upset. The actual figures
today 15 24 per cent on an all-India
basis, and in my State of Rajasthan,
it is very low; it is only 11 per cent.
In 1847, India had 35 per cent of land
arep covered by forests. As you know,
the world is now awakening to the
realisation of the role being played
by all these things—it is called En-
vironmental protection. Forests, as I
mentioned, not only conserve mois-
ture and keep the land from eroding
but they have also, from times imme-
morial, played & vital role in the his-
tory of mankind. Where forests have
cemsed to exist, whole civilisations
have also ceased to exist. I am glad
that there is some process of thinking
in this matter. All these vanamahot-
savas which we ritually follow every
year do not mean g thing, They say
that millions of trees have been plant-
ed, but they remuin only on fles;

really they have had no chance to
grow.

I wish to say that, in State of
Rajasthan, which the v;.zf.am-mt
part js mostly arid, we have the Cen-
tral Arid Zone Research Institute;
they are doing good work, but, though
I have been hearing about it for the
last 15 or 20 years, I have not seen
much tangible results sprouting out of
that project, whereas if you go to a
foreign country—take, for instance,
Israel—you will see that they have
done wonders with the scanty amount
of water that they have—in afforest-
ing the region. I want that greater
stress must be laig on this.

I would also like to say something
on the conservation of wild life. The
Ministiy has, under 1tg control, start.
ed, through the eneigetic lead given
by our Piime Minister, the Project
Tig~. But it has not sut bcen given
the full fillip which it ought to get.
Where we want to create our wild
Iife refupes or sanctuaries or national
parss we »tll see a lot of encroach-
ment by various agencies, govern-
mental and non-governmental. We
stil] allow the villagers to go there
and graze the cattle in the refuges;
we have had cases like Bandipur
sanctuary where large herds of bison
were wiped out because cattle were
allowed to go and graze freely and
rinderpest spread out of that. I think,
the Minister should give some state-
ment how many bisons were wiped
out overnight....

MR, CHAIRMAN: What
poaching?

SHRI BRIJ RAJ SINGH—KOTAH:
Poaching is an endless subject. I
would say tha: poaching and netting
is mainly done by the villagers. Al-
though I am worried about that poach-
ing; T am worried about the poaching
done by wellto-do people and
well-heeled government officers sub-
posedly on duty, like anti-dacoit ope-
rations which we have in the Cham-
bal region; the police has free petrol,

about



rifies,
-ostensibly going out en anti-dacoit
operation? Instéad of protecting game
-in the bargain, they mercilessly comb
-out the forests ang there is commer-
-ctal exploitation of game which is sold
by the kilos. Here you passed the
Wild Life Protection Act but you go
‘to any Dhaba on the road coming
from Jaipur to Delhi or going from
here to Punjab or anywhere and you
ask for ‘titar’ and you will get it right
now although it is out of season. You
are not supposed to shoot things which
are not ip season. To-day out of sea-
-son you will be served it. This hap-
pens in Delhi. Why not raid these
Jjoints? Why not enforce rules if you
"have any enforcement agencies? If
“you are not serious gbout implemen-
tation, then do not put these Acts
through Parliament and make us
piously pass them when the thing is
‘not being implemented.

I want to say one thing more. This
ig about the Plant Protection Avia-
‘tion Wing. This is a Wing under the
"Ministry of Agriculture and the re-
-port says that they had 50 lakhs hec-
“tares to spray but out of which they
could do only 6.2 lakhs. Why? Is it
the paucity of planes or is it the
paucity of pilots? If it is paucity of
pilots, then we know that there are
to-day Unemployed Commercial Pilots

sitting on the wings not knowing what
"to do. They come and approach
"Members. They talked to me. I said,
‘why cannot you be employed in the
Plant Protection Wing? But it seems
that there are certain woolly headed
“people heading this Plant Protection
Wing who are doing things which are
~wholly irregular and these poor boys
'Qf_ho are starving literally are not
“heing given jobs, Why not form @
wop-operative out of them?

Y want to ask one final thing before
T abide .by your ringing message #nd
at is  that there is a proposal to
rt an Agriculture Flying Training

culture ofisitéobeundnthauhin-
iry of Civil Aviation? And if they
both decide whose baby it is, it ig
known who is going to sgtart it
when it is going to be started?

M., CHAIRMAN: D:d you

pilots who are already trained? Can-
not they be used?

SHRI BRIJ RAJ SINGH—KOTAH;
This is the wisdom of those who are
in charge of the affairs which a poor
mortal like me cannot assimilate.

I will now draw your attention to
one point which is my last point and
that is that that things are not very
happy in the country as far as agri-
culturists and agriculture go. I would
like only to sound my personal warn-
ing to the Ministers concerned, that
for heaven'’s sake take note and wake
up. If not, there will be something
of a terrible retribution for which
we will all be guilty.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Mr. Chairman, I whole-
heartedly support the Demands of the
Agriculture Ministry and I really feel
proud to do so, not because I am a
Congressman but because of itg achi-
evements.

If we take the achievements of this
Ministry, from 1852 to this date, in
1952 our total foodgrains production
was only 50 million tonnes, Now, we
are producing about 108 million tonnes,
It mcans our production .has gone
up by about 108 per cent Seo
also with regard to sugar. At
that time we were producing only
about 10 Jakhs tonnes but now we are
producing about 45 lakh tomnes. It
means our sugar production has gone
up by 4650 per cent. So also fisheries
production has gone up by- 800 per
cost as also so many other things....
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PROF. MADHU DANDAVATE:
What about populationt

SHRI M. RAM GOPAL REDDY:
Yes, population has increased by 100
per cent. But, for that, this Ministry
cannot be blamed. Blame lies some—
where else. I want to go to the root
cause of the problem. We have taken
for granted that the langd is fertile
and it will go on giving good yield.
1 want to warp the Government that
the fertility of the soil is goinz down
day by day, but there is no mention
of that aspect in the report of the
Minetry. Previously, with one bag
of urea one acre of paddy zould be
grown successfully. Now 2 or 2 1/2
times more of urea would be required.
I want to know how the Government
18 going to plan to improve the fertility
of the soil. My predecessor has said
about the destruction of forests.
Since forest are destroyed the winds
are blowing at a very fast rate and
they are taking away all the best
particles of the soil into the sea. On
account of destruction of trees we do
not have the natural manure which
is very necessary. We do not have
any green manure. By forest leaves
green manure used fo be prepared
by nature and supplied to flelds. This
15 no loanger available. Therefore my
basic question is: Now is the Govern-
ment going to improve the fertility
of the soil? What is produced is not
the question which is important. But
what is important is: This year how
much fertility has been added to the
land is very important.

With regard to wile life, we had
80,000 tigers about 30 years ago and
now the population of the tiger is
reduced to 2,000. How are you going
to proteet wild life? This is my
second question.

With regard to the wheat takeover
hing given up, I congratulate the
Ministry for that, Ours is an agricul-
Wral country, 80 per cent of our
Population iy employed on agricul-
fure. If we give ration carq to the

po&inﬁﬂuwhmﬂw oentt
of ehtire popiilation that will shivé
ie problem. The farmers will lbok
to themselves.

Regarding sugar export, it was pre-
viously done by the
Department. They had experts who
had got world wide contacts and they
used to call worldwide tenders. But
now sugar export has been given to
STC. It is an inefficient body. I do
not know how our senior Minmster has
accepted this position. I have already
wrilten to him about this. Already the
STC has sold some sugar. It is trueit
has fetched the higher rate; but it i8
not the matket rate It has not called
for tenders. I want to make a plea
that immediately it must be taken
back under the contrc] of the Agricul-
tural Ministry.

Regarding the nationalisation of the
sugar industry, we go on talking about
this, day in and day out. Mr. Genda
Singh said about the factories which
are badly managed; nobody ie going
to come in the way if they are nation-
alised. But gne thing we have to tuke
into account. Theie are some best
factories also in the country.

QOur Communist friend has raid that
Andhra Sugars have made Rs. 1 1/2
crores as profit.

MR. CHAIRMAN: He suggested
Cooperative sugar factories as In
Maharashira if not nationalisation,

SHRI M. RAM GOPAL REDDY:
All right, Sir, He said Andhra sugars
factory has made 1 1'2 crores of

profit. The profit they made is
Rs. 2 1,2 crores. It hag paid
Rs, 144 crores as income-tax

It has paid excise duty of Rs. 2 crares.
It has paid Rs. 50 lakhs towards pur-
chase tax fo the State Government.
It has paid Rs. 15 lakhs as Sales-tax
to the Government. It has paid its
labourers. When the factorics are
well-organised, why should anybody
think of taking them ever, Sir? We
have :een what happens after nation.
alisntion: the first thing after nation-
alisation is that the labour goes on
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. We should not go on nation-
every thing. We can change

our policy in the light of practical
experience; we should change our
policy if needed and not be guided by
rigid dogmas; dogmas are not going
to produce anything, There are so

many good private sugar factories; I .

can give names. But I am confining
about one factory alone, The pro-
prietor of Andhra Sugar went to
West Germany and purchaseqd Rs. 40
lakhs worth of machinery which gives
0.5 per cent more extraction, This
machinerry is called solvent extrac-
tion plant. If this factory is nation-
alised, I am asking whether any officer
will be empowered to purchase
machinery and modernise the factory
like that. Thai is why I strongly
plead with the Munister that he should
not go on natiounalising all the sugar
factories. Wherever badly-manaed
or inefficient fuclories are thogo, they
can certainly be taken over, bus good
and officienl ones should be left out.

With +es  wourds, 1 conclude

*SHRIMATI BHARGAVI THAN-
KAPPAN (Adoor)- Mr. Chairman, Sir,
in the economic development of our
country agriculture has an important
role to play, About 80 per cent of the
people in our country are farmers
and agfiricultural labourers, Most of
the people in our country depend
upon agriculture. Therefore, with-
out improving agriculture we cannot
feed our people and we cannot eradi-
cate poverty from our country. Today
we are facing a severe crisis in go far
a8 food is concerned. The most im-
portant problem is that even the
foodgrains produced in this country
cannot be procured fully and distri-
buted to the people. There is no
preper and public distribution agency
in our country. The Government had
taken over the wholesale trade of
wheat. Now they have given up that
poicy and they have given it back to
the private traders. This will throw
the people at the mercy of capitalisls,
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wholesale traders and blackmarke.
{oeks, T

The poverty of the working class
should be removed. If the Govern-
ment were serious about it they
would have taken over the wholesale
wheat and rice trade and
food to the people at fair
the last 26 years we have not
any initial planning to improve agri-
culture. Take the case of Kerala:
Most of the irrigation projects start-
ed before or in 1961 are lying incom-
plete even today. Irrigation facilities
should be improved and high-yield-
ing varieties should be introduced to
improve production. There are not
enough irrigation facilities, Tube-
wells and other facilities should be
provided so that we can produce
more. Smull farmers should be given
more facilitics. 1f the Government
does it thousands and thousands of
unemployed persons can get employ-
ment. There are many technical j.eu-
ple in our country who are unem-
ployed. They wil] get employment it
the Government decides to improve
irrigation facilities.

In Kerala we are facing a severe
food crisis. Even during the harvest-
ing season food is not available to
the people. Even 50 per cent of our
requirements is not met. We are en-
tirely dependant on the Central Gov-
ernment. There are not enough stocks
of foodgrains in the State for distri-
bution through ration shops. So, ade-
guate and urgent steps should be
taken to allot enough quantity of rice
and wheat required by the people. I
happened to read in the newspaper
that earlier one month's stock used
to remain in the godowns one week
before the actual distribution. That
policy has now been changed. I do
not know whether it is a fact, but this
is a wrong policy and that will put.
the people into difficulty.

I want to say a word about compuost
manure. The Governmant should
give proper training to the people at

*The orlginal speech was delivered

in Malayalam.
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g e e v am foez o &) I ¥ qft & W
vice vap be given to the farmers to

is needed  firez &t §, & fpweft 9w & wpAnC

béchuse there is shortage of chemi- mﬂ.wq!‘ﬁmaﬁw_

:;’Jythut.theawmmumuk. Ty T T AT F ) WV T TR A

immediate and adequate arrange- T WY %Y AETLHTAT AT | RgTaHT
ment to supply chemical fertilisers at o 3 g o ¥ TEAz 7 AH )

farmers according to their needs. 5t o o wW )

Bir, today in Kerala brown-hopper i s § W s (ot o
:xh:rmngked thct;mp:!ddy.dgﬁ and flowN) wwfrwwW, AT W
o e p 1 Over g WA % A FTY TOU AR &
mi":ndThhi,wmm,dm  ehod e & g m e ¥ W farwTe
to prevent 1t from spreading. In Kut-  T&X % @WgW &< @ g1 Q8 o0
:: ¥ AR s &
et 33 wq¢ dwaT ¥ fuww T
ernment will take immediate steps wror AgRw vl freree ¥ e
weuf wETeY @ W T § | X faew
tosay that ¥ ¥ wrea o wftr awer wdt
o petter g e e BVttt w ¥Y 70 Sk e Y Do
should be provided to the ¥t ¥ WX WIC @& o, JwrT, 9Y-
end medium-gale farmets g gty e o oY SORT HY W
be given all assistance to ﬁ'ﬁ,ﬂi‘lﬂiaﬂtﬂqmm
food Surplus land should gt § fir Xor &7 WV -k
given to poor farmers and agricultur- U W ¥ wiw @ w7 AT 46

hhb:ll these stgn » m w1 gy Y g nfaw s § e
s m""“’,m}" g wlt wedf ¥ we oy ¥ feste R e
food to our e ¥ qed RO T Faw W
st mgivew < oft v o o) v WX AT WO A OF | AfET 16
5% fRTEvha ¥ vrer ¥ yw da-

ot v Tew oy (deed) : 0 W X ¥ ool o6F g TR W gt
mm,amémal& wift ¥ 4 0¥ § §9 wrar Praew
W worr g1 & O ox e wger FefemwTaR s
B8 X oo e fowr R &0 3 wrefie woe & ey ¢ gee
fimtfr o e fmewreny ey &, foer & wity et sl o
et oty wite fise oo el @ QT oY g v | Rfer g8 s
"y wrey o o &, oY ot & Fa
45 Ls-4)
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w5, qrr & | T fewfa B woelt ot
a1 3 uwi ¥ wpercRed g e @
& Ry A §, v W vy e & fw
wrer 27 ¥ ¥ worl & Wi ot s
faRwit & maror s ¥ forg worge &1 &
¥y g wEeT WigaT § fe A o
wt &t afcefefa 3§ =ft & afer
T QO s £ fie gl e A
WHT W T A Hrr 9@ fRT o gAr
o rraw i g Aoy 2w
wTor arge ¥ vty st §4

@ ¥ WO O NI Jgeq ane
o | ¥ et gl g A W
waee faw & SaeT 8 2. 4 D
€ &, e gl sy gfvar #
Wl ®Y 15 Gradt &1 1961-62 F
T WNIW ¥ JERA FO¥ 8 w0y
Wy 2 gy T T w 2w w W
44 0¥ 971 1970-71 ¥ WA JAEA
¥ W g7 T 10. 84 ¥A¥ FEh
U PN @ gEh SR WA
Wt ¥ w55 way § )
gifs T 77 el § S & wOv
250 wrw 27 ¥ gRa gf, dfea afa fer
& Iewgar ¥ oY 1961 ¥ 460 UH
o, 9g 1971 ¥ et i il
wery fear war & fie 1981 ¥ R
2w A gt 65 ¥OF ¥ 0w e
g @ & fawrg # et ® qar
wT Ba7 g fie gw T8 @y O wrndt
& wpare a sere 3 afy wrew ok
aTarwt o oS W ¥ |

WTUTHY & T ST AE e W
yf & qw o fedw g § 1 1961-82
# ¥ ¥ W ¥ Oy W w9 204
v el o g & o 2w
&t grant 44 wO¥ & W fy fes
TYET 115 WY WY1 1973-74 §
ife W w7 o 232 wrw Aied

D.G. Min. of Apri. 3ag

&= ot v, femyg wemdt Wy WO e
57. 66 wy gt wf, werew wyk ¥
Ay i sife Ivaaeat 110, o9
fow 197070 & g gw W
FOTEN €T AI 286 ATW T TWT Wy
& o 3@ ww WAy % ST e §
63 27 wOU g oY) Rexfrgu et
ITATEAT AJT AT 123.8 WA AT W
w¥ft, 1 favr ¥ wred @ 210 W
& w5 g g0 e e Wl

W ¥ A Aq AR e
whft ¥ Ténfy WY T W o dwe
forat € 99 gw weft w1 nvforn fmwr
TR T TG | e fawy

o i Frekr oy awt & i foret & Searar
¥ o vl il v R gl
Y- 0T ¥ T T TR T T § )
W ¥ e &t S v § ive W
e I T TRT AT Ty e
WoRTT ¥ T R R AW o agl
T WA W g ek g
197974 7 114 W4 & WWIW W
woft T qv e fer, ofe ot
&w ¥ o & rhwwl cugw wg
T FATET ST A TE | WIS &7 FqT
gt S ofiT wTuTw st T Moy
AT ITWSH T T Y whree
oW war o TOh rrA A e
aw § 1 giwefy dawea g & arferd
|Te a% w9 1978-79T% AU EANT
WTTH % ITET WG T 14 wOY
e zrmrguam g |y g
4mmm-ﬁmmm
ﬁmﬁwﬁ*wimm;
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e, St fvre o<t ot wor- omfraY o
et W ¥ g o oo
oy oo vt @ § 1 o ool &
ff wew Samew, qereer, T Wik
repefvarer ¢ sy o fear oo § )
g ¥ wwar Wy wratfae W W

awn frar @ 1 qw ¥t g0 et S
Tt W o E, afen wow
30 el grhr e & ar| w0 70
Sraedy oy & 1 orefir & ooy & AR
¥ go wopT arw fieg Mg ¥ wpr ey
et ¥ yver w1 vl ¥ w9 T
$o Pt A vt v § fs gl
40 radt srardy APt g & w
F frred v o1 farlt wET wT @ )
™ ¥ g7 ¥ o w-tome ¥
Gy T 7 AR I AR Ry e o
o T ¥ e weer st Saniaee
a ft stilw ¥ ft v §, o W A
w1 sqrr fremay o 1 K 3% v AT
wgaT § | I ot et e €, 3w
el & wiv swroareT WY ey S
freft £
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the various asgpecta of the functioning
of the Ministry of Agriculture. But
what is needed is honest and sustain-
; implementation, and that is lack-
About agriculture, it has been said
in the Draft Fifth Five-Year Plan:
“The main elements (ten in all)
are a ‘multi-pronged effort’ to en-
sure more research and extension
quality seed, more and better use of
fertiilsers, more water and better
use of it, more and better direct-
ed credit, more storage and better
marketing, a relevant price policy
for ‘sustained and higher produc-
tion’' and execution of land reform
megsures.”
If you take thesé main points, then
you will agree with me in what I
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aeed varieties hawe heen uaed;, -the
harvest has beten increaped many
times within a short period. Why can
this work not be duplicated in a
massive way? But the difficulty 18
that modernisation of agriculture has
not received the same attention and
priority as it ought to.
1 should like the hon. Minister of
Agriculture, Shri F. A. Ahmed, to
tell us in detail when he replies
about IADP. Intensive Agricultural
Districts Programme which we are
having in our country for the last
several years. I came across a very
interesting book by a foreign scholar

en!

in

€

Dr. Dorris D. Brown entitled:
cultural Development 's Dis-
tricts One district is selacted In
each State and emphasis is laid on
increasing foodgrain production in
that particular district. In the earlier
stages, we had community develop-
ment project; the emphasis therein
was on the village as a whole and the
co-operative movement. I do mnot
know whether the Minister would bel
able to tell us in some detail how far
the IADP has functioned successfully.

Without the settlément
mada dispute, we will not be able
give more irrigation fectlities.
will benefit but Rajas-

and power faci-
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correspondent of that paper 1n Ahme-
dabad and it says: ‘Faoune conditions
in Kutoh cause exodus’. There are
61 lakhs of people in Kutch and
a thousand villages You will be
shocked to find that 650 of them are
already declared as scarcity-hut or
semi-scarcity-hit  areas People 1n
the region are starving of food There
have bBeen 12 famines in 27 years of
post independence period n thus
Kutch district alone Every two years
there 15 a fammne and people have to
move| in lakhs to Jamnagsr, or Rajkot
and further on into Gujarat or other
areas in search of Tood If after 27
years of freedom a large number of
people in rural areas have mo drinc-
ing water, 1t is a sad commentary on
the functioming of our Government
in general

The agricultural umversities which
are functioning there by and large
will need to be further streng-

I concede thf) point that many uni-
versities are able to get more money
But they should be given more maoney
for result-oriented projects If that
is dome you will be able to spend
more money, more econamically and
more wisely. Since there is no As-
sembly in Gujarat the hon Minister
should see to it that the Gujarst Agri-
cultural Umiversity projects under the
or other all India research

farmey doss not occupy @ place of
pride or honour in our scheme aof
thingl The late Prime Minister Shrl
Lat Bebadur Hhastri goined the lo-
gan: Joi Jewan; Jal Kisan. W;::
Kisan” I find, is only on paper.

as the “grow more food campaiges”
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in practice Jonathan Swift i his
book Gulver's travels, had to sy,
something important about the farmer;
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¥ wed wie o o ET o wedr §
T Ty 9w agt Frerdfr g
g §t wrgfas g W wifz o &,
Ry Aree Woiedi ¥ s arrerd
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mﬁfw&ﬁm;nﬁm‘lﬁauim
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% AT wg dYEl T T Y, Y
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WWIME ST W & wiew ¥
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¥ woly e & o 0w wear f ortes
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L

w6q ARW (AT AT Aa &, Shew
¥l ¥ srrw § wEeary % & fog
wgi W fed dzx A §--v i
ey foad HzT § Wik 7 st foam
Az & | W o wr e faw |st
TR AW I wawg AT Ay |

TR ¥ uF ©7 I v ey
T g §, Wit agt e 6
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e ae & foren o wie WY
a7y € 6T W Ty ¥ et v
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orgt e forarraY WY w3k Y w7 I
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e o, frew s A1 A
g | 3w WY A & fad ag @
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Y &Y AT § | ST O [T TITET
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&, ey gy Twd A ¥ g0 ff W Ay
t wifrgor @z anive 81
fafree amgn ¥ wd wear s wg
2w %) wry w2 f gwra ¥ qar
e o 8, wwfed & iy o awdiy
% aeE o s 1 for WY WY
o & fodr sy ff e 8, 4 @2
iR yR gy s . A
T gaRT | 4 A WA e TN
e A & fad v A Y &0

gATR AW & Ay wre e ot il
da e §, Y Avedw Ay & ol AT
araedt 81 g AW ¥ 1 7 fafemw
e wg i &, WY wrke ¥ 1T Tl
gt &, sfer fored wrte oy W
o &1 w i sy o g€ 8
T8 WTAT ¥ A8 a8 T Qwy e
dwre g} 1 ved www ag i
dor §, ot orefr oY frwer 40 @Y
a7y Forddes ¥y wim of dwi
At o r o oawft ) e
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Wittt ¥ §h feeow e X e
& & foily yoow femr wr s €1
A wwrer fadwr dwpprdoy, w)-
foun 4wy ot g o oy of ot
g Sfexr itz ol WY
awdtw ¥y wew savr af T, o § forely
g & AT o w QT AN AR
£ 1 M dfam w1 vy w75 o
e a® awd §, dfer it ¥ swace
sy aff famr 1 vwwr Ao @
¥ f g A wot s ® fod AT
1Y dar T § W gek dwy & v
FTa B ogw g ¥ A wbry §,
Afer o qw F Imer W WA F
M nfi sra &

aifiT #Y aFEw & qrana A1 fr
gy o fomed § ) foaw & Tz ot
oy, ol ot fwen, dwT af
Forerar Wi Fa¥ forg famefy ofY orefeard
ot foeelt o F § wg Y fovelt | A
fiearr off w1 ¥ 7 3w ¥ MAnfre)
¥ wrq F Swex At gt ¥ v E e
g Sz T A ¢ 1 For 2w
Tt ferre § fiv w99 & fog
grerere v @ & 1| wo miw ey
v gu &, dfet dwex it Fre
% € wrafiat #1 %y fie 50 e TR
w1 W e <har & widT qr g AT
N wfer gl fafaed ar it
Y ardy At MY | W7 AR wY
forearly oy Mt § 7 W T WA
front Yy i vl ? weRw R AR
«, frgz & ot oz wgi & oo @, W
a7 ¥ foqr ) Oy gogs o w97
€ 1 feamrre o Wt g &, T
i gt iR € @
&7 i @ & o o o g
. e pr dos whevie gy ot @ R
ke wft @ R wigdt | g e o

qafaat Wi ror Tt § &
ferenec WAl §

MR. CHAIRMAN: Order. We sre
to adjourn at 6 pm. I would like to
know the pleasure of the House.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI RAGHU-
RAMAIJIAH): I thought that the com-
sensus was that we should sit tiil 7
pm |

MR CHAIRMAN: Shall we go on
till 7 pm.?

SEVERAL HON. Members; Yes,

ot & T - A ¥F A ¥ FR
s faar Wi | SR AT AR & TR
o7 w19 WY A% wOg go § ? Gt
Y wrer ¥ oA qwrdy § ofr agt
wyar ¥t g A v, #i A
QFTRT %7 e WY 9T & and A &,
7z qg ¥ R de® wod Podrd
%Y A T EA & FH @ E Ry Aw
€ 1 ¥ w1y 9F Y weow A
ITqe e Al e d fe & 3w
¥ mft w o o qredy ot § R
¥ dwer a ff oy | oyt A R
T A W g ¥ oww o W@
A aaw ¥ T v fe me Wi
T ¥ e dur woft § fow ¥ A
¥ darare T @ vt

ok sfeamet ar g A
Tadie wy wphey v ol gAY ST
a7 & oY e wedft § Y i W
A A U TN T A
TR W % wOwr @ g AN
FY TN | T WX T WU AT
I A AW, TN QT T W
firgr o 1 3@ Wwfewrwdar Y S
& o age ot oy P § ot 2w X e
a; € | e e €8 e ST Al
ot § ot & wawen f fip Wl ol WY
nadiz A o YAT A ST T A e
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vk gfom degaamg, wr
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z 1% e wed (wdy wfawrd s wa
w wfag &t agr w1 77 &9 ¥ @
wgaTir il & wreaw & w9 7 IR
gur 8, SfeT o den ¥ foy, o
faam ®1 a1 gl siwfa g
& w8 T ST, & qeqrd oxfer-faa
Y arwz T w57 @Y 1 a4 qfe-
feqlw & afx ww sgwfar & afy
B2 faamT % 72T T N ara v
&, &t fagre ¥ At @&r =Y &) wwan
ag w4 R FI S &1 7S Agd
¢ fmy & fiqzw = 3 ag
A I &, /I AN W1 AT ZRIART FY
T &, sy St dar ¥ ¥ o fom
e ¥ W AM & W oam
arg @iy & f® & 3v A i
& =0t {1 3 dfw § agar g fo qod
for fewwer & wra smwTes g1 74F faar
afex gt ot agmr } fy oW SR
g FY ST 934 ¥ A ma &R
wT AR wrg fodr whewrd wy fed
war wor ifn & e g o e ag &
FEqEIT £Y 770 3 | AT I FY Wiy
AT g | H9AR

SHRI NATWARLAL PATEL
(Mehsana): Mp, Chairman, Sir, I am
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[Shri Natwarlal Patel]

very happy today for getting an ap-
portunity to speak on the Dewnands for
Grants in respect of the Ministry of
Agriculture. You know very well, Sir,
I came from a rural area and I am
concerned with the problem of agricul-
turists. Before I came here, 1 was
under the impression that after coming
to Delhi, after coming to Lok Sabha, I
will be able to solve the problems of
the people in my constituency; that I
will be able to solve the problems of
agriculturists by whom I have been
elected. I gm here on account of the
support of the agriculturists and if they
had not supported me, I would not have
been here. I am interested in the pro-
blems of agriculturists. That is why,
I am giving you all these facts.

You know very well, Sir, so far as
our country is conccrned, (here are
many industries. We are giving more
importance to other industries rather
than to agriculture industry. I would
like to know from the hon. Minister,
I would like to know from the Govern-
ment of India, whether they have
accepted agriculture as an industry.
So long as we are not going to accept
agriculture as an industry, we would
not be able to do justice to the agricul-
fura] sector. We know very well that

about 80 per cent of the people in this

country are living in wvillages. Not
simply that much. They are earning
their livelihood from agriculture, Still,
what is our attitude towards our agri-

. culturists? What is our attitude to-

wards our, rural people, so far ag our
plang are concerned and so far ar our
system of running the administration
is concerned? When I say agriculture
is an industry, when we consider agri-
culture to be an industry, naturally,
you know, it reguires full investment
especially for its growth, as is the case
with any other industry. When 80 per
cent of the people are dependent on
agriculture, what is the importance
that we are giving to our agriculture?
I think it does not require anything
more to be safd. So far as our agricul-
turists ave concerned, at present, they
are facing so many difficulties. If they
want £
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, they do not get fertiliser
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at a proper time when they require it
and when fertiliser is available to them,
that is not the proper time for them to
purchase. It is a great tragedy for
the agriculturists that at present, ferti~
liser is very very cosilier. One type
of fertiliser which is8 known as DAP.
which was being sold at a price of Rs.
1400 is now being sold at Rs. 2600 in
the State of Gujarat by the fertiliser
company. I have accompanied the
Managing Director when he went to
negotiate the price, and I know why
the price is very high. So far as ferti-
lizer is concerned, we have to imporl
s0 many items from foreign countries,
ang there is a very huge increase in the
cost of those raw materials. Naturally,
we have to increase the price of fert-
lizer. I can appreciate it. When the
production of fertilizers in India i8
based on certain raw materials which
we have to import from outside, if
there js an increase in the cost of those
raw malerials, naturally the local
price of fertilizer would have to be
increased. There is no doubt about it.
But, at the same time, we have to ap-
preciate the capacity ang positicn ol
the poor farmer, to what extent he can
afford to pay. Viewed from that angle,
this huge increase in the price of ferti-
lizer is not justifiable. Unless the Gov-
ernment do something in the matter of
fertilizer prices, the entire egriculture
will be ruined, because our farmers
woulg not be able to purchase fertilizer
at that price. If Government cannot
reduce the price of fertilizer, they will
have to think of giving subsidy to the
farmers for the purchase of fertilizer.

The farmers face difficulty in the
matter of crude oil also. There are
many States in this country, including-
Gujarat, where farmers are not sble to
get electricity to meet their full 7re-
quirements. Because of the shortage
of electricity, the farmers are not pro-
vided with power connection. So, they
have to take recourse to crude ofl
which bas become costly. What used

‘to cost sometime back Rs. 120 today
"costs Rs. 250. The lubricating ofl has
gone.up as much as Bs. 700. Because -
‘of these high prices, which our poor .
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farmers cdnnot afferd, our agriculture
is adversely affected. Since the pro-
gress of the country depends on agri-
culture, we have to prowide funds for
the development of this sector So, we
have to meet the requirements of
farmers so thal they will be able to
produce to their maximum capacity
Unless we concentirate on the develop-
ment of agricylture, we will not be
able to succeed

So far as Gujarat 18 concerned, we
depend on the sky range for our agri-
culiure When there 1 sufficient rain-
fall, there 18 a good crop If the ramn
fails, there 15 nothung 1n the field After
25 years of independence we should be
able to provide our farmers with 1rnga-
tion facilittes There js very little 1rn1
gation system in Gujarat, and that is
why we face the drought situation
every two years. When there 1s drought
thg pomtion hecomes worse ang the
poor people suffer the most

In order tg solve ihis problem of
drought, the verdict on the Narmeda
waters should be given as early as
possible by the Prime Miumster It was
pending before a tribunal for a long
time Since the tribunal was taking
4 long tume in coming to a decision, 1l
wag enirusted to the Prime Miunuster to
tome to an early decision Unfortun-
ataly, no decision has come so tar If
the Prime Minster cannoi give her
decimon soon, she should hand over
the issue back fo the tribunal with the
condition that 1t should be decided
within a year So far as Narmada 1s
concerned, it should not be thought of
only in terms of Gujarat. It is a na-
tional scheme and once it is executed,
the whole country would be benefitea
and there would be no shortage of food
In the country In the interest of food
Production, I would request the Minis-
ter to see {hat the Narmada project 15
executed as early as possible

st O wns srrem (OR) -
awrafey oft, g dw g e pafag
TR o7t wvewy ity o Porsie el &0
T e wifte et W T Y et &
w fie g @ qhr fee et

T TT A S A § 3T Y -
frex o ) o q@ FwR & fadian
# qfq W o wawqr N Y 0w oo
freft & faefy wreor & wlwdhat vt i
Y foret oY, WXy a2 A -wnfa-
A FFTOT I Y1 A WUE
fawwmr oomq W= FawE off 4
FHT T g § x5 O 9% oF v-a@wh
& 37 &Y wedt o g & faroaw 0%
wfwre § | 3 & T Firfy oy W
AR e AP A & | Afe
ToT T & Tt 9 forw A 3
W, W WY o Y v |y
miar ota & fremeras @ g

it oF fond farerer & gu
WFeT ¥, I0 ¥, el Fewr 9
et &, faoelt agwif vt §, ow &
GRIRT 7% ) W T guT ) Ay qwd
T Fog e ¥ § g ww @ 50
mg%&ﬁ;gwﬁmimv
39 L | 1
ﬁmwmmﬂwﬁ?;?zg
w7 &, W N o
I ¥ O g R i ) g
FeE AT S T EOF for iy o
I 3 FaW T SerTY | gwRwAY
e 2grat ¥ g safier Wit Ty e
T WYY T O Y &1 R IF a Ay
T ¥ 1 77 qafa @ o fe gaer
T ¥ AT a1 ace W)
TR T AT & W W g Forenay
w17 & wfr qrfwrd frgee g
T TR T AG T, T ITRY
T & W W T s
&1 7y wiw ¥ forg gwiva w1 faws 8

#% fifew &7 gt e ¥ @
T & T ¥ A E g o o) ey
ot 7g 3T ¥ O or Y §, Wi Tow
ol & Forg Wt i v e v
o w Y fieet 7 et e & feeft b
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[=% Tt wag ataa)

# wai fear sar @ foad ag wiA B
FLAAT AT E | T TATH T THT AR

FE A1fgy fF gzar av i & A1
i+ fasa ag =i 7 faafa gras

aifd 98 FIE A TAATTS | 1 Afafwd

*fy & ag 9 a& Ao AT § aie 39,

Zq A1/ A9 F1 F1% gAE & 6 77,

g | SAAAT A1ZaT § | A5 [T wata
74 & fau aifog 1 =ifge, @@ 3

# fagit & fau

Ff & da A o garHY s
2 | fagre i g a1, 19 /1 9 asr a3
@ g sw ¥ qr 8§ fFwd oA
sraeaT gy J1feq o & fFamt &t
AT &1 1 3 ITF GATT & &M T8¢
a1 21 38 fae wmo fagie @]
Fr mraw g o afeat F oy & fgand 2
SIEAT FI-THT AT GFET §2 0 &, FY
FRFTE I & foparal FT qwa a2 qrr
&Y fraan o 7 € 9w, @z g 9%
T I wraT | faaa & o &Y asig
¥ fadqar searza gar afgw Iaar 78t
A W) T0El F 9 G AT &
ag &a: qrad gt G2 aFqd | guiae
RO @i fF 37 & fauagwe aganm
afafaat g wfey, 3% T A A
& e, @rg faaan =nfaw | o & #fg=
a wifasw seared faer | A0ET F13Ea
# afas 7 Afgswwgd e =855 fag
FT WXL FER IS F1 7T ZHT
=1y | TR F 10 g IES § T
aF1Iav gET A1fg0 fow & qarfas & &
G BT AT ST 37 F FooAT 719 {91 39
A FTC TSF TATLET | aT F3 & F1er
Y 431 g A7 | H G qw gl &
3 wargt | fad @ i §r @del
aagdl § I9 AW § FA frug qegdy
.3 aifs S8 wivw fae o fom &
L% ¥ mfts o9 931 7T 9% |

1T ¥ St ang e 3w & fau
oo AT AN TFE T4 E L
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»t SEE AW wea (Tse):
aargia 5T, ¥ Ffg garem #7176
T FAT g ;oA Ffa I 7
ATHIT T ol fawrg fwar g1 dre &
o @ 9Ff7 T wg Jgr fem, s
AHFIT A 1972~73 H qifFedaE &
T FS1E g 9T AT 3T F FUSH
AW &1 A4 3w A ot faar 37 &y
ATY T AWAT, T AT & AURHA
FE AT FT W | R A
1973—74 St 4G 7 WSHT H HFTA
TeT AR 21-22 FAS FEfAai @r
AT F AT FT TZOAGT | AGA
qHIT WAST HT 10-11 AT A HAATH
T F AU B TH HFC & FAAT|
qg UF qg7 QU T4 § | afwT g
ST 39 TSI & TG 1 IS F Iid & T
A9 T IATT AT | AT A TTAF H
YT FT feam at 57 & e 78)
gaar =ifgu ar | g s F fEar,
3 &, WY T TASAT FT FIeT 7T A
& warfas /g &7 Teerr fowr 7Y, I
37 Tl 7 fear 78Y, 39 & fag #ma &t
I USAL T FLTE FAT Tfgw 47 | #7719
T FIS TV 37 AHATT F TO0H B
fag, saRT wae 937 F@ & fau Tregt
Ft fear afe fex ot Frer qr 78 @
AFT | TS Ag AT {F T T SAY FAY
ame ag wid fFat & ar & o, afe
s fagie ® g f or At & at
ad\ &1 FaTS o foram, Sfewd o€ feami
F = & g e | AT ag gur fw
o12 Or2 faumi & far A agr w78
framT A oy T @ foaar AT Ig
o 21s ®o fFAT FATRAT B &
a4 812 faEl #1 3@ v 2, [T &
Afer & 9T F1 TS AT & |

T 7 19 FI A4 TET Y, §W A
fagre & 2ar 5 a2 fvamt & A% faar,
fter Jmarer qomAT & AT F@AEr g
B1e Bl faami 4 qar 2 &y foor &



16t D.G. Min. oy dgri. VAISAKHA 8, 1806 (SAKA) DG. M of Agrl. 362

w¥eT wTaw S faay afer weare TOTET
¥ gl syowfawifenY fwa &, fom
¥ fe arre 80-85 sfama &, s A
vt § | ag = g f6 wm ¥
foarer st wow § | W e &
a6 T o, W@ R
wor &, afewr  faaor s &
wT9e! afcad wAT qaar | s Afed
fargre & Ffege wogT T T e |
gfomY af gfedAr #f s grea
IT ¥ Ty ATY ®Y w7 /Wy, dav @
fore T AL S T I ATAT Y Mo @{T
g% 1 aY oY Ay Wi wyare § 39 T
gt &7 ¥ wrafaT @Y qrar forw A
TR R e P §

wdY oy AAZ * 105 ®o gfA
frrzw a< fafosa w7 &Y, affr anr
sfal #1 el fzar 1 9w
WA sTairEer w4fom o
&Y< W9 ag oY AR 7 e QY aw A
ety ew W & OF W I
fafrwr AR @d g AN
AT WAL WY ATEY AT ATATT FY T WY
s ¥ FHY T FL qEET
¥ W9 w@ww S AT A
w ux T w9 fawr Ie ¥
A AATH WX | QT A
Nwagryww faar a3 9 |
fargre &, gwr fa® & waTer arge T @
§ wrw g fordy ¥ Awgww QR
feagar @ & agEaE @
& wafe gt ¥ 50 sfower A @ 7
W §1 oy O el § Ewr o)
grTT g | WX o uRd § e
feafer ®Y wry ¥ var wmg ar gw Afr
TalY Pt W TW 9T wepET g R
|TW Y TN ERY KET $AT AT | AY
shed 3w wr ooy gy, sfee
g o fawer wifg ) s W Wt
Afer Svw g v awT oAy W& i 6t o
W ¥ o ST R 3 o sy ok S
wiwer ¥ e gYwr, Yaer spaw g g )

gy & Faar &7 waew §. W AR
¥m & wred 3 AR fag Fwmed 31
fargre W agR aYag Tvdz i ) fard
T 9978 § | ¥ wraw! T aqr g
#Y ara qaTar g | ag wrfeardy foe § )
ag ogd e forar & gy A yEwAT 33
wra & afe gy e oz Ay Ferg
% sqaeqr & wafe A W ¥ 30-35
gz A afrinT & swaeqry 1 gAr awr
ATAT , AT WG TG T A,
39 T #t 71q gz wfdnm & Peard
%Y SqATT FLETA ¢, HAT AT THT
P T AT AT AL FE AT FUAW
FfqAE F A AT T R E 1 A
U AT ¥ oy e Y sgeer
T qFA § | agr wdy T2 afear W@ )
Fa%Y Ay &< fgar? & ey oY A o
FTEOTRIATEFATE | I TTH HIHT A
o AEY U & 1 O forer &Y avw W
ST ALY AT § ST ¥ WP Wy A4y
2 2 E WY A #F @y e ¥ @ g
T T FET FT 2W@Y Y W IAH!
gark WYX IT 7T WA F syrear vl |

¥ oF AT § I wowr ST
& | TgreY ax agifear Ak @ § agwr
7T R 7 A g A WY
aY erfeay ¥ facr gsw & 1 e qom
@ g ee fefom aafmm g g 139
¥ qgrfear AN 9greY & AT A AT
ST T § | W BT F QEA ¥ |

TG I FT @ AT AR AW AR A

T AT W 4, TgT K AW I
B A, Yo A vy A, Afew o o
gt W IR AT AT 1942 & 0T WR)-
A W o w1 T far e g
qifed Fat 7 g WA U | A |
U TRV WEIT § I AT AT
waTw & wiiwaf ¥ fad g ¢
v o T grfeat amw ama § 4 ey
T W W I fewre w9 v
T FT R § 1 wior ¥ o ¥ et
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[t Wt wrerae wyw)
FIAR U N fr g we ww
o g% @Y et Y i forad qgrfear am
w1 e frafE g omar a7 ager o Wz
T W daree g A Y @
T | IET G HTAFTOF AT T OFT
tifmargr A @A R 1 qRre

TR AN QU Y A s AT RN A
T A F AW Iy § A Wy,
w% s, ferepur w7 forrn) Ao a g § Al

9 @ TN W Faw FATEA g IR 3
w At frafg 7@ ¥ ¥fFT o g
Y I I qETRT WY AT wifqT w3 faar
g O uE % aF 9 #7 #rf g
wr 4 | T 1 oHY &% 9 & fog
I 7Y freraT § 1 agTe H AN WY aE
qrAY fawear § IET #Y weiy % 4 OraY
T WYAT AATT F AT @R 1 T@grer
g Ty ¥ feg 978 ey T wrf At
fo ST soRRAB A qa e AT
WA AR T RIE ATET AN HTAL @ T8
21O ¥ wWEAw AW qgw IAEr
s A A ¥ Fw d, ux 17 W
oy arar @R |

wwrate w90 AN AT wY
;TR WA

&Y AT ATOAW HOW g AT IAHT
wRfay s@ &1

] A A WY G K A GEA
s @, dfFr oy SR A A
spaeq] 7EY & 1 9TTE & ATY WAy oFe
iy Lol et gE & | Afeeer ag oY T
Iewen AATET am@r &1 Sw g
Y g w0 focd e K FITT 9w
ATEEA § | FORIT WY QA WYY & fag
qgre & A arel) ol WY WA v
W} cqaeaT &Y Wifgy oife § Wi ST
W fmafg &t &%
awver g <o 3 gardy oty fue nfY ey
&+ wyi ev oy ¥ gre § Iw & wETC
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Wi feaw g WY &Y WY ¥ ewfy &
forg 4%Y & Fwf &% & fog o afy @
w%ar § Wy QAT sF aAgAr fE Q)
ST niTans W@ 7T WY ¥ 8T
Ahr godt @Y ST Iwfr e @

agr & A aF Agar wreafordt &

feer go ar< awt waw agr ww g€ 8
g T 33 X¥ /Y 7 Y o e ave
R Y T gt & 1w § W e¥
30 frear gy § 1 fearE wr e aft 2
T AR WIT ATHAY KT AW WY,
feran§ w1 namm w2

oI AT AR 7 A, A7 s
T WY AfeT qro T ¥ W amrd
¥ TRAT FT WY U |

7 Tgw 8, fr W @y gt o
ax gz 3§ fv gy = grew § W
I @M FY AT FT WY GEARE F)Y
siforw £ @ FETHIY W T AT @,

wanfag e

o e Tre feenf ar (emr))
yla fawir Y wori w1 ¥0da 770 g7
¥ yfy walr oft 4 3o & A 4 frdey
FT wgAT g | FAmar g fe g w
AT T gRdA N FW ¥ T g7
T 97 FAA T AEAWAAT S | EE
nar fawn ¥ e 2w @1 ol g7
g1 & & | T T W9 GRAT
HnrT ¥ 48 ¥ wrw AR TAvr s 9w
AT ATHFIT & 7 97 aovfear &
fasre wr wnfad | wf & et Wi
fagz §, qfw, fead, € ot 94oF

i wr oer aw gaow ¥ AR
faer & T wiw ax oy wrqw
o wq § swr v A avew ad)
gwr & 1 dife o o e & deer
e gt ¥ 6wy oy ot
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four & 1 wewrer wifte & ¥ad Wl
@ ol & arx WY it aw ofr aw W
T i gar 8 ¢ & wov wen § fa
uw ari fafreer wv & arr afed
WY 7 arde aw W R H gy
o fafows = & gy o wnfew )
@R B dzrre Wy % oo 79 @A
wravw § e qev & faee oAt
wriww & & Wy wge ol AT F, TR
A aw R R, ITAY A gy AT O
I FT grAVAFAT ¥ |

FET A% FHAAET T AATA P AT
dararr TwA & frr aga wrawaw £
IR ATF AR T I W2
wIT 7T wafy fabvew &7 7 3 @
et g fr areet qeeT 9T SR AT
WIT TE FU AV I fa wwwed &1 4w
WAV A QU FT IT I FHEH AW
7 qfw &t awad 1w owale & o
&t sl wifgdr S AE & wea
wrh B 1 i e w aTE o AT R
HY AT TETE | AR AT W7 AT AT
INAr TS0 & T Giw F e
& w1 %1 forew qft & s &1 790
aqT IAH AAT ¥ AT vEwgwT Y, W
AW QI ¥7 T ) o7 §vE ¥ TAe-
wvor o7 forear o Wik & ag o W7
T §1 38 & o g wmaww
atr xg ft 7 e s wifed
A w7 var foee § oy A Ty A
) . Wl wev 3§ v & | wEr
Frofar ot & oo woftr wy @At & e
AT ENT | gw ATy § W Jerwt
w9 agr wex § W aedt g wadt
w1 e & o § 1 oww W oW
LR

W g fewk gfwwd sweew
O oY 4y §, v ¥ T o

AT Y o Y ey oy ey 2@
49 LE~12

T ar ¥, ag agy § gw i aw g
ot & xzart ¥t Swy w€ 2wt ¥
w8 ¥ Y % s aw 9w ) e
£ ot i AT AT R ¥
f& sz @i w1 oy @ W forw vy
# T F ¥ ¥ AW fem oW
s & @ werr A ar § g
AT E A IV FUE & I
|IT T FA T T R ) WA qHT
T 7x &Y I T I FRWT A
weyfer g1 7t frar 3 q@ X% 3w
Y A ¥ 1 aEr wvaEe faar Tar 9
fr fagrr & o7 A=t s ofarads
TR A wme T 7E AT aw
farar s 1 AlE wdT Aw a3 5
&N AFT ¥ 1 AT HF A7q 3 faAndt wy
= & fagr

AT A1, wiEA, 9517 wife afegl
F QAT F A EmE @ 37 qaw, e
W W §IW % A9 T ITET W
sfrg forzm o ndy afzar §1 &Y A
%1 ¥ wiuw Soif ¥ § g @i &
T W T A F AfewE g
v FAET HTT g S AT
T | WTIRG T TG W AT 05T ¢
f& go 93w A Mg 93W & §fiw
¥y e & foma fA@ @ 3 g @
T% ¥ Ffew Ty A F STeE i o
witiiz go v g7 W Wt aw R adE
¥ wrw v A g & 1 T A )
TTHETE qAT § JEA FEt ST
foernm fear mar @11 W AT
wrw ot wE g a1 Afew fm AW
wrt o farre ot g g § Foe® v
frr & fr ap v go werd % @
wR!

o e & e fewt & ) o
W 1 & WL T T o v
2 | Wrw A ¥ ody W, LR
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[wte M ww Fogrhen]
Tt oot g€ &, 2wt & woret Wy o
1 W faart & s, w1 At wwA
wifed | wer faare w7 &) T W
oftde o T g1 IF ¥ wm oww
A & aqt wft FET ¥ ? rHAE TT
TR = g A 7 A {57 399 Aqi
qrar el ST 2 ?

f- aré & w=rg ¥ Q7 2w &7 qq
F74 & WEASEFAT 7 (F Fa1 IR
oY & taarg F A7 ¥ A wr v &
A & oM fAqFrAar d——vRT avRE
qET & IITRT FIET E, T F@T BIE
R T g, FAT I AR AT 2
o w5 -3 wfxri w0 oaw w7
faarg wiv fawet 77 q747 ofrqraag
FTAAY B, WY g wdA & AN F
AT fAsTar 8, a1 @7 ¥ ET AR
R s Iqadw o 2

& cifan sdvwT Ay wea "aewH
7% fadzs w731 agn g v fam ae
AZT ¥ AT g7 AT w0y w AR F
¥ ¥ITZZ A ATE, AW A v A AE
q S 2 &, 347 Avg wfw F Ang
TR TN, AT "7 A1 17 AE 5400
wt 7l F A1 Ted A £, 37 0
A R F AT g3 A9y 1N F s
TV FT AL £ 77, oY e g
faadfr & aw®, Fi qfeveaer & (=1
AR & 97 e 34 ¥ wravar
g

W G A A faadft 7 vdr &
Frew faard & Sov # agar fawwe g
W &, fone qitwea & v & werge
dor @ it & 1wl vy wgA
X I wlagt 97 fawdft oy feart
ot o2t ez ek € worsgE
€ mfe m? 3w ¥ of; & foe faxd;
W 3w frar o1 =%
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TORTT ¥ g wifr & aoeft ot 8,
fora® forg wg oA o qr £ o
Ffer vt wifir 3, oy gw wifor ot
g &, wodt areet afy g & 1 wwwr
oy ag § fr faw oo sorre @ gfar
wia® fag wes-wed firyr ¢ fg
T IAwT T wOAET, g T
® THA W98 I ¥ Afy g v
ATETC X Wi & wew ¥ gAwww
T §F HY AT X FO H{AEA
¥z W ¥ ag 93T w9 i Q)
781 ¢ | fades &1 wgw ¥ fe oqw
UFS W AF * IOET wH fwae
# ftaw wrw g &, sd wivs s
9 IAST AT 7 K F qF F qoeaqw
a7 awd § | AfF WA & ST oW
frardt ax afl qgr @ &1 wg I
wiFAE ¥ ¥ f @fwg 2w
w{dw § fr ag weda WY fearat aw
wgaray oy, faed v wfw-—gw
wfe— ¥ ft avaw fas 7§

W ¥ ¥ wq0w g AT
Ffe Jarew & v #r g7 ¥ ofaw
viqfwwar 2, FwAT W@ I IGE
fog v &7 ¥ saeer wR, faaré,
faadt o yir-gard & 9 fawe
TR 9T g1 T | Tg QAL T FH
@ ag ¥ e, el ol ow-wgdn
wra g1 4¥, qfw qTww & e
$T AW FT 77 {F TG Y047 WX,
foad fisart 81 50 o w @ aw gz
& ¥ % | -agE & I Oy STy
o ¥ ww ogwm

T W ¥ @ & wie wY aww ¥
¥ fag e ¥ g o

ot wor dtarht (grew) - gt
wgtew, wfe v & gqot o gt
TTww ¥ firer Y o & ¢ werrey o
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o faver & wivw frat ¥ gw a1 X
war waw fear sowr fodr & 0 g
g fral A, fedtawe o fager & aew
wwd § ¥w qT A Wwrw qHz § 9AT
fag #wec AT Warer W W
Oy sgoar § 1 K W oA ¥ EE
adY WA wigar s wrx qw 7 qwr
%1 ag afY & fr e Pafy & agr &
IR &7 g s fAam § o
WA F waTT § 9y A & fag
wravgs TRgeY Ay A ¥ faw g
T A gf7 Y +fr & ForeF o
w F galr, goasn g 9

qE-AT w oFATAQE  ArITAIM qaAT
EARE A 108

frQft s v g7 A amr ¥
farg woeT B O sger &1 & qww
AT A qoe g, ¥qE qowrT S
WTHYRAT FTAT IAH wHaT §, Wi g-
aifrw wraT-RoAr ¥ a8 39 wiw-
ek fer fya anaafa & Poew
& W A aw ave F g ¥
ToRre B Ot sz €, I8 A A
AT W) I qfF X a1
WA ® {AFZT CF KT A5 § AW
wrt & qg ¥ 5 3% OF wecoiw
wwz §, o1 it o wiywdtfe
Ot | s gfvar ¥ age & Aw wraw
e & wrr ¥ wek ge ¥

& woft wiwr ¥ FI@ w0 QF
thharw  dgwr 1@ AT AW,

¥ & ¥ g warar Wi fyge Wi
aralt # serTrRt qff X T ¥
warar & | AIEHTC X wA e gedy
faqdt dz oift fima o7 o e
ft @lrar § FT7a A TAHT ag A aveh
w1 &9 faar § Afew o o =t )
# qrax fedga o smean g fe oww
AR 2 YT §F A0 HT WRIAY MG
fr g7 w7 fpma #1 fradt geraa
® ATAAT FIAT X | TH TET T
7% 197 @Y oftvar # g faare woar
¥ 1 ag fsa oF 9l av A W
oy 78 § 1 s wft Tar g § e
AR AT A AAG Y THAG@
A% 921 T arar ¢, Faa® w17 gH W,
arTEY W W W FEw X9 W
owmA e

AT W9 AW F FT qCEI
¥ g faica & fy ag 3% TTHT &7 qan
waTa, AgT g A woww swrfaa g R o
g ¥ |0 g gvar § e daw QF
o grR AT oF @ foret & A, afew
R IaTerea ¥ for oAy A A #
Garar gt §, agr 9T Ew wA g
t A% wYaq gF % § qF fee
ag A 7Y fawr 1 ¥ @@ oF B
fewrT g | ¥ g W g v w1 R
A1 42T 7Y 4U ¥ w@ Ay & @ A
& fag 1 A fadea § fr e oF
fadia d& ST e, WY ag qor word e
Y AgTT ¥ Ay fenm A saw
Y A frr arf & Ao wwT A
o d

TN & GORTOWTS T AT g
qur &, aw § ww ey vewm g
fro® o e ¥ dp  syrwTe Wy
qeorlorem fww wry sg e ¢ fe
w3 feaml WX wfwwfel & e
e v ¥ arewre A difr aww ol
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1 T T AvHE o9 Z1TIE T 98
WA AT | TR ATHR T AT A
Fr g 7w 727 fzar 97 43 Fevmarieai
Frg 7w orT fTw aZ w0 agHEraw
105 =77 afa-faze faai= fmw
| 9F T ATET F TB ¥ FEAT 2,
*Tir § zAAT {7377 gIey FIA1 qEAw
z ,«4rF—=r=T:{~|, 105 =74 & A
I frzar 2 e =21 A e T
TF Afiz g1z AT AR mf’zn
il T 3T 5 P AT H B8
T & Tan OTF AS-FHI, FEAF, £qr-
more Tee R wET B ST IR AT
—Tfrrfﬂmrr ¥ ST ¥ AAC A, 42 T
TR FgrAAT FOAT 21 3% Aify 7w
faqre 3 1% BIAET Z4 14T F4T 2 1
o7 wraT ZA A 3% 7% smfeAi
a1 W17 37 i 713 AG T KT F A3
=% sr{ganfai FT AT ) ATHIT T
aqifeai & 50 Ffaw F5T 7T FT AT
=sq feaifea frar %a= FTEIT E g
FrT 74T 21 % § 7% T[T F AN T2
SFAT g 92 919 qvAZ G0 A&1 & T |
& zrqve ® AERL TAT E AT AL
FEFE A 4T B 5T q g MET Z 0
Zrqes TAT WA T AT Al A ¥
aw £ | AT A B AT Hr’f-f?}ﬂ'%%
w3zt a7 Af=gi adEr 9350 3% 2
g a7 2fF ag q@ AW Ad E
FATET T AT AURTE AT ITHT
FAivd ETAFTFI A2 T ITF
3z {3 FRT 97 IIT 42 T1 I AATTATI
zq qraey § 7 F@q Agr wgAr g
29 7 AT TR A AG0T F FTT A0
govar 2 fowa | AT ATETOEIW
fHar 91 WATH F QWL FT OIFA
smarfeat A ®Oq qE F1 IR
faar , wesraa fxar, gwfra & a1
g 7 v sam faw, 5 tEeEi

;’\LR

'n
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#1 AZT AR g fasrfeat @ #
o Jiza £ % ram e graee 557,
tear off o FIF W OAATAT AT 7
forer famr ot 27 290 %1 fFmT wrE
T+ graraEr 20 rar 39 faw g feafa
FRI1H 29 77 ST1E1 5D T4 Fa1 2T |
Yoy A qT F aar Ay A fFIw
Lk ceapd CIEE I - I arra iz
77z F¥ syFen #7 f57 & F f g F
HTA-ATF FT 250 KT FAAT 2 IF KLRART
EAll]

77 5 afx g a7 a1 q9fF
AT wdr AT FAAT TT Agrfga 2
sar f& 7wy w5 wrfrt F 39 ar
51 FY 80 Bl stwar fFar 7 (4T =T
4 pfr ov fadr vt 2, AR AE 5T
FTHIH F7AT § AT G G777 T2TAF7
F0A1 & 77y & || v wiy gIre 7T
=7 H faar g0 2 37 faey 97w H
SR T AT AR 320 FTAT AT AT
e IAAT AT AL Tor | # 3740 &N wEAT
arzar # t& qfe gar Fam 97 7747
A ZATTAT A A FITF (777
ot % F5 4T ZA0 | AT & A FW
F9H F, W AW Z9 A §, Al WA
fa=i w77 & A foet w1 FFe foad
Frfaw ot SET T AAT A T4 (FAT)
gy fase 25z fr Az aiz fafea o
fz gyra | AT T AfAw I FEMT
arfem S @q & g9 FAAT F AT dq H
Fw wIAT £ AfET wid #1 AL
Fnft 23 3o H oA AR 7t % wrfa+ 2.
ZAXH THEE FARIA * AAF 2 for 1
Pwrﬁ?*farm qrv g g a8 T
ST WAT 3, T A1 wEa fEE
oRw §ay A 2, (W wEA F1 A
feg A z TTZATZ ISAATEHTAT 3 |

w= # 41 faac w2 FEE AR
wvuw;wv%mnhmml
FTHTT gEE F AW q% g AT
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woft § Wil Ty ¥ o FwTe QY Wi
TAW o grere Y fe wEgE W &
Wyt gy qoelr ghoag & o A ¢
3 WY taft P K o€ &1 Ao A
g aa ¥ QAT g | RAEw & fw
WG s & @Et o o ol
adft forefy | v foeft qg & fawr ot
wé § @ 97 K it aF I F wAT
aft frer1 ¥Q wrwar & g
wor ® forg O & e, Tg-
zrewe qorar-gTieat & fosd @
¥ &y war § fr g RIgE AT &
st wY oeftr § I & X g7 TR
IR ¥ anil Wy ot Ay fae awdlt
AT uw k wreaw & g ¥ g
e weee we fog faow aR ¥
N % o fawe fyaer ™ @
fag o s o &1 Faer w7 w2
W geadt & a<y gf ot w7 dygew
®reT & O F AATT g

(Wreww) s AR
% #ifwg

wwrf wgw 3w wwe ¥ o
ady § fedisdi =aafe &1 a1 wegm ¥y
fwdr 9% &7 e @ s

ot fwore feg 1 (gRT) Awrof
wgrey, faod oxrg @19 aet ¥ wfe &
fa et mfagd @ TWwh @
e Tt ®7 qEF ) T A fe -
74 rwd Fodte gom? gy i 9 g a1q
¥« wowr diw sow fea mar &
wfreraCag §, s w aram aa §
gt auw fawrk ot g0l o 7@y 9w
e %Y ferar & werT S 4r )
yrt e & wewe ofr g b wdw
wedvinm ¥ wewe wrE o § | frwy 15
wret & gacww & v 25 sl d
tfagtt wamdeTwE af w
W gt (g R g o ¥
eg it wg ag A pfy i,

&Y, & woot mrw w7 @ § Wi I & fag
gw 1¥ fewpr %Y @x W wAATAw WY
qAT A E | T WA 1 wTA gAIL
aw & faar g

afw & e & g g § e farr
w%T ¥ o Wk W fo ofr € ey
¥ @k, ad wR ¥ @ v Faaw
wryer faar wY fverr wnfig qr S
7y for qrar &1 o g wiw
darare 7dY, T AW ®) W fwey
e A s fewm ¥ 9§ ay
wrfgm 1 ¥ 7Y 1 T /R TN w1 0w
e a%r e ag § v wrw gwrt qwm
& gEe W1 qRIwORH (TEEgAN £
o a1 oy team
TF FUEETT ¥ FAAA N A Ag g
FerraresE &R HT E a1 qEt dww W
¢ dfer se it widedw o § o
IgR @A A AW QT gt W
fear w1 $q & fag wrw fodr ar ),
fawefr 7y & forg woar fad ar =Y,
AT OF I g anfeg, fe demare
* fag wvar frorer § 1 forerr A o ot
QNET, I G EIATC T T (AN
w¢ fear WK giw @ aver aw fapet
T et ¢ At fow ww & fag
e fa wra ag IEv a1 g Tl g
I ¥ Iw A X o KIED Ay
qudfc & « &b wowTe ®r fasrr ar dw
0 ¥ v FqwwTar § 1 v ag e
T U7 & A I & G et
wge e & 1 WK xefag wge & s
W WA AW AT QT e & W
IR { (S
MR. CHAIRMAN: Order, opder. The
hon. member might continue tomorrow.
The House stands adjourned to meet
mtnmmnnm
The Lok Sabha thew adjourned till
Eleven of the Clock on W
Apnl 24, 1974/Vaisskha 4, 1898

(Saka),
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